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LOK SABHA DEBATES

LOK SABHA

Monday, March 4, 1974/Phalguna 13,
1895 (Saka).

The Lok Subha
the

met at Eleven of

Clock.

[MR. SreakeEr in the Chair.]

ORAL ANSWERS TO QUESTIONS

fae At afcage Foma Srag 1972 awar
1972 W W WIWGT "ATar

*611. oY qgFasI T
wfi A4S ua¥ AT :

T Arazs H afcage W&y ag
TATA #Y FaT w1 fw o

(%) fazar afwga  farr =Y
a9 1972 ®IC 1973 & fogar =W
gOT AT wET gwT Wi afy  wvEr gwn
& fwaar-feaar agr fvq sroot @
gWT ; WX

(&) ==t afmgs o & g=
feadt gt s T @ Wi S 9%
afx ad feaar avor oy fear @ <@
g7

THE DEPUTY MINISTER IN
THE MINISTRY OF¥ SHIPPING
AND TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
A satement {3 laid on the Table of the
Sabha.

3431 L.8—2

Statement

(a) The net loss sutiered by the
Delhi Transport Corporation during
the vear 1972-73 was Rs. 498.48 lakhs
while the net loss for the year 1973-
74 is estimated at Rs. 638.3¢ lakhs
{provisional) including loan repay-
ments, depreciation and interest-
charges. The main reasons for these
losses are as under:—

(i) The existence of a large num-
ber of old vehicles in the Cor-
poration’s fleet, which en-
tails higher costs of main-
tenance and prevents the op-

timum utilization of the
fleet;
(ii) Uneconomic fare structure

which has not been revised/
rationalised since 1964 al-
though there hags been a sub-
stantial increase in the cost
of operation since then due
to increase in the excise and
import duties on motor wvehi-
cles, spare parts, fuel etc,
increase in the pay and al-
lowances of the employees;

(1ii) Uni-directional traffic from
residential colonies to office/,
commercial complexes in the
moring and in the reverse
direction in the evenings.

(b) Apart from the initial capital
of Rs. 38.13 lakhs transferred to the
Delhi Road Transport Authority by
the Central Government on 1-4-1950,
the entire financial assistance to the
Undertaking has so far been in the
shape of loans from the Government
of India. The total amount of loans
advaneed to D.T.C. (anq its predeces-

sor organisations) as on date, is Rs.

3173.17 lakhs. Out of this, the Corpo-
ration paid an amount of Rs. 278.1
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lakhs till 1965. It also paid interest
amounting to Rs. 129.72 lakhs upto
that year. Thus, an amount of Rs.
'2895.07 lakhs is outstanding on ac-
<count of loans so far granted, besides

MARCH 4, 1974

iinterest, thereon.

KHERJEE: In fact
present position of the fleet is

W AT T WIGA AT WY
MPamd AT agaagma 1 1972—-73
W WIIHY 4 FAT 98 HTAH HT HT=T
WIT 1973~74 H 6 FUT 38 o1& FT
wret g, @ ¥ saay =rgar g s afass
o St ATy 3w @ § 9ER "’}
qIZT 1A & AT FTO0r 9797 3 IqH fra«y
gqUHY " aedy § o w=edsw wW
HIYFHY 1972—73 HIT 1973—74 #H
g =AY FAT 92T ? o=;¥T T gAY
FUT A ATT FF TF STHTI qUIT 7

MU-
the
con-

SHRI PRANAB XUMAR

as far as

<cerned, we have nearly 400 old vehi-
cles. As regards the scheme of replac-
. ing the old vehicles, we have already

taken measures,

and by the end of

April we are expecting to have 425

- mew buses. Apart from that, by the

end of this year, we expect to aug-
ment the fleet position by introduc-
ing new buses to the extent of 100

or a little more than that number.

KHERJEE:

ft qgE WEw TMT o WY @ATA HT
Ia< FE wraT, AN gor ar v S g
Afgweq & IAF N=2Aw # foawr @3
"UTar § 1972—73 HIT 197374 W 1

PRANAB KUMAR MU-
So far as the mdinten-

SHRI

ance charges on old buses are con-
cerned, it is not possible for me to

£ive the figure immediately.

I have

mentioned that one of the reasons for
the losses is maintenance of ald buses.
But it is not the sole reason; there
- #re two or three other reasons also
which I have mentioned. If the hon.
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member is interested to know how
much amount has actually been spent
on maintenance of old buses, I would
require separate notice.

W M WX IO W vy §
1964 XA q#—xﬁa'}ﬁm AT qT
aqT W ¥, 1964 ¥ w7 fyuy a9
mfeat =T @ 2, ATEY 10 T A WA
T a<g nifear 99T @ & WX O a8
Wt Fga & v TN g =g 9 zEfay
g9 oy g f 7rw &Y gfezwror 7l & -

“Uni-directional traffic from resi-
rdential colonies to office/commer-
cial complexes in the morning and
in the reverse direction in the
evenings”.

At 1964 ¥ 1974 aF HATHFIATAS
W FaF@rgaT 72 & Y 10 WY HTOEY
ITH EF T FF % W9 frarses 39
M FF ab gz Frar.d a7 7

AEEA i< AN
(& waaisFa fa o380 © ATaEY, $IT
HFTR T AIRAT @1 & fy=mradis 21
gt a% AW w1 FArA § ag o 2=
graare fazzw & ard gfRar & agt
AT 41 T 8, BRI At W Y T &
oY wa A avg A g9 qEAvr w9y
Wz fwar IT9 g ATHET A& B

faarTreT 2 1

AT TFTA FT araw Wy |19 @ &,
aed § & %1 F =¥ & arg-am™w
gfaw W woyr w3 o arrar & a3

YRR P

oY & I8 Tt Y axtwr w < 9F ag
2w we fr e e sdfaE A

iﬁﬂrﬁqthrtl
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g wx T WAAAY, AT
AT FT AXTX & WWT | AT qATH
ag @t fw ug

*“Uni-directional traffic from resi-
dential colonies to office/commercial
complexes in the morning and ‘n
the reverse direction in the evening,

T 9T MTaw! fwasr =T @ r & 7
AR &N AqAva F291 a9 fF 1964 &
AL 9127 HTIFT ST BT & ¢

SHRI PRANAB KUMAR MU-
KHERJEE: 1In fact, it has already
been pointed out by my senior col-
league that city transport service is
also part and puarcel of the social ser-
vice rendered to the passengers. In
view of that, it is a guestion of giv-
ing some scrvice and everywhere it
is being subsidised either this way
or that way. Regarding the specitic
question of the actual amount of loss
incurred by running uni-directional
services, it ig very difficult to answer
pinpointedly because during the peak
hours when buses go in the morning
to the residential areas there are not
many people ito travel in them and
naturally there will be loss in reve-
nue. The same is the case when
the buses come from the residential
areas to pick up passengers from the
office and commercial areas beca-
use in that direction there will be less
number of passengers and hence re-
venue will accordingly be less.

e FEA W WEITW . WEAN
AgEa, @AY S ¥ A WUAT awT=y @
¢ Tud 9N "wamar & ¥ 31 &A%
73 WTE 17 AT To WITA TTHIT *T
W s T & sy aug el &
v freet aF wor Y § A &
grr ? war ag A gy @ frowg aw

TR H & o e Yo W T wet

PHALGUNA. 18, 1885 (SAKA),
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®Y werR F Wy ¥ Ay Gy § oiw
W S 9T AW G 1w sy
g B gody a¥ @ & wrewr wET ¥
T &, wwH ¥ wr o=t aga v §
w1 ¥ o faor Am w7 awar § faaw
40 Sfawa FOUHRT AT AT TORA
aut & fa¥ gawr far § =W LT WY
9T Y & fa=wr aorg ¥ ot ag gt
aTEY H AT g oY ag wias a@faw AE
Zar, AT gafay s afgs mmar |
4l Z@ar &, €I 9QrIOET S R’
IgH S WY T & 1 WT g'Ey WU
qTY AT Far ? ’

A wRaafafaqarst @ @R T
At FEY T AT 9 S 38X §9
ILTEL & & HIX IAFT § FE T A0¥
FTEIAT L

HY 65 WA HIXL 2 WA AT AT

SR AR A MIFAT | e ST oAy
fgmAT A I s & ffrmamm
TS |TAT & Wi FT QA WraT &, TEHHY
I S F<A ? ATRAE a°F  gATE H
oS @Y I YATHT ¥ AT T A
UTTEY WTET £ AT T FAT X AT HT
TAT T oAy & SV T for waw
HAFETrT 7T

AV grawiqta f@4St @ oy "R
w77 qr fif aad o ) faw € | w7
T IANY freAr X O otw FAT WA
& STETT ) tEd wrE ww Wl 0 W

wrET R § WX STeRE are #Y g €T
t'm “ ot !l“l‘ll--‘ﬁrﬂl!iz "ﬂ'
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wre < W wrpr avy g & e &
H’ﬁwﬁtwvﬁwﬁmﬁﬁ&!ﬁ
gurg wY fasT A B, W N aww aw@ A
agT T § 1 whfA A grEWE W
YoeeStew guT & 01

7 snteTa fan o faest gfcagws
o &1 Y " gar @ SEE wHE
FTO § & FqT GF YA FTI0T qg W
AEY 2 v wrg faw o|@l WX a9 FH-
i ¥ #7;UT g § s e aut
®1 @fa gg=a’ g WX ATAET WACS
g st & 7 gw foafa ax fAgsao
& fog I F 99 HIS FSAT & 7

SHRI PRANAB EKUMAR MU-
KHERJEE: 8Sir, perhaps it would
be too much to pinpoint the responsi-
bility for the loss on the clashes bet-
ween the students and the bus emp-
loyees. In fact, some buses have been
seized by the students and sometimes
there are undesirable incidents. Per-
haps that is not the only reason. In
order to streamline the entire opera-
tional services. we have taken wari-
ous steps including supervision; po-
sting supervisory staff at different
points, constructing new depotg for
maintaining and giving services in
the buses which are on the roads. We
have taken some measures to improve
the situation.

SHRI JAGANNATH RAO: In view
of the fact that Delhi is expanding
horizontally and in wview of the fact
that there is overcrowding in the
buses, has any traffic survey been
made about the potentiality, and is
there any proposal to increase the
number of buses on the roads so that
the common man, the people who
serve in the offices, are better served
and whether the survey would ailso

include the profits of the Corporation?

SHRI  PRANAB KXKUMAR MUD-
KHERJEE: In reply to the second

_ iCH 4
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' question, I have already mentioned

that we are going to increase the fleet
by 425 buses by April, 1974. Some of
these buses are already on the roads,
and by the end of 1874 some new
additional buses will also be put on
the roads.

Regarding the rationalisation of the
routes, it is really a point, because of
the irrationality, sometimes buses can-
not move more fregquently and that is
why we are also looking into it.

So far as the traffic survey is con-
cermned, we have not taken up any
traffic survey as such, but in view

of the fact that because of the price-
hike in petrol more people are re-
sorting to the public transport sys-
tem-—keeping ail these in view—we
are trying to improve the fleet posi-
tion of the DTC.

SHRI MOHANRAJ KALINGARA-
YAR: The Minister just now said
that the DTC is going to replacc an-
other 425 buses. As far as body-buil-
ding is concerned, has the Delhi
Transport Corporation given any
orders to the Leyland Co. for any
body-building and, if so, how many
orders have been placed?

MR. SPEAKER: 1 am afraid you
will have to give separate notice.

SHRI MOHANRAJ KALINGARA-
YAR: When the question concerns
new buses, body-~building also be-
comes equally important. When we

receive 425 new buses, where are they
going to builg the bodies?

MR. SPEAKER: That will have to
be a separate question.

SHRI MOHANRAJ KALINGARA-
YAR: I have seen many buses with
Leyland body. That is why I got
curious to know about this.

- SHRI PRANAB  EKUMAR MU~
KHERIJEE: We are giving orderu to
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" wvarious body-builders. So far as the
time-. schedule is concerned, they have
assured us and, in fact, they are sup-
plying three buses a day. When 1
mentioned that 425 buses will be put
on the road by the end of April, X
meant the chasis on which the bodies
will be built and then they will be
put on the road.

SHRI MADHURYYA HALDAR:
May I know whether it is a fact that
the drivers of the buses stop the bus
after crossing the bus-stop by about
50 yards with the result that the
waiting passengers who have Leen
wailling for 40—50 minutes ruan to-
wards the bus and when they have
nimost reached the bus, the bus starts
off and they are not able to rcad
the bus I want to knew from the
hon. Minister whether it is one of the
reasons for the clazhes that take place
between the bus drivers and conduc-
tors and the students.

SITRI PRANAB KUMAR MUKHER-
JEE: There are so many reasons and
s many complaints are coming to us

regarding the behaviour of the opera

Tional staff, including the one has been
just mentioned by the hon. Member.
‘Regarding the first part of the ques-
tion, I have not taken any measure-
‘ment as to whether the bus stops after
350 yards or so.

S I "AOT Ay 1 AT qH A
wTaw AE T oWy & AT F¥Te gy vy
F g faw: fvw Swre &Y ol 2
W 1972—-73 § 347 fa=wr ¥ feaadyr
A FHTE wt g% AT Feadt aqw ==
g ¥ aF g 1 fyg sy wg 7

= woerigfer faaE: : s9® I A
% few fgar smo @Y gawr Srarw fear
T WHAT & o

PHALGUNA. 13, 1885 (SAKA)
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faEsiy HEx QI WY eqraaT

*162. Y ST Wik : FIT Fravor
WYX mwra Har TE (A ®r AT
L ol ¢

(%) 1 ax®IT ¥ faeey # f5AT
qTE@AT & =fagaay & foa, Ay asr a7 &

FENT U YT &, oy weg T FJAL
qrfee = F7 oty fear & oY

(w) afx 1, &1 =7 &% § AT
foia foray AT § 7

THE MinidDSTER OF STATE IN
TiiE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN' THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Municipal Corporation of
Delhi runs 5 permanent and 10 sea-
sonal night shelters in Delhi. The
New Delhi Municipal Committee had
also started 7 seasonal night shelters
from January, 1974. In addition. 6
night shelters are run by other orga-
nisations.

= et wrd : wrd wwinT §
LA ALY ¥ |@AT FT AT FE LT S |
£Uq gar Torar & fF il gz ¥ Ior
a gz X E afy mr @ § 1 nEY
feqfa & QY fra™ w1 ot & Jar
i 2T & 1| A fred I TEET A
ATHT AT FA T @& 7

ofY WIS THFH O EAFRT TETAF TOAY
frar® & =Y & 1| ST 0T Jadiew qT AT
ETTHRI AN STE N 1 59 Ty
msﬁaﬁﬁ'ﬁagaﬁ szzsaﬁazﬁ-t

wmgg ﬁi@z@a’rwﬁgﬂ
JaaY 2 wwa & ... (swagrw) TN
LA qﬁﬁﬂm WIg AT TAAT Y ¥

awT &

A
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- quwfm:ﬁm&ﬁmﬁ‘ﬁ
TIEX XTET |

ofy t".'o I ﬂﬂ'rft ¥qT F Wees
foocft ¥ g7 UF T & @y 9y &,
a7 fad 3o fgeay & ? wifs v aody
SrEt A g T wees A @ ¥ forg Ay
T wwd &, wiET T ww arer 37 s
<t war ¥ e T ® mga fegedlt ¥ A
w Fest AT Wi, arfe agh F w7 wrarr
¥ g WEee ¥ ww T & gy o S
wrgar § fF T q@rer fooely & ez &
sata ¥ frad svr orrE W AT

Y N AEAT © WA ATHT FT aY
=TT B T AR 9 AqEF ¥ 1 afee
# QAT AL wy q@ar § F oy oo
wgx ¥ wr g FEasfeE @Y &
afew @& wg FAg g § 1 T sieeHA
Feq Hremaew, R dz, ST 29,
'm%.'ﬂ' mm,mfwmr,mmﬁﬂ

Wz,  feedl) e W A feoelr adig
wEifas sorgl § wg wg §, arfe 94
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XART & Wor Agr 9gw F | weEor
IR THR B & wha wAe
7T &, mmaﬁmﬂ’rmar& FAFT
w&mﬁwaﬁn

SHRI PRABODH CHANDRA: Has
it come to the notice of the Govern-
ment that all these night shelters.
have become the dens of smugglers
and charas and ganja smokers with
the result that really deserving peo-
ple would like to die in the cold ra-
ther than to lie ip that stinkjng at-
mosphere?

SHRI OM MEHTA: Sir, it has
not come to our notice. If anyvbody
wants shelter, we have to give cshel-
ier to him.

SHRI PRABODH CHANDRA: I am
sorry, the Minister has not under-
stood my question.

SHRI OM MEHTA: I have under-
stood it.

SHRI PRABODH CHANDRA: Has
it come to the notice of tihe Govern-
ment that the ntmosphere in these
night shelters is so stinking because
of the smoking by charas and garmya
smugglers that really deserving peo-
ple would like tou die in the cold
rather than live in that atmoshere?
Has the Government got any report
from the gpolice to that effect?

SHRI OM MEHTA: We have not
got any report to that effect. In
fact, 4,700 people are using it. We
think that those who want shelter
are using it.

SHRIMATI M. GODFREY: Seeing
the unhappy atmosphere in which
the pavement dwellers in the city
of Delhi live, I would like to know
what action the Government i: tak-
ing to see that these pavement-dwel-
iers are moved from the pavementa.
into the night shelter.
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SHR.I OM MEHTA: These  night
shelters are run on a voluntary tasis.
Those who want can go and itay

there. We cannot forcefully remove

people to the night sheliters.
SHRIMATI M. GODFREY: The

policeée should round up these ple

and keep them in the mght shelters
Then they would be doing a service
to the pavement dwellers.

Massive Dailry Development
Programme in Rura] Areas

*183. SHRI R. N. BARMAN: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether Government are con-
sidering a scheme of “Massive Dairy
Development Programme’™ in rural
areas; and

(b) if so, the places of rural areas
in We-st Bengal likely to be consider-
ed under this scheme?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Govern
ment has taken concrete steps to-
wards a large dau‘y and cattle ggve-
lopment programme in rural afeas
during the 4th five-year plan ‘and
these are prorosed to be continued
in the 5th five-year plan. Besides
providing essential 'inputs  for cattle
development, cross breeding of cattle
with exotic inheritance, establish-
meni of semen banks and artificial
inseminationn facilities are prowvided
through these projects. 82 such pro-
jects have been established so far
in wvarious Statezs. A target for 51
additional I.C.D.Ps is envisaged dur-
ing the 5th five-year plan.

Besides, TCDPs, cattle and dairy
development is also assisted through
key village scheme. 822 key village
blocks are functioning at present and
it s proposed to increase the num-
bey of 713 shortly. B

Development of dairy farming on

modern scientific lines has also been

PHALGUNA 13, 1895 (SAKA)
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undertaken in coliabeoration with:
foreign countries Indo-Swiss Project,
Muniner (Kerala State), Nabha . {Pun-.
jab), Indo-Danish Projezt Hessar-
ghatta (Kamataka) - Indo-German
Project, Mandi (Himachal Pradesh),
Indo-Auwstrian FProject, Hissar (Har-

yana State). Barpetta (Assam) have
great potentlalll in this ﬁeld

(b) Two I.C.D.Ps“ are in progress
at Barasat and Krishnanagar in West
Bengal. Two additional I.C.D.Ps,,
one at Malda and the other at West
Dinajpur are to be set up shortly. It
i proposed to set up three more
I.C.D.Ps., during the 5th plan period.
In addition, 62 key village blocks
are functioning at present in wvarious
parts of the State

SHRI R. N. BARMAN: May I
know from the hon. Minister by what
time these dairies will start func—~

tioning?

SHRI B. P. MAURYA: Very socon
they will start functioning. I do not
know whether the hon. Member is
keen to know about his constituency,
West Dinajpur or about  others also.
About West Dinajpur, it will he com-~
mmsioned quite soon.

SHRI R. N. BARMAN. - What | ir®
the total amount the Government
propose to spend for these dairies in
West Bengal and what is their exact

location?

SHRI B. P. MAURYA: It is given
in my reply and specially I will men-
tion that in the Fifth Five Year FPlan
it is proposed to set up seven dairy
plants and of which we will cover
five in the first year of the Fiftth

Pilan.
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o, Wto o AT : fomic w2 W
wwE o AT e § i sere T
aary wvg, A ¥ ¥ wwnr § ) Hfawr cq
& WX ¥ owrwrH & fog wMfew o
ey ¥Rl fagre ¥ ¥l wnd
-t e Arovard & 1 et deraeffar Gy
W w1 Siord wATY w7 ey fear
Ty € o IO ¥ wrT aierdY dvseT ¥
sraw o W €Y I S sy )

& ? quut ¥ Frv gTw 7w faew o
WY A I P LW AT & | T FIHC
¥ arr AT wYE Ao § e Iy Srw
qos fa, afe S wear g & ?

oft €Yo o WY& : Syt ww fadely
EEAT ST geT &, gy ager & fat
wT WEART wrigy =T ager ¥ fa3ui =y
ZHTYT JgaTw aJrfEgr ) Y s g
WA 7 FEY a7 g 1 gy aF arI=%

SHRI K. MALLANNA: May I know  &T 93X §—618 T ;oTHodTe (&1} 577

¥rom the hon Minister as to what - QI =T qOT s
is the total installed capacity of the tfi*l't)-jr ?E T. aif-aa' =
dairy plants and are they working frar srar q, 9T & AeTT T raam s

to the full capacity and if not, what THF T &, <7 &, Ffwa fazat ¥ sqrar
are the reasons?

=t Wio offo Ity . Ty FTL BIEA
#Y garereE Fafadt oy ga® & foo
e #Y srawrwar g0 @ wgt o fiee
oY BT w7 Twr §, IW W 1w wT W
weor-sferwre ZY <8y & 1| 9N g9 T IqT-
o 2.86 W@ fazx Vorar ar 2
T gAY mwezrer HAfEEY o s
T €Y 3 1 avEE oY FITH AT TreETEY
#afady wOw 6 =rar forze wifew &
= wgi 5. 37 s feeg afufer gu
W JATAA EY T AT WA RAfgdr

wA & fay fa3sit mar Y swreawAT
FRT— e gz~ &Y Prawy & 14

Wi Fav T A JIT . FH I A
TEHY WY TET JATAT F F1IT ATHAT &, IEH
AT N HTIX AET TIasmar ?

st Ao o AT : TITAT JA
T WY G F FTEA FTRAE R, AT A
XWX Zwv g a7 femr  fe sawy
7 YT W, Afwa ooy 2wt & 71&F av—»
oY ATY B9 AIWT A Y GEew AT §

SHRIMATI ROZA DESHPANDKE:
Will the hon. Minister please tell
me whether the supply of milk in
Bombay City is sufficient and if not,
may I know whether the hon. Minis-
ter knows that there have been seve-
ral agitations over it and the price-
rise in milk and what Government
thinke about it?

SHRI B. P. MAURYA: So far as
the necessity of Bombay town is con-
cerned, that is roughly 13 lakh litres
a day. As I have already submitted,
the total supply at present from our
dairies is about six lakh litres a day.
Almost fifty per cent shortage is
there. At present the standard milk
which is being supplied in Bombay
by our dairies is having 5.5 per cent
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fat and 9 per vent SNF, while the iy} w1 ILITEA 7 At @=T T IO® FIR

toned milk that is being supplied is
Having 3.5 per cent fat and 8.5 per
cent SNF. For that they will need
exira powder. We can increase their
capacity upto seven lakh litres a
day. That is under the consideration

oY ®W¥e QYo WiF :
#Hfeswr THAIRES WTAFE

ot w3y (&"% : w7 Wl wgRT *Y
T ATX FT IAT T—FF werk] # wr-
WY % WRE grdr § A A are
TaT & | AT™E ¥ B qgr awdr wrfgy
gt wTXr 8Y, Oy Y, ofewr T g W
T = § + & sty wrgay §—sar
WIETT ¥ GO W  W\UETT T AT

the Minister of

Plan?

# Y€ Rwrfawr srswus fsar § 7 sy
ACHTT TEITFT 6T 7 a¢ W2w =0
f&@ aNgT g, Jfadhs N =
WY T WT HFHT HFEAT ATE, AN 2A-
FT€ TR 9T sut fTur oy, forewy

. WL (&Y "I T U9 Y Ho58T
avg s € v ey 9 e 8,

Sfdrw Iaay ar 77 1 9rdT FreET §
FQT gHT——WTT T T
WY €0 9¥> AT ww-rE ¥ Sy

Allocation for Development of Haldia
Port

*164. SHRI A. K. M. ISHAQUE: Will

SHIPPING AND
TRANSPORT be pleascd to state:

(a) Whether any allocation has
been made for the development of
Haldia Port during the TFifth Five

If so, the amount thereof;
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{'h§ ‘the amount apm ami ﬁm pm-

mﬂ qt ‘werk done in tha pont,jmd -

. (c) whem the port wm -tart tunc-
ﬂoning in us full form?

TH!: mm :uxmm IH ’!‘g
_.-;mﬂsmY OF SHIPPING @ A
TRANSPORT (SHRI PRANAB mU-
MAR MUKHERJ‘EE)* €a) ‘to (c).
atatement is lnid on the Table of the

S-tatemenf
fa) The allocation for the Haldia

Dock Project during the Fifth Five
Year Plan has not yet been ﬁnal%zed.

(b) Rs. 8142.76 lakhs.

: The oil jetty forming part of the
Haldia Project was completed and

commissioned in August, 1968.

- Construction of the ore, coal, phos-
- phate berths and finger jetty hn« heen
. completed excepting certain fixtures
such as bollards, fenders etc. Quaj
. walls of general cargo and container
- perths have been completed and the
. works. of super-structures are in pro-
-2 . ‘82 per cent of the lock construction
work has been campleted.

50 per cent of the dredging work
i required for dock and turning basin

- has been completed angd- for the re-
maining work contract was awarded
in November, 1973 and the work is
in progress. The dredging is aoproach
“ channel to Haldia to ‘provide 32 ft.
draught in 197¢ and 35 ft. in 1975
~ commenced in November, 1973 and
- - the work is in progress:

Out of 9280 acres of land required

_ for the Project, 6375 acres have been

. acquired including Government land
and ' .gecquisition of remaining . land
is beiul done by .the State Gower“-

tnent. ' .

umﬁ 4 1m

mmmdmd

,dened on Mining ana. Amad :hl.mhz-"

nery: Corporstion;. mrgtpur.
pected . to be .delivered. by
Nommbtr, lﬂ'l"i. e TE

m “"‘

The general manuhamng _vard hw
been completed and the woerk. of
bulk marshalling yard is in progress

‘and is about 80 per cent complete.

Seven Jlocomotives ordered on Chi,t-
taranjon locomotive Work have él-h
ready been delivered

'.t'he_ second estuarian dredger in-
tended for dredging the estuary and
approach channel is expected to be
delivered by M/s. Garden Reach
Workshops Ltd., Clacutta in 1975.
Out of the five tugs intended for
handling vessels at Haldia, Garden
Reach Workshops L.td.,, have deliver-
ed one tug and on an average 80 per
cent work has been done for the re-
maning four tugs. The erection of
15- tone unloader crane for the finger
jetty is expecteg to be completed by
June, 1874 and two other craners are
expected to be ready by ‘December,.
1974.

As regards’ quarters for  various
‘categories of staff, construction of 432
-apits has been cmnpleted and of 873

units is in progress.

(e)'f’rhe Dock System is expécted:

to be eommissioned during the later
part oi 1974.

SHRI A. K. M. ISHAQUE: I have

- gone through the statement."¥t makes

a very interesting reading. It states.
that the allocation for the Haldia
Dock project during the Fifth Five—
Year Plan has not yet been finalised.

The Budget for the omn‘lng vear has
been prepared. But it is stated that
the allocation for this project has not
been ﬁnahsed till now. Am I to under
stand by implication that the  pro-—

- ject is geing to die a naturail death?
‘There has been inordinate delay whicn
" has taken place in ‘the execution of this

~project. VHE the hon. Minister Inform.

me whather laboﬁr problem 18 vne of
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the reasons for this inordinate delay?
If the labour problem is one of the
reasons may 1 know what steos the

Government propose to take to remedy
this state of affairs?

SHRI PRANAB KUMAR MU~
KHERJEE: So far as the first part
of the question of the hon. Member
is concermed what I mentioned is
that details of the Affth five-year
plan has not been finalised as this is
in a draft stage. But so far as the
Budget allocation of the first year
of the fifth five-year plan is concern-
ed, if the hon. Member desires to
have the figure, I can say that for
the first year it is R=m. 31 crores and
this amount has been allocated for
the first year. But the entire alloca-
tion for the fifth plan has not yet been

made and that is why I have said that
this is not fAnalised

Regarding the second part of his
question regarding inordinate delay
in the completion of this project,
many a time it has been rointed out
in thi; House and also in the other
House that this is a project which is
being executed from scratch to finish
by Indian engineers; from designing,
fabrication, construction, etc. every-
thing 1s being done by our own Indian
engineers. And naturally in respect

of a project of such a great magni-

tude and importance it will take
time. The Cabinet agreed to this
project in 1867 and it was to have

been completed by 197!. But now we
expect to do it by 1974. There have
been labour trouble in certain areas,
in the construction particularly, by the
employees of the contractors who
were engaged in this construction
work. There 1s g case for example in
respect of one of the works being
done by Jessops. The contract work
has been stoppsd from 5th February
1974. And, reg-rding the steps taken
to iriprove the gituation, we are al-
ready takin: steps in this regard. We
are in touch with the State Govern-
ment. From our end also we are
trying to persuade thg labour leaders
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ete. so that this important prolect
is compléted in time, so that any
stoppage of work does not take place.
But, Sir. you wiil understand and I
am sure the hon. Member toco will
appreciate that in these matters per-.
haps we have not much to do.

SHRI A. XK M. ISHAQUE: I am
thankfu] to the reply of the hon.
Minister stating that Government is
pursuing this matter and taking steps
in this regard. The Farakka project
was delayed by about 2 to 3 years due
to go-slow tactics and labour troubles.
Government have not take.a any steps
tc avert them. My <second question
1s this. What sieps Government have
taken t¢ ensure supply of wa'er from
Farakka? I want to know when
Jangipur feeder canal is going to be
constructed. What about the ship-
yard? When is that shipyard going
to come up, Sir?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the Jangipur feeder
canal is concerned it is already in
progress. This is a project done by
the Power and Irrigation Ministry,
Sir. It is known to the hon. Member
and the House that on this matter,
we shall have to discuss certain as-
pects with the Bangla Desh Govern-
ment, and certain other international
issues are also associated with it.

So far as the construction part of
the feeder canal is concerned, I can
assure the hon. Member and the
House that it is in progress.

Regarding the shipyard, Govern-
ment have not yet taken any decision
about the final site for the proposed
shipyard in the Fifth Five Year Plan.
In fact, the 1report of the techno-
economic committee which has been
submitted is under the consideration
of Government and no final view has
vet been taken.

SHRI S. C. SAMANTA: Is it not a
fact that for a long time transport

difficulties are being experienceq by
the project pegple, and if so, what
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steps have been taken to remedy the
situation and improve the transport
-0of construction materials and also of
men to the place?

SHRI PRANAB KUMAR MUKHER-
JEE: Recently, there has been some
trouble in regard to transportation of
materials for the construction. The
raitway authowrities, particularly the
authorities of the South-Eastern Rail-
way have assured the project cutho-
rities that they would give 20 rakes
rer month to the project authorities,
but they were not in a position to give
it for various reasons, We have
already taken it up with the railway
authoritie;s and they are going to
expedite it, and I hope there will be
improvement.

SHR1 SAMAR GUHA: It has been
said that the allocation for the first
year of the Fifth Plan period has al-
ready been made for the Haldia port.
What are the broad details of the
work for which allocations have been
‘made?

As regards the shipbuilding yard
ne gquestion has been discussed on the
floor of the House, 8nd the hon.
Minister had earlier indicated that
‘Government had a mind to set up the
shipbuilding yard there. I want to
‘know what the report of the techni-
<cal committee is, whether they have
accepted the feasibility of setfing up
shipbuilding yvard at Haldia, and if so.
‘when Government are going to finalise
‘their decision on this matter.

=i RI PRANAB XUMAR MUKHER-
~JEE: I have indicated in the statement
dalready the items on which project
work is going on, and Rs. 31 crores
‘has been allocated for the completion
of some of these items which have
already been taken up. I have given
a detgiled list. 1f the hon. Member
is interested in knowing it, I can
reiterate it.

As regards the shipyard, it is a fact
‘that some time back the question was
raizsed whether Haldia could be
weleeted as a site for the shipyeard.
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Therefore, a techno-economic c¢om-
mittece was set up by the Ministryy to
look into the warious other sites. They
have submitted a report, and I have
already mentioned that it is under
the consideration of Government. At
this stage, it is very Qdifficult to point
out which of the sites suggested by
that committee would be selected
finally for the proposed shipyard.

SHRI SAMAR GUHA: My question
has not been answered. Which site
would be selected in the Haldia arca
15 a different matier. I would like to
know whether the shipyard would be
Jocated in the Haldia port arca, what-
ever may be the site.

SHR1 PRAVAB KUMAR MUKHER-
JEE iho nosdiom rav Lo o dJlanfied
thus. There ., - propssl ior
establishing the stupyard in the Fifth
Plan m the countav. For that. & token
allocatipn hrs bec ) 1nade in the Draft
Plan to the tune of Rs. 50 «1¢1es. As
regards the site fo:. t're proposed ship-

yvards, various State Goveinments
have suggested various places. A
techno-economic committee was

arpointied to look into all thesc¢ sites
and point out their merits and deme-
rits. 'Their report is under the con-
sideration of Government. 1t is ¢iffi-
cult for me to say which of the sites
will ultimately be selected for the pro-
posed shipyards.

SHRI SAMAR GUHA: This is
against the earlier assurance given by
the hon Minister to the House.

SHRI B. XK. DASCHOWDHURY:
Having regard to the fact that the
Haldia port has fo feed not only the
Haldia port and its adjunct, but alse
the Barauni refinery with the crude
oil requirements, may I know whether
the extension of the draught from 32
feet to 35 feet would be enough for
unloading the bigger o0il tankers up
to one lakh tonnes, and if not, what
further steps the Government are
going to take to improve the draught
so that the port can unload the bigger
tankers which are being manufactured

these days?
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SHRI PRANAB KUMAR MUKHER-
JEE: 'Fhe oil jetty has been commis-
sioned in 1968 and some of the o0il
tankers are coming. Regarding the
draft of the prorosed harbour area,
we have already taken a decision that
32 feet draft willi be ready by 1974, 36
feet will be ready by 1975 and 40
feet will be ready Ly 1980. At pre-
sent the contract given to Hall und
Company is progres.ing and we capect
that it wiill be ready by 1974, 32
feot. Thercafter, by our indigenou-
dredgers, further increase of the dratt
will take place and 40 feet will be
ready by 1980 when it will be in a
position to accommodate the large
type of tankers which are being
manufactured nowadays.

SHRI B. K. DASCHOWDHURY:
Upto one lakh tonnes?

SHR1 PRANAB KUMAR MUKHER-
JEE: Above one lakh tonnes.

Responsibility of F.CJI for sale of
adulterateg stuff from Fair Price
Shops

*165. SHRI P. GANGADEB: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether he has seen the press
reports recently regarding selling of
adulterated stuff by fair price shops
in various parts of the country, parti-
cularly in Delhi;

(b) if so, to what extent Food
Corporation of India is responsible for
this; and

(c) the steps taken in this connec—

tion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEEB P. SHINDE):
(a) to (¢). Government do receive
complaints from time to time about
quality of the grains issued by ¥Fair
Price Shops. Allegations regarding
quality of foodgrains issued from the
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fair price éhops are always investi-
gated. Foodgrains issued from the
F.C.I. depots conform to prescribed
specifications. The fair price shop
holders are required to dispay sealed
samples of foodgrains actually receiv-
ed from the F.C.I. Depot. ‘The fair
price shops have also been instructed
to get foodgrains from the F.C.I.
depot.; replaced if the qualiiy of grain
is not as per specifications.

SIIRI P. GANGADEB: I would like
to know from the hon. Minister whe-
ther there has been any success in
regard to the effectiveness of the
quality control at the time of purchase
by FCI, and if so, to what extent?

SHRI ANNASAHEB P. SHINDE:
Of course, it would be very bold on

my part to say that there aie no
failures, human or otherwise, any-
where. For the administrative

machinery standing instructions are
there. But my own impression is—
and recently some of our checks also
indicate—that many times mixing up
takes place at the fair price shops
level also. Therefore, ] think the
system whereby sealed samples of
foodgrains issued from the depots of
the Food Corporation are required to
be maintained by the fair price shops
may be in g position to help us ta
have appropriate checks.

SHRI P. GANGADEB: In view of
the frequent attempts made by FCI
and the fair price shops to shift
responsibility on to each other for sale
of adulterated foodgrains, may I know
whether steps are being initiated to
have a unified control over the fair
price shops vested in the FCI or for
that matter making the fair price
shops retail distribution centres of the
FCI1?

SHRI ANNASAHEB P. SHINDE:
The standing instructions in this re-
gard are very clear. The fair price
shop holder is given the option to
satisfy himself about the gquality by
using pargui in each bag and replac-
ing such stocks as may not conform



=27 Orai Answers

to the prescribed standard. Moreover,
a joint samplé of foodgrains issued to
each fair price shop holder is sealed
in the measures of the shopkeeper and
an official of the Delhi Administra-

tion or the respective Government.
All parties, that is, the fair price
gshop holder, an official of the Delhi
Administration and the ¥CI repres-
entative put their signatures in token
-of having satisfiled themselves about
the guality of foodgrain issued. This
signed sample is put in the sealed
sample bag along with the foodgrains.
These are the standing instructions for
the whole country.

AY T+ @ qat . geaer S, ¥4
T wERw Y 941 ¥ v 5 st
oTE T T F wWrerw A SY wAT WATST
GOIT AT a8 WIE a9 H  frdYy oY%

qET WS HY FHM I AET =T WAV

sfes srdreT & ST AT AT WATH &Y
AT AT LT 7 T HAT wEET WY

gg ot gar & fe fagsaT st sAad
F A T gfy faost A =T w A7 &
ATy UFeg, ATIW UFAR, TRHE THQ1IE
il #§ | T W Y e ¥ Y wAary
AT YT IS ST AT AT AT ?

SHRI ANNASAHER P. SHINDE:
Some MPs brought to my  notice
-complaints which -we did refer for
further inguiries. There were com-
Pplaints that some sub-standard wheat
was being supplied.

Even the Chairman of the FCI
took a round along with the officers
and some Delhi Administration offi-
cials and many of the shops sam-
ples confirmed what /is being said,
and samples were found to be bad
and there were suspicions that the
shopkeepers had already mixed up
some of the materials.

WY Few Ty wewmw AT AT
ThET Y & T 7 TH WY Wy AW

ey A€ T |
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WO wffas © & T SIAT AT HI Y
i & g0 & warer ¥ oY e wed £

a7 TTH TN wrat | Weaw WEEw,
W ¥ W g Ay Iar fear o fw oy
WIS @y W e ¥ dwodfYowrEe X
ghararagafiaTwr@gr L |
SHR1 ANNASAHEB P. SHINDE:
In order to meet the requirements
of the pubiic distribution system, we
are distributing both the locally pro-

cured grain and the imported grain.
It is a well-known fact.

St TINT AT WIS - Heme S,
FTAN AT Fam AT agars A
W F AT TR T mafafye srars
raey=maTgrmMT A aY & foa &
wora fagre 7 anfg arfg == g€ &
afx gr, &t o faor ¥ gy sar TN
ST eEr g ?

SHRI ANNASAHEB P. SHINDE:
I would seek your protection.

MR. SPEAKER: I am sorry. The
question i not about Bihar.
It says, “selling of adulterated

stuff by fair price shops in various
parts of the country, particularly in
Delhi;”

s WX TTR TR ¢ AW &
WTAY TATHT FT T T A Y fr aqx #
fagre & W =al *°v o7

Fe4A witgs S fgmr =%,
A & AT W A4 w9 & ) ag A
AR FareTed

SHRI RAMAVATAR SHASTRI:
“....ln wvarious parts of the country,
particularly Delhi;” Various parts
constitute Bihar also.

ot TR W Wigw : qw WY
ATX TH T FY oYy
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ME. SPEAXKER: You have found
a way to get af it!

SHRI ANNASBAHEB P. SHINDE:
The only point is, though this ques-
tion is about the foodgrains issued
in the country, it is only concerned
about adulterated foodstuffs that is
issued. So, if you direct, I shall
reply.

MR SPEAKER: Though the ques-
tion generally refers to various parts
of the country, it refeis to Delhi in
particular. So, I would advise the
hon. Member to send a separate
nolice.

Now, already two lady Members
are standing. They should consider
themselves as hon. Members rather
than as lady Members. They are all
hon. Members here. There is no
guestion of preference to any lady
Member here in this House. Shrimati
Roza Deshpande.

SHRIMATI ROZA DESHPANDE:
The foodgrain supplied from the
FCI is the dirtiest foodgrains that we
arve getting In the last two yearg in
Bomhay, there have been such sup-
Pplies made, and agitations have taken
place in Bombay. Then, wheat was
mixed up with argot and when we
made representations, the Govern-
ment assured us that they would get
it cicaned. Why mix it up first and
then get it cleaned? Is it dome in
order that, in the programme of
garib: hatao employment may b
given for the workers? ( Interrup-
tions). We are getting good food-
grains outside Bombay. Outside
Bomhay, just 20 miles away, good
rice and wheat are given. Why c:zn't
you see that good foodgrains are dis-
tributed by the FCI throughout?

MR. SPEAKER: It iz a very loag
<augstion. Do not have introductories
before a question.
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SHRI ANNASAHEB P. SHINDE:
The hon. Shrimati Deshpande was
not an hon. Member of this House
when this position was explained.
Nobody mixed up argot deliberately.
The reported wheat is mechanically
harvested in other countries. Na-
turally that gets mixed up.

SHRIMATI ROZA DESHPANDE:
It 1s poisonous, for your information.

SHRI ANNASAHER P. SHIND&Z:
That is true. We are aware of this
problem. We have requested the

State Governments to take the neces-
sary precautions. It was suggested
that, as far as possible, wheat shou:d
be issued only after cleaning and
preference shou'd be given to the
flour mills which have cleaning ar-
rangements for cleaning this.

SHRIMATI M GODFREY The hon.
Mimister has admitted that the fair
price shops are mixing something
else with grains and adulterating it.
What action is being taken against
those fair price shops which are in-
duiging in adu.teration?

SHRI ANNASAHERBR P, SHINDE:
Normally our advice to the State
Governmentg is that the licences of

such fair price shops should be
cancelled.
SHRI VASANT SATHE: 1 had

brought it to the notice of the Minis-
try that the fair price shops are
getting foodgrains from the FCI
which are adulterated, mixed up with
all kind of rubbish, including Argot.
The policy formulated by the Cen-
tral Government was that it should
be cleaned by the flour mills ang then
issued.

But that policy was abandoned
because in that process there is a
shortage. So, the ¥CI passed it on
to the State Govermment and to the
fair price shops, without taking the
responsibility of cleaning it wupos
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themselves to aveid zghortage. The
fair prices zhops and the State Gov-
emwoients say that they cannot meet
the loss on account of cleaning. Seo,
how are you going to meet the shor-
tage? Are you going to take the
respoensibility for that, or are you
going to share it with the State Gov-
ernments? Otherwise, adulteration
cannot be stopped.

MR. SPEAKER: Do not try to
take the time of the House by asking
long guestions.

SHRI ANNASAHEB P. SHINDE:
There have been mutual consulta-
tions with the Siate Governmentg and
some arrangements have been worked
out so that all necessaryv precautions
are taken.

SHRI VASANT SATHE: They
not working.

are

SHRY P. G. MAVALANKAR: The
Minister has admitted that adultera-
tion of food is being indulged in by
the fair price shops. May I know
whether the Government have gone
into the question of finding out who
is more responsible for this: is it the
fair price shops or the source, name-
ly the FCI? If so. what conerete
steps of a punitive nature have Gov-
ernment taken against those officia's?
Because the Minister himself is on
record about corruption and ineffi-
ciency of those people, what are the
steps the Government of India are
taking to see that the FCI functiong
effectively and cleanly. Otherwise.
it would go on like this. What is
the Minister’s answer to this ques-
tion?

SHRI ANNASAHEB P. SHINDE: I
can assure the hon. Member that if
any FCI official is found to be fault.
we will not hesilate to take strong
action against him. even penal action.
T have already explained the procedure
for issuing grains from the ¥CI.

MARCH 4, 1874
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M. SPEAKER: I would reguest
hon. Members not to be on thHeir legs
all the time, especially those who get a
fair chance. Let others also get an
opportunity, especially those whe are-
back-benchers.

s @ R1? Iy wiw cwaTwEfear
3 bwr A oY wror & B ¥ w® T
& wv fse & IBY 9T ®WIT SHW! THE
¥ gty av ofima & fear smowra?

SHRI ANNASAHEB P. SHINDE: I
will ind out whether that ig happen-
ing. To my knowledge, no such mat-
ter has been reported to us.

WRITTEN ANSWERS TO QUESTIONS

Indo-Soviet Agreemeni for Coopera-
tion in Agriculture

*166 SHRI Y. ESWARA REDDY:
Wili the Minister of AGRICULTURE
be pleased to state:

(a) whether Indian and the Soviet
Union signed an agreement for fur-
ther co-operation between the two
countries in the field of agriculture;

¢(b) if so, the main features there-
of; and

(c) the specific spheres of cooper-
ation in this field?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICUIL.TURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The Government of India
and the Government of the Union of
Soviet Socialist Republic signed a
protocal on the 10th April, 1972 for
scientific and technical co-operation for
the vear 1972 and the first half of
1973. The protocol provided for ex-
change of visits by U.S.S.R. Scientists/
experts and Indian scientists/trainees
in the fields of Oilseeds research and
improvement, cotton technology,
sheep breeding and research in sheep
pox vaccines, soil testing, plant pro-
tection and quarantine. reclamation of
saline alkaline land etc. The protocol
also provided for exchange of scienti-
fic matrial, literature, seeds as well
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as holding of symposia on improved
wvarieties of wheat and rice. Most of
the’items of the protocol have bren
implemented.

Another Protocn! was signed by the
Minister for Planning on 28th Novem-
ber, 1973, under which the Soviet side
has agreed to consider providing
assistance in the following areas:—

(i) setting up two sheep breeding
projects including supply of
3000-~-4000 Merino Sheep for
one and 1000 Karakul breed
sheep for the other;

setting up a pilot project for
goat breeding including sup-
ply of 200 goats by  Pollide-
nakaya breed;

(i)

(iii) setting up of a sugar beet cul-
tivation project including sup-
Ply of stork of secds and
equipment.

The Soviet side aiso agreed to the
visait of an Indian Team of Experts to
Snviet cotton seed andg sunflower seed
farms to study means to improve yield
of oil from these seceds. A team of
Soviet specialists is expected to arrive
in Indian somelime in the middle of
March, 1874, for consideration of pro-
jects for implementation of the items
of the protocol.

Exorbitanpt prices of land charged by
D.D.A. .

*1¢7 SHRI S. C. SAMANTA: WwWill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the sattention of his
Minixtry has been drawn towards the
tendency of D.D.A. towards charging
saxorbitant prices of pjots of Iand for
“ﬂtﬂﬂing*’hﬁb on; and

(b) if #n, what afée the réasons that
Ris Mind=' rii 1» not comtrolling sudh
badics to CidYe® only reasonabhie
pPriees? . :
#9431 LB "
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THE MINISTER OF STATE 1 THE

DEPARTMENT OF PARLIAMENT-
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OV MEHTA): (a) and (b). The Delhi
Develogment Authority is following the
policy laid down by Government ac-
cording to which disposal of developed
land is to be made by auction. though
exceptions have been laid gown in
respect of allotments to cooperative
societies, persons in the Middle and
Low Income Groups etc., to whom lang
is allotted at predetermined rates.

Plots alotted by DI.A. in village
Mochibagh Delid

*168. SHRIMATI MUKUL: BANER-
JEE: Wiil the Minjster of WORKS
AND HOUSING be pleased to state:

(z) whether squatters who were
allotted plots of 25 sq. vds by ithe
DDA. in village Mochibagh near
Gurddwara Motrigagh-II, Delhi in
Janusry, 1967, and 14, Si honber, 1863
wrre removed fron theser

(b)) if sco, the mumbe:r T aach squat
ters who were removel] f.o1mn the iand
allctted to them there; and

(¢) the purposce for which the land
was evecuated by Govermment and
whether that land hag becon ulilised
for Government purpose?

THE MINISTER OF STATE IN THE
DEIARTMENT OF PARLIAMENT.
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND ~ HOUSING
(SHIRYI OM MEHTA): (a) to (c). Four
of the squatters who had been ac
commeodated near the wvillage provis-
ionally in 1969, sabject to wverification
of their claims that they belonged to
the wvillageé, were removed in 1970
since proof in support of their claims
was not produced. The area fromn
whioh tbesy 4 .squatters woere removed
is, evssnapked for use by the., oxigina/
residents ot the wvillage vwho might be
aﬂ'eozé& e Vilfage Rwdevelopment
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. Agrovmment with Imdenesia for ed to state: .
w of Agriculiure (a) whether there ix a proposal :;
reorganise the set up and working
*3169. SHRI FATESINGHRAO Sangeet Natak, Lalit Kala and

GAERKWAD: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any agreement has been
signed between India and Indonesia
in connection with the improvement
of agriculture; and

M;‘b) if so, the salient features there-

THE MINISTER OF STATE IN THE

MINISTRY or AGRICULTURE

ASAHEB P. SHINDE):

(a) No agreement has been signed bet-

weeén the Govermments of India and

Indonesia in connection with the im-
provement of agriculture.

(b) Does not arise.

Grants to Jawaharlal Nehra and
Aligarh Muslim Universities

*170. SHRI S. N. MISRA: Will tihe
Minister of EDUCATION, SOCIAL
WEILFARE AND CULTURE be pleas-
ed to state the amount of grants given
to Jawaharlal Nehru University and
Aligarh Muslim University during
1973-747

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
PROF. S. NURUIL, HASAN): The
following grants have been given by
the” University Grants Commission to
the two Universities during 1973-74:

Jawzharlal Nehru University—
Rs. 151.839 lakhs.

Aligarh Muslim University--
Rs. 300.93 lakhs.

Rearganisstion of Sangeet Natak,
Lalit Xala and Sakitya Akademsieos

*171. SHRI VASANT SATHE: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-

Sahitya Akademies in the immediate
future; and

(b) if so, outline thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Reviewing Committee set up by the
Government under the chairmanship
of Shri Justice G. D. Xhosla has made
certain recommendations regarding
the reorganisation of the Akademies.
The views of the Akademies have
been received and these are under dis-
cussion. A statement containing the
recommendations of the Committee re-
garding reorganisation and the com-
ments of the Akademies is laid on
the Table of the Sabha. [Placeq in
Library. See No. LLT-6300/74].

New Agricultural University at
Dharwar

*172. SHRI A. XK. KOTRASHETTI:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 4889 on the
17th December, 1973, regarding guide-
lines from I.C.AR. on setting up new
Agricultural Universities and state
whether the proposed Agricultural
University at Dharwar in Karnataka
fits into those guidelines?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRIX
ANNASAHERE P. SHINDE): The re-
vised norms which provide the broad
guidelines for setting up of Agricul-
tural Universities referred to in the
reply to an Unstarred Question  No.
4989 on 17th December, 1978, are still
under the consideration of the Uni-
versity Grants Commission, Indian
Council of Agricultural Research and
the Association of Agricultural Uni.
versities. However, advance action for
a joint pre-establishment survey for
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the proposed Agricultural University Farerry — —
at Dharwar has been undertaken by {') . T il
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Irfwr weEl & o diiee w@ivE
% gfmren iy fawafmeraa, fegwrx
¥ gfamor o & fAo, 9o wfa
frrafaarax, gfaamr & aarg w3 &
forg sire ere s2w vy aaT AT
famafaosw, daaTe ¥ o =R}W F
fora oy frar & | Wew WAW W Ag
#X FHraT ATTX F 07 £ wrwd FTi
R WTEETT F75, FoMTon o Ao Faaar-
=, ST 7 ol o Y w ¥

STET OF ISTET (") FT A¥AGH €,
ZIAHT TUTIT S arer wa® osaf F
197172 SY<197 27 3 ¥ T HIFE
wwrx fre oo & | off wiwd Ffy ey
¥ AT BN @ FAawm ar Ay fawraw  fear
ST T@T & AT IAFT IATH ¥ aFaa fEar
EL A

HATUTG, S9TS, afg=aTg =W
ST W2T MSAT F 1973—74 ¥ A0
TH FT UANTEA AP & ATFE  Uwd
frr ST <R | TET AF FUTH T TATIE
g T ulE? 197273 vy oy
¥ owx oo T 9 ) 39 95 T AR
fasafaarera, stfaamay #xfA7 T3 77
F LT %TW F WrFS 1973-74 F
2O e 92w § WY oA fFg Aar Ve @

ITET AF T, A7 HIT FT FT I9H9
g T AOyeAr & weerr Beer Wiy s
W TAEY SearEd S & wrERE sl
waRe qEl fE o g

(=) zafsr fe|rET 9 AT &
e oy Fr & fao & Afire I9Ty
wft v o ;g @g SFEAE
g B mfgs gowr |7 arsft Feeii &
Forerer o T AT @, faerE glramt &
fawrg wife d% vy fawnr & - ey
Iural ¥ SarEw F afy v v wr
T 9w & wgraar frady

MARCH 4, 1974 '

Written Answers ¢

Mal.praetices in @ixtribution of
Fertiliser in XKarnataka -

*174. SHRI K. LAKKAPPA: Wil

the Minister of AGRICULTURE be
pleased to state:

(a) whether the malpractices in the
distribution of fertilisera by the pri-
vate agencies in Karnataka have come

to the notice of the Union Govern-
meilrt; and

(b) if so, whether such agencies are

being withdrawn in Karnataka in the
Rubi Season of 1974?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRY
ANNASAHEB P. SHINDE): (a) The
Government of Karnataka has report-
ed that no malpractices in the distri~
bution of fertilisers “y private agen-
cies have come to their notice. The
State Government have also reported
thar they have taken up a number oi
steps by streamlining the procedurcs
for distribution of fertilisers by pri-

vate parties in order to minimise sucl
malpractices

(b)Y Does not arise.

fraw =afyadl € frses
LA

1175 =it WWITT AT : AT FW
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(%) =ar g @™ W{WRBH I
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Wemand for bringing Text-books upio

*178. SHRI DINESH JOARDER:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
e pleased to state:

(a) whether Student Federation of
India in its 2nd Conference at Cal.
cutta har demanded that text-books
-shouid not be frequently changed and
they sheuld be brought upto date in-
<corporating latest development in
science and history; and

(b) if so, the reaction of the Govern.
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL: WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P YADAV): (a) and (b). No such
demand has been received by the
Government.

Postponenzent of 43rd Session of Indian
Historical] Records Commission

*177. SHRI PRABODH CHANDRA:
“Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the 438rd SBession of the
Indian Historical Records Commission
scheduled to meet in Lucknow on 19th
January, 1974 wag postponed at the
Hehest of his Ministry; and

{(b) if so, the reasons therefor?
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THE DEPUTY MINISTER IN THRE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-.
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) Yes, Sir.

(b) A statement is lai@d on the Table
of the Sabha.

Statement

Tlhe Indian Historical Records Com-
mission at its last session (42nd Ses-
sion), held in January, 1978 at Panaji
(Goa) recommended (Resolution III)
that the Standing Committee of the
Indian MYistorical Records Commission
should gtudy in depth the existing pro-
cedures, various categorieg of mem-
berships, etc., and make suitable re-
commendations in order to make the
working of the commission more effee-
tive. The Standing Committee met
accordingly, and recommended, among
other things, that the membership of
the Commission should be determin-
ed afresh to keep the sgtrength within
reasonsble Jlimits and to remove cer-
tain anomalies. Government have ac-~
ceptedq the recommendations in prin-
ciple and have asked the Standing
Committee to work out details. As
soon as the detailed proposals are
received, the Indian Historica]l] Records
Commission will be reconstituted and
a meeting of the reconstituted body

will be called at the earliest oppor-
tunity.

Kapurthala Plot in New Delhl

*178. SHRTMATI BRARGAVI
THANKAPPAN:

SHRI N. SREEKANTAN
NAIR:

Will the Minister of WORKS
AND HOUSING be pleased to refer
to the reply given to Unstarreqd Ques.
tion No 63 on the 12th November,
1973 regarding the shifting of police/
protection force from XKapurtha¥a plot
belonging to Kerala Government and
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state:
(a) what action has been taken to

eject the illegal occuparnts of the quar-
ters in that area; and

(b) whether Government of India
would consider handing over the oc-
cupied as well as as unoccupied gec-
tions to the Government of Kerala?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN HE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).

The question of shifting of Police/
Protection Force from a portion of
pursued

Kapurthala Plot is being
vigorcusly and the Delhi Adminis-
tration are doing their best to Jlocate
suitable accommodation/land for shift-
ing of the Police Force, As soon as
the site is vacated, its possession will
be handed over to the Government of

XKerala.
C.ABE. on Student Unrest

*179. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Committee of the
Central Advisory Board of Education
for examining the student unrest has
not held any meeting so far; and

(f:) if so, the reasons therefor and
the date on which the Committee was

set up”®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
and (b). The Committee wag set up
on Frbruary 22, 1973. The Education
Minister of Maharashtra who is the
Vice-Chairman of the Committee was
requested by the Chairman to con-

duct the proceedings of the Com-
mittee. He has indicated that he

would hold the first meeting of the
Committee in the first half of April,

1974.
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Confereace of Educational Experts
from States

*180. SHRI V. MAYAVAN:
SHRI P. M. MEHTA:

Will the Minister of EDUCATION, -
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) whether educational axperts
from States met in New Delhi on
28th January, 1974;

(b) if so, what were the subjects dis-
cussed; and

{¢c) whether the Conference was
‘held under the auspices of the Nat-
lonal Council of Educational! Resear ls

and Training?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) to (c). A meeting
of the State Directors of Education
was held under the auspices of the
National Council of Educational Re-
searchh and Training in New Delhi
on 28th January, 1974 to discuss ways
and means of intensifying the pPro-—
grammes of promotion of National
Integration among school children.

The major subjects discussed i
this meeting were:—

(i) How the State Governments
can co-operate with the Nat-
ion Integration Unit of the
National Council of Edu-
cational Aesearch and Train-
ing in the organisation of
Inter-State camps for students
and teachers for the promotion
of Nationa] Integration and in
the preparation of material on
the subject.

(ii) The role and value of these
camps in the promotion of
National objectivea.
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Scheme to engourage Students of
Colleges ang Universities to

undertake Tours

1603. PROF. NARAIN CHAND
PARASHAR:

Will the Minister of EDUCATION,
SOCIAL: WELFARE AND CULTURE
be pleased to state:

{a) whether ‘Government have
any schemes under which students of
Colleg>s and Universities are encour-
azed to undertake tours to the places
of religous |historic, industirial and

scientific importance; and

(b) if so, the brief outlines of these
schemes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN: (a) and
(b): The University Grants Commis-
sion has a scheme of Visiling Student-
ships under which a grant upto
Rs. 5,000 is made available each year
to each University to enable its stu-
dents to know the country by wvisiting
other Universities. The Guidelines of
the Scheme are given the attached
Statement.

A programme of establishing
National Integration Samities in Uni-
versities and Colleges is being imple-
mented during the Fourth Plan. The
Samities carry out a variety of pro-
grammes, which inter alia include
inter-state and inter-regional visits and
tours, organising cultural functions to

other States.

Stat-ment

1. Generally the students under the
programme may visit places/universi-
ties in another State.
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2. Not{ more than two places may be
covered under the programme so that
the visitig student: miy come in
close contact with the students and
ieachers and the community of the
host university and have intimate
knowledge about the development of
academic, cultural or industrial inter-
este The two places {o be visited need
not be far away from each other so

that the tjme of contact visit is svent
meaningfully.

3. It is considered necessary that a
teacher/teachers accompany the stu-
dents and his expenses om travel etc,
be met out of the U.G.C. grant under
the scheme (according to the rules).

4. The programme is best organised
with a cultural object than with an
academic aim. The duration of the
visit could be about two weeks and
the visiting students should e the
paid guests of students and teachers
in the host institution. The visiting
students could be provided with béard
and lodging in the Student’'s Hostel
on payment to enable them to live with
the students of the host university and
to0 share their way of living and to
know them intimately.

5. The host university should be in-
volved in the organisation of the pro-
gramme and to arrange lectures dis-
cussion and visits 1o places of acade-
mic cultural and other interests.

6. The sponsoring university should
make arrangements pertaining to
board, lodging programme ete., in
consultation with the host university.
The programme is expected to include
visits to the neighbouring rural and
industrial areas to enabhle the visiting
students to know about their way of
life, their aspirations and the culture.
It would be of benefit and value if the
visiting students with their teachers,
before the conclusion of the visit meet
the students/teachers of the host in-
stitution in a group - discussion or
seminar of two days to share each
other’'s experience arising out of the
wvisit.
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7- The selection of the studenis, the
choice of the host university should be
left to the discretion of the sponsoring
and the concerned host university.

8. Visit to places like L.adakh may
not be feasible due to travel difficul-
ties and the expenditure involwved.

9. At the conclusion of the visit, each
sponsoring university should submit a
brief report (as prepared by the
teacher and the visiting students) to
the U.GQ.C. indicating the impact of
the visit on the students and their
suggestions for further improvement
in the implementation of the program-
me.

10. The maximum number of stu-
dents which will participate in the
scheme is limited to 50 and the Com-
mission’s contribution in any case shall
not exceed Rs. 5,000 per annum.

11. The duration of the programme
will be about two weeks.

12. The visiting students will he
paid their clasg (Sleeper) railway/bus
fare for travel from place of their
study to the place of visit and back.
Incidental charges at the rate of
Rs. 10 each way and daily allowance
of Rs. 10 per day will be paid to the
students. The students should avail
of the railway concession for the pur-
pose.

13. The University may also include
proposals from afflliated colleges
alongwith its own for availing of the
scheme ot visiting studentships.

Selection Grade Teachers for Delhi
Sechools

1604. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of EDUCA-
TION SOCIAL, WELFARE AND CUL-
TURE be pleased to refer to the reply
given to Unstarred Question No. 81
on the 12th November, 1973 regarding
List of Selection Grade Teachers for
Delhi Schools and state:

(a) the reasons why the lists of
T. G. Teachers (both male and fcmale)
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working in 'Government schools eligi-
ble for selection grade have not been
finhlised ‘as yet and circulated to all
the concerned, and

(b) how much more time it is likely
0 take for Government to finalise the
matter?

THE DEPUTY MINISTER IN THE
NINISTRY OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
PEPARTMENT OF CULTURE (SHRIY
D. P. YADAV): (a) and (b). Lists of
teachers of Administration Cadre have
been finalised and circulated. As re-
gards the teachers working in Govern-
ment Middle Schools, taken over from
the Municipal Corporation, Delhi, the
final seniority lists have not so far
been furnished by the Corporation.
However, in the latter case also, a
1entative seniority list has been drawn
and circulated. This is likely to be
finalised in about 3 months time.

Transfer of threg Central Schemes to
States

1605. PROF. NARAIN CHAND
PARASHAR:

SHRY BUTA SINGH:

Will the Minister of WORKS AND
FIOUSING be pleased to stale:

(a) whether the Central Govern-
ment have decided to transfer three
schemes for providing housing sites to
landless workers in the rural areas,
environmental improvement and slum
clearance in the urban areas and rural
drinking water supply projects from
the Central Sectoxr to States Sector;

(b) if so, the date of the decision;
and

(c) whether adequate funds would
be provideqd to the various States for
execution of these schemes?

50

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSBING
(SHRI OM MEHTA): (a): Yes. These
3 schemes were introduced during the
4th plan period under special welfare
programmes and were totally financed
by Central assistance. In the Fifth
Five Year Plan these three schemes
are being brought under the Nationsal
Programme of Minimum Needs, which
in turn, forms an integral part of the
Fifth Plan outlay for the States con-
cerned.

(b) In the early part of
1973.

the year

(¢) The oullays approved as per
draft Fifth Plan document under the
three schemes agre as follows:—

(i) House-sites for lardless rural workers
Rs, 108.1€6 Crores

(ii) Environmental Improvemens of slums
Rs. 108.47 Crores

(i) Rural Water Supply
Rs. 573.00 Crores

Trickle LIrrigation for Hilly and Sandy
Areas

1606. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of AGRI~-
CULTURE be pleascd to state:

(a) whether the Central Arid Zone
Research Institute has come to the
conclusion that the Trickle lrrigation
is more suited to high wvalue, widely-
spaced vegetables and plantation ciops
in the sandy arid plains; and

(b) if so., whether the schemes for
trickle irrigation will be prepared and
examined for rainless hilly areas and
sandy areas of the country in the Sth
Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir. The Central Arid Zone Research
Institute, Jodhpur has conducted ex-
periments on the method of trickle
irrigation{ (drip irrigation). The ex-
perimental results obtained there, have
shown higher watfer use efficiency of
this method for raising high value,
widely spaced vegetable crops in san-
dy soils under arid zone conditions.

{(b) The 5th plan proposals of all
India Coordinated research projects on
water management inciude the trickle
method of irrigation for further study
in their technical programme at diffe-
rent research centres located all over
the country. A pilot project for large
scale evaluation of trickle method otf
irrigation in the sandy tracts of Rajas-
than 1s under consuleration of the Gov-
ernment for obtaining 1ts economics
before recommending Lhe practice for

extension use.

RBeview of List of Primary Teachers
eligible for Selection Grade

1607. SHRI YOGESH CHANDRA
MURMU: Will the Minister of EDU-
CATION. SOCIAL. WELFARE AND
CULTURE be pleased to refer to the
reply given to ‘TUnstarred Question
No. 2005 on 286th November 1973 re-
garding Review of List of Primary
Teachers eligible for Selection Grade

and state:

(a) whether the Education Depart-
ment, Municipal Corporation of Delhi
which was stated to have been review-
ing the lists of male and female
Assistant Teachers for grant of Selec-
tion Grade from 6th September 1971
to 4th Seplember, 1973 have since
released the lists giving the benefit of
Selection Grade to all the eligible
Asagistant Teachers;

(b) it so, the number of Assistant
Teachers both male and female sepa-~
rately who have been benefited as on
September, 1872 and September.

1978; and
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(c) if not, the reasons therefor and
the likely time by which the Educa-
tion Department expect to release
these lists?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢). The Infor-
mation is being collected from the
Municipal Corporation of Delhi and
will be laid on the Table of the Sabha.

as soon as possible.

wEWIrsr H wF & gfoa WAt =t
faxa

1€08. s |-IATH wWAY faaier:
g'rsf‘w Hell ag a9 Y FHOT F37

(%) =1 "mrer | TSw ¥ ag
T gfgw dfror sy amc A fas w@r & ;

(&) =7 =mra e ] gz s
AT & 5 owwd far oS 'weTT
Sawrdfr & ; "

(7)) " worrT A T 93X =4
sfafsar & 7

riy dama & oo war  (=h
WY JrfgH Ao fas¥) : (%) & (1) :

ATAFTY owfaa & ar Wy & |17
THT-AEH T T &7 oras{T )

59 Special Buses from Trinagar to
Central Secretariat

1609, SHRI K. LAKKAPFPPA . Wil
the Minister of SHIPPING AND

TRANSPORT be pleased to state:

i(a) whether representations from
Trinagar Welfare Associatiorny,

(Regd.), Delhi-335, have been receiv-
ed by Delhi Transport Corporation
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aythorities for providing 59 Special
Secretariat via Patel Nagar (Shanker
Road); and

(b) if so, the action taken in the
mattere

THE DEPUTY MINISTER IN THE
MINISTRY oOF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) and (b;,. A
representation was recelved in March,
1973 from Trinagar Welfare Associa-
tion (Regd.), Delhi, by the Delhi
Transport Corporation for provision of
spectal trips on route No. 59 from
Trinagar to Central Secretariat via
Patel Nagar and Shanker Road. A
similar demand was also made by the
Central Government Employveces Wel-
fare Association. Trinagar. A meet-
ing was held with representatives of
the residents of the above colony,
when the DTC officers informed them,
ithat, since serviceg on route No. 59
were already operating between Trina-
gar and Central Secretariat, it was not
considered feasible or necessary to
operate any services via Patel Nagar
and Shanker Road. No further re-
quest in this connectiion has been re-
ceived thereafter.

Bus Route No. 47 between Central
Secretariat and Tilak Nagar. New Delhl

1610 SHRI K. LAKKAPPA.: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the last bus on route
No. 47 which plies between Central
Secretariat and Tilak Nagar, New
Delhi leaves the Central Secretariat
at 19.45 hours;

(b) whether Governmtnt are aware
that during Parliament Session a large
number of employees working in the
Secretariat and in Central Secreta-
riat who have tg sit late in connec-
tion with Parliamentary work, experi-
ence great difficulties after 19.45 hours
due to the non-availability of bus No.
47; and

34

(c) if so, whether in view of the
hardship experienced by the employees.
Government propose to extend time
of the bus service on the above route-
upto 22.00 hrs.?

THE DEPUTY MINISTER IN THE
MINISTRY or SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The last trip
on route No. 47 from Central Secreta-
riat to Tilk Nagar has been providead
at 19.40 hours.

(b) and (c). Servicdes on route No
47 are operated only to meet the peak
hour traffic. There is not much traffic
available at Central Secretariat after
19.40 hours. However, for the con-
venience of the emplovees, who
have to work late in their offices, ser-
vices have been provided on t-A Ex-
press route from Central Secretariat
to Subhash Nagar till 21.00 hours.
Further, the services on route No. 6
between Lodi Colony and Tilk Nakar
are bemng operated via Ccntral Secre-
tariat throughout the operational
hours. These arrangements are con-
sidered to be adeguate to meet the re-
quirements of the persons employed
in the Offices in the Centiral Secreta-
riat/Parliament House complex, who
have to work till late hours.

Advice by National Building Organi-
sation for Low Cost Houses

1611, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether the services/advice
offered by National Building Organi-
sation for construction of low cost
houses, assistance in manning a house,
ete. is so meagre and perfunctory that
it does not really help a prospective
house builder;

(b) how many house builders in
Delhi have taken the assistance of the
National Building Organisation during
the last two years for their house
construction;
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(c) whether the House plans are
-tots obsolete and afe not meant for
small plot helders; and

() it so, what steps are bemg
taken to revamp the organisation and
make its services really useful to amall
house owners?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHMRI OM MEHTA): (a) No
Sir.

(b) During the last two years near-
ly 3.500 house builders have taken
.assisteance/guidance from the National
.Buildings Organisation.

(¢) No Sir. Eighty-one design of
"houses for small plots of sizes 125, 168,
250 and 335 sq. mt. have been prepar-
ed. These designs incorporate the
latest knowledge to make the house
most durable and comifortable.

(d) Does not arise.

“Ceost ol Constructien according te for-
mula

1612. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) what would be the cost of con-
struction per square foot if National
Building Organization advice and for-
mula are followed by a private builder
and how it will compare with the
rates at which Government assigns
contracts to private contractors and
the market rates for construction;

(b) whether at the N.B.O. office in
New Delhi, no technically qualified
person guides a prospective house
builder and the job has been assigned
to receptionists only who are non-
technical persons; and

(c) whether the N.B.O. propose to
sell consultancy, plants and material
to house builders and if so, when this
will be started?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFATRS AND ™ THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Cost
ol construction of buildings construet-
ed with conventional specifications
works out to Rs. 253/~ per Ssquare
metre (Rates baseg on 1972 C.P.W.DD.
Delhi Schedule of Rates plug II per
cent). H new techniques like precast
Roofing/Flooring wunits. fiyash, second-
ary species of timber, as promoted by
National Buildings Organisation, are
adopted in construction. a saving upto
15 per cent in the co=st can be expecteqd,
that is to say, the plinth area rate
works out to Rs. 214/- per sguare
metre,

Central Public Works Department
does not normally assign work to con-
tractors on plinth area rate basis. Con-
tracts are given on the basis of detail-
ed estimates and quantities of various
items required to be executed, after
call of tenders. The ultimate cost,
therefore, will depend nn «everal vari-
able factors. the most important of
which are the designs, the specifica-
tions adopted, the prevailing wmarket
rates for material and labour and the
accepted tender rates.

The market rates of construction
vary according to the type of building,
specifications adopted. location etc,,
However. 1t may be siated that appro-
ximate plinth area rate wvaries from
Rs. 395 to Rs. 480 per square metre.

(b) No. A special counter has been
set up in the Displavy Centre of the
N.B.O.to guide the perspective house
builders in matters of building con-
struction, etc. The counter is manned
by a technically qgualified person. In-
formation of routine technical nature
is made available at this counter. How-
ever, visitors and house builders who
have special technical problems regard-
ing design, construction., maintenance
of building etc., are referred to the
senior officers of the Organisation.

(c) At present there is mo proposal
to gell consultancy and material to
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house builders. However, the N.B.O.
is making available copies of sugges-
tive type designs of houses suitable for
plot sizes 130, 200, 300, 400 and 500
square yar«gs at a nominal price of

Re. 1/- to the house builders and others
inferested.

Production of Soyabean

1613. SARDAR MOHINDER SINGH
CGILL:

SHBI B. S. PANDEY:

Will the Minister of AGRICUL-
1“TRE be oiegsed to state:

1
‘a) m‘a.her during the Fourth Five

"g( ¢ Plan period the plans to develop
soy.bean culfivation on an all-India
level did not make much of headway
due to varicus constraints’ at different
levals;

™) if so, whether it gave a severe
set-batk to Union Government’s pro-
tein feeding programmes; and

‘c; steps being takep to increase
tre production of this commodity?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(2) to (¢). The commercial cualtivation
of sovabean has been taken up in the
country only from the year 1971-72
uader a Centrally Sponsored Scheme.
The rate of growth in acreage wunder
soyabean has, however, not kept pace
vith the iargets due to certain can-
straints. One of the constraints has
seen the lack of adequate processing
facxhties for soyabean in the ccuntry.
“he programmes for the development
of prutein-rich foods initiated by the
food ang Nutrition Board of the
Government of India have so far beer
mostly based on the use of edible
groundnut flour. To remove  this
‘constraint to some extent, a Soyabean
Processing Plant of sbout 100 tonnes
capacity per day is being set up at
Faridabad by the Food Corporation
of India. Another project for setfing

up a pilot Soyabean Products Develop-
ment Research plant for-development
various soyabean products for human
consumption and industrial uses is-
also being implemented by the G.B.

Pant University of Agriculture and
Technology, Pantnagar.
Simulteneously, to increase the-

production of soyabean, the Centrally
Sponsored Scheme for Soyabean deve-
lopment is proposed to be continued
in the Fifth Five Year Plan on an
expanded basis. The production of
quality seed will be given top priority
under this programme so as to make
available adequate quantities of good®

" quality seed to the cultivators.

ot gz 1 Fi Qv 9T AATT

1614. i gF9 S FGIE : FT
Ffy @t 78 Fam 1 FO Fa R
qF dFT FT AW F FO ATAAT 4T
< FUT FATT TITF 7

Fixdaaa & wew H#@r (s
ot arfgd qio fed ) g w03
S g’ FogAm I,
grafednr  FEETAl AWk gET
fead ¥ gy &1 ‘grg e W
ofig SIS AT FT AR SIA GF9
e & {0 |raaiT uT 99 aai § W
fepat StTar & siet f6 fasret &1 ArE
IqAsY AR gHAT g q9AT Fgr ey
&1 fasrelt #Y gearrs ghafeaa 78 S
§ | Tmrafas s F Sowred & fau
G ITE T FIT A & G T
gT ¥ AT ST & | Af¥agd aFel
Ffzarzd; TV BreFT 3fy wofadr At
3313 faart & fag ‘g afie’ o ‘A
g 9T Faw F gears 97 sfaga
FET TEL 9T & | FA S Freat
& fag tfwaw a3 w59 a@
Fr geng I W 7 g | arrfr &%
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XA® waewey iy oz g oY
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afemag gra #F ot i e
wY vl it gw «t woerf o
wk W
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(w) afw T1g TOFTT F o i
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(@) ¥/r & aq0wry wafir &
sfawry WY AT wamw woag
farar; WYX

() sferar wrar F wATY "o
Tfrcay A S mrHETNE ?

win wWwrewg % <o walt ( sft
wentratfgw dto ferdt ) () =
(=): o faacor gav1 §

() FT=hHg W= § &% ¥ Iu-
wegAT, ®HT qrer AT TSUT W IE@T,
AT Faeremar, Jou feafa aar w=x
duy awd@l W O sH W EHY
ot WETT ¥ WTOTH ® yEew fFe
aa

afaere, ar A WK W2 w9 Y 7Ty 7€ aqr I aoar &Y v qrar

(gare M= =1 F)

aTE "Iv T
qE HYS ®HTIr g "2
SATH
W@, 1973 25.0 10. 3
WL, 1973 25.0 .. 11.1
fewray, 1973 20.0 .. 11.3 .
wwy, 1974 20.0 .. 10. 3 -
TNy, 1974 20.0 - 9.0 .o
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| fley N W W KT
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(%) =g I TE 5 AW F
figeelt Y forrar wraer fear AT Iy
At fradYy oY, W

(&) IowY wTAA ® YA W2T
a fxo S & oy wreer & 2

g wavweg H§ T wWaEy
(st somy ®ifgw flo  f):
(%) =0T (@). fa=at somEs,
¥ Were /§ If A 4,000 #Hio
TH ATAT FY AT FTAT T 1 FET
WX # I1Ed Y FTH IAeHAT WL

Feer, afewsy Farer, sife S| sy

T ey, Sifs wer &1 @ wEa
T AT ST 2, Y ATISTAEATHT &7
T § I@FT AT TH qrxr g Wy fa=re
&TH faceiY Ia@l waer sva § & Foras
Jara w1 ghaaron & wfgds wsqa
wifger €, faxraz, 1973 & S=aq,
1974 aw %Y wafw & roa  fasd
w1 TH 8 EAT HYo 27 & mfa® wrA™T
*Y wvaT aeTE &1 € "y g '

wfowgn Wit Tror wwit & faew & forg
gfcarmr arownTe wY frelia agwren

1617. oif g¥w W woww T -

F9T w47 fv .
(%) W & awt ¥ woerT A
gfarar wowre &y afvags ST T
#nit & fawrg & fax feaar Pt
wgmar A ¢ ; |

() TS gwre A g wafa &
I# wra? & {9y fradT wifas wg™may
HT 7T BT 9Y; WY

() 197475 & faellg ad &
Ivx wrat g T €ORTE w7 At
fareita agraaT &Y saEiT ?

Wagw wte qfewgw sSavew #
Tawelt (st Www wETT  wwet ):
(%) = (@) «rE@ §WIK
gs® afEzs e & & osw
GRTT ®7 ®E w217 gd wew faelw
Tgraar A€ AJT | TSHEET F &9 A,
WITK TR {eua: TR oAt
g aifaa &, st I=hva faaa g+ wear
A% fawry oF wIWOT W wEA
T AT T &1 agq war & o
Agew ¥ qAY g€ oy "Eet gst &
fax ¥=0rT ety o wETTaT wr &t
orreft & | Freaforfae arforer §  fafigw
Fraami ® werda gf@monr R @
ar wfw ®iaY agy I wEl & fax
e oy wrdeAl & A A ey Twid



63 Written Answers MARCH 4, 1974 Written Answers 64
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2y el & wWEw § wWraww
gHqAT ITe" A §, wWifE X ¥
¥ fou gragw  aa@ fafas 2w S¥ex
fratam & fasaral & o9 2t wOg
e &, oY I o WA E o

Financia}l Assistance given by Reserve
Bank to Cooperative Bank of Tripura

1623. SHRI BIREN DUTTA: Will the
Minister of AGRICULTURE be pleas-
ed to state:; .

(a) the amount ©f financial assis-
tance given by the Reserve Bank of
India during 1972-73 to Cooperative
Bank of Tripuxa;

(b) whether this amount was utilis-
ed by the Cooperative Bank of Tri-
pura; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY orFr AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
The Reserve Bank of India sanctioned
a short-term credit limit of Rs. 75
lakhs to the Bank during 1972-73 for
seasonal agricultural operations. Re-
serve Bank of India also sanctioned
Rs. 14 lakhs as medium-term conver-

sion losn.
(b) Yes Sir.
(c) Does not arise.

Impact of Prohibition on Revenue
from Excise Duty

1624. SHRI E. V. YVIKHE PATIL:
Will the Minister of EDUCATION,
SOCIAIL, WELFARE AND CULTURE
be pleased to state:

(a) the total] amount given to each
State during 1973-74 as a compensa-
tion for the loss in excise revenue in-
curred by it as a result of introduc-
tion or extension of prohibition;

(b) whether the policy of the Cen-
tral Government to continue such
grants is proposed to be continued;
and

(c¢) if so, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF EDUCATION
AND SOCIAIL, WELFARE AND 1IN
THE DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) The
following amounts have been sanction-
ed during 1973-74 to the three States

which availed of our compensation
scheme.
Rs.
(3) Haryana . - T4,00,000
(it) Rajasthan . . . 12,90,000
(#ii) Uttar Pradesh . .  17,%2,000

(b) No, Sir. )
(c) Does not arise.
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Deelsion regarding sharing of cost of
Indian Couneil of Agricultuaral Research
prejects between Cogpncil and States

1625. SHRI S. A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have de-
cided to divide the cost of tbhe Indian
Council of Agricultural Research pro-
jects between the Council and the
States; and

(b) if so0, the board features cf the
proposal and the reasons for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) Presently 1.C.A.R. is financing
research under the All India Coordi-
nated Projecis on 100 per cent basis.
However, in the Fifth Plan it is propos-
ed to share the cost of these projects
between the I.CAR. and States, Under
the new procedure the I.C.AR. will
contribute 735 per cent of the expendi-
ture ang the State concerned will meet
25 per cent of it.

This policy was adopied with a
view to fully involve the States in the
field of agricultural research and
education.

Low cost School buildings in Delhi

1627. SHRI K. M. MADHUKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have un-
der consideration a proposal to con-
struct schoel buildinge in Delhi at low
cost on the basis of research conducted
by the Central Bullding Research Ins-
titutes Roorkee (U P.); and

(b) if go, the outlines thereof?

70

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN 1HE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Delhi Administration has under con-
sideration a proposal to construct
School buildings in Delhi at low cost
and in this connection, the Central
Building Research Imstitute Roorkee
(U.P.) has been requested to supply
designs and prototypes 6f the low cost
Middle/Higher Secondary School Build
ings evolved by them.

Increase in Cost of Hooghly Bridge

1628. SHRI SAROJ MUKHERJEE:
SHRI S. N. SINGH DEO:

-
»

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the cost for building
the second Hooghly bridge will in-
crease due to delay in the start of the

project;

(b) if so, what steps the Govern-
ment of India is going to adopt to ex-
pedite its start; and

(¢) whether if the project iz not
finalised by March 1974, it will be de-
layed by another year?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
The Secong Hooghly Bridge Projoct is
essentially a State Project and the Gov-
ernment of West Bengal arc primarily
concerned with all matters relating to
its conmnsiruction etc. They have ad-
vised that contracts have already been
awarded by them to M/s. E.P.1. Lid,
for the approaches on the Howrah and
Calcutta sides and to M/s. Bhagirathi
Bridge Construction Co., for the
bridge proper. Offer for forcign con-
sultancy for Hooghly River Bridge Com-
missioner for a second check on bLridge
design and construction is now under
finalisation. Government of India is
giving all possible assistance io the
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State Government for expediting the

project.

(c) No, Sir.

Vacation of Premises occupied by
EKhadi Bhawan in Connaught

New Delhi

1629. SHRI MADHU LIMAYE: wil
ithe Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Government have
received any communication from a
member of Lok Sabha about the pro-
posed vacating of its premises in the
Connaught Place by the Xhadi
Bhawan;

(b) if so0, the content thereof;

(c) whether this is being done to
make room for Maruti Car showroom;
and

(d) if not, the reasons for return-
ing the gpacious Khadi Bhawan pre-
mises situate in a busy commercial
centre to the landlord?

THE MINISTER OF STATE IN THE
DEPARTMENT orF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Yes, Sir. A member of Lok Sabha
forwarded a representation from the
Khadi Gramodyog JBhawan Workers”
Union requesting for reconsideration
of the matter relating to the vacation
of the premises occupied by KXKhadi
Gramodyog Bhawan. Subsequently,
a memorial signed by a number of
Members of both the Houses of Parlia-
ment, recommending the retention of
the premises by the Khadi Gramodyog
Bhawan was also recelved. Govern-
ment have since decided not to de-
requisition the said premises.

»
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to parts (a) and (b)
(d) éo not arise.
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(c) and (d). In view of the reply

above (c) and

WEETEY WY, wiww it Awm =

1630. ETo WERIRATTIAN B
7 g W ag aary # par % & G

() o ¥ < a9 fra® wgardr
N, FET AT AT WS E ;

(o) T Fgi-we foaa §; =<

(7)) seAw AT IJTIA @HAT *qT
g SR e I awf § fewer SwwEs
EHT M NAQAF § forasir gt v g€ ?

wia dxtera & T Say (Y
sworatfgnr o fr ): (%) 2w o
afsq aay dearfas #Y W€ ggwrdr
++Y, wTaer aur A« fawi ¥y "oy
Y —

qEF nfsx weqfae
HNHAY S . 140 89
arae ws . 745 699
asr WS . 186 147
1071 935

(&) =< (7). I PoAar &
AT ¢ g% T awr-q2e 9¢ TH¥
arar §, [weata® ¥ cwy war e
geyt LT 6301/74}
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WYX ot & ¥y av wuw

1631. St WAATATIA WINY :
it wrzer fagrdt aroddy -

w7 fwate ot wamwme W@ aE
AWATA Y TIr wE@® fon owrew, 1973 H
ey Ay oY frosafaar wifwars &
AT ¥ U1 Wl & drer 9T qfay
fraaT s = gwr WX SEWr gee

7 oW ad & 7aT ¥ feaar g+ =a9
gwT ot ?

watia wrd feawr  aar fasgler
T WA WAw ¥ Trow  war

(st wila ¥gar ) : s FHaAT
frarw wafq 1, awz<ET Qv agr
1, AR ¥ & wwor g3 fedyr
ay =ga, fraw  wateT waw W
mfaer § w7 fAavraa govT 21

faa™o
Lot 1972 1973

GO o
TaTa 16,246 17,253
faarax 13,390 11,110
HHIAL 15,278 12,392
THTI 15,854 14,590
fzasg< 20,563 14,656

81,331 70,001

Assessment of Food Situation in West
Bengal by Prime Minister’s Emissary

1632. DR. RANEN SEN: Will the
Manister of AGRICULTURE be pleased
to state:

(a) whether Shri H, C. Sarin, made
an assessment of the food situation in
West Bengeal during the last week of
January, 1974 as the Prime Minister's

emissary;

(b) whether he has submitted any
report;

(c) if so, the mgain features; and
(d) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERB P, SHINDE): (a). No
emissary was sent from the Prime
Minister.

(b) to (d). Do not arise.

Wheat Scandal of West Bengal

1633. SHRI SAROJ MUKHERJEE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the people of West
Bengal hag been persistently deniund-
ing from the Central Government to
set up a C.B.l. enquiry into the wheat-
scandal of West Bengal;
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(b) the reasons for rejecting such
a demand when all newspapers,
specially one of them op 15th January,
1974 reported that more office bearers
of the four associations connected
with this particular business and many

big officials and public figures are
involved in that case; and

(c) whether such an enquiry by the
Centre would help pacify the mount-
ing grievances of the people against
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-~
TURE (SHRI ANNASAHEB r.
SHINDE): (a) to (c¢). The infcrma-
tion is being collected and will be laid
on the Table of the Sabha.

gt gre § wa flw

1634. it Y& WA W : T
forwy, W wearer Wit Wepfa wWElY
qg Ty WY FAT v

(%) a1 gAY AT F qRETR 7=
fiw Qv FT WL FAHH AT AT
iT gfx g, a7 ST TaET w7 §; WL

(&) w7 ¥ O%A & fad Rfvow
ST WY AT WY AGEHAT THL WA
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g wiwdl @TWAT § ¥ qWoA @ fag
20 WTH &IT *T =qxeqV Hr Ok & o
T U 7 exawot SasHY «Y ggraar
fr sty o

o  safe
1635. st g . wx Wt -
foor, s wewmmer  witt  weplr
AAY g [A W FT wor
I 1972-73 W waw =glEaay =%
WY FT Y Wi ¥ goere X
TEEA JAT EEATT FT  ALIH WIAT
TATAHTT W AR & fag wer fray

<for w7 SrauTT frav & 7

fory wlltt swTr wEnTer wWererw
oy wepfa fawer & aowely (s
wfxy Aamw) @ fammadia wis?
Iqrewr AT F 1 Av o fafaw ==t
¥ fawerir safiat & wpnfaa whe?
3 fag g 7

aufiT  =afer 40% 50 W™
afqx safex 15¥ 20 =
wratsr sqfeer 40 ¥ 50 W™
Aafa s

sfasrfaar = 20 ¥TW

qRTH egrer fywrrwr Ay Gl
TSHT JAT TEATT FTIAT ALY S

Micro-Filming eof records in India
Office Library by Pakistan

1636. SHRI D. B. CHANDRA.
GOWDA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

{a) whether Pakistan Government
has made arrangements for the micro-
filming of important material and
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relevant records frem the India Office
Library in London; and

kY

(b) if so, the facts thereof and the
reaction of Indian Government there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY  OF EDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF (CULTURE (SHRI
D. P. YADAV): (a). During the last
few months representatives of Pak-
istan Government are understood to
have been obtaining micro-films of
records from India Office Library, re-
lating primarily to the area which s
now included in Pakistan.

(b) All the records which have been
made available to the public by the
India Office Library can also be
photographed on request by bonafide

historians or enquirers on a payment
basis. The UK. Government have,

made it

representatives or any-
one elpe is without prejudice to any
claimm regarding owmership of India
Ofice Library, Since the micyro-film-
ing of records of public libraries iz a
normal library practice, Government
of India has no objection. From time
to time India has alsg obtained micro-
film copies of records at the India
Office Idibrary.

e &t vt wr srefa e
aT sV
1637. SIY WWOTET WERTHY :
st fto Yo wrshwmmw :

wqT gy st afcagy Wt ag
AT WY Far SG& iy

(w) war AT oy woly 7 wrellw
wWhigw ax wge wfer svre as® *Y
et &;

78

(=) war awrT wT AWK W
wiw! & w=eiy ¥ ¥ gug F FSRT
WK CF THZ HT THAT F@ o7 §; |1

(7) afx g, a1 acasa==r T
war § ?

waalefy (st www wewrc wWwoi)
(%) ¥ (7). wgit § gwwr; AW
Aroer A weaTfx wr wEeT [t &)
7 fir f2ry w7 W7 A wigwsHAT W
wfrfirgaar Wi dwT *T At 7§ -l
gfz & wroor fafewr  FIEew WS
£fear wix w=w fafor safaay ¥ ow9q
SIETOY ¥ wrawT WY 19 o aArar ¢ fr
¥ dwdl € wex W wly o o ' |
fenfy #r wrehra Amgsr wiafat e
sy st & 1

Report of Tarif Oemmission en Cost
Strlgetnnotﬂmrm

1638. SHRI FATESINGHRAO
GAERKWAD:
SHRI JYOTIRMOY BOSU:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have
accepted the final Report of cost
structure of the Sugar Industry and
fair price pavable for sugar submitted
by the Tariff Commission on 2l1st
September, 1973; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-~
TURE (SHRI B. P: MAURYA): (a)
and (b). A of the Government
Resolution No. 15-9/73-SPY., dated
the 22nd February °'74 containing the
decisions taken on the Tariff Com-
mission’s Final Report received in
September, 1973, has already been
laid on the Table of the Sabhha op the
25th Feburary, 1974.



79 Written Answers

Import of Milk Fewder

1638. SHRI C. . JAFFER
SHARIEF: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether in view of the shortage
of Milk Powder, Central Government
have allowed s=some States to import
it; ang

(b) if so, the names of such States,
quantity so far received and the de-
tails regarding the agreements?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-~
TURE (SHRI B. P. MAURYA): (a).
No, Sir,

(b) Does not arise.

Loss by Bihar State Co-operative
Marketing Undon in Fertiliser Trade

1640. SHR1I Y. ESWARA REDDY:
Will the Minister of AGRICULTURE

‘be pleased to state:

(a) whether Government are aware
that Bihar State Co-operative Market-
ing Union has incurred a loss of Rs.
40 lakhs in the last three years on
account of trading in imported ferti-
lisers released to it from the Central

Pool; and
(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY op AGRICUL-
TURE (SHRI ANNASAHEB L.
SHINDE): (a) and (b). The infor-
mation is being collected from the
State Govermment and would be plac-
ed on the Table of the Sabha when

received,

Setting up of Sugar Mills by Monepoly
Houses

1641. SHRI E V. VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

{(a) whether Government have given
or propose to give permission to

MARCH 4, 1974
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Mnonpoly Houses Big Industrialists for
setting up of new sugar manufactur-
ing unitg or expansion cf the existing
capacities;

(b) if so, the names of such Indus-
trial units together with the reasons
therefor; and

(c) whether the permission was
given after getting each case cleared
by the MRTP Commission and if not
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY DF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (o).
Except for the conversion of the
Letters of intent previously issued
into licences, no fresh licences have

been issued s0 far to monopoly
houses/big industrialists either for
setting up new sugar factories or

for expansion of existing ones sub-
sequent to the report of the Indus-
trial Licensing Policy Enquiry Com-
mittee of 1969. Four applications for
expansion of existing capacity are
under consideration on merits of
each case in mccordance with the pro-
cedure laid down for the purpose,
including consultation with the
M.R.T.P. Commission.

Export of Rice, Sugar and other
Commeodities

1642. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government are
aware that Governmental inaction is
causing losg of opportunities now
available for expanding exports of
sugar, rice and other commodities;

and |

(b) 1f so, the steps taken to correct
this deficiency?

THE MINISTER OF STATXE IN
THE MINISTRY OF AGRICULTUORE
(SHRI B. P. MAURYA): (a) and
(b). The Government are fully seized
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of the necessity for increasing ex-
ports of sugar, basmati rice and other
commodities and ere taking all possi-
ble steps in this regards.

Yoy el Avert ¥ TR TR
wizh wT wrEiww
1643. st q{w ww IWV: FT

firwry, wWTR weaweyr wie wWepfa W@
g AATA Y FIT 44 6

(%) war WYy deadfa doeT &
Ao aaai feady  arerarfeat F
GYATETT ATZA FT AP wrartaa & ;
X

(=) Saa waas wva ¥ e
TSY AIWTRET U a9T  |Idr QueET
H§ oA & 9 feady ofw o
xy w€ 7

e ST ARTH wTATH {ATHX AT
dwepfa fawwr 3 Sw-@0 (st wefasx
Famy) : (F) = (&) . o fFaor o=
foray safera oA &y wwf &, @wr
qEA L AT 2 | [T 5 OO0 0AT )
gferg et o™ N/6302/74)

crerweitar WYereT 3 wrsitor s & ferny
25 wOy Ty wy wyweqy

1644. ST ¥ =« TRW : W7
frmtw ol wTeT® WAY FE AOUA WY
Wﬁﬁ:

(*) wur oy qwaffa  doaT F
HTYor srAre % fog 25 WO TUd WY
sgaeqr %Y A oY ;

(=) afx g, Ot sy Sy wiir v
wre ¥ wer fiar war ar Wi afx &,
oy fasasr ; Wi

(37) WY dwaffz FreAT F
N TAT TS § ATHT  |TATE 9T
HET-WA T ey wrafir ad # ?

wada wri fasrer awr frafer siic
o S # e vy (sft Wi
agar): (F) 91X (&r). | dwafig
WAAT H ST @ T GIATTHT &
g ¥ srars aur A fawra aegw
afcean &7 IvE g | YT wrATy iy
& fag qas &7 ¥ ofeaq st fga=
TS FRT 7 w=@d somar & o fafas
TR GIHTAU A AT THAT &F MTHTC Y,
HEY IHAEiT TOrAT W O /i Y
oY wraTE FeETHt & frg agatfee
124.5 FOT §94 & g« afeqa ¥ 9,
wreft gaadia AT F e g
s qfaisET & & fore 5. 68
FUT w97 %7 fAgasr fear v 97 1)
Taa wfafem, 9y gaadfa AT &
wfraw 2 awl §, wrior & § yiad=
wgt & foad WAy waw 9 ) dawiiw
A WY WeaT & fad sy @eET #y
afasay 97 % Q¥ 10 AT
Y & gafay w7 Wy gaee fegr awar
a7 | AT aaT F PRI TN NSTHC 8. 5
TOF AT F RAT MAT & 1

{(w) TSHgard ¥ R wiweEy
&F WTATT 9T WAFAT o= w1 ow fAar
g W UWT H ANT qSH 9T TW@T & |
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Comstruction’ of Inipi-Siate Roads in

1 2 3 4 West Beugal
1645. SHRI R. N. BARMAN: Will
the Minister of SHIPPING AND
TRANBPORT be pleased to state:
5 fewrssr wawr 0.64 0.32 (a) whether West Bengal Govern-
ment have forwarded a scheme for
6 FATEH 239.38 59.84 g gtruction of Inter-State Roads in
West Bengal and the adjoining areas
7 ¥ 677.76 358.44 of Bihar, Orissa and Assam; and
8 WX WM 199.63 49.91 (b) if so, the outlines of the
9 WETSE 164.56 41.14 scheme?
10 w€rET 8.40 2.10 THE DEPUTY MINISTER IN THE
11 ST 31.68 7.92 MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
12 AT 11.24 2.81 KUMAR MUKXKHERJEE): (a) and
(b). In response to a letter inwviting
13 afas ATy 75.51 37.76 proposals from all State Govern-
14 TEHT AN 30.85 7.71 ments etc. for consideration during
. the FPifth Five Year Plan for assis-
15 gqf'sw It 19.39 4.85 tance under the Central Aid Pro-
gramme of State Roads of Inter-State
or Economic Impertance, the Govern.
= 1,901.89 683.55 ent of West Bengal have forwarded
proposals for construction of Inter-
State mﬂsihllnkinz with adjoining
froquft (——NEF TS AT fre areag of Bihar, Orissa angd Sikkim.
- * A statement showing these proposals
sqg T qar &Y & is attached.
S'tatement
Sl Name of Road Estimated States to be linked
No. cost
(Rs. 1lakhs)
x 2 3 4
X (58 pur—-Balasore . 145 West Bengal and Orissa.
Kalim B t . . ikici
a (oo ponn;—- agrakote 300 West Bengal and Sikkim.
3 Bn(t::hum—;nandom . 30 West Bengal and Bihar.
4 Tlé:;ulg:nn;-cluhanlm Kathihar . IS "West Bengal and Bihar
s Joypur—Karkara—Bokato . 5 55 West Bengal and Bihar.
(22 Km.) gal
6 hanathpur to Chelliana with YWest Be .
- ridge over ar Gwai M'Hurd o4 cst Bengal and Bibar

Beidge (250 M.) - -

L 4 -




1648. SHRI A. K. M. ISHAQUE:
Will the Minister of SHYPPING AND
TRANSPORT be pleavcd tn state:

(a) whether Central Inland Water
“Transport Corporation Y imited exa-
mined the transport bottlenecks of
essential materials for the need of
Government of Tripura; and

(b) if so, what steps have been
taken by the Corporation so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KXKUMAR MUKHERJEE): (a) and
(b). The matter is under examina-
tion in consultation with the con-
«cerned authorities and it is proposed
to start the river service between
Calcutta and Ceachar in May, 1974
during the high water season.

Present rise in price in Vanaspatl

1847. SHRI P, GANGADEB:

SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether price of Vanaspati has
been raised recently;

(b( if so, by how much;

(c) whether vanaspati shortage will
continue in the country; and

(d) whether any decision has been
taken regarding issuing of licences
.and guota to stockists?

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
{SHRI B. P. MAURYA): (a) Yes,
‘Sir—on the 1lst February 1974. -
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(b) By 54 to 60 paise per kg. in
the different zones.

(c) This woiild depend on the level
of production of vanaspati in the
coming months—which, in turn,
would be influenced by the availa-
bility of - indigenous and imported
raw oils at reasonable prices.

(d) There is no proposal for cen-
tralised distribution of vanaspati
under Government’s consideration.

Agricultural Targets of Fifth Plan
1648. SHRI P. GANGADEB:
SHRI M. S. SANJEEVI RAO:

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) whether the Fifth Plan Agri-
cultural targets are realistic; and

(b) if so, the target fixeq for
different crop year-wise and whether
targets in different foodstuffs would
ibe achieved?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE:
(a) Yes, Sir. The Fifth Plan targets
of different crops are given in the
enclosed statement.

(b) Year-wise targets are not flxed
in the beginning of a Five Year
Plan. Crop-wise targets are fixed
annually after reviewing the position
of wvarious factors which influence
crops production. The achievementi
of the targets will depend on the
success of a multipronged effort
planned to be made in the Fifth Plan
to realize the reqguisite growth in
crop yields. With the achievement
of targets for various deveplopment
programmes, input supplies Infra-
structural improvements and normal
weather. conditions envisaged. the
targets set for the various food crops
are expected to be achieved.
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Statement

Bifth Plan targets of Crop Production

Crops Units Peak targetted
production in
terminal year
of V Plan

N (x978-79)
I. Rice . . . . . . . . Millicn tonnes 54° 00
2. thnt . - - - - - - E L) as 38 - OO
3. Maize' - - - - - - - > ET) 8 - 00
4. Jowar . . . . . . . as »» IX1-00
5. Bajra . . . . . . - . » 3 8-00
6- othﬂr cefcalq - - - - - 2y » 7- oo
7- Pulses- - - . - . . - 2] 3 I4-00
Total Foodgrains . . . . 140- 00
8. Oilseeds . - . . . . . 35 2 I2 sO
9. Sugsarcane . . . . . . . » » 17000
10. Cotton . . . . . . . lakh bales 80- 0o
(180 kg. cach)
r1. Jute & Mesta . . . . . . 2 3 77- 00
12. Tobacco . . . . . .  Thousand tonnes 425- 00

—— -

Demand and supply of Foodgrains
1649. SHRI P. GANGADEB:

SHRI RAGHUNANDANLAL
BHATIA:

‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his Ministry is strug-
gling to balance the demand and
supply of foodgrains;

(b) whether Centre is going to meet
57 per cent of the State food demand;

(c) if so, the facts thereof; and

(d) whether it i also trying to
stave off more imports?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). The requirements of
foodgrains are dependent on & num-
ber of factors i.e., availbility, other
substitutable foodstuffs, their com-
parative prices, 1levels of income,
population growth and extent of
urbanization, etc. and are, therefore,
likely to wvary from State to State
and year to year. It is, therefore,
not possible to frame any Dprecise
quantitative assesament of food-
grains requirements of different
States. In a year of normal produc-
tion, and adequate replenishment of
stocks with Government supplies of
foodgrains mmy be adequate to meet
the requirements of the public distri-
bution system.
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(d) Government of India continues
to review the position regarding im-
ports from time to time. With the
overall quantity authorised for im-
port, purchases areé being made from
abroad to the extent considered
necessary, to meaintain the public dis-
tribution system.

Completion of MHarbour FProject atg
Visakhapatnam

1650. SHRI Y. ESWARA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the date by which the harbour
project at Visakhapatnam is expected
to be completed;

(b) whether the said date is within
the time schedule; if not, the reasons
for delay;

(c) whether the various agencies
like the N.M.D.C.,,/M.M.T.C, and Rail-
ways would be ready by the said
date; and

(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and
(b). The Prgject is now expected to
be ready in the later part of 1974
instead of mid 1974. The reasans for
the delay are mainly:—

(1) slow progress on steel works
of conveyor |Egallery and
drive houses etc. by Messrs.
Richardson and Cruddas;

(2) slow progresg in manufac-
ture and erection of re-
claimers and stackers by
M.AM.C., Durgapur;

(3) slow progress in concrete
worksg for conveyor gallery
by Messrs. Panda Engineer-

ing Works;

(4) Andhra agitation from
November, 1972 to March,
1073;
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(5) power shortage during 1973
on account of strike by the
employees of Andhra Pradesh
State Electricity Board;

(6) dislocation in communication
aend transport system affect-
ing the progress of works.

(7) abnormally severe sca-con-

ditiong during 1973-74 as

compared to the previous
yvears thus affecting progress
of works in particular the
sinking of cribs for ore berth;

(8) the delays in shipment of
certain imported equipment
like the shiploader from

Japan and steel-cord belting
from West Germany etc.
owing to the oil crisis;

(9) delay in the manufaclure of
tugs by Hooghly Docking and
Engineering Co., Howrah,
mainly on account of delay
in the supply of engines hy
Garden Reach Workshops,
Calcutta;

(10) general slow down of the
tempo of work of construc-
tion of breakwaters owing to
difficulty in obtaining spare
parts, explosives, tyres, etc;
and

(11) short supply of cement.

(¢) and (d). MM.T.C. are geared
for attaining the contract levels of
shipments.

N.M.D.C. had planned for erection
and commissioning of Bailadila Iron
Ore (Deposit No. 5) by the middle of
1973 and the commencement of trial
production during third quarter of
1973. The schedule was deferred to
June, 1974 because of delany in com-
pletion of the tunnel. The schedule
of completion has been further de-
layed to October, 1975 because of the
delay in the supply of HEC equip-
ment, especially the wagon Joaders.
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At present the Railways are handi-
ing wbout 4 million tonnes from
Kirandul-Kottavalas line in conneec-
tion with exports 7»ia  Visakhapat-
nam. The capacity of this line is
being progressively increased. With
ihe vearious steps already initiated,
the capacity of this line for transport
of iron ore would be increased for
handling about 8 million tonnes per
annum during the next 2 years or so.

Change of Alignment of the Bye-Pass

Road at Anakappalli on the Waltair

Vijayawada Road on National High-
ways No._ 5

1651. SHRI Y. ESWARA REDDY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any memorandum has
been received by the Central Gov-
ernment in respect of the proposed
change of alignment of the bye-pass
road at Anakappali, on the Waltair-
Vijayawada road on the National
Highway No. 5;

(b) if so, its main contents; and

(¢) the action taken thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes,
Sir.

{b) Representationg have been
received against the alignment
approved in September, 1873. The
representations allege that the align-
ment has been finalised on considera-
tions other than technical and that w
number of irrigation wells, cocoanut
topes and sugarcane crushers, all Ye-
longihg to marginal farrners as well
as a building donated by people for
housing a key village centre are
affected by the modified alignment
and that the modified walignment
would leave insufficient space for the

extension of the town.
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(c) The representations have been
examined in consultation with the
State Government. It has been
found that the alignment approved is
the shortest, cheapest and most free-
flowing. It also leaves sufficient
buffer space from the town and as
such no modification of the approved
alignment is contemplated.

Study of Violence, Destruction and
Discontent among Students

1652. SHRI S. C, SAMANTA.:
SHRI P. A. SAMINATHAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any study is contem-
plated into the growing tendency
among students towards vieolence, dea-
truction and discontent;

(b) the steps being taken to reshape
education so that the future genera-
tion devotes their energies towards
education, constructive efforts and
building up better society; and if so,
what are they;

(e¢) what are the reasons that the
Ministry are not paying heed to such
burning problems and reform of edu-~

cation; and

(d) how long will it take to trans-
late it into action?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): ()
to (4). The problem of discontent
among the students has been studied
in depth by several Committees and
Conferenceg constituted by the Go-
vernment in the past and it has boen
held that it is not an ailment in itself
but is only a symptom of several
shortcomings existing in the Ilarger
body politic which is influenced by
the existing social, economic, educa-
tional and political systemx. The re-
commendations made by these Com-
mittees and Conferences, have been
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communicated to the State Govern-
ments and the Universities for con-
sideration and implementation. The
Central Advisory Board of Educsation
has also set up a Committee to study
the question of Student Unrest and
suggest ways and means to enable the
students to take full advantages of
the educational apportunities and
equip themselves to play their proper
role in building a new nation.

2. The National Service Scheme
which was started in universities and
colleges on a very limited scale dur-
ing the Fourth Five Year Plan, is
now being expanded to cover as
large a number of students as prac-
ticable with a view to integrating
this programme of education com-
bined with service into the system of
education itself. In the last meeting
of the Association of Indian Univer-
sities held at Kharagpur in February,
1974 there was general consensus
that universities should now take an
early decision about ways and means
of integrating N.S.8S. with the curri-
culum. This will give a new mean-
ing and focusg to education itself. It
will also enrich education and sim-
ultanecusly utilise energy of young
people in constructive channels.
There is large scope for such work
through liquidation of illiteracy, pro-
vision of welfare and developmental
services, conducting compaigns of
“Youth Against Famine” type, creat-
ing community assets in rural areas
and promoting wvarious programmes
of employment and self-employment.
Student and Non-student Youth are
also being brought together in vari-
ous constructive activities through
the programmes of Nehru Yuvak
Xendreas.

3. The University Grants Commis-
sion, within the limited resources
available with it, is also making
earnest efforts to improve the guality
and content of higher education in
accordance with its statutory respon-
sibility. The Commission hes ailso
undertaken several programme for
student welfare. Steps are being
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taken for greater participation of
students in the affairs of the Univer-
sities. However, to be effective,
they will have t© be supplemented
by appropriate measares in the:
economic, social, and cultural fields.

Youtn Parliaments in States

1653. SHRI S. C, SAMANTA: Wili
the Minister of PARLIAMENTARY
AFFAIRS De pleased to state:

(a) whether the activities of Youth
Parliaments in States, other than
Delhi and New Delhi, proposed to be
launched, but kept in abeyance due
to economy drives, are likely to be
put into practice in the coming finan-
cial year;

(b) what expenditure is likely to be
incurred in the drive, and the reasons
why the same is not being demanded;
and

(c) whether State Governments are

also likely to share the expenditure
in this connection?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI XK. RAGHU
RAMAIAH): (a) to (¢). The scheme
of Youth Parliament Competitions in
States on the pattern of the scheme
obtaining at the Centre has not been
kept in abeymance. The Department
has circulated to all the State Go-
vernments a scheme of financial
assistance to State Governments for
arranging Youth Parliament Compe-
titions in recognized higher secondary
schools in the States/Union Terri-
tories. The Central Government has
agreed to re-imburse to the State
Government the actual expenditure
incurred for the Prize Distribution.
Function subject to a ceiling of
rupees one thousand. Excess expen-
diture bevond the ceiling if any will
have to be borne by the State Go-
vernment. It is not, however, possi-
ble to estimate the actual expendi-
ture that would be incurred by the
State Government.

-
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Unq‘ﬂmrhnd Comnstruction Activities
by the Colnniswx?h in Motibagh-XX
Delhi

1654. SHRIMATI MUKUL DBANER-
JI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether on the side of the vil-
lage Mochibagh Arakpur near the
wall of Gurdwara Motrbagh-1I, some
persons have built Khokhas selling

tea, etc. and are in unauthorised
possession of that land;
(b) whether some unscrupulous

colonizers are selling land and un-
authorisedly constructing houses for
residence and shop purposes; and
whether this land is in the lal dora
or Gurdwara land;

{c) the reaction ot the Central Gov-
ernment towards this unauthorised
construction activities by the colo-
nizers in the area;

(d) whether any lal dora has been
earmarked in the village land; and

(e) if so, it situates from which
place to place around Gurdwara in
that small village?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARILIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No Khokha
for selling tea etc. has been construct-
ed near the wall of the Gurdwara.
However, some unauthorised struc-
iures exist on the site of proposed
park and road and used for residen-
tial purposes and shops.

(b) No colonizer is publicly selling
any land within the Lal Dora or Gur-
dwara land, nor any constructions are
being made for residential and shop-
ping purposes.

(¢) Does not arise.

(d) and (e). Physical boundary of
the lal dora does not exist at site.
However, the boundary is shown in
the village map.

3431 L.S—85.

Evacuation {from village Mochibagh
mear Gundwara Motibagh-XX

1655. SHRIMATI MUKUL BANER-
JI: Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether |fome un-registered
squatiers were allotted plots of 25 sq.
¥ds a:;ainst the genuine claims of
registered squatters who were evacu-
ated from that place in January, 1967
angd September, 1869 by the D.D.A.
in village Mochibagh near Gurdwara
Motibagh-II, New Delhi.

(L) if so, the number and name of
such persons who have been allotted
such plots in that village by the

DDA.;
(c) whether some squatters are
still occupying these plots of land

unauthorisedly which were got evacu-

ated by the D.D.A. already in 1987
and 1969; and

(d) if so, what action Government
are taking in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No, Sir.

(b) Does not arise.

(c) 4 plots got vacated in 1970 were
occupied un-authorisedly.

(dy Action is being taken against
themm under the Public Premises
(Eviction of Unauthorised Occupants)
Act, 1971.

Expansion of Indo-Polish Cooperation

in Shipping
1656, SHRI FATESINGHRAO
GAEKWAD: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

{2} whether there is any proposal
for expanding Indo-Polish Corpora-
tion in shipping; and

(b) if so, the main features there-
of?
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THE DEFUTY MININFER IN THE
MINISFRY OF SIMEIPPING AND
TRANSPORT I PRANAB KILI-
MAR, ):  (a) mnd (b).
The Indian and Polish shipping com-
panies are dlready operating a Joint
shipping service. Poland has agreed
tp supply ships to India aggregating
0 3 lakh DWT during the period
1976--1980. A proposal for a joint
Indo~-Polish shipping company has al-
80 been mooted.

Proposal to strengthen Cultural
Content of Curriculum

1657. SHRI VASBANT SATHE: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

{a) whether there is a proposal to
strengthen the cultural content of the
curriculum at various stages of educa-
tion to ensure the pmeservation of
cultural] heritage; and

(b) if so, the main features of the
Pprogramme envisaged?

THE DEPUTY MINISTER IN THE
MINISTRTY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYVY): (a) and (b). The cul-
tural ¢ontent of the curriculum on
topics such as Indian Art, Architec-
ture, History. Languages and Litera-
ture etc., is adequately emphasised in
the school curriculum angd syllabus
developed by the National Council of
Educational Research and Training.
The question of giving ad=sguate co-
verage to topics like music and dance
in the new 10-year curriculum by the
Council that iz being developed will
be considered during review of the
curriculum, which is being made. Cur-
riculum development is a comtinuing
process and revision of curriculum is
to be done both at the Ceniral and
State levels.

A,

Wﬁttm Arngrwery 4.
CHiracity of Philhls dild Hidpont
ﬁfm Fowdes

1658. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the installed capacity of dairy
plants in the country, State-wise, dur-
ing the last three years and the actual
utilised capacity;

(b) quantity of imported milk
powder during the same period:

{c) Total guantity of milk powder
importied over past three years, their
sources and the year-wise import bill
for milk powder; and

(d) steps proposed to achieve self-
reliance in the fleld of milk produc-
tions and full wutilisation of dairy
plants?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
A statement indicating the position is
laid on the Table of the House
[Placed in Library. See No. L'T-6303/
74.]

The guantity of imported milk pow-
der as indicated in the statement
against the States of Maharashtra,
West Bengal, Tamil Nadu, and the
Union Territory of Delhi, does not
include milk powder received under
the World Food Programme—618
(Operation Flood). This data is be-
ing collected and will be placed on
the table of the Sabha as soon as it
is received.

(c) The total gquantity of milk pow-
der (Skim and Whole) imported over
the past three years i.e., 1971-72, 1972~
78, and 1973-74 (upto July, 1973 as
extracted from the “Monthly Statis-
tics of the Foreign Trade of India,
Vol. II Imports™ is 88,257.99 tonnes.
The sources of imports are:

1. Australia

2. Belgum

3. Bulgaria

4. Canada

8. Czechoslovakis
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8. Dénviark

7. Finland

8. France

9. Gerfian Defiocratic Republic
10. German Federal Republic

11. Hongkong
12. Italy

18. Japan

14. Netherland
15 New Zealand
16. Switzerland

17. UK.
18, United States of America

The year-wise C.I.F. value of these
imports is R=s. 1,453.240 lakhs, RS.
1,687.660 lakhs and Rs. 305.43 lakhs

respectively.

(d) The full utilisation of dairy
plants is dependent on production of
milk, which is rural in character. Ne-
cessary measures have and are being
taken to stimulate milk production in
the country as a whole. One of the
major mesasures introduced in recent
years is the establishment of Inten-
sive Cattle Development Projects,
which are located in the milkshed
areas of wvarious dairy plants estab-
lished in the citles. Othér important

cattle development projects which
have a direct bearing on milk produc-
tion are:—

(1) All India Key Village Scheme.

'(2) CTross-Breeding Scheme.

«(3) ¥Feeds and Fodder Development
Programmes.

(4) Goshala Development Scheme.

(5) Strengthening and expansion of
Livestock Farms.

(6) Calf Rearing Scheme.

{7) Cattle shows and Milk Yield
competition.

(8) Disegse Control Programme:
(a) Increase in nuxnbher of veteri-

nary hospitals and dispen-
saries. .

(B3 Rindicpist Wrktcwtion
Bclubine.

(&) Expansiors of Bioclogical Pro~
decty Laboratories for pro-
duction ‘of vaccines and sera.

In addition to the above programme,
a massive programme for dairy deve~
lopment has been undertaken with the
assistance froomn World Food Pro-
gramme. The WFP Project 618—Milk
Marketing and Dairy Development—
envisages supply of wholesome milk
at reasonable prices to the bulk of the
consumers in the four metropolitan
cities of Bombay Calcutta, Delhi and
Madras with the assistance of
1,26,000 tonnes of skim milk powder
and 42,000 tonnes of butter oil from
the World Food Programme phased
over a period of five years. Under
this project, the generated funds from
the sale of WFP commodities to the
four metropolitan city dairies will be
utilised for expansion of the existing
capacity in these dairies and new
plants will also be set up to handle
additional milk for distribution. The
generated funds will also be utilised
for stepping up of milk production in
the 10 States and the Union Territory
of Delhi, which constitute the milk-
shed areas of these four metropolitan

dairies.

Ergot-Infested Wheat Imported ag
Bombay

16598. SHRI VASANT SATHE:

SHRI BHAGIRATH BHAN-
WAR:

‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of the Gov-
ernment hag been drawn to the fact
that more than half the wheat import-
ed last year through Bombay Port and
distributed was found to be ergot-

infested; and

(B) it so, the reaction of the Gov-
ermment }unatheacﬂontqm

in the
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THE MINISTER OF STATE IN THE
MINISTRY OoOF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Out of the 7.2 lakh ton-
nes of wheat received through Bombay
Pori so far. 2.9 lakh tonnes was found
to contain a few ergoty grains. The
State Governments have been advis-
ed as far as possible to issue such
wheat to the roller flour mills, which
have the requisite cleaning arrange-
ments and where this is not possible
to advise the consumers to clean the
grain hefore consumption as is usual-
ly doneé at every household.

waTEeTe Age fasafrarsa, wetny,
Tfeem famfoarea st sarw figg
farafagqem Y sroA s
TRy qEAr
1660. =it wzer fagrd arwddy -

it e v Wi

T forAT, T weaTew Wi weglfie #97
et a7 IarY &Y wAT w46 5

(%) o afr awt &,  wfeay,
waTgeaTe  AgE fawfaaren, swrow
fg=x Preafagrea Wik wedg gfas
frexfaaea w7 werr-wer g fvaar
T ¥ WY "@graare &r af ;

(=) I°% fawrfaal # g dear
frair-fsasit «F; =<

(%) == favafsareat =1 o i
aqt & sfa ot wfy faamd d=Ha agraar
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Decline in Sugar Production during
last quarter of 1972

1663. SHRI PRABODH CHANDRA.:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether sugar production dur-
ing the last guarter of 1972 dropped
considerably; and

(b) if so, the reasons therefor and
action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.
The sugar production in the last quar-
ter of 1972 viz.,, October-December
1872, was 11.72 Jakh tonnes as against
8.68 lakh tonnes produced during the

corresponding quarter of the previous
year.

(b) Does not arise.

Parchase of rice from Nepal by West
Bengal

1664. SHRI PRABODH CHANDRA.:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether West Bengal Govern-

ment propose to buy rice from Nepal
directly; and

(b) it so, whether the Central per-

mission has been obtaining for such
deals?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No such proposal has (so far)

been received from the West Bengal
Government.

{b) Does not arise.

Disparity in increase in levy price of
Sugar in U.P, and other S¢ates

1665. SHRI PRABODH CHANDRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether new levy prices of
sugar have been inereased by Rs. 5
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in UP. ansd in other States, the in-
crease ranged between Rs. 11 and Rs.
43 per quintal; and

(b)Y if s0, the reasona for such dis-
parity?

THE MINISTER OF STATE IN THE
MINISTRY Oor AG TURE
(SHRI B. P. MAURYA): (a) %he
effect of the last yevision of the prices
of levy sugar with effect from  the
15th Decembér, 1978 in the 1€ differ-
ent zones is given below:

% Name of aspne Diﬁcretl:‘ce
0. '} w t e
.previous

rice

P
¢ {1 Increasc)
(—- Decrease)

—

Rs. Paisc
I. West Uttar Pradesh « D 5 21
2. Cent;al Uttar Pra*resh < ) 1 91
3. East Uttar Praicsh C+) 10- S4
4. North Bihar ) 2-95
5. South Bihar <) 8- 62
- ﬁ?&am%}isg“m’ 1) 6- 61

4 Haryana . . « B 19- B2
8. Punjab . . C.) 4z- 67
9. Madhya Prajesh (—) 14 51
10, Rajasthan —) G6-21

1X. Maharasittra & Goa C.2 I3 O%

12z. Gujarat . - D) 5 39

13. Kmat.h . . .
x4. Kesala -

(+) Xx-07

() x6- 27

13, Andhcs Pradesh . e =) 1-69
16. Tamil Na'u %X PFPondi-
chexry . - .

o

(4.2 2 08

s

"
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¢b) .The effpct of the revision has
varied from gzone to zore beca of
the difference In the cost es 1€~
commended for the various zones by
the Tarlff in ity report ol
September, 1 and their application
to the estumates of duration of crush-
ing and recovery of sugar for the cur-
rent season, which themselves vary
from zone to Zome.

Allotment of Fertiliser to Kerala

1666. SHRIMATI BHARGAVI
THANKAPPAN:

SHRI N. SREEKANTAN
NAIR:

Will the Minister of

AGRICHYL-
TURE be pleased to state:

(a) whether Govcernment propose to
allot to Kerala fertilizers from FACT
Complex to meet the internal require-
ments of the State; and

(b) if so, quantum

to be allotted
and when?

THE MINISTER OF STATE IN THE

MIMISTRY = OF  AGRICHLIURE
(SHRI ANNASAHEB P. SHINDE):

{@) Yes, Sir.

b)) A qguantity of 11955 tonnes of
N and 5240 tonnes of P.Q. hag been
allotted to Kerala State from Udyog-
mandal FACT and Cochin Phase I to

be supplied during Kharif 1974 sea-
Aon (Febpuary-July 74).

Central Assistance for Cooperative
Societies in Kerala

1667. SHRIMATI BHARGAVI
THANKAPPAN: Will the Mijnister of
AGRICULTURE bhe pleased to state

the total Central assistance, as grant
or lofn’and participation in share
Ragpital, for the developmeny of ¢o-
operative societies in Kerala during
the last three years? ’
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TEHE MINISTER OF STATE IN THE
MINISTRY or AGBIULTURE
(SHRI ANNASAHEEB P. SHINDE):
Yes, Sir. The following Central as-
sistance in the form of Share Capital,

Juvan, Gramt swh Sevemtwent N

o T A O

ing the last three yearsi——

of cooparative societias in

(Rs. in lakhs)
Year Share Jooam Grast  Inwvestment
Capital in De-
bentures
1970-71 . . . . . - 13- 50 x2- 64 7-25
1971-72 . . . . . . 20° 32 7-7% 28- 6o
1972-73 . . . . - . .o 46-03 16- 34 26- 28

Out of Rs. 46.03 lakhs granted as
loan in the year 1972-73, an amount ot
Rs. 8.55 Jlakhs was given to Kerala
Goverpment for participation in share
ca, 1tal of cooperative societjes.

Food sigtuation in Februaxy, 1971

1064, SHRIMATI BHARGAVI
THANKAPPAN- Will the Minister of
AGRICULTURE be _leased 10 state:

fa) to what extent the foed situa-
tion has improved in February, 1974;
and

{b) when rcomplete
prevail in this regard?

normalcy will

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE).
{a) and (). In view of the good
kharif creps market gawailebility of
kharif foodgrains has improved. Res-
trictions opn the inter-zonal movement
of coarse-grains have been relaxed
since end January, 1874 sp as to al-
low the purchase and movement of
coarse grains outside the Btates by
the sponsored agents of the State
Governments. Though the food si-
tuation is Hikely to continue to be diffi-
cult, availubilty of o hs is ex-
petted to $mprove somewhat with the
‘srrival of rabi crops.

S A E

Demands under Small Irrigation
Schemes in Xerala

1869. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minjster of
AGRICULTURE be pleased to state:

(a) the murnber of dams cofisgrutted
under the small irrvigation schemés by
the Kerala Government, the numbeY
of dams wivich have been complétect
and the screage af langd irrigated Dby
thesg dams during each of thw last
three yepxrs;

(D) ihe extent of production ‘from
irragated land duaring each year:

{c) the time by which the work on
the dams under construction is Fioely
to be completed and the additional
amount likely te be reguived therd-
for; and

(d) the additionral number of dams
proposed to be constructed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (4).
The information is being collected
from the State Government and will
be lidd on the table of the house,
‘when .
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Will the Minister 6f WORKS AND
HOUSING be pleased to state:

(a) whether Government have de-
cided to spend rupees one hundred
crores in the Fifth Five Year Plan on
providing office and residential
accommodation for Central Govern-
ment employees;

(b) if so, the allocation for the resi-
dential accommodation separately:;
and’

(c) whether any annual target
would be fixed for this purpose and
whether the claims of all the regions
would be accommodated?

- THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Final allo-
cation for office and residential ac-
commodation in the General Pool in
. the Fifth Five Year Plan has not yvet
beeni made. In the Draft Plan, a sum
of Rs. 100 crores was suggested.

(b) and (c). Do not arise at this
stage. :

Confexrence of Social Secretaries at
' New Delhi

1671. SHRI V. MAYAVAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of EDUCATION,
SOCIAL, WELFARE AN'D CULT’(J'RE
be pleased to state:

(a) whether Conference of Social

Secretaries was held in New Delhi -

 to " discuss the = programmes for the
child welfare during theperl.odot
mﬁve'itmm :
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(b) if m, the suhjmets aiscuuad and.
thé amm arrived at;’ Md :

(c) haw many Stm Gommmts'

.attended the Conterenm

THE DEPUTY IMINIBTER IN m
mxsm OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) to (e¢). A
Conference of Social Welfare Secre~
tarieg attended by 21 States and 38
Union Territories was held on 20th
and 30th January, 1974. It discussed
the following agenda:—

1. Approach in the Fifth Plan.

2. Integrated Child Development
Programme.

3. Participation by Voluntary Or-
ganisations in the Fifth Plan.

4. The Future of Family and
Child Welfare Projects.

5. Policy towards Social Defence
Programme.

8. Employment of the Physically
Handicapped.

2. Certain major points arising from
the Conference are as follows:—

(1) The Fifth Plan approach to
Social Welfare and the stra-
tegy proposed therefor was
endorsed.

(2) The Integrated Child Deve-
lopment Services Programme
was approved.

(3) Increasing participation of
Voluntary agencies in the im-
prlementation of Social Wel-
fare Schemes and Program-
mes was highlighted.

(4) A higher priority for social
defence was recommended. It
‘was also urged that social
defence s.hould be included in.
the Centrally sponsored Sec-
tor. Existing social defence
legislations and their imple-
mentation should be review-

T ed - for meeﬂn' elnutlnu
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nees of moderp society and
.organisational capablility at
‘all levels should be streng-
thened.

(5) Financial incentives like ex-
emption from income tax etc.
should be offered to employ-
ers appointing Physically
Handicapped persons. There
should also be reservation of
posts for the handicapped and
State Governments should in-
stitute their own schemes of
awards to outstanding em-
ployers of the handicapped
and the most efficient physi-
cally handicapped employees.

LCredit Facilities for Tribals from Co-
operative Institutions

1672. SHRI V. MAYAVAN:
SHRI P. A. SAMINATHAN:

Will the Ministey of AGRICULTURE
be pleased to state:

(a) whether a suggestion has been
made to the State and the Union Gov-
ernment for providing credit facilities
for tribals fromn cooperative institu-

tions for certain consumption needs;
and

(b) if so, how far this has been
accepted?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir. The Study Team on co-
operative structure in Tribal Deve-
lopment Project Areas, appointed by
the Govermnment of India hos, inter
alia recommended that loans for con-
sumption purposes may also be pro-
vided to Tribals through primary cre-
dit societies and recovered from the
price of minor forest produce deli-
vered by them to the societies. The
Girijan Cooperative Corporation, Vi-
sakhspatnam, has been recognised by

1895 (SAKA) Written Answers 1314

the Reserve Bank of India as a Cen-
tral financing agency for provision of
credit facilities to tribals through co-
operative societies. Under the scheme
approved for the purpose, a portion of
the scale of finance to be made avail-
able to tribals is to be advanced in
the form of domestic requirements.

(b) The recommendation has been
accepted for implementation in the
Tribal Development Project Areas.

-

Steps taken to produce more Sugar
for Export

1673. SHRI E. V. VIKHE PATIL.:
Will the Minister of AGRICULTURE
be pleased to state:

(a) what steps Government have
taken recently or propose to take
during the year 1973-74 to increase
sugar production so that more foreign
exchange could be earned by export-
fng surplus sugar;

{b) whether Government have
drawn any specific plan to release
more and more sugar for purposes of
export; and

{(c) if so,
of?

the bread outlines there-

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (c).
The policy of partial contrgl, and
grant of excise rebates for excess pro-
duction, have already helped to aug-
ment sugar production. Efforts are
being made to accelerate, as far as
possible, the implementation of licen-
ces issued in the past for new facto-
ries and for expansion of existing
units. Cane development, both gquan-
tity and quality-wise is beng given
due attention. The Government have
every intention to maximise sugar ex-
ports this year consistent with the
production, prospects, minimum re-
quirements for domestic consumption
and the prevailing international price
of sugar.



P mm of &Gmcm.mas
. m1M to state:. | -

.La) whether ngrnment are aware
g;; the fact . that the - perceritage of
 sagar . qorﬂ:@nt in sugarcane grown in
India in general and Maharashtra in

pari_;;cz_xlar “is going down gradually;

(b) whether  Government
sponsored any rvesearch to find out the
caum -of this phenomena; and

(c) whether any effiort either at
Government or private research insti-
tutional level is being made to de-
vefmp new variety of sugarcane with

pereentage of sugar contents, it
8o, t.he hlghhghts thereot?

THE MINISTER OF STATE IN THE
MINISTRY. OF . AGRICULTURE
(SHRI ANNASAHEB . P. SHINDE):
L&) The’ percentage of sugar content
in sugarcane grown in India in gene-
ral is not going down gradually. The
pergentage had mcreased from 9.38 in
1969—?0 to 9.79 in 1970-71 and 10.04
in 1871-72. It, however, went down to

,60 per g.ent in, 1973—73

“In- thc ‘case o:t Maharashtra it ain-
creased from 10 78 i 1960-70 to :11.29
7 ©1970-71. ‘In ¥971-92 and 1972-73,
hhv&ever ‘the percentage ‘declined "to
11 M and 10?3 respectivély

- ( b) The De‘pllrtment of Agriculture
had’ ‘constituted an ‘Expert Committee

to ‘go into the question of low yecove- -
ries in the country in genera:, amd in

Maharashtra in particular

The Commtttee umongst .others -re-
eommended the breeding of new wa-

rieties with higher percentage of su- ang w | _
- been intenaifled, It has mmﬁ

gar, insddition  to - intengifying re-

search omn artifictal cane ripeners, dong

. Serm eifects of inorgenic. fertilizers -on
- woll pra&zcﬁvirty and. plant mdim

have

m towam
;.3 ﬁ.ﬁluﬂﬂn to theae prﬁblm :

( c) Smrcam Breod;i,qg Inxtitmte,
re.has evplysd 10 varieties.
which ave early ‘mat f with high

' sucrose content. sme .of these varie-

ties have 19-20 per cent sucrose in
juice even at 10 .months age of the-
crop. Erepently. these wvarieties are:
under multi-location testing all over-
the country. In addition, the partici-

_pating centres under the Coordinated

Projects have also been engaging in
breeding varieties sguitable to their:
respective regions by uftilising the
‘Chift” (i.e. true seed) supplied from
the Sugarcane Breeding Institute.

As far the work on artificial cane
ripeners, it may be ' mentioned ‘that
the spraying of 9 ‘mmonth old sugar-
cane crop with a chemical called cy-

- cocel on CCC at the raate of 4 kgs.  hec-

tare showed a significant improvement
in the juice guality b8 .to 70 days after
spraying . in . difficnlt -9 ripen condi-
tivns of .acuth-east coasial, resiclns of
Tamil Nadu and Andhr_a Pradesh.

- Experiments on: the -affect of inorga-
nic fertilizers on sucrese contentn-h_aw
been in progress at Padagaon in Ma-
harashtra and the results will become
available only after the: M of’

theﬂe enperiments. o

Wﬁh - vﬁew w ‘:mre diseaw-freer .
quaﬁty sagarcane -seed which is very
essential for:improving. yields, a Foun—
dation ' ‘Seed .Production . Programme-
has been initiated last year at 8 select-

ed centres.. In additim research on
Plant P!uotactim wabhm—ﬂpwgh
chemical :

St Hw:mnfwmtnm

| tuccesbully qotitrolipd tap shoot. borsr |

dnw
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Poniy Wm () fomfrwrew wpoa  mRa
) - ’ ooy frfaw Rvvsfarererd v, ad 1073~

1875. E V. VIKHE PATIL: 74 %, 7wy, 7% feaar fpaay sqoe
Will the Minister of AGRICULTURE  gugy sray ;

be pleased to state:

(a) the hgsis op which the price of >
has .beep epsed wuﬁr effect (wr) sy gy el T |

wrier *r st §; Wt

(b) whether Government, while in-
creasing sugar ptice, have taken into
consideration the .cost ¢of transporta- () =ufx i, @ aeasurdy wor v

tion of sugarcane fram farms to the & fy oy g ¥ Foax gfx firdY fawwe

factory premises incurred by the Co-

operative Sugar Factories; and faarew 9T gEIEnT T wiwdw s

(c¢) ii not, the reasons therefor?

THE MINISTER OF STATE IN THE forstr, WATN WEATW AT -
MINISTRY oOF AGRICULTURE ’ #

(SIIRI B. P. MAURYA): (a) The ex- WM (5o Q&o ¥ gawx) :(¥F) gor

factory prices of levy sugar for 1873- mqﬂm@am o Tor GNT 9T
74 seastun have been revised from 15th

December, 1973, on the basis of the 9T @ feET SmoeT
fresh cost schedules recommended Ly

ithe Tariff Commission in its latest 5T favafasnag -
(September ’73) Report, already laid (ﬂ') (;T)' “
on the Table of the Sabha, and the T smanr famafaa=al & sy =y
estimated duration of the crushing S & & v & ¥ wgraar w/dT
season, recovery of sugar etc. as re- Favarfrarad

ported by the Sugar factories, before Q ! LRSI S O * ﬂf
the commencement of the current su- gafr et # arare gy aynr fyg
gar season. The revision resulted in wx ¥, ¥ aficdoET v oww fewe

increases in some zones and decreawes

in others. AT  qIEAfAw |y AT IAN WA WY
b (c). The owise sAwwawd @ Wl § 4 Sy
' - - cost

schet)lu?:sd wzrkad outm;: v:he Tariff % fag wfafws Y % STy

Commission include sugereane trams-  SHTUIR Wi SREA HTAT & oo

port charges from out-station cane g wwrfory feay sar
centres, after taking into account the W

rebate of 32 paise per quintal allow- |OWarT IR
ed in the minimum cane-prices pay-  GWwa¥X
able by sugar factories. ==Y & fasfY

. Cenfionter srpow- oy gy mmmmwa’ﬁw
Frrwfirenenit =t wpeer
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Foodgrains alleotted to Bihar quring THE MINISTER OF STATE IN THE
August, 1973 January, 1974 MINISTRY or AGRICULTURE
(SHRI ANNASAHEB P. SHINDIE):

1677. SHRI SATYENDRA NARAYAN (a) A statement is attached.

SINHA: Will the Minister of AGRI-
“CULTURE be pleased to state: (b) and (c). Allotments Irom the
Central Pool are made keeping in

{a) the gquantity of foodgrainS vyijew the availability of stocks in the
allotted to Bilhar monthwise since Central Pool, the needs of all deficit
August, 1973 upto January, 1974; States, market availabilities, price

position and other relevant factors.

(b) whether there has been a cut in With the arrival of kharif grains in

the market, the allotments of several

the allotments; and
States including that of Bihar were
* (c) if so, the reasons thereof? reduced from September 1973.
STATEMENT

Foodorains allotted to Bihar

(In "oco Tonnes)

Month Wheat Coarse- Total
grains
August, 1973 - . . . . . 48°0 .. 45-0
September, 1973 . . . . . . 38-0 .- 35-0
October, 1973 . . . - . . . . 35-0 .. 35-0
WNovembez, 19073 . . . . . . . . 20-0 5-0 25-0
Decembber, 1973 . . . . - . . - 20- 5-0 250
January, 1974 . . - . . . . . 200 50 250
Fafwren rom dw sere et grer sserfaw {7) Nfow gl oo wyfey

qaTe
1678. st wiwc xrw Faw : v ot ot & ?

foerr, wwrw wearew  sitc gepfy sy
ag AT FY wuT w4 FE .
w) fafaw Tow W9 Serafaay g e~
mgh;uﬂiﬁraﬁga% stTiger ::'m;‘m"*m(""*‘
. © qmy H
gt wifere g fafaw <ot
(w) % quegqew ferlt  ofrav ot § 6T gerawT gar-gzer 9¢
stfrye & aar forwrly wqftay; wit <o o ol
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Folicy to arrest price of Vanaspeti
' and Groumd«Nnt Oil

1680. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICUL.-~
TURE be pleased to state:

(a) whether Governments atten~
tion has been drawn to the fact that
within hours of Government
announcement of a substantial rise in
the price of vanaspati on the ground
that its chief ingredient giound-nut
0il wa. selling at highe; prices, there
has becn a sharp spurt in the ground-
nut oil,

(b) if so. how far Government have
succeeded in arresting the prices of
such commodities; and

(¢) what is the future policy of
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (¢).
While the announcement of increase
in the prices of vanaspati was made
bv the Government in the afternoon of
the 1st February, 1974, the prices of
groundnut oil had stagedqd an increase
even a day or two earlifer. In fact,
ever since the later half of Decem-
ber, 1973, the prices of groundnut oil
have heen ruling at unusually high
levels due to various reasons, inspite
of production being estimated to be
better this year. The State Govern-
ments have already been requested to
tighten their measures for dehoard-
ing and curbing speculative activities.

Setting up of Shipyard in the Western
Zone

1681. SHRI D, P. JADEJA:
SHRI P. M. MEHTA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Committee to re-
commend location for setting up ship-
wvard in the Western Zone has recom-
mended Haijira Port in Gujarat as
onie of the best locations;

I2%.

(b) if so, the decision taken by
Government; and

(c) the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND:
TRANSPORT (SHRI PRANARB KU-
MAR MUKHERJEE): (a) to (¢). The
report of the Techno-Economic Work-
ing Group, which was set up to eva-
luate various sites proposed by the
State Governments, including Hazira,
is under consideration and no final
decision has so far been taken with
regard to the location of New Ship—
yards in the country.

Present Food Policy including Aboli-
tion of Food Zones

1682. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of AGRICUL.--
TURE be pleased to state:

(a) whether looking to deteriorat-
ing situation of foodgrains in many
States, the Union Government are
considering to change the present food
policy including abolition of food:
zones; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN THYE"
MINISTRY OF AGRICULTURRE .
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). There iz no proposal to
abolish the existing Food Zones. How-
ever, Government have recently ad-
vised the State Governments to re-
move restrictions on the movements of
coarse grains within their respective
areas and to modify the existing res-
trictions on inter-State movement of
coarse grains to make it possible for
sponsored agents of State Govern-
ments to purchase and move coarse
grains from other States.

A review of the Food Policy is held
periodically in consultation with the-
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-Btate Goverrithents, Yor this pur-
pose, a conference of the Chief Minte:
“ters ig going to be held at New Delhi

<during Muxrch, 1974.

Acquisition of India Office Library

1683. SHRI D, P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of EDUCATION,
‘SOCIAL WELFARE AND CULTURE
be pleased to state at what stage the
matter stands in regurd to the acquisi-
tion of India Office Library at

YL.ondon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): The drait agreement
for arhitration received from the UK.
Government is still under examina-

tion.

Suicide by Chief Conservator of
Foresis, Rajasthan

1684. SHRI KRISHNA CHANDRA
HALDER: Will] the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Chief Conservator
of forests of Rajasthan had committed
suicide on 1st February, 1974 follow-
ing the rejection of his proposals by
the Central Officialg at New Delhi; and

(b) the reaction of the Government
thereof?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(S8HRI ANNASAHERB P. SHINDE):
(a) and (b). The information is being
collected from the GoOvernment of
Rajasthan and will be placed on the
Table of the Sabha as soon as it has
Been receitvd fNroin the State Gowv-
sriment,
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1685. SHRY BRISHNA CHANDRA
HALDER: Will.the Minister of AGRI-
CULTURE be pleased to state:

(a) whethes Ceniral Government
have cut the quota of rice by ten
thousands tons to the West Bengal in
Jufiuary, 1974;

(b) whether Government are aware
of the fact that the West Bengal Gov~
ernment are issuing *“due slip’, in-
stead of full ration; and

(¢) how it wil] solve the food pro-
blem?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 ANNASAHER P. SHINDE):
(a) West Bengal Government was ini-
tially alloited 10,000 tonnes rice from
the Central Pool for December, 1973.
On the request of the State Govern-
ment, additional ad hoc allotment of
10.000 tonnes was made only for that
month. Since January, 1974 We¥bt
Bengal ic being allotted 10,000 tonnes

rice per month.

(b) Distribution of foodgrains
through fair price/ration shops in a
State is the responsibility of the State
Government. West Bengal Govern-
ment have reported that they are not
comtemplating any reduction in rice
ration quantum at present.

(c) By increasing the production
and intensifying internal procurement.

Distribution of Essential] Commodities
through Fair Price Shops

1686. SHRI MUKHTIAR SINGH
MALIK:

SHRY BIRENDER SINGH
RAO:;

Will the Minister of AGRICULTURE
be pleazed to atate:

(a) whether Gévermmrierit have any
proposal under consideration to launch
&8 new expeérinient in the Jdidtribution
of essential commiodities through falr
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e shopxs liMe sugsy; wheat, Vanas-
ﬁiﬁ Cbal, andt Keroiene O and

(b) it a0, main points of the pPro-
pomal?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SBHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) Does not arise.
Streamlining the working of Agricul-
tural Research Bodies

1688. SIIRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURL
be pleased to state:

(a) whether the Union Governmeont

pian to streamline the working of
agricultural research bodies 1n the
country;

(b) i1f so, the reasons for the same;

(c) when the final decision in this
regard is likely to be taken; and

(d) the salient features of the pro-
posal for the streamlining of these
bodies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRT ANNASAHEB P. SHINDE):
(a) to (d). In terms of the provisions
in the Constitution, both Centre and
the Stiates are to share the responsi-
bility for agricultural research in the
country. In the States, the Depart-
ment of Agricultue and/or the Agri-
cultural University are responsible
for agricultural research. Agricultu-
ral Universities have been establish-
ed in the various Staies to assume
responsibility for teaching research
and extension education. Aeccording-
ly agricultural research has been
transferred to the Agricultural Uni-
versitieg in most of the States, and is
ifi process in the remaining States.

2. At the Centre, the Indian Coun-
-cil of Agricnitural Regeawch, which
‘was set up in 1929, is chared svith
the functions of underiaking, aifling,
Sronoting and” cotbrdirmting sgMcvd~
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tural rvevesrch and animal husbandry
edixcation and research in the coun-
try. The Council has under iwg fold
various Research Institutes located i
different parts of the country and aisd
provides linkages and support to re-
sedarch carried oul in Agricultural
University and elsewhere. The Indian
Council] of Agricu'tural Research En-~
quiry Committec set up by the Gov-
ernment in Junec 1972, had suggested
some changes in the organisational set-
up of the Indian Council of Agricul-
tural Research, in its Report submit-
ted to the Government. The Govern-
ment of India after giving careful
consideration to the recommendations
made by the Erquiry Committee, took
specific decisions on the reorganisa-
tion of the Indian Council of Agricul~
tural Research, which, together with
the reasong therefor, were indicated
in the Statement laid gn the Table of
the Sabha by the Minister of State in
the Ministry of Agriculture on 12th
November, 1873. These decision re-
Jate to (1) reorganmisation of the Indian
Council of Agricultural Research. (2)
establishment of a Departmerit of
Agricultural Research and Edagation,
(8) recruitment procedures, (4) deve-
lopment of approrriate personnel po«
licy. (5) pay scales for agricultural
scientists, (6) decentralisation of fin-
ancial] and administrative authority to
the Institutes, etc. A Department of
Agricultural Research and Education
has already been established with
effect from 15th December, 1973. Ao~
tion is under way for implementing
the other decisions of the Govern-
ment. An Officer on Special Duty at
the level of Joint Secretary has been
appointec for this purpose.

Seminar of Slum Clearance at Delhl

1688. SHFT R. V. SWAMINATHAN:
SHRI SATYENDRA

NARAYAN SINHA:

Will the Minister of WORKS AND
HOUSING be pleased to siate:

(a) whether the Central Governd
ment has taken the decision to bring
more cities in shum plan;
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(b) if so, whether a two-day all
India seminar on sium clearance and
improvement was held gt New Delhi
on the 5th February, 1974 and the
outcome of the Seminar; and

{(c) ithe allocation made in this re-
gard during the Fifth Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The Envi-
ronmental Improvement S-heme in
Slum Areag is proposed to be extended
to all towns with a population of 3
lakhs and above in the Fifth Plan.

(b) The All India Seminar on
“Slum Clearanc-~ and “mprovement”
was organised by the Centre lor Train-
ing and Research 1n Municipal Admi-
nistration at the Indian Institute of
Public Administration on Fe=bruuary 5
and 6, 1974.

(c) The conclusions ang recom-
mendations of the Seminar are await-
ed A provision of Rs. 10547 crores
is proposed in the State Sector for the
Environmental Improvement Scheme

in Slum Areas in the Draft Fifth
Plan,

Experiment by National Seeds Corpo-
ration in Production of Hybrid Seeds

1600. SHRI R V. SWAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the National Seeds
Corporation is currently engaged in
producing hybrid seeds which will
give high yields in limited fertiliser
conditions;

(b) if so, how far this experiment
has proved successful:;

(c) whether NSC was also experi-
menting with a new variety of paddy
seeda in the southern region which
could yield optimum production in
that region; and

{(d) it so, the results thereof?

MARCH 4, 1974
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THE MINISTER OF STATE IN 1HE
MINISTRY oF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE): (a)
and (b). The National Sseds :Corpora-
tion undertakes production of bybrid.
seeds of varieties which are officially
releagsed and also pre-release maurlti-

plication in respect of promising
varieties evolved by the All-India
Coordinated Research Projeclts. The
Corporation has not taken up any

specific experiment for production of
hybrid seeds which will give high
vizlds in limited fertilsier conditions.

The tertiliser recommendations are-
made by the I.C.AR. as a result of
agronomic investigations under the

C'oordinated Research Projects.

(¢y and (d). Experiment:1 work on
evoluation of new varieties of paddy
1S curried out by the all-India Coor-
dinated Rice Improvemeht Proje:t.
The National Seeds Corporation mainly
produces paddy seeds of varieties of
all-India Importance. such as Java,
IR-8 Sona, Vijaya, IR-20 and Kaveri
which are quite popular in the South.
The Central sub-Committee on the
Release of Varieties recommends the
release of promising varieties based
upon the available data from the
irials conducted on these wvarieties.

Meeting of Agricultural Experts in

1691. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
ke pleased to state:

(a) whether a high level meet of
agricultural experts took place in
Bangkok opn 16th January, 1974;

(k) if so, how many
attendeg the conference; and

countries

(c¢) what were the subjects discuss-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
ANNASAHEB P. SHINDE): (a). Yes.
A meeting of the Expert Group of
Agricultural Development in Asia and
the Far East was convened jointly by
the Economic Commission for Asia sad
the Far East and the Food  Asgvicul-
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tha Pood amd Agriculture organisa-
tion of the United Nations at Bangkok
from 16th to 21st January, 1974,

(b). The meeting was attended hy
Experts from seven countries, viz.,
Australia, India, Indonesia, Malaysia,
Japan, Pakistan and Thailand,

(c). The following subjects were
discussed:

(i) Review of high prionty eco-
nomic and social problems of
Agricultural development and
Planning in the context of
overall development at the
national level.

(ii) Review of economic and
social aspects of agricultural
development in a regional
perspective; review of past
efforts and progress made in
regional cooperation.

({ii) Identification of priority
economic and social policy
problems of agricultural deve-
lopment for regional study,
consultation and machinery
required for implementation.

Legislation for Celling on Urban
Property

1692. SHRI RAMACHANDRAN
KADANNAPPALILI:

SHRI VAYALAR RAVI:

Will the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given on the 6th August, 1973
to Starred Question No. 204 regarding
Ceiling on Urban property and State:

{(a) the names of States which have
already passed legislation fixing ceil-
ing on urban property; and

(b) the reasons for the unreason-
able delay in the enactment of these
legislation in different States and the
steps taken by the Central Govern-
ment to persuade the State to imple-
ment the decision in this regard as
early as possible?

3431 1L.8—86
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHR!
OM MEHTA): (a) The Legislatures of
the States of Jammmu and Xashmir,
Madhya Pradesh Rajasthan, Bihar and
Punjab have passed legislations im-
posing ceiling on urban property.

(b) The Jammu & Kashmir Urban
Property (Ceiling) Bill, 1971 became
an Act on 11 October, 1971, after
receiving the assent of the Governor.

As a Central Ilegislation on the
subject is under consideration, the
assent of the President for the other
Bills has nol been accorded.

The States of Andhra Pradesh,
Gujarat, Madhya Pradesh, Uttar Pra-
desh, Bihar, Kerala and Mysore have
already taken steps to pass suitable
law prohibiting alienation of urban
property for a temporary period until
such time as a legiglation imposing a
ceiling on urban property comes into
force in their States. All the States
have been addressed impressing upon
them the advisability of passing such
a legislation in their States,

Dehoarding of Foodgrains

-

1693: SHRI BHOLA MANJHI: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Central Government
have tried to dehoard foodgrains from
the hoarders recently;

(b) if so, the facts thereof; and

(c) the names of the States where
Government dehoarded foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government of India
have a constantly impressed upon the
State Govermments the need to enforce
satrictly the wvarious food contral
orders. The State Governments are
taking action accordingly. The
State 'Governments have strengthened
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their enforcement machinery to deal
effectively with block-marketeers and
hoarders, Anti-hoarding orders have
been issued by several Siate Govern-
ments fixing maximum limits of the
quantity of foodgrains that may be
storeg by traders, producers and
consumers. In the States and Union
territoriés where wholegale trade in
wheat has been taken over maximum
stock-limits have been fixed for regu-
lating retailers business in wheat. In
view of the present difficult conditions
created by high prices and shortage of
essential commodities and artificial
bottlenecks in ‘their distribution the
Government of India have glso advised
the State Governments to invoke the
provisions of the Defence of India
Rules, 1971 for regulating various
matters relating to essential commo-
dities including foodgrsaing, and to
use the powers under the Maintenance
of Internal Security Act, 1971 against
persons indulging in hoarding, black-
marketing and other anti-social sacti-
vities prejudicial to the maintenance
of essential supplies.

(¢) ‘The required up to date infor-
mation 18 being collected and will be
laid on the table of the Sabha.

Attaching of radar treflector or cats
eye as top mark on buoys

1694. SHRI XK. MALLANNA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any suggestion had been
submitted by an experienced shipping
captain for adoption of the Suez Canal
system of attaching radar reflector or
cats eye as top mark on the buoys
which would dispense with costly
lamps imported from Europe only to
be pilferred from buoys; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB MU-
KHERJEE): (a) No such puggesiion
has come to the notice of the Minia-
iry.

(b) Does not arise.
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Cooperation beiween India and Russia
in the Adld of bousing

1665. SHRI XK. MALLANNA: Wwiun’
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there iz any proposal
under the consideration of Govern-
ment to explore the possibilities of
co~-operation between India and Russia
in the field of housing a major area
of public interest in our country; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a). No, Sir.

(b) .Does not arise.

Financial assistance to fishermen of
Karnataka

1696. SHRI X. MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether Central Government
are aware that a2 major fish famine
struck the coast of KXarnataka in
1972-73;

(b) if so, the financial assistance
extended by Central/State Government
to them and on what terms: and

(c) the policy of Government so far
on the question of recovery of loans
towards the machanisation of boats?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHERB P. SHINDE):
(a) VYes, Sir. Mackorel and Sardine

fisheries were very ©poor during
1972-73.

(b) The position has been asceri-
asined from Government of Karnataka.
They sanctioned a sum of Rs. 25 1akhs
ag interest free Joan at (he rate of
Rs. 250 per family to help fishermen
tide over the famine szituation arising
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out of failure of sardine and mackeral
fisheries during 1972-73. The loan
was reguired to be repaid in 25 monthly
instalments, the recovery comenc-
ing from November 1873 and no
recovery to be made during the mon-
soon months of June, July, August
and September. In all a sum of
Rs. 23.76 lakhs was actually disbursed

and the distribution was arranged
through the Fisheries Cooperative
Societies.

(c) According to the State Govern-
ment of Karnataka, the loans advan-
ced by them for the purchase of
mechanised beats are recoverable in
45 monthly instalments, there being no
recovery during the monsoon rmonths
of June, July August and Sepiember.
Interest is charged at 5% to 6 per cent
as fixed by the State Government
from time to time. However, as the
failure of mockorel and sardine
fisheries during 1972-73 affected the
fishermen operating shore soines, and
not the fishermen operating mecha-
nised fishing beats engaged mainly on
shrimp trawling, the ‘Government of
Karmmataka have not changed the
policy in Tegard to recovery of loans
from mechanised fishing beats during
the year 1972-73. In 1970-71. when
there was a failure of prawn fishery
that Government ordered nostponed
of recovery of instalments of loan due
during that year from machanised

beat owners

Cost of production of sugar and
reasons for its rise in price

1697, SHRI S. P. BHATTA-
CHARYYA:

SHRI RAMKANWAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) what are the real cast of pro-
duction of sugar per quintal; and

(b) the reasons why the price of
sugar ih the market is going muuch
beyond the buwing capacity of the
people?
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THE MINISTER OF STATE IN 7THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) A stale-
ment showing the ex-factory prices of
sugar as notified by the Government
in December, 1973 on the basis of the
Tariff Commisgion’s Cost Schedules
for sugar produced in 1973-74 season
is laid on the Table of the House.
[Placed in Library. See No. LT-6304/
74]. ‘These *prices, which include an
amount of Rs. 12.60 per quintal in all
the zones as refurn on Capital are
applicabe to 70 per cent of the produc-
tion collected as levy by the Govern-
ment. Further, {hese prices are based
on the minimuin cane prices notified
for different Factories by the Govern-
ment, but under the policy of partial
control most of the factories pay much
higher prices than the notified prices
for the cane. Consequentily the actual
cost of production of sugar will be
much higher. Roughly, it will increase
by Rs. 10 per gquintal of sugar for
every Re, 1 increase in ithe price paild
for sugarcane. The faclories are
generally able to recover the extra cost
on production of sugar from their
higher realisations on disposal of free
sale sugar.

(b) A reasonable portion of the
requiremenis of the domestic censu-
mers met by the distribution of levy
sugar through fair price shops at a
fixed price of Rs. 215 per kilogram
since the 1st December, 1972. Only
such of those as require more sugar
have to go in for the free sale sugar,
the price of which is governed by the
normal law of demand and supply
apart from its bearing a higher excise

duty.

Procurement by F.C.I. during Kharift
crop

1698. SHRI s. BHATTA-~
CHARYYA: Will the Minister of
AGRICULTURE be vleased to state:

(a) inspite of sufficient production
of Kharif crop in the year 1973-74 the
reason why procurement by F.C.I is
lagging behind:; and

(b) what are the specific reasons?

P.
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THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
‘(a) and (b). Although the procure-
ment by the F.C.I. and other procuring
agencies during the XKharif Marketing
Seagson 1973-74, so far, has been gene-
rally better than in the corresponding
period of last year in some of the
States the progress of procurement
has been slow. Some of the main
reasons for the same are ‘as follows:—

(1) Damage to the crop on account
of late rains, adverse weather
conditions at the time of har-

vesting, infestation ete. in some
States.

(2) Higher prices of foodgrains

in the open market compared
to the procurement prices.

(3) General price rise in the case
of other commodities has also
adversely affected the pace of
procurement,

(4) A tendency on the part of pro-
ducers and others to hold back
the grain in the expectation
of better prices later in the
year.

(5) A tendency on the part of
producers to hold back the
produce in order to replenish
their stocks for consumption,
which have been severely
depleted due to the drought
conditions prevailing in 1971-
72 and 1972-73.

(8) A genera}l climate and psycho-
logy of scarcity.

(7) Lack of consensus
the wvarious political
about the
effort.

amongst
parties
procurerment

Requirement of engineers

1699. SHRI P. R. SHENOY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the total number of new en-
gineers required for the period of

1974—79, and

MARCH 4, 1974

Written Answers 13?5
(b) the provisions made for the re-
quirement of these engineers?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a). A
Working Group appointed by the
Planning Commission has estimated
that about 2,12 800 engineering gra-
duates and diplomgag holders would be
required during the 5th plan at the
envisaged rate of 5.5 per cent growth
in the national income. If the rate
of growth is slower, the number of
engineers required would be less.

(b) The full utilisation of the exist-
ing admission capacities in engineering
colleges and polytechnics would ensure
the avalilability og¢ about 2,21,100
engineering graduates and diploma
holders

Foodgrains for Maharashtra and ft-
ing ban on inter-State movement of

coarse grains

1700. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Chief Minister of
Maharashtra met the Union Minister
for Agriculture on January 21, 1974
to secure maximum Central assistance
for food and pleaded for lifting the
ban on the inter-State movement of
coarse grains; and

(b) if so, what was the outcome of
this meeting?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The allotment of foodgrainsg for
the month of February, 1974, for
Maharashtra as increagsed to 1,50,000
tonnes from 1,380,000 tonnes given for
January, 1974.

To improve the availability of food-
grains restrictions on the inter-State
movement ©Of coarse-graing have been
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elaxed since 24th January, 1974 so as
io allow the purchase and movement
of coarse grains outside the States
by the sponsored agents of the State
Government.

1701. PROF. MADHU DANDAVATE:
SHRI G, Y. KRISHNAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether his Ministry hag taken
exception to the 20 per cent surcharge
mposed by India/U.XK. Conference on
the 29th October, 1973; and

{b) if so, the reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) As a result of the strong protest
made by Government, the vigorous
efforts made by Indian member lines
of India/UX. Conference and the
steps taken to remove congestion in
Bombay Port Trust, e.g., introduction
of third shift with effect from 1-12-73
the Conference subsequently reduced
the surcharge in stages: The surcharge
was totally withdrawn with effect from
25-2-1974.
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Supply of tractor to farmers during
fourth pian

1704. SHRI M. 8. SANJEEVI RAO:
Will the Minister of AGRICULTURE
be pleased to state:

{a) whether target of supply of trac-
tors to farmers for the fourth plan
has been fully met; and

(b) if so, number of tractors sup-
plied to the farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No target of supply of tractors to
farmers was fixed by the Government
of India.

(b) The number of tractors sup-
plfed to the farmers upto January,
19%4, is as under:—

Imported tractors . . 455500 Nos.
Indigenous tractors . 94,942 Nos,
Total - . X,40,442 Nos.

Offer t0 Sri Lanka for plant breedimg
and food research

1705. SHRI M. S. SANJEEV]I RAO:
wWill the Minister of AGRICULTURE
be pleased to state:

(a) whether an offer has been given
to Sri Lanka for the training pro-
gramme in the sphere of food research
and plant breeding; and

(b) ir so., the facts thereof?

THE MINISTER OF STATE 1IN

THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) NWo such specific offer has been
made. However, it was agreed between
Government of India and Government
of Sri Lanka that India would extend
assistance wherever possible to Sri
Lanka for the development of the
latier’s sugar industry and provide
facilities for iraining. Both countries
wil exchange information on the sub-
Ject. India will consider Sri Lanksa's
request for iraining their personnel in
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sugar-cane improvement and sugar
technology. Both c¢ountries agreed that
¥ would be desirable if they were in-
vited to participate in seminars, work-
shops and conferences to be held in
either country on the subject. A re-
presentative of the Government of Sri
Lanka w;lll. also be invited for parti-

cipation in the Workshop on Soya
Bean,

(b) Does not arise.

Prices of esseatial commodities in
Gujarat and Bombay

1706. SHRI ARVIND M. PATEIL:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the prices of essential
commodities like foodgrains etc. were
highest in Gujarat and Bombay as
compared to other States;

(b) it so,
reasons; and

what were the main

(c) what steps Government propose
to take to check upward trend of es-
sential commodities?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) In Gujarat, prices of all important
foodgrains except gram are higher
than those in other States. As in
Bombay city statutory rationing has
been in existence in regard to some of
the foodgrains, prices data are avail-
able oply for Dbhajra. At Bombay,
prices of Bajra are higher than those
prevailing in other cities.

The prewvailing .prices of groundnut
oil, sesamum sead angd sesamum ail in
Guijarat and Maharashtra sre not
higher than those ruling in other parts
of the couniry and at times they have
been even lower. R

{b) The main resasons faxr the higher
level of foodgraing prices are:—

(1) decline in -the prvoductiom of
foodgraing during 1972-73 due to
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' severe drought conditiong both
in the kharif and rabi seasons
and damage to 1973-74 kharit
crops by heavy rains and fiocods.

«ii) lower marxet arrivals of major
foodgrains during the current
marketing season so far (upto
25-1-1974).

(iii) withholding of stocks by pro-

ducers partly for replenishment

and partly to provide for future
contingencies.

{c) Various measures have been
taken by the Government to improve
the availability of foodsgrains and
oils and to check the rise in prices:—

1. Special Rabi and Kharif produc-
tion programmes for 1973-74 were
organised for securing increase in
foodgrains production.

2. Announcement of guaranteed in-
creased support prices before
sowings.

3. To improve the availability of il
seeds and oils in the country, the
measures taken include:

{a) efforts to raise the production of
traditional and non-traditional
oilseeds like sunflower seed and
soyabean;

£{b) fiscal incentives to encourage
Ereater utilisation of cotton séed
and rice bran oils in the manu-
faeture of vanagpati;

(¢) restricting the use of groundnut
and mustarde oils in the manu-
facture of vahnaspati by utilisa-
tion of several substitute oils:

augmentation of supplies by im-~
ports to the extent feasible; and

regulation of hank credit and
forward traging.

4. Inténsification of efforts for the
procurement of :foodgrains Ifrom
the domestic crep.

()

(e)
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5. Arrangements for importing about
41 laklh tonnes of feodgrains were
made on commercial basis. In
addition, a loan of 20 lakh tonnes
of wheat was arranged from the
U.S.8.R. Government.

6. Restriction on inter-zonal move-
ment of coarse grains have been
relaxed since January, 1974 so as
to allow the purchase and move-
ment of coarse grains outside the
States by the sponsored agents of
the State Governments.

Farmers reluctant to sell foodgrains
to F.C.IL due to gap between procure-
ment price and open market price

1707. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is a gap between
the procurement price of open market
price of foodgrains and hence the
farmers are reluctant to sell their-
surplus foodgrains to Food Corporation,
of India; and

(b) if so, what steps Government
consider to take to reduce the gap?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). With a view to reducing
the gap between the open market prices
of foedgraing and the procurement
prices and encouraging the producers
io offer stocks to bublic agencies
measures taken include {i) maximisa-
tion of production effort; (ii) cordon~
ing of the surplus areas and restric-
tions on the movement of foodgrains
on trade account; (ili) substantial in-
crease'’ in the procurement prices for
kharif verealy for 107374 and the
announcement prior to sowing of
higher guaranteed minimum prices for
abi 197475 semson; (iv) tightening of
credit facilitios to reduce the boarding

capacity of the traders, etc.
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Dilapidoted condition of Asiatic Society
Buallding st Calcutta

1708. SHRI ARVIND M. PATEL:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of EDUCATION,
SOCIAL: WELFARE AND CULTURE
be pleased to state:

(a) whether the Asiatic Society
Building at Calcutta is in a dilapidated
condition;

(b) whether the Society resources
are inadeguate and it is running into
deficit financing:

{¢) whether a committee under the
Chairmanship of Prof. Satish Chandra
of Jawaharlal Nehru University was
appointed for the purpose;

(d) if so, whether the Committee
has submitted its report;

{e) the main recommendations made
by the Committee; and

(f) the reaction of QGovernment

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Asiatic Society
Calcutta have a new building (towards
the cost of construction of which the
Central Government have contributed
Rs. 11 lakhs) in addition to their old
building. The maintenance of portions
of the old building has not been satis-

factory.
(b) VYes, Sir,

(c) A Comimittee was constituted in
1972 under the Chairmanship of Prof.
Satish Chandra to review the function-
ing of the Socliety and to suggest
measutes for its improved wuorking
and for its further development.

(d) Yes, Sir.
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(e) The main recommendalions
made by the Commitiee are as fol-
JOWE juee

(i) The Government of India and
the Government of West Bengal
may eqgually share the annual
recurring deficit upto Rs. 2,20,000
by way of recurring grants to
the Society. This also includes
Rs. 15,000 for preservation and
cataloguing of manuscripts and
Rs. 10,000 for building repairs.

(ii) A total non-recurring grant of
Rs. 30,000 payable by the two
Governments put together for
air-conditioning a small portion
of accommodation to houwse rare
and old manuscripts.

(iii) The accumulated deficit of the
Society may be wiped off gradu-
ally by the Society from its own
resources.

(f) The recommendations of the
Committee are under consideration in
consultation with the Governmenti of
West Bengal.

Discontentment among Unmlversity
teachers over grades

1709. SHRI MADHU LIMAYE: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

ment’'s attention
de discontent

(a) whether Govw
has been drawn to

among University teachers over the
question of grades and pay scales;
(b) whether a demand has been

made for a single running grade for
all the University teachers or at least
two grades In respect of the existing
three;

(c) whether Government are aware
that promotion of only 25 per cent lec-
turers to the senior category has creat-
ed a lot of discontent in as much as
many deserving lecturers have been
deniegd promotion especially in old
and well-estahlished colleges; and

(d) if so, the sieps Government pro-
pose to take to remové this discon~
tent?
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THE MINISTER OF EDUCATION,
SOGCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Gov-
ernment have been receiving, from
time to time, representations from
teachers, as well as teachers’ organisa-
tions, regarding improvement of salary
scales.

(b) Demands have been made sepa-
rately for a single running grade as
well as for two grades.

(¢) No representation in this regard
has been received.

{d) The question of revision of
scales of University and College
teachers, based on the recommenda-
tiions made by the University Grants
Commission, is under examination.

Agriculture policy for Fifth Plan

1711. SHRI MADHU LIMAYE: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government intend
to0 formulate a comprehensive agricul-
tural policy for the Fifth Plan;

(b) if so, the main features of this
policy; and

(c) whether this comprehensive
policy would also include a price policy
Jor different types of agricultural pro-
duce and their relationship with manu-
factured articles?

THE MINISTER OF STATE 1IN
“THE MINISTRY OF AGRICULTURE
(BHRI ANNASAHEB P. SHINDE):
(a) and (b). Agricultural policy for
the Fifth Plan is reflected in the
.strategy, targets and programmes of
-agricultural development indicated in
the Draft Fifth Five Year Plan Docu-

ment brought out by the Planning
«Commission.

The two gtrategic goals that the
-country has set for itself are removal
©f poverty and attainment of egoenomic
self-reliance. The Fifth Five Year
‘Plan derives its basic inspiratien from
‘these objactl?e.
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The rate of growth of output in the
Agriculture Sector envisaged for the
Fifth Plan period is 4.67 per cent per
annum. The fulfilment of the target
will make the country not only self-
sufficient in respect of foodgrains, but
also leave a cushion for building a
buffer stock. The dimensions of
growth in commercial crops envisaged

_ in the Plan are such as to take care

of both indigenous and export require-
ments. While the growth in area is
expected to contribute to some extent
to the targeted increase in production
much greater reliance will be placed
on growth in productivity. For attain-
ing the distribution of areas over
different crops, various policies relat-
ing to pricing, ‘“localisation” of irriga-
tion and other aspects of croo plan-
ning will be given pointed attention.
or achieving the requisite growth in
crop vyields, a multi-pronged effort will
be undertaken. The main elements of
this effort will be: intensification of
problem-oriented research, strengthen-
ing of agricultural extension and ad-
ministration, increasing the area under
high yielding wvarieties, increasing the
consumption of chemical fertilisers and
improving the efficiency of Sfertiliser
use, development of local manurial re-
sources, water management, expansion
in institutional credit, development of
post-harvest facilities. substantial ex-
pansion of storage to support market-
ing infra-structure, effective operation
of an agricultural price policy which
provides for requisite incentive for
sustained and higher production and
execution of land reform measures.
The Fifth Plan provides for a policy
of selective mechanization aimed at
incressing cropping intensity and farm
productivity. One of the endeavours of
the Fifth Plan would be to ensure a
substantial increase in the flow of
institutional production credit to small
farmers, marginal farmers and other
weaker sections of the society.

The main objective underlying ani-
mal husbandry and dairying, fisheries
and forestry is to achieve substantial
increase in production and open up
widely extended opportunities for
small and marginal farmers and agri-
cultural labourers to get employment
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and increased
sources,

incomes from these

The sirategy in the sphere of land
reforms includes a programme for in-
stitutiona)l ehbanges, concrete opera-
tioxnal programmes, implementation
machinery, peoples’ involvement and
the allocation of adeguate funds for
financing the plan.

The Fifth Plan aims at raising the
per capita income of about 25 million
of the poorest rural househelds. An
important direction of effort will be
towards intensification and enlarge-
ment of special programmes specifio-
ally designed for the wednker sections,
ineluding tribals and the weaknr
areas in the agricultural economy.

A large-scale programme of integ-
rated area development in the com-
mand of 50 major irrigation projects
covering about 14 million hectares is
envisaged to be carried out in the
Fifth Plan. For improving utilisation
of irrigation potential, a number of
policies of measures, both in the realm
of irrigalion engineering and agricul-
tural development are proposed.

(¢) The main consideration intended
to be kept in view in the formulation
of policy governing agricultural prices
for the F'ifth Plan are: (i) to be an
effective complementary measure to
other programmes for increasing agri-
cultural production; (ii) to induce the
farmer to plan the production of A4if-
ferent crops in line with the estimated
demand through manipulation of inier
crop price relationship. A growing
volume of procurement and distribu-
tion through public and cooperative
agencies is visualised in respect of
several agricultural commodities to
protect the intereats of oonsumers,
particularly the wulnerable sections.

Avsilability of fertiliser dmring next
‘ EKharif crop

(3712, SHRY MADHU LIMAYE: Wil
the Minister of AGRICULTURE be

&
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pleased to state: \

{a) whether Government have made
an estimate of the shorifall in the
avallability of fertilisers in the Rabi
and Kharif seasons of 1972-74;

(b) if so, the magnitude
shortfall; and

of this

(c) the steps taken by the Govern-
ment to meet the requirements of agri-
culture, especially the next Kharift
season?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes, Sir. The shortfall in
the availability of fertilisers, was about
13 per cent for EKharif 73 season and
about 39 per cent for the Rabi 73-74
season.

(c) Efforts are being made to maxi-
mise the production of indigenous
fertiliser manufacturing units and to
import the reqguired qgquantities of
fertilisers. As per current indications,
it will be possible to meet the require-
ments of fertilisers for Kharif 74 more
or less in full.
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Reasons for rise in price of free sale
sugar

1716. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pileased to state:

(a) State-wise, retail prluo of free
January, 1974; and
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(b) the reasong why the Government
through a notification In December,
1973, allowed a substantial rise in the
prices of free sale sugar? 1

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(SHRI B. P. MAURYA): (a) A state-
ment showing Statewise the week-end
retail prices of free sale sugar during
January 1973 and January 1874 is laid
on the Table of the House. [Placed in
Library. See, No. LT-83058/74]

(b) The notification issued by the
Government in December 1973 related
to the ex-factory prices of levy sugar
and not free sale sugar.

Imported dry milk rotting in F.C.I
godown Calcuttia

1717. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether his attention has been
drawn to the fact that two thousand
bags of imported dry milk worth about
12 lakhs of rupees, are currentily rot-
ting in the Food Corporation of India
godown at Hide Road., Calcutta; and

{(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The requisite information is being
collected from the Food Corporation
of India and will be placed on the
Table of the Sabha as soon as it is
received.

Fimancial assistance to Asiatic Seciety,
Caloutta

1718. SHRI JYOTIRMOY BOSU:
Wil the Minister of

(2) the total Central financial assis-

tance given to the Asiatic Society,
Calcutta, year-wise during the last
three yeoarr
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(b) whether it has been brought to
his notice that financial difMiculties
have prevented the Bociety from com-
pleting the catalogue of books and
manuscripts:

{c) whether it has also been brought
to his notice that to meet the mount-
ing expenses, money is diverted from
funds meant for publication with the
result that many wvaluable articles
remain unpublished for years; and

(@) if so, what stepg the Govein-
ment proposes to take to save and
devalop this Society?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL: WELFARE AND IN TIIE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The total Central
financial assistance given to the Asiatic
Society, Calcutta, year-wise, during
the last three vears, is as follows —

Rs.
197X 20,000
1972 . . 1,433,000 (ncludes
Rs, 6r1.500/
as balance of
T971).
1973 . - . 8r,500

(b) The Society has been jyepresent-
ing to the Government of India for
additional financial assistance for
various purposes including completion
of catalogue of books and manuscripts.

{(c) A statement to this effect was
made in an article in the daily News-
paper ‘“The Statesman” on 14-1-1974.

(d) A Committee wag constituted in
1972 to review the functioning of the
Society and to suggest measures for
jts improved working and for Iits
further development. The Committee
has since submitted its Report and its
recommendations are under considera-
tion in consultation with the Govern-
ment of West Bengasal.
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Guest Houses owned hy Cemtral Gov-
ernvanent in States

1719. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) State-wise number of Guest
Houses owned by Central Government
and otherg connected with Central
Government;

(b) particulars of each Guest House,
cost, rent and other expenses;

(¢) number of Guest houses con-
structed during the last six months,
Stute-wise; and

(d) expenditure incurred in connec-
tion with the construction and main-
tenance of each Guest House?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to
(d). As the information asked for
1< lates to all Ministries as well as
cthers connected with all Ministries,
it cannot be replied to in full by this
Ministry. However, regquired informa-
tion in respect of the guest houses
under the administrative control of
thhe Ministry of Works and Housing is
being collected and will be laid on
the Table of the House in due course.

Implementation of recommendation of
National Commission on Education

1720. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

{a) the names of the Slates which
have either already reformed the ex-
amination system or have decided to
enact lerislations for the purpose on
the basis of the recommendations of
the National Commission on Educa-
tion; and

(b) the salient features of the reform
effected in the concerned States?

1895
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PRO¥Y. 8. NURUL HASAN): (a) and
(b). The Education Commission did
not recommend legislation for the
reform of the education system. What
it recommended was passing of a
comprehensive Education Act in each
State and Union Territory to deal
with all aspects of the problem. The
suggestion has been accepted by some
State Governments (e.g. Andhra Pra-
desh) and draft Education Bills are
under consideration.

Examination reform does not neces-
sarily need legislation. Attempts to
promote it are being made by the
University Grants Commission
through the Universities and by the
National Council of Educational Re-
search and Training through the State
Boards of Secondary Education and
State Departments of ‘Education.

Demand for foodgrains by States and
actual supply made

1721. SHRI SUEKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total demand made by the-
State Governments for supply of food-
graing from the Central guota during
the year 1973-74; and

it (b) the actual supply made to each:
of the State during the period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P, SHINDE):
(a) and (b). A statement showing
the demands made by the State Gov-
ernments/Union Territory Adminis-
tions from the Central pool during.
the year 1873-74 (April to March)
and the quantities actually suppliea
to each State during the same
is laid on the Table of the House.
[Placed in Library. See No. LT-
6306/741.
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Delay in usnloading work at Madcas
Port due to Port Workers strike

1723. SHRI SUKHDEO PRASAD
VERMA:
SHRI 8. A, MURUGANA-
NTHAM:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Port Workers engag-
ed in the unloading of wheat ships
at the Madras Port went on sirike
on the 5th February, 1974:

(b) whether it has delayed the un-
loading operation; and

(e) if so, the

alfernative steps
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY QF.. AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. It was the departmen-
tal labour of the Food Coarporation of
India engaged in the loading of land-
ed cargo it Madras Pori, which went
on strike from 3-2-1974 to 6-2-1974.
‘The labour resorted to strike on
knowing from their leaders that there
was some disparity in the datum fix-
ed for the wagon/lorry loaders and
the Fillers and Stitchers in the Arbi-
trators award. However, the labour
resumed work on 7-2-1974 (Morning).

(b) Yes, Sir. The congestion in the
port sheds resulting from the strike
affected the discharge from the ves-
sels,

(¢) The departmental labour en-
gaged in the work would not allow
any outside labour to take up the
work, The Arbitrators award could
not he interfered with. Any alterna-
tive step could hawve worsened the
situation and seriously affected the
handling of imported foodgrains,
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mu%m&:n
durchase rice and wheat from
surpins States

1723. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of AG-
RICULTURE Ybe pleased to state:

(a) whether some State Govern-
ments had approached the Centre for
permission to purchase broken rice
and wheat from surplus States:

(b) if so, which are the States; and

(¢) whether Centre had given the
nermission?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Governments of
Bihar, Gujarat, Kerala, Maharashtra
and West Bengal approached the Cen-
tre for permission to purchase broken
rice and wheat from surplus States.

(c) Requests for purchase of Lro-
ken rice on State to State basis had
been allowed earlier, but in the in-
terest of procurement, policy of
allowing such transactions between
the States in rice including broken
rice has been discontinued with effect
from November 1974. The question
of allowing purchase of broken rice
from the surplus Stateg is being exa-
mined. As regards wheat, the Gov-
ernment’s policy is not to allow bila-
teral transactions among the State
Governments.
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Formulation of Consortiums for
manufacture of compost

1725. SHRI TRIDIB CHAUDHARI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Union Agriculture
Ministry has suggested to the State
Governments the formulation of con-
sortiums for utilising the garbage ac-
cumulated in towns and cities for the
manufacture of compost manure by
the fertiliser industry and the vari-
ous State Agro-Industries Corpora-
tions on & regional basis;

(b) the response of various State
Governments in this regard; and

(c) 'whether any integrated scheme
of manufacturing compost on this ba-
sis has been formulated?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir. The Union Ministry of
Agriculture hag suggested to the State
Governments that a consortium of
fertiliser industry, Agro-Industries
and Cooperatives might be formed
who could adventageously take up
the work of collection and distribu-
tion of accumulated stock of compost
available in several big cities and
towns.

(b) The response from the State
Governments is awaited.

(e) Question doez not arise,
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I ©Construnction of secong Howrah
ol Bridge over Hooghly '
1728. SHR]I TRIDIB CHAUDHARI:
DR. RANEN SEN:

Will the Minister of
AND TRANSPORT be
state:

SHIPPING
pleased to

(a) whether all complications about
engaging foreign consultants for the
construction of the Second Howrah
Bridge over the Hooghly and the dif-
ference persisting between the State
Government and the Unlon Govern-
ment have been finally resolved;

{(b) who are the contractors and
consultants for the construction of
the bridge as finally decided upon;

(c) when the actual construction
of the bridge would be undertaken
and completed; and

(d) whether the supply of steel

and cement for the bridge have been
assured by the concerned agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (S8HRI PRANAB
KUMAR MUKHERJEE): {a) and
(b). The State Government have

awarded the contract for approaches
to the bridge to M/s. S.P.I. Limited.
fhey do not have any foreign consul-
tants for this work. The contract for
the bridge proper has been awarded
to M/s. Bhagirathi Bridge Construt-
tion Company who have engaged
Mis. Freeman ¥Fox and Partners as
their Consultants. In order to exer-
cise a double check and ensure struc-

tural soundness of the project the
State Government intend mgnginih a
e

foreign firm of consultants for
Hooghly River Bridge Commissioners.
Certain matters concerning the assign-
ment and responsibility for this firm
of consultants were &lso discussed by
the State Governmment with the Union
Government. The State Government
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have now finalised the draft consult-
ancy agreements, These have new
beem received by the Union Goverm~-

ment for obtaining clearance from
the foreign exchange angle,
{(¢). The State Government have

intimated that work on the approa-
ches to the bridge both on the Cal-
cutta as well as Howrah sides is al-
ready in progress ang work on the
main bridge spans will start after
finalisation of contract agreements
with the firtm of consultants intended
to be engaged by the State Govern-
ment for their Hooghly River Bridge
Commissioners. According to the
State Government's estimate the
bridge is scheduled to be completed
by 1979.

(d) 8Since this is a State Project
necessary action for procuring mate-
rial required for the bridge is being
taken by the State Government them-
selves. They have intimated that
they have already collected a consi-
derable amount of construction mate-
rials like steel, cement, stonechips
cte.

Maintenance and Repair of National
Highways by various States

172%7. SHRI TRIDIB CHAUDHARI:
Will the Minister of SHIPFING
AND TRANSPORT be pleased to
state:

{a) whether Government have re-
ceived any representation from the
State Governments about increasing
the guantum of Central asaistance
for the maintenance and repair of
the portions of National Highways
passing through their respective
State areas by their PW.D. and Roads
Departments;

(b) it so, what has been the deci-
sion of Union Government and the
Planning Commission in this regard;
and

(¢) whether there ig any system of
continuous supervision and consulta-
tion between the Central Roads De-
partment and the concerned State
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‘agencies about the condtiien of Na-
tional Highways?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND

TRANSPORT (SHRI PRANAB
gi:-JMAR MUKHERJEE) : (a) Yes

(b) The maintenance and repairs
of National Highways is a non-plan
expenditure and is provided in the
Revenue Section. The Planning Com-
mission are, therefore, not concerned.
Funds for this purpose are allotted to
the State Governments in accordance
with the prescribed norms and sub-
ject to the available resources.

(c) National Highway development
and maintenance works are being
executed by the State Public Works
Departments who act as agents of
the Government of India. The State
Chief Engineers consult the Roads
Wing of this Ministry about their
problems as and when they consider
it necessary., In addition, the Techni-
cal Officers of the Ministry also ins-
pect the National Highways from time
to time and provide the required
advice and guidance.

Proposal for Conferemce of Agricullure
Ministers for stepping up procurement

1728. SHRI TRIDIB CHAUDHARI:
Will the Minister of AGRICULTURE
be pleased to state whether a Con-
ference of the Agriculture Ministers
of wvarious States is under considera-
tion for devising ways for further
stepping up procurement so that the
targets may be reached?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
It is proposed to hold a conferenee
of Chief Ministers in New Delhi dur-
ing the middle of the March, 1974 to
discuss the price policy for the next
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Rabi season. The progress of pro-
curcment is also likely to be reviewed
at this converence. However, a num-
ber. of discussions have already b.en
held with the Chief Ministers und
Food Ministers of the concerned
States and action 13 being taken by
the State Governments to step up the
pace of procurement with a view to
achieve the targets.

Disruption in Milk Suapply of Calcutta

1724y. SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of AG-
RICULTURE be pleased to state:

(a) whether due to the inordinate
delay by the Centre to rush enough
quantity of milk powder to West
Bengnl, milk supply has been seri-
ously affected in Calcutta: and

-

{b) the reaction of the Government
there*o?

THE MINISTER CF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRT B. P. MAURYA): (aj and
tH). The requisite information is

being collected from the Government
of West Bongal and will be placed on
the Table of the Sabha as soon as it
is received.

Opening of Urdu University in
Karnataka

1730. SHR]I C. K. JAFFER SIHARIEF':
Will the Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether any demand from Kar-
nataka has been received by Central
Government for opening one Urdu
University in the State of Karnataka
in view of the increasing number of
‘Urdu ﬂhnw'irtgf‘ persoris there; and

- .Ch) if so. ,t-'he main features thereof?
3431 LS—7

162"
THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE

(PROF: 8 NURUL HASAN): (a)
No, Sir.

{b) Does not arise.

Supply of Foodzgains and Sugar to Fair
Price Shops the same day by F.C.L

1731. SHRI C. XK. JAFFER SHA-
RIEF: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether foodgrains and sugar
are to be issued on the day bank
drafts and permits are presented at
the Food Corporation of India's de-
pots in Delhi;

(b) whether in most cases the sup-
plies are not issued the same day
wliich results in repeated vwvisits by

the shopkeepers to the depots and
the ensuing great hardships to the
public; and

(c) if so, the steps Government

propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHERB P. SHINDE):
(a) to (c). Distribution of foodgrains
and levy sugar within a State/Terri-
tory is the responsibility of the State
Government/Union  Territory Ad-
ministration. In accordance with a
new system which has been introduc-
ed, each fair price shop holder is
allotted a date on which he has to
lift the stocks from the ¥F.C.I. go-
downs. Every possible effort is made
by the F.CI. to ensure that foodgrains
and sugar are issued to the fair price
shop holders on the same day .the
bank drafts are presented by ‘them.
This ensures regular avaula'bllity of
stocks with, the fair price shpp holders
for the amxrd holders. -
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Agreement o Free movesastnt of gooills
for tramepowt within the Zome by States

1732. SHRI C. K. JAFFER
RIEF:

SHRI INDRAJIT GUPTA:
Will the Minister eof

ANYD TRANSPORT be
state:

SHA-

SHIPPING
pileased to

(a) whether some States have rea-
ched an agreement to provide for
the free movement of goods for trans-
port on payment of tax at a single
payment and without the necessity of
obtainihg counter-signature while op-
erating within the Zone; and

(b) Ir so, the names of such States
and the details regarding the agree-
mente?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes Sir.

(b) Three Zonal Agreements for
good wvehicles, viz., South Zone and
North Zone are in operation at present.
The names of the States participating
in these Zonal Agreements are given
below : —

South zone: Andhra Pradesh,
Karnataka, Kerala, Maharash-
tra and Tamil Nadu.

West zone: Gujarat, Haryvana,
Madhya Pradesh, Maharash-
tra. Punjab, Rajasthan, Uttar
Pradesh and Union Territory
of Delhi.

North zome: Bihar., Haryana, Hi-
machal Pradesh, Jammu and
Kashmir, Punjab, Rajasthan,
Vttar Pradesh, West Bengal
and Union Territories of
Chamdigarh and Delhi.

The main features of these Agree-
mentg are as under:—

(1% Vehiciet plying under ‘these
agreements e Garyy goouds
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from omne point to another on
specified roads of the partici-
pating States without obtain-
ing counter-signatures and can
operate on payment of tax at
a single point.

(2) An operator is required to pay
the usual taxes to the ‘“home”
State (Viz. Motor Vehicles
Tax and Goods Tax, if any)
and, in addition, pay a com-
posite tax of Rs. 500/~ to Rs.
700/- per annum to each of
the other signatory States cho-
sen for operation. All the
taxes will be collected by the
“home” State initially on be-
half of the other States,

(3) 1,000 to 2,000 goods vehicles
{public carriers) are covered
under each of these agree-
ments. Each of the signatory
States shall issue composite
permits mnot exceeding 200.
These permits will be wvalid
for National and State High-
ways specified in the Agree-
ments.

(4) The agrements are operative
for periods ranging from two
to five years.

(5) An operator woulg have the
option to choose a minimum
of three/four States besides
the “home*” State. for opera-
tion of his vehicles. (This ap-
piles only to the West Zone
and North Zone Agreements).

Small Farmers Devejopment Agency
in Mawryngkneng Meghalaya

1733. SHRX B. K. DASCHOW -~
DHURY: Will the Minister of AG-
RICULTURE be pleased to stale:

(a) whether a pilot Small Farmers
Development Agency sgcheme was out
in aperation in the Mawryngkneng
Develospment Black, Khasi Hills (NWe-
ghalayh);

(b) whether strong representatiornw
have been made to him by loeal far-
mers of the block alleghhy large skale
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<corruption in the matter of the dis-
Dursement of loans and grants to the
farmezxs; and

(c) whether an enquiry into these
Aallegations has been instituted?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B, P. MAURYA): {(a) A Marginal
Farmers and Agricultural Labourers
Project has been sanctioned under
Central Sector Scheme during the IV
Five Year Plan in the Districts of
K. & J. Hills (Meghalaya) for the
benfit of Marginal Farmers having
holdings upto 5 acres and Agril. La-
bourers having a homestead and deriv-
ing more than 50 per cent of wages
“from agriculture. The scheme covers
three blocks viz.,, Mawryngkneng, Bhoi
and Jowai.

(b) and (c¢). Information is being
collected from the State Government
and wi1ll be placed on the table of the
Sabbha.

Correct figures of Promotion of
Vanaspati by Manufacturers

1734. SHRI BIRENDRA SINGH
RAO- W1ill the Minister of AGRI-
CULTURE be pleased to state:

(a) the check Government exercise
on the manufacturers of Vanaspati to
ensure their correct figures of the
quantity manufactured as declared by
the manufacturers; and

(b) whether any cases have been
detected during the last one year, in
which manufactures under stateq the
quantity manufactured and supplied
the concealed gquantity in the black
market through their agents?

THE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SBHRI B P. MAURYA): Vanaspati
“fadtories in the country are réquired
o subriit daily, weeddly an@ mohtily
+ePithg 0 Government showing pro-
duidtion, dueplitches and stocks of
“ansspati and alse masintudn registers
whowing tliese particulsr¥ on Saydo-déy
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basgis; the latier are checked periodi-
cally by Government Inspectors and
the stocks shown therein physically
verified.

(b) No such case has come to notice.

Installed capacity and Production of
Vanaspati Manufacturing Units

1735. SHRI BRERENDRA
RAO: Will the Minister of AGRI-
CULTURE be pleased to state the
installed capacity and the production
of 20 msjor Vanaspati manufacturing
Units in the country during the past
one year, Unit-wise?

SINGH

THE MINISTER OF STATE IN THE
MINISTRY OoOF AGRICULTURE
(SHRI B. P. MAURYA): A statement
is laid on the Table of the House.
[Placed in Library. See No. 6307/
74)].

Students Federation Demand for Edu-
cational Facilitiexs at Secondary post

Secondary, College and University
Stages
1736. SHRI MADHURYYA HAL-

DAR: Will the Minister of EDUCA-
TION, SOCIAL WEFARE AND CUIL-~
TURE be pleased to state:

(a) whether Student’s Federation
of India at its 2nd Conference at Cal-
cutta has demanded immediate in-
crease in educational facilily at se-
condary stage, at two years post-sec-
ondary stage and college and univer-
city_levels; and

(b) if so, the reattion of Govern-
ment?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL, HASAN): (a) and
(b). Gdvernment has not received a
copy of the demdanrds made in the Con—
férénte.
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X088 due to Curtailment in Indias
Shipping Service

1737. SHRI MOHAMMAD ISMAIL:
SHRI P. M. MEHTA. :

Will tke Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether due to shortage of fur-
nace oil, Indias Shipping Service has
been cut down;

(b) if so, the facts thereof; and

(c) the loss incurred due to the
curtailment of the service?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) and (b).

Due to the bunker shortage and to
serve India’'s trade, the Shipping Cor-

poration of India have rationalised
their services as follows:
(1) Services to 1ihe West Asia

Gulf have been increased to
two sailings each from Bom-
bay and Calcuita.

(2) The SCI have decided to call
at Sri I.anka ports to 11ft some
exports and to carry imports
wherever possible in order to

enable the ships to get bun-
kers at Colombo.
(3) The Bi-monthly promolional

services from the West Coast
to Australia have hene sus-
pended. These ships are being
utilised to augment services
from Calcutta to Australia.

(4) The sailing of the passenger-
cum-cargo vessel “State of
Haryana” plying in the Bom-
bay/East Africa sector have
been curtailed from 11 to
6 per yemr in order to con-
serve bunkers.

{(5) Services from Calcutta to
Great Lakes/Canada have
been re-organised with. a view
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to clearing more cargo from
Calcutta to Malaysia, Singa-
pore and Hong Kong.

(6) Ports of call have been redu-
ced wherever possible keeping
in view the requirements of
the trade.

Other shipping companieg have also
adjusted their sailing schedules de-
pending upon situation arising from
difficult bunker situation.

(c) The extent to which earnings of
Indian Shipping companies will be
affeeted cannot be anticipated at this
stage.

Additional Bonus teo Workers of
Major Ports

1738. DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleascd to state:

(a) whether Port, Dock and Water-
front Workers Federation of India has
written to the Central Government
demanding additional bonus to the
workers of the majnr ports; and

(b)Y if so, what been

taken thereon?

action has

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANARB KU-
MAR NMUXKHERJEE): (a) and (b).

Intimation was received from the Port,
Dock and Waterfront Workers’ Federa-
tion of India that it had directed all
i{ts aflhiates to agitate for 20 per cent
of gross earnings minus the amount
already paid as bonus/ex-gratia for
the year 1972-73 to the port workers.
This demang was included in the
strike notices served on different port
authorities by the affiliates of thisg
Federation, along with the demand for
caonstitution of wage revision machi-
'nery and some other demands. These
notices were not pressed in wiew of
the meeting fixed by the Ministry of
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labour to discuss the guestion of sett-
ing up of a wage revision machinery.

However tﬁe Port Trust employees
are not covered by the Payment of
BVBonus Act but have been paid ex-
gratia in lieu of bonus for 1972-73 at
the rate of 8-1/3 per cent.

Crisis in Bombay Port

1739. DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Bombay port has not
as yet recovered from last year’s
<risis; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE

NINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB K-
MAR MUKHERJEE): (a) and (b).

i1esumably the reference is to conges-
1ion mn Bombay Port. The position re-
garding pre-berthing detention to ships
at Bombay Port has improved wvery
materially since the introduction of
ihird shift working in December, 1973,
and there is no serious congestion now.

“Farget of Coarse Grain in absence of
Enforcement of Levy on Farmer by
State Govermments

1740. SHRI M. S. PURTY: Wnhll the
‘Minister of AGRICULTURE be pleased
1o state:

(a) whether Government are in a
position to reach the target of coarse
grain., keeping in view the reluctance
of State Governments to enforce any
levy on farmers as the gap between
the procurement and market prices is
wery wide; and

(b) if so, the policy of Government
fn such circumstances?

x70

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) ang (b). With a view to maximise
lhe procurement of coarse grains, the
State Governments were aliowed to
adopt a system of procurement which
was best suited to the local conditions.
Producers’ levy in the case of coarse
grains has been imposed in some of
the major producing Stiates while in
others there is a traders' levy on
coarse graing or a combination of
the two, The pace of procurement of
coarse graing has been found to be
slow in some States indicating the
likelihood of a substantial shortfall in
the achievement of the target. One of
the reasons for the slow pace of pro~
curement is that the open market pri-
ces are ruling higher than the procure-
ment prices. The progress of procure-
ment has been reviewed with the Sta-
tes concerned. Action to step up the
pace of procurement is being taken
Yy the State Govermments according-
1y.

Pomp Sets purchased in Bihar

1741, SHRI M. S. PURTY:
SHRI JAGANNATH MISHRA:

Will ihhie Minister of AGRICULTURE
be pleased to refer to the reply given
to Unstarred Question No. 3041 on
the 3rd December, 1873 regarding
crores wasted on junk pump sets in
Bihar ang state:

(a) the number of pumping sets
purchased and distributed to the far-
mers in the State of Bihar during
1972-73;

(b) whether some of them WwWere
purchased by the Bihar Krishi Udyog
Nigam and are lying in godown and
are of no use; and

(c) if wo, the number of such pump-
ing sets and the money involved?
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THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI B. P. MAUBYA): (a) to (o).
The wmformation is being colected
from the State Government and will
be laid on the Table of the House
when received.

fagrT e gra ¥ la aonTe @&
wrae WY weert ey ¥ gk s

1742. S Qo QWo J@IY : a7
wfa well ag @y #7 a7 S5 fiv ¢

(%) =ar fawrt IFIT & T
WTHTT BT TF @ A WTAST JIA F7
Fraar fear qr; |{iT

(o) afz g, sy Swaraa & =7
safrgf 2 ?

wia s § v HEr (9 seon-
grfgw dle @A) : (¥ ) =
(). 1 s zo s wfawrs
X T Hsg Fafax 50,000 W= ==
F90T = Y X w7 ARy FeaT =
T 1| Y AHTTC A AN JAF 40,000
W{€r = aras wiasts fsar & "<
=g gor Y WrE "rAT 9w Ty WY
wE &

Survey regarding prosgtitution

1743. SHRI M. S. UPRTY: Will the
Minuster of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have con-
@ucted any survey of the wide-spread
prostitution in the country;

(b) if so, the number of rescued

women, Statewise during last two
yearw; and
(c) the steps Govermment have

taken to remove it and teo improve
the social standard of society?
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THE DEPUTY MINTSTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a8) No all India
survey has been conducted.

(b) Does not arise.

(c) The Suppression of Immoral
Traffic in Women and Girls Act, 1958
was enacted to provide for measures-
to suppress the traffic, abolish the bro-
thelg and commercialised wvide and
is intended to be a supplement to the
provisions of the Indian Penal Code.

In addition, the various economic,
educational and social programmes in
different sectors directly or indirectly
aim at this end. The Association for
Social Health in India, New Delhi, is
also given financial assistance for
volunta effort towards preventive
and rehabilitative services, etc.

oW AT T qwT

1744. ST QFEATH SRR :

=it W g wver
T wie w5 ag qsary & gar w3

7

-
-

(¥) =a7 & AT & §F ¥ IT
g =TT % ey §; w0

(=) afgar, AT ST AT HF AHIEH
Wy FHEATEY Wy ¥ ?
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ITHTEIY, ST We-rre O qfy W
faew o wfea¥ & Jof & syeat F ASY
T gfg frzaFsror &1 @I H
2w ¥ Fawfy fawsgwat wIT =i &°Y
Iuafew #{ GUIT FIH AT ITHT HHa &
gfax Twd & fao wAF w37 I=A &
3FH ¥ wnfasr E—Fafaw fasga, d=
X e &7 "9 73 QTR
woaTE FgrET, faatesr Y fog =it 9raer
®T WAY ¥F AWT w7 WrATSA AT, F&O
qow M faagat & wfgwrfas saw
HY FEgTAT AT, FAoqfr €Y F fawtor
¥ fafaw dqwfeas =T FT TTRT T
HAEHT I TET F a7 & qAW 9%
qIHAT AT, FATHA "I

¥ #ror F¥ groafs =T wareatar
I HgT [ FT Fgaa s g &y
& T Ty arTd T wOw faar &
g fFF gzr @My AT SHTETQ WY
TOFA & faq w9 I3

feeent 3 givrTe fadY # fassit afcags
frow & Fwad g TS

1745. S WFEEAT WY
#q7 Ataga ov qfcegs T ag aary
&Y Far W i

(%) facel¥ ofxmes A & gft
AnT  feut & yread v 31 I d
1974 HT FTFATH H¥ fag s ¥ fasair
H AAT T ATORATT S°F ET IGT 4T ;

(&) T v+ gfcamy exsw waar
WY FTHr FiearE =T AUHAT FAT %7 ;

(°7) =7 FTEaA<T W HFoXFTE VA
qar F @ T forag v s
wWaey &Y wrar §; W<

(w) war wewre wrf Y ST
FATA %7 fawre v oft § fray e
3w I q Iwar W@ WK wiasy § s«
SHTC HfsAr8at I T & ?

#agw Wi afvagy v #§ aq-
HAY (= IO R et ) 1 (=)
S, 7EY | 9T=g ATHAT §%EF ST
Sfearfaa arda ar s FJamsit § aTga€r
& S wfgsita afwmy Gt § =i
gfranrr feut & go maTwl #§ g€ o
faeey afcgew farw & wa=w g gfAawre
feqt ¥ wag FT ATAWT FT ATEIA
feay 2 #Y gt F ST oY TX wrRAW
* fogg waa feat & g  FHwTlAET
ETU SGIT X & *TIov g% o

(@) wwrfaa @&y & avfaay «
UTHETFATHT FY QT FH & fog w=
fegsit & =ery arely IaATSY WY HYET
=T

(3r) =i, |€v

(=) sFarat, st § sy
Har =T faaw w51 faia qrer e
& foo swafas wmRw ord e W@
& fowd zg fauife fear o
IA  wRATTET w7 v Jav ady fTarv
ST oY faar g2 " ar Isw wig-
FThET * cdrefa & faaT sepofega @ )
Y AT WET FHATLY HTH I WAT &
gy wrE TYET TEF FIAT SH IqT @I
wifafaas & wiiw oY safaat & fag
I Faw ™| AW A
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wrorwt o weend ¥ oafy v ¥ fog
gt ¥ wmAw

1746. =l wogewer aATT @ FT
whr el ag T * war wLH v

(%) a7 T TSAT A IAHT ATATHY
%t aoorE ¥ afg w7 & foao ¥=0w
ATETT ¥ wgaw frar §; =X

(=) afzx gr, &Y Ig=T =37 Fa7
2, ST MTE AT EH AILH AIH
qwgr o fergr ¢ 7

i darerm § Tow sy (st weon-
afga dfle ) @ (7)) =X (=)-
FEIG WORTT ¥ T[TATHT FT qoeTsg H
Ffg = & fou oo wTETIr ¥ w5
LAY ST T & | Fv0q WUITI N
|TATHT FT TSTH, TGT Y GTYET HTAGH-
arel WX WY A Y F WA A
<& %< fafww s g [ garast w5y
stfa wtg FI=T weITe ¥ wraew g
I T 1 A F@EQ, 1974 & foau
IAATA, FTA, e N2A, HAgrAsy, WaEH
fagre, fearas w2wr, o=y qar wwiY,
IEIT, WEH YT AT &7 wfgsw
wrae feo g | 4

Use of Damodar Valley Corporation
Canal for Inland Water Transport

1747. SHRI S. N. SINGH DEO- Wil
the Minister of SHIPPING AND
RANSFORT be pleased to state:

4, 1074
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(a) the amount spent and the pro-
gress of work for use of Damodar
Valley Corporation Canal for Inland
Water Transport so far made;

(b) whether any attempt was made
to use this canal for transporting
goods between Calcutta and Durga-
pur; if so, results of this attempt; and

(c¢) whether any suggestiona were
made by the Corporation for mecha-
nisation of the lock gates of the canal;
if so, whether the suggestion has been
considered?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB XU-
MAR MUKHERJEE). (a) A sum of
Rs. 422.29 lakhs has so far been spent
upto 1972-73 for ©vproviding mnawviga-
tional facilities aon the Damodar Valley
Corporation Canal, excavation of
navigation canal construction of lorks,
bridges, cross drainage works, loading
and unloading berths approach roads.
electrification of locks mechanisation
of gates miscellaneous works etc. Most
of these works have beem completed.

(b) Attempis were made in the past
to use the canal for transporting goods
between Calcutia and Durgapur on
commercial basis. Some private
operators started inland water trans-
port services in the canal but could
not continue the operation due to va-
rious reasons. The Central Inland
Water Transport Corporation .tda.,
alsp tried to organise water transport
of coal on this canal using their fleet,
but found that the cost of transport
by road-cum-water route is much high.
er than the cost by direct road trans-
port

(c) No suggestion for mechanlsation
of lock gates of the canal has been
received from the Damodar Valley
“rporation,
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Misusing of ‘Kerala House’ in Delhi

1748. SHRI BIREN DUTTA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether his Ministry has im-
poeed any fine on the Kerala Govern-
ment on the plea of misusing “Kerala
House"” jn Delhi;

(b) if so, the facts thereof; and

{c) whether his consent was obtain-
ed before imposing this fine?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Under the terms of the lease, the pro-
perty is to be used only for residential
purposcs. On inspection of the pre-
mises, it was found that some portion
of 1t was being used for purposes
other than the one intended under the
terms of the Leasg Deed. As such the
Government of Kerala were asked to

get the breaches regularised on pay-
ment of necessary charges.

(¢) It is not necessary under the
terms of the L.ease.

Wty aray qiwalf arewr & oy ot
Y ey T ¥ ol wrifea swof

1749. ¥To wERwTOMY qQisy ¢
a7 wla S g aqmx # ¥ A0 HmI
% -

(F) =ay g3t gywar ¥
Y IoHT (AT 47 QiEY) v AT
I FAT  AeTEHFHATY Y AAURT A
fay feaar gawfor orEfaa & @,

(#) =77 ax feet waafo oo
FX TE; HIX

(%) o= gwEdfr Frwar &
ZITT I ArwArHT & Ay feadr
Ao gafza #r af 2 ?

wia siwrem 3§ v Sy (sfy e
dfto WY) : (F) Al &7 gATfa
w7 fagxs q@ afes drrar & fax
FTH WO & JR I7 AR WAqTA XF
s ax gy ST @ 1 OsT aErY
HUAY TASST F ST FY GISTATS A
gAa-HSw ¥rail F faa gaofar gre-
fzxr st € 1| 91 TFFGTT FrIvAT F
gt 233. 03 AT 37X (94. 05
FTUT TIA 9N 919 F gIdfg WX
138. 97 %% &0 T & waida) &
gfvega &1 orgva7 #7 7€ &

(@) =7 =97 "9 qraT mi

T faFrd@ FITH489T F HITT 154
FATE &I %A Z14 T HAATA &

() st gFIdfa greEr F
412 F FAFATY 9O 9TAT J4T T
fammr ursamal & 71 522, 40 ¥
wra ¥ afvena && egaear &7 75 2

W W A gror wew wam,
AAT THEATA & AT ayE!
wt faay oy wer

1750. ¥To oEHMATORY qfdq
F1. famtey il W™ 99T 7z Fay
HT FT4T wTIa %

(7) s=x "m0 faow F #@e,
qEWM AT AT I[ATQIT F HqTST
FIETFRTAX 197273 A% 1973—7 1
# o fedr gaafa o= F o=
¥ oA 2



¥99 Written Answers

(®) =7 %7 TGt & wEAe
AT ¥ af 197374 ¥ N iy
AW WY E; W

() afx &, =t wq%v A€ F
fraar-feadT gaofr sy Rrr Y 2 7

o wry farer aar Graber wite
wrare saem ¥ g s (s s
Rger) : (¥F) Sraw @\ fraw F
wsg ST JGT YA & AT IA7979
el wY 1972—73 AT 1973—74
¥ wrg =or AEy fxov 1 Farfa, sia=
srar farw ¥ ety mraTy 9 o+
1972—73 & 1.5 &€ ®IT *T 0
faaT qT | AL [TATH ATE FT 1973—
74 § sivasw Wy w7 w18 ey J3T

feor ar

(@) =X (7). FaT [T
®NTATH &1 X 1973—74 ¥ 2.00

FOF X & fANT 2\ KT W FT
gy |\

e srea wrriter 3 fvarew? v st

1751. ¥To wliATCOAwr Qisy
T g Wy g IJATA ®HmY  TIT
wTq fw

(¥) *av Ffw [yex wWrar  H
feamT wY wiafAfuer far v &
WX ¥ dwE gEeE] aqr weg ogfeaar §
STC-ATT W wY AT ¥ &

MARCH 4, 1974

Written Answers 80

(w) =fx g, =t T g3 TR
wr wme afrferr & sl

() z7 wrosr & fadfs w7 as
v famr swaaw ?

wiw darera ¥ vow Wit (s wem

arfgw @t ) (F) & (31)
wiq =7 ATATT A Frardr w1 sfafrfa=3
9 ¥ U7 FTOY AXT-IAT T AT FF
g & | fpaeY & ow gfafafg *Y =fa
WX WERT & gRwfas qTIeq Iavd
ST e T afRT *7 F fawre FE T
oY s a¥s H vy A Cyao Fror
AT |

Central Directive on Disorders due to
Land Reform In States

1752. SHRI INDRAJIT GUPTA:
SHRI C. K. CHANDRAPPAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that in
certain States the rich peasants and
landlords hag taken to arms and vio-
lence against land reform and procure-
ment; TN

(b) whether there are reports re-
garding this in press from Bihar, West
Bengal, Gujarat and Maharashtra;

(¢) if so, the facts thereof and the
steps taken against them; and

(d) whether the Central Govern-
ment has given any directive to the
States against it?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). The information is being
collected and will be laid on the
Table of the Sabha when received.
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Demurrage parable im respect of

Vessels waiting in Ports

¥763. SHRI INDRAJIT GUPTA:
SHRI C. K, CHANDRAPPAN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many ships carrying food-
grains and fertilisers separately
arrived in each major port during the
period from 1st Oetober, 1873 to 31st
January, 1974;

(b) the maximum period of waiting
i roads due to non-availability ot
quay berthg or mooring berth; and

(c) the amount of demurrage pay-
able in respect of each vessel port-
wise during the same period from 1st
October, 1973 to 31st January, 18747

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) to (c). The
information is being collected and will
be laid on the Table of the Sabha.

U.G.C. Recommendation regarding
Recrunitment of Demonstrators i Col-
leges amd Universities

1754. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
TION, SOCIAL WELFARY AND
CULTURE be pleased to state:

(a). whether the University Grants
Commission has recommended not to
recruit Demonstrators in the Colleges
and Universities with effect from the
Fifth Plan period;

(b) if so, the reasons therefor;

(c) the decision of the U.G.C. and
the Ministry of Education regarding
the personne], who will perform the
present jobs and duties of Demonstra-
tors; and

¢ - 8

(d) whether the U.G.C. and Minis-
try of Education discussed the points
raised regarding this issue in the
memorandum submitted by the Bihar
State Demonstratorg Association and if
so, the reaction thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S8S. NURUL HASBAN): (a) to
(d). The Committee on Governance of
Universities and Colleges, appointed
by the University Grants Commission,
is of the view that there is no need
for tutors and demonstrators in Uni-
versities and Colleges. Facilities,
however, should be provideda to enable
the existing incumbents to improve
their gualifications, with a view to
their ultimate appointment as lectur-~
ers. The Committee felt that the pre-
sent work of tutors and demonstrators.
should be done by the lecturers. The
Commission has endorsed these recom-
mendations of the Committee. The
Government also agrees with the
recormnmendations.

The suggestions made in the various
memoranda submitted by the Bihar
State Demonstrator’s Association to
the U.G.C. and the Central Govern-
ment have been considered.

Congestion in Ports on West Coast due
to unloading of Foodgrains

1755. SHRI SATYENDRA NARAYAN
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether there was congestion in
the ports on the West coast during
November 1973 to January, 1974 in re-
gard to unloading of foodgrains;

(b) if s0, the losses suffered thereby;
and

(¢c) the steps taken to remedy the
situation?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.
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(b) On account of bunching of ships
and frequent disruption of work by
¥he employees at the ports and on the
Railways the discharge and clearance
of foodgrains was adversely aifected
Caonsequently, a number of ghips were
delayed on or for berths during the
period November, 1973 to January,
1974. The exact amount of ghip demur-
rage thus incurred is not yet known
since the time sheets for the ships
affected have not yet been finalised.

¢c) In order to reduce the bunch-
ing of vessels almost all the major/
minor ports in the country were uti-
lised for discharging foodgrains. Other
steps taken were installation of new
discharging machines; resorting to
midstream discharge m barges from
vessels: introduction of third shift in
certain ports and depots; incentive
piece-rate scheme for labour; augmen-
tation of labour force, increased clear-
ance of foodgrains by road and rail
ags and when possible, etc,

Constitutional protection to Land Ceil-
ing Legislation of Andhra Pradesb

1756. SHRI P. NARASIMHA
REDDY: Wil the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of
Andhra Pradesh have requested the
Central Government for constitutional
protection to the S8States I.Land Ceiling
Legislation; and

(b) the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
¢a) Yes, Sir.

. (b) The revised land ceiling act of
Andhra Pradesh requires some further
amendment. A bill incorporating the
proposed amendments has been intro-
duced to the State Legislature. After
it is enacled. necessary steps for the
inclusion of the ceiling law in the
Ninth Schodule to the Constitution

will be taken.
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Charges against F.C.L o |

1757. SHRY H. M. PATFEL: Will the
Minister of AGRICULTURE be pleased

to state:

(a) whether there have been increas-
ed charges of corruption, rmismanage-
ment, inefficient administration against
the Food Corporation of India;

(b) whether Government of India
has taken note of these allegations;

(¢) whether there are proposals to
streamline the fururlioning of the Food
Corporation of India in view of these
allegations; and

(d) if so, the gist thereot?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) to (d). The working of the Food
Corporation of India is under constant
review and administrative, financial
and other steps as may be nececssary
are being taken with a view to achiev-
ing greater cfficiency and economy in
its operations. Allegations against the
FCI and its working are always taken
note of hy Government.

Passenger Shipping Link between
Bombay and Konkan Ports

1758 SHRI H. M. PATEL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased 1o state:

(a) whether passenger shipping link
between Bombay and Konkan ports
had been discontinued for sometime

past;
(b) if so. the reasons thereof; and

(c) whether the service is being re-
sumed?
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. THE DEPUTY MINISTER IN. THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Sir.

(b) and (¢). The Konkan Coastal
Passenger Shipping Services is usually
operated from September every year
to May of the following year. It re-
mains suspended during the mon-
scon period. During 1973 the M/s.
Chowgule Steamshipr Lt.l., were mnot
agreeable to re-start the service with-
out getting a decision from Govern-
ment regarding their reqguest for
increase in passenger fares. The
Government considered the matter and
decided to take over the ships utilised
for this service. The service was
resumed by Mogul Line Litd., a public
sector shipping company with effect
from l4th November, 1973.

Temporary Employees in Government
of India Press, Minto Road, New Delhi

17509 SHRI PANNA LAL BARU-
PAL:: Will the Mimist r of WORKS
AND HOUSING be pliascg to state:

(a) the total nunber of permanent
and temporary posts on the Eslablish-
ment of Government of India Press,
Minto Road, New Delhi;

(b) the total number of employees in
the Government of India Press. Minto
Road, New Delhi who have rendered
10, 15 and 20 yearg of servire and
number of surh employees under each
group who are still temporary; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) There are
2,278 permanent posts and 391 tem-
porary posts in Minto Road Press.

‘ d‘h) and (c). ALl employvees who have
15 to 20 years’ service are permanent.
However, only 6 employees who have

186-

10 years’ service to Lheir credit are-
still temporary. NMain reasons four
their not being declared permanent
are vigilance cases against 3 officers
and administrative reasons in case of
others.

Issue of Basmati Rice through Fair
Price Shops in Delhi

1760. SHRI NAWAL KISHORE
SINHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the period for which basmat:
rice was issued to Delhi consumers.
through fair price shops during the
year 1973 and upto 28th February,
1974; and

(b) the reasons for which regular
supply of basmati rice is not made in
Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)H:
(1) Basmat: rice was issued in Delhi
during May., 1973 to July, 1473.

{b) Regular supply of basmati rice
is nol possible in Delhi because of
Iimited availability of this varieiy in
the Ccentral Pool,

Auctlion of Plots of Land by D.D.A._

1761. SHRI NAWAL KISHORE
SINHA : Will the Minister of WORKS:
AND HOUSING be pleased to state:

(a) whether there is any proposal of

the Delhi Development Authority to

release some plots of land in the
Capital to be sold to middle income
group through draw of lots at a fixed’
price in the near future;

(b) if 80, the outlines thereof; and
(c) if not, the 7reasons therefor

when every day the D.D.A. hag "been

auctioning plots of land?
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THE MINISTER OF STATE IN THE .

DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THY
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No,
Sir.

(b) Does not arise.

(c) The Delni Development Autho-
rty is concentrating on the construc-
tion of flats for persons in the MIG,
L.IG etc. at present.

Peihi Milk Scheme without Licence

1762. SHRI NAWAL KISNORE
SINHA.:
SHRI NARENDRA SINGH:

Will the Minister of AGRICULTURE
‘be pleased to state:

(a) whether the Delhi Milk Scheme
has been functioning without a licence
from the Delhi Municipal Corporation;

(b) if so, the reasons therefor and
whether it has ever been challanned
for not obtaining licence; and

(c) when the DMS is expected to
obtain licence to function from the
Delhi Municipal Corporation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI B. . MAURYA): (a) The
Delhi Milk Scheme is not in possession
of a valid licence froxh the Delhi Mu-
nicipal Corporation.

b)) The DMS has not been challan~
ned for not obtaining a licence.

(c) An application from DME for a
Mesmee is pending with the Deihi Mu-
nicipal Corpatation.
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Bonus Compotrg meant {for Falbhiers
mmuyrmmwu

1763. SHRI B. S. BHAURA: WwWin
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are avare
of the fact that the Commission agents
in Punjab had held back almost ﬂle&
“wheat bonug coupons without disbuxs-
ing them the farmmers and
manded for Commission; and

(b) if so, the steps taken by &~
érmrment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRTI ANNASAHEB P. SHINDB®):
(a) and (b). The State Government has
reported that no such cases have
come to their notice.

All India Students’ Federation Con-
ference held at Cochip

1764. SHRI B. S, BHAURA : will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether nineteenth National
Conference of All India Students’
Federation was held at Cochin from
14th to 17th January, 1974;

{(b) if so, whether Government hate
received copies of resolutions passed
at the Conference;

(c) if so, the gist thereof; and

(d) whether Government have con-
sidered the same?

THE MINISTER OF EDUCATION,
SOCIAL WHELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) to
(d). The deinands inade at the Cén-
ference of Al IndMa Btudents’ Federa-
tion held at Cochtin from Janusary Ii—
17, 19074 havé bésh recenitly recetvad
and are under examination. A stabe-
fient giving thely démands s Gich-
«d.
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STATEMENT

Demands made in the 19¢th Conjerence
of the All India Students’ Federation
held at Cochin from January 14—17,

1974 : —

1. A new education system with
scientific content and orienta-
tion and alsg with socialist,
secular democratic ideals and
perspective should be evolved
which would inspire patriot-
ismn ang secularism and feel-

ing of solidarity among stu-
dents.
2. Teacher-students ratio should

be reduced. Better relation
and proper understanding
shoulg be developed among
them.

3. There should be proper link
between manpower planning
and education.

4. The prescnt outdated examina-
tion system should immediale-
ly be discardeq and Univer-
sity Grants Commission re-

commendations on examina-
tion reform should be tried
with necessary flexibility.
While doing 80, necessary

safeguards should be ensured
that this system will not be
abusged,

5. Medium of instruction at all
levels should be the regional
languages. Steps be taken
without any further delay to
develop Jdegional languages
well.suited for the purpose.

8. Statutory democratic students
unions should be set-up. Ac-
tive student participation at
all levels of decision-making
bodies of the universities and
other educational institutions
should be ensured. "The tea-
ching and non-te¢aching staff
should also find their due
Pplace in stl these bodies.

90

7. Secondary education has te be
made free and primary educa-
tion free, compulsory and uni-

versal.
8. More facilities for sports games,
recreation, .accommodation

(Hostely and also library anad
laboratory facilities shoulg be
provided.

All India Youth Federation Coenaference
held at Coechin

1765. SHRI B. 8. BHAURA: Wid
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Fifth National
Conference of All India Youth Fede-
ration was held at Cochin from 17th
to 20ith January, 1974;

(b) whether Govermment have re-
ceived copies of resolution passed at
the Conference;

(¢) if so, the gist thereof; and

(d) whether Government have cori-
sidered the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) Yes, Sir.

(b) Yes, Sir, thesc) were obtained
recently,

(¢) These resolutions are:

(i) on the campaign for the right
to vote at the age of eighteen;

(ii) on the Unity of the Youthk
and about united campaigns,
movements and activities;

(iii) on the campaign against un-
employment price and
other serious economic grob-
lems; and
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(iv) on the campaign against im-
perialism for solidarity and
¥ peace.

(d) Government of India, in the
Ministry of Education and Social Wel-
fare, would take into account the sug-
gestions offered by this as well as
other organised groups of vouth in
formulating policies in respect of mat-
ters falling w-ithin the purview of the
Ministry.

River Transport between Calcutta and
Kanpur

1766. SHRI B. S. BHAURA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether river transport would
he introduced between Calcutta and
Kanpur; and

. {b) if so, the facts thereof?

THE DEPUTY NMINISTER IN TIHE
MINISTRY OF SHIPPING AND
TRANSPORT (SIIRI PRAMAB KT17-
MAR MUKHERJEE): (a) and (b). At
present, there is no proposal for intro-
duction of river transypout hetweon
Calcutta and Kanpur.

Procurement f§Failure due to Grafts

1767. SHRI B. S. BHAURA: Will
ihe Minister of AGRICULTURE be
pleased to state:

(a) whether in many States
curement failed due to grafts;

pro-

(b) if so, the names of such States;
and
(c) whether Government have taken

stern action against those alleged
P.C.I. officials?

_THE MINISTER OF STATE IN THE

)'4 or ACGRICULTURE

(SEHRI ANNASAHESB P. SHINDE):
(a) No, Sir.
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(b) ana (¢). Procurement is done by
the public agencies including the State
Governments, cooperatives and the
Food Corporation of India. In specific
cases of allegations necessary action
is taken by the appropriate authori-
ties.

Survey by Punjab Agricultural Uni-
versity about Agricultural Educatiop

1769. SHRI D . D. DESAI: Wil the
Minister of AGRICULTURE be pleased
to state:

(a) whether the Punjab Agricul-
tural University has made a survey of
the 24-day Punjab-wide strike of
Farm Inspectors and has come to
certain conclusions about agricultural
education;

(b) if so, the gist of the findings; and

(¢) the Government’s action there-
on?

THE MINISTER OF STATE IN TiIE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE:.
(a) The Punjab Agricultural Univer-
sity has informed that no survev has
been undertaken by them.

(v ang (©). Does nol arise.

Setting up of Building Materials Cor-
poration

1770. SHRI D. D. DESAI:
SHRI RAMKANWAR:

Will the Minister of WORKS AND
HOUSING be pleased 1o state:

(a) whether Government are con-
sidering setting up of a Building
Materialg Corporation to increase
availability of building materials at
lower cost; and ‘L.

(b) if 80, the outfines thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS.
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) Yes, Sir.

(b) The details are being worked
out.

Economy in Construction

1771. SHRI D, D. DESAI:
SHRI VASANT SATHE:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
that an Expert Committee appointed
by the Kerala Governmnment has found
that construction costs can be reduced
upto 33 per cent by adopting certain
measures; and

(b) if so, what steps have Dbeen
taken to examine these suggestions and
incorporate them in the Govermament's
construction programme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
{(SHRI OM MEHTA): {(a) and (b).
No, Sir. The Kerala Government has
been requesied to make available a
copy of the report in question.

Teaching of history of science at
schoeol level,

1772. SHRI C. XK. CHANDRAPPAN:
Will 1the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the students are taught
history of Science at the School levcl;

(b)) in view of many draw-backs in
the syllabusg in schools whether Gov-
ernment are considering to change the
syllabug in order to promote scientific
orientation to education; and

3431 Ls—8

(c) if so, the steps taken in that
dircction and the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE, AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir,

(b) A new approach to school currn-
culum and syllabus is being worked
out at the moment with the help of a
Committee of Experts which has been
set up. Promotion of scientific orien-
tation to eduecation is important and
will receive the attention of the Com-
mittee.

(c) In view of the fact that the Com-
mittee has just started to work 1t is
too early to mention results at this
stage.

Teaching amd Research Centres em-
gaged in Ecomomies and Social

Research
1774. SHR1] C. K. CHANDRAP-
PAN: Will the Minister of EDU-

CATION, SOCIAIL, WELFARE AND
CULTURE be pleased to state:

(a) how many teaching and resear-
ch centres are there in India engag-
ed in economie and social research;

(b) the sourceg of their finance; and

(e¢) whether there is a method of
co-ordinating their work so that not
much of repetition is made?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL: HASAN): (a
Teaching in Social Sciences (including
Economics) at the post Graduate level
is being done in about 500 University
Teaching Departments and in about
700 affiliated colleges. Many of these
Centres also conduct research. In ad-
dition there are 95 rescarch Institu-
tiong outside University system which
also do research in Social Sciences.
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(b) University Institutions are sup-
porieq by funds from State Govern-
ment, Central Govermment (through
the University Grants Commission),
fees and other sources. The Research
Institutions which are outside the Uni-
versity system do not get grants from
the University Grants Commission but
they are also assisted by the State
Governments the Government of
India and donations and contributions.

(¢) The University Grants Commis-
sion has subject panels for different
social scienceg disciplines which take
an over view of the teaching in the
discipline. Similarly Indian Council of
Social Sciences Research has standing
committees for different social science
disciplines ‘which take an over view of
the research in these flelds. The
Indian Council of Social Sciences
Research also brings out certain
periodical publications which give an
idea of the current research in social
sciences being done at these Centres.
This helps, not only to spread infor-
mation, but also to avoid overleap
and <duplication.

Teaching of Economios

1774. SHRI C. K. CHANDRAPPAN:

Will he Minister of EDUCATION,
SOCIAL, WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the fact that the teaching of econo-
mics is not suited to our needs;

(b) whether it has been brought to
the notice of the Govermment the
criticism made by famous Brilish eco-
nomist Mr=. Joan Robinson regarding
the present system of teaching econo-
mics in the country as well as the fast
switch to mathematical economics;
and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) to
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(c). Governments iz of the view
that the teaching of most subjecis at
the University stage has to be im-
proved and upgraded on the princi-
ples of modernization, improvement
of standards, relevance and signifi-

cance. This also applies to the tea-
ching of economics.

4

Prof. (Mrs.) Joan Robinson has put
forward the view that the teaching
of economics needs to be greatly im-
proved in all countries and especially
in the developing countries. She has
also recently published a book on the
subjects. She wanted to test her ideals
and discussed them with University
teachers in this country who are tea-
ching economic theory in different
universities and affiliated colleges.
At the invitation of the Indian Coun-
ci1l of Social Sciences Research she
therefore came to India and held se-
minars at the Centre for Development
Studies. Trivandrum (in collabora-
tion with Prof. K. N. Raj), at the ins-
titute of Social and Economic Change,
Bangalore (in collaboration with
Prof. V. K. R. V. Rao), at the Osma-
nia WUniversity, Hyderabad (in colla-
boration with Prof. Gautam Mathur),
at the Gokhale Institute of Politics
and Economics, Poona (in collabora-
tion with Prof. V. M. Dandekar) and
at the Jawaharlal Nehru University,
New Delhi in collaboration with
Prof. Krishna Bhardwaj). These dis-
cussions were extremely useful.

The Commission has gset up a panel
of experts in economics 1o examine
among other things, the status of re-
search in Economics and orientation
that should be given to it in relation
to the needs of the country.

Difference between NMinistries of Agri-
culture and Commerce on guantum

of export of sugar

1775. SHRI S, A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Agriculture Minis-
try and Commerce Ministry have
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differed on the quantum of sugar to
be exported; and

(b) if so, the reasons therefor and
the decision taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B P. MAURYA): (a) and (b). Vari-
ous suggestions in regard to the quan-
tum of sugar to be exported have
been received from the different Mi-
nistrieg consulted. The quantily of
sugar Lo be exported will be reviewed
and decided from time to time tak-
ing into account the production pros-
pects, requirements for domestic con-
sumption and the international price
trends.

100,000 tonmes of Salt lying with
Tuticorin Market owing to lack of

Shipping

1776. SHRI S. A. MURUGANAN-
THAM: Wiill the Minister ot
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government are aware
of the fact that about 100,000 tonnes of
Balt are lying in the Tuticorin market
owing to lack of shipping facilities
and at the same time there is an acute
scarcity of salt in West Bengal; and

tb) if so, the steps taken to ensure
fair distribution to the people?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The Salt
Manufacturers and Merchants Asgso-
ciation of Tuticorin had brought to
the notice of the Director General of
Shipping in December, 1973 that a
quantiity of 1.5 lakh tonnes of salt was
awaiting shipment from Tuticorin to
Calcutta and had reguestied for allo-
cation of shipping space. No scarcity
of salt in West Bengal has so far
been reported.

198

. (b) The shipment of salt from Tu-
ticorin 1o Calcutta from December,
1973 to February, 1974 is as follows:

(Tonnes)
Month No. of Quantit
shi Ship
sailed
December, 1973 . 5 19,226
January, 1974 . . 1 6,019
Feb. *74 . . 3 20,049

(Upto 15-2 74)

-

Efforis are being made to increase
the availability of ships for move-
ment of salt to Calcutta.

Basig of computatiop of marketable
surplus in fixing procurement tar-
gets and levy rate

1777. SHRI B. V. NAIK:
Minister of
pleased to state:

Will the
AGRICULTURE be

(a) the basis of computation of
marketable surplug in fixing procure.
ment targets for Stategs and levy rate
for individual agriculturists; and

(b) what are the State targets and
individual levy rates, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Two Statements (I and
I1) giving the required information
about procurement targets and rates
of levy on agriculturists respectively
are laid on the Table of the House.
[Placed in Library. See No. LT-8308/
74].

The procurement targets for States
are fixed in consultation with the
State Governments taking into account
the assessment of marketable surplus
computed on the basis of estimated
production consumption pattern and
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average consumption within the
State, past experience, sample surveys
conducted by the Directorate of Eco-
nomies and Statistics etc. In addition
to the systemm of grade levy on the
agriculturists on the basis of the
acreage cultivated by them some State
Governments have also introduced
a system of levy on millers in respect
of rice and a levy on traders in res-
pect of rice and coarse grains.

Overhauling Educati.a System

. 1778. SHRI B. V. NAIK: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether intention of over-
hauling the educational system in
the country fing its place in the draft
Fifth Five Year Plan; and

(b) if go, the main features there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). In the Fifth Five Year Plan, the
Government proposes to make an in-
tensive effort to reconstruct the edu-
cational system in the country so as
to make it an instrument of social
transformation. The thrust of the
Plan is in four main directions: (i)
ensuring equalty of educational op-
poriunities as part of the overall plan
of ensuring social justice; (ii) estab-
lishing closer links between the pat-
tern opf education on the one hand
and the needs of the development and
the employment market on ihe other;
(iil) improvement of the guality of
education imparted and (iv) involve-
ment of the academic community, in-
cluding students, in the tasks of so-
cial and economic development.

The main features of the Plan are
as follows:

(1) A very high priority to the
elementary education and the
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outlays for it are being step-
ped up from Rs. 239 croresg in
the Fourth Plan to Rs. 743
crores in the Fifth Plan. To
this may be added to Ra. 112
crores provided for school
fooding programmes under
Nutrition. The total outlay of
Rs. 855 crores, thus arrived
at for elementary education,
will constitute 47 per cent of
the total outlays on educa-
tion in the Fifth Plan as
against 30 per cent in the
Fourth Plan. It is also pro-
posed to radically after the
strategy for its development
by emphasising universal pro-
vision of facilities, creating a
fairly homogeneous cohort in
class I, reduct:on i1n wastage
and stagnation, multipoint
entry, a large programme of
part-time education, enyol-
ment of children from 1tihe
weaker Sections of the com-
munity (especially scheduled
castes and scheduled tribes)
and improvement of guality.

At the secondary stage, em-
phasis s proposed to be laid
on proper planning of the

location of secondary schools,
vocationalisation of the high-
er secondary stage, adoplion
of uniform pattern of 10 plus
2 plus 3, and improvement of
quality;

(3) Introduction of work-experi-

4)

ence at all stages of educa-
tion;

(i) The main strategy for
the development of university
education will be such as 1o
ensure that, while the social
demand for higher education,
particularly for satisfying
the rising expectations of the
newly emerging socio-econo-
mic groups, continues to be
met, indiscriminate expansion
of facilitieg is not atlowed to
further dilute the standards of
university education, Univer-
sity courses will also need to
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(5)

(6)

(7) Further

be restructured so that the
students completing their edu-
cation are enabled to become
productive members of SO~

ciety:

(ii) Development of post-
graduate education: and
research, and improve-
ment of quality;

Large scale development of
programmes of Youth Wel-
fare, physical education and
games and sports. The Nehru
Yuvak Xendras will provide
the focus for youth activities
especially among non-stu-
dents; these centres, suitably
assisted by academic institu-
tions in the neighbourhocod,
the State Government con-
cerned and the voluntary or-
ganisations, il1 meet the va-
rious needs of physical acti-
vities, recreation and educa-
tion of the youth. Provision
of greater opportunities to!:
service to student youth

through National Service
Programme.
The encourage talent and

io overcome the environment-
al handicap of the weaker
sections, considerable in-
creased emphasis is being laid
on scholarships in diverse
fields including special in-
centives for education of
girls:

consolidation and
qualitative improvement of
programmes of technical edu-
cation including expansion
and diversification of train-
ing facilities for the middle
level workers; '

(8) Special emphasis on advanc-

b

9

ed basic and applied research
which inter alia will provide
the requisite infrastructure
for the national effort in 're-
search and Development:

Development of informal edu-
cation at all stages. This will
include (i) the multiple-

(14) Stress on

entry and part time educa-
fion programmes at the ele-
mentary stage; (ii) program-
mes of informal education for
youth in the age group of 15-
25; (iii) programmes of in-
formal educatfon at the se-
condary stage; (iv) the es-
tablishment of an open Uni-
versity at the national level
and provision of facilities for
correspondence education In
at least one university in
each State and (v) full facili-
tieg for 9private study both
at the Secondary and univer-

sity stages;

(10) An over-riding emphasis on

academic dispute such as
revision of curricula, adop~
tion of new methods of teach-
ing, examination reform, im-
provement of text-books, tea-
cher education—both pre-
service and in-service, en-
couragement to experimenta-
tion and innovation, use of
modern educational technolo-
gy, including mass media, im-
proved supervision and the
development of closer ties
between the school and the
community;

(11) A special emphasis on pro-

grammes of adult education
which will include (1) infor-
mal education including 1i-
quidation of illiteracy and
provision of welfare services
for the age group 15-25 and
(ii) linking the programme
of liquidating adult illiteracy
with employment programs-
mes;

(12) Qualitative improvement of

selected ingtitutiong at all
stages;

{13) Development of Hindi and

Modern Indian languages,
Sanskrit and other classical

languages;

implementation:
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{15) A greater emphasis on prog-
ramme of cuftural develop-
ment and their integration
with these of education and

(18) Special programmes of pre-
school development.

Extension of Komkan line from Pan-
Jim to Mangalore

1779. SHRI B. V. NAIK: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have ac-
cepted the suggestion of the National
Shipping Board dated theée 3rd Decem-
ber 1973 to examine the extension of
the Konkan line from Panjim to
Mangalore; and

(b) if go, the decision taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
At the meeting of the National Ship-
ping Board held on 3rd Jan. 1974,
the Board decided to recommend to
the Government that the Konkan
Service may be extended to Manga-~
lore. ‘The suggestion is receiving at-
tention of the Directorate General of
Shipping and the Mogul Lines,

Yoan to Maharashirg for break-water
wall in Ratnagiri Harbour

1780. SHRI SHANKERRAO SA-
VANT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the amoumt of loan demanded
by the Government of Maharashtra
for the break-water wall in the
Ratnagiri Harbour;
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(b) how much of it has been given
so far; and

(c) what decigion is taken regarding
the remaining portion of the loan?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) An
amount of Rs. 107 lakhs was allocated
for the development of Ratnagiri port
during the Fourth Five Year Plan.
The State Government have reguested
for an additional amount of Rs. 150
lakhs for, among other things, exten-
slsiatg; . of break-water from 1500° to

(b) An amount of Rs. 92 lakhs was
released to the State Government up-
to the end of 1972-73 and a sum of
Rs. 3 lakhs is proposed to be released
during the current flnancial year.

(c) The matter has been taken up

suitably with the Planning Commis-
sion.

Development of Fishing Port on
Maharashfra Coast

1781. SHRI SHANKERRAO SA-
VANT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Government of
Maharashtra have made any pro-
posal for the development of fishing
portg in that State:

(b) if so, the gist of the proposal;
and

(c) what decision and action has
been taken by the Government jin the
matter of the developrment of fish-
ing ports in Maharashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF' AGRICULTURE
(SHRI ANNASAHERB P. SHINDE):
(a) The CGovermment of Maharashtra
suggested provision of landing and
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berthing facilities for fishing vessels
at as many as 21 sites.

(b) The proposals from the Maha-
rashtra Government include provision
ol sgelf-contained harbourg at Mir-
karwada, Dighi and Dahanu and,
minor facilities at Agrao, Datiware,
Padve Jeevana, Karanja, Mora, Bur-
ondi, Sakrinate, Paj Harnal Vashi,
Mandad, Rajpuri, Purnagad, Kasar
Veli, Achra, Karul, Ade Uttamber and
Kelshi, involving an expenditure of
Rs. 10.5 crores.

(c) In respect of Mirkarwadsa, the
State Government have been request-
ed to furnish a revised proposal in the
light of a review made recently.

The nature of facilities proposegd to
be provided at Dighi is tied up with
a decision on the location of 2 deep
sea fishing harbour at Sassoon Dock,
as the latter is likely to be deferred
due to very high cost. This is under
consideration of Government.

Sanctioning of the project for
Dahanu could not be proceeded with
in the absence of an economic evalu-
ation report, which has recently been
furnisheg by the Project on Pre-invest-
ment Survey of Fishing Harbours.

In regard to the provision of land-
ing and berthing facilities for fishing
vessels at 18 other centres, based on
the extent of fishing activities, en-
gineering and economic considerations,
the proposals for Agrao, Datiware,
Padve and Jeevana are under consi-
deratioin. The proposal for Karanja
has, however, been referred to the
Project on Pre-investment Survey of
Fishing Harbours for a detalled tech-
nical scrutiny, as it involves an ex-
penditure of more than Rs, 10 lakhs,

It may also be mentioned that the
fotal provision for berthing and land-
ing facilities at minor ports is only
12.0 croreg in the Fifth Plan. There
would, therefore, be difficulty in
meeting the requirements of minor
fishing harbours in full of all the
Maritime States.
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Development of Nhava Shova Port

1782. SHRI SHANKERRAO SA-
VANT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have de-
cided to develop the port at Nhava
Sheva during the Fifth Plan period;

(b) if so, In what manner and at
what expenditure;

(c) whether the Bombay Port Trust
has offered to spend large amounts
on the development of this port at
Nhava Sheva; and

(d) if so0, how far has their offer

been accepted?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJERE): (a) and (b).
A decision on the Nhava Sheva Port
Project will be taken when the re-
ports of three Working Groups ap-
pointed for the purpose of examining
the traffic estimates and other aspects
of the Project, are avallable,

(e¢) and (d). The Nhava Sheva Pro-
ject as proposed by Bombay Port
Trust is likely to cost Rs. 51.74 crores
on estimates made in 1971. The Bom-
bay Port Trust propose to spend
Rs. 830 crores from their own funds on
their development works in the Fifth
Five Year Plan.

Proposal to increase emolumenis and
perquisites of M. Ps.

1783. SHRI SHANKERRAO SA-
VANT: Will the Minister of PAR-
LIAMENTARY AFFAIRS be pleased
io state:

(a) whether there is any proposal
to increase the emoluments and per-
quisites of the M.Ps; and

(b) if so, the contemplated incracse?
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TI!E MINISTER oFr PA.RLIAMENT

"?"’_'ARY AFPAIRS (SHRI K  RAGHU- -
‘RAMAIAH): (a) and (b). The

Joint
‘Commitiees on’ Salarieg and Allowan-

cel of Memberg of Parliament at theix .

. sittings held on 4th and 5th - April,

1973, hags made certain recommend-
ations regarding grant of additional
facilities and amenities to the Mem-

. 'bers. These are under consideration
of the Government in

consultation
with the Secretariats of Parliament.

. Control over dlstribution of Fertiliser

of Private Sector

1784. SHRY .NAWAL KISHORE
SHARMA: Will the Minister of
AGRICULTURE be pleased to state:

{(a) whether the Government has

any control over the  distribution of

-fertiliser, produced by the pnvate
uectBr in the country; :

(b) if so, whether any complaint of

black-market in fertiliser has been
‘received with particular reference
to the State of Rajawthan; and

{c) if so, what action has been

_taken in such. cases?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAWEB P. SHINDE):
(a) Yes, Sir. Distribution of the en-
tire quantity of fertiliser in the coun-
:try is controlled through orders under
the Essential Commoditieg Act. These
orders require the manufacturers to
distribute specified quantities of fer-
tilisers in specified States during a
given period. ,

(b) A few reports o! unmpulm.xs
dealers taking advantage of the " re-
lative shortage of fertﬂisera and in-

dulging in 'tgl_acl;!ng::ket‘ing have 'been .

sk o T
b D

receivna xrom some

_Agricultural Research and

(&) Action:in s:uch cases ofviolation‘ :
of ‘the FPertiliser (Control) Order, 1957

‘is taken under theé Essential Commodi-
- ties Act, 1955 by the cencernsd State

Governments, who have been: vested

~ with adequate powers for the purpose.

Procedure for > All-India
Coordinated Research Project

1785. SHRI RAMKANWAR: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there iw any changed

procedure regarding financing the
- All India Co-ordinated Research
Projects being undertaken by the
Indian Council of Agriculture Re-
search; and ' '
(b) the present procedure and
changes proposed by the Govern-

ment and the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRYI ANNASAHEB P. SHINDE)
(a) Yes, Sir.
of

(k) Presently Indian Cduﬁcil

-:Asric,ultural Research is financing re-

search under the All India Coordinat-
ed Project on 100 per cent basis.
However, in the Fifth Plan it is pro-
posed to share the cost of these pro-
jects between the Ind:,an Council . of
States.
Under the new procedure the Indian
Council of Agricultural Research will
contribute 75 per cent of the expen-
.diture and the States concemd will

*meet 253 per. cent ot it.

Th!s pol:lcy was adepted wlth a vnew :
to fully involve the States in the field
agricultural mSgarch nnd educatlon. .'
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India’s Aanual Centribution to
UNESCO

1786. SHRI P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL: WELFARE AND CULTURE
be pleased to state: .

(a) whether Indian Government'’s
snnual contribution to the UNESCO
has been increased recently;

(b) if so, the amount proposed to
be given and the reasons for grant-
ing such an increase; and

(c) the amount of annual contri-
bution made by India to the UNESCO
in the pregeding three vyears 1971,
1972 and 1973 and the broad nature
bf activities, with the results achiev-
ed, of the UNESCO in India?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL: WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) Our contribution, which is
asgsessed at the rate of 1.45 per cent
of UNESCO's regular budget is ex-
pected to amount to $17,41,335 ap-
prox. for the biennium 1973 and 1974.
This represents a rise over previous
years and is due to the increase in
UNESCO’'s budget arising primarily
from inflationary costs and devalu-
ation of the U.S. dollar.

(¢) The contributions paid by India
during the years 1971, 1972 and 1973
are as follows:—

1971 1972 1973
Indian Currcncy . Rs. 36,00,000 Rs. 3,63,950 Rs. 29,58,408- 8o
Foreign cxchange $9r1,353 50 $5.:37,220° 50O $3,93,593

(Sterling equivalent ot
US dollars)

- -

UNESCO assists in the execution of

the projects taken wup under the
United Nations Development Pro-
gramme in the fields of education,
science and technology, namely, en-
gineering and technological edu-

cation and reseach, development of
scientific research and strengthening
of laboratories, television training,
furictional literacy, educational techno-

lozy, curriculum development, and
post-graduate agricultural education
and research. In this capacity,

UNESCO functions on behalf of the
U.N.D.P. as the pperative agency, viz.,
it recruits and provides foreign ex-
perts, and arranges for the supply of
egquipment required and the placement
of our trainees abroad.

have promoted the growtih of our

These projects ”

science and technology, have augment-
ed our scientific and technical man-
power and have contributed to na-
tional development.

Under its Regular Programme,
UNESCO voffers small grants ($46,000
during 1973) for projects in the flields
of education, science, culture, social
sciences and communication, Tre-
quiring international assistance. Such
grants are largely utilised for com-
ponents requiring foreign exchange.
UNESCO also meets the cost of inter-
national travel and per diem allow-
ance of Indian participants in some
of the international meetings, semi-
nars, symposia, etc., which it organises
from time time. It supplies to the
Indian National Commission for Co-
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operation with UNESCO, books, liter-
ature and other material for the pro-
gramme of education for international
understanding. UNEBESCO provides
financial assistance to the extent of
$15,000 per annum for the publication
of the Tamil and Hindi editions of the
TUNESCO ‘Courier’. It gives a few
travel grantg for visits abroad.

Qur participation in wvarious inter-
national seminars, symposia, work-
shops and conferences convened by
UNESCO, including inter-govern-
mental conferences and the biennial
General Conference of UNESCO has
enabled us to keep abreast of the
latest advanceg and developments in
Education, Science, Culture and Com-
munication, to present our viewpoint
in the fields of UNESCO’s action in
the international forum, and to in-
fluence the shaping of UNESCO’s
policies and programmes particularly
in the developing countries, including
Asia. We have been able to project
effectively the Indian point of view in
mattersg relating to Education, Culture,

Science, Social Sciences ang Com-
munication through UNESCO. The
world wide celebration of Mahtma

Gandhi’'s Birth Centenary in 1968-69
wag assisted by the resolution adopted
by the UNESCO General Conference
in 1968 which called upon all mem-
ber countries and intermational non-
governmental organisations to partici-
pate actively in the observance of the
Centenary.

$2,000-Ton Tanker for Great
Eastern Shipping Company of
Bombay

1787. SHRI P. G. MAVALANKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Great Eastern Ship-
ping Company of Bombay has placed
an order with the well-known Scottish
ship-builders, Scott-Lithgow, for a
32,000-Ton products tanker; and

(b) ¥ so, the Zacts thereof?

MARCH 4, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF BHIPPFING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Yes, Sir.

(b) The salient features are Ay
under:— "~ ‘

(i) Price: Not exceeding Pound
(Sterling) 6.966 million inclusive of
the Export Credit Guarantee cost.

(ii) Size: About 32,000 Melric
Tonnes/about 18,000 GRT.

(iii) Delivery: March/April, 1975.
(iv) Terms of payment of price:

(a) 20 per cent of the price to be
paid in stages, till delivery; ang

(b) the balance 80 per cent of the
price will be a deferred credit from
the Bank of Scotland, to be arranged
by the shipyard.

(c) the credit shall carry interest at
7 per cent per annum free of Indian
Income-Tax and shall be repaid in 16
fsemi-annual instalments commencing
six months after delivery of the
vessel. Tosoe

Non-supply of full sugar gquota to West

Bengal
1788. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of

AGRICULTURE be pleased to state:

(a) whether Government are aware
that due to non-supply of sugar quota
in full for West Bengal by the Centre,
ration dealers could not issue sugar
in greater Calcutta area for several
weeks in the month of November, 1973
and December, 1973; and

(b) if so, the reasons for it?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
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+ (b) Because of a combination of
factors, puch as, delay in delivery
following interim stay orders obtain~
ed by some factories on writ petitions
chaillenging the levy sugar prices de-
termined in November, 1973 by the
Government, delays in movement of
sugar from the factories in surpius
States to West Bengal caused by loco
strike and operational AQifficulties
shortage of diesel for road transport,
etc.,, there was a shortfall in avail-
ability of levy sugar in West Bengal
during certain periods of November
and December, 1873.

Subsequently, with improvement in
movement/supply arrangements, the
arrears of sugar due to the card-
holders have since been supplied.

Reguest from; West Bengal for more
rice and wheat for supply in modified
ration areg

1789. SHRI1 DINEN BHATTA-
CHARYYA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whethey the Government of West
Bengal repeatedly askeg for more rice
and wheat for supply in modified
ration area; and

(b) if so, the supply made in the
last three months of the year 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Government of West
Bengal have been asking for the in-
creased allocations of rice and wheat
to meet the requirements both for
statutory and modified ration areas.
Keeping in view the overall avail-
ability of foodgrains in the Central
pool, the needs of other deficit States,
the local] market availability in the
kharif season and other relevant
factors, the following quantities of rice
and wheat were supplied to the State

214

Government during the months of
October to December, 1973—

(In oo tonnes)

Rice Wheat
October . 21-3 I8
November . 26-3 107 4
December . . 33-6 90+ 9

The Government of West Bengal
was also allotted 35 thousand tonnes
of coarse grains to supplement the rice
and wheat supplies for these three
months.

Halting of D.T.C. Buses at proper Bus
Stops

1790. SHRI RAM PRAXKASH:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the drivers of DTC do
not stop buses at the proper stops and
thus cause great inconvenience to the
public; and

(b) if so, the remedial steps taken
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
There have been complaints from the

travelling public in Delhi that the
operational staff of Delhi Tranzsport
Corporation do not either stop the

buses at proper bug stands or park the
buses improperly and behave rudely
with the public. In order to check
such action/behaviour, the Corporation
has posted about 180 members of its
traffic supervisory staff on important
bus stands in the city operational
areas with effect from the 5th Decem-
ber, 1978. The reports made by this
staff against the concerned conductors/
drivers of D.T.C. are looked into by a
Special Officer, who has been special-
ly earmarked for this work and action
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is taken against such drivers and con-
ductors. The owners of private buses
engaged by D.T.C, whose drivers are
found not stopping buses at proper bus
stands, are issued with notices to show
cause why penalty should not be im-
posed on them in accordance with the
terms of the hiring agreements.

Loecust invasion

1791. SHRI RAM PRAKASH:
DR. H. P. SHARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government’s attention
has been drawn to the fact that locust
will invade Indig early this year; and

(b) if so, the remedial measures
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Press Reports appeared
sometime back regarding the possi-
bility of locust invasion in our coun-
try early this year. According to the
latest position of locust population in
our country and the adjoining coun-
tries, the possibility of any locust in-
vasion at present appears remote The
situation is, however, being closely
watched. The Locust Control and
Warning Organisation under the
Directorate of Plant Protection Quar-
antine and Storage is conducting re-
gular surveys for defection of locust
in the desert areas in Rajasthan.
Llogse liaison is also being maintained
with other adjoining countries through
the F.A.O. v
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Enquiry into Adulteration of Seeds

1793. SHR] R, P. ULAGANAMBI.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the seeds which were
distributed in Rajasthan were found
to be adulterated ang the Feneral Sec-
retary of the Rajasthan unit of Par-
mers’ Federation of India hag demand-
ed judicial probe into what he des-
cribed as ‘“biggest treachery with the
nation”;

(b) whether Dr, Singh, Vice-Chan-
cellor of Pantnagar Agriculture Uni-
versity had asserted that seeds adul-
teration had been done on a wide scale
in the country; ‘

(c) whether Government have made
any investigation into the allegation
and if so, the results of such investiga-
tion; and

(d) whether Government propase to
hold an enquiry into these allegations
and place the results of the enguiry

before the House?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUREL
(SHRI ANNASAHEB P. SHINDE):
(a) The Government of Rajasthan

have intimated that the seeds distri-g

buted In the State were not found
adulterated; nor has a reguest been’
received by the State Governmeoent
from the Rajasthan unit of Farmers'
Federation, demanding judicial probe.

(b) to (d). The Government do not
agree with the assessment in a news
itemm appearing in the Hindustan
Times dated the 7Tth March, 1973 which
referred to a statement attributed to
Dr. D. P. Singh, Vice-Chancellor, U.P,,
Agricultural University Pantnagar,
that seed adulteration had been done
on a wide-scale in the country.

Produetion of Oilseeds

1794. SHRI R. P. ULAGANAMEI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government have
collected the data of production or
0il seeds meceded for extracting edible
oils; and

(b) if so, the total production of
each variety during 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Estimates of produc-
tion of vegetable oilseeds are com-
piled on a regular basis every year.
The following table shows the All-
India Final Estimates of the produc-
tion of major edible oilseeds, viz,
groundnut, sesamum, rapeseed and
mustard, during the agricultural year
1972-73:

(Thousand tonnecs)

Grounrnut (Nuts in shell) . 30238
Seasamum . . . . 3554
Rapesced & Mustard . . 1832

Similar production data for the year
1973-74 will become available some-
time after the close of the agricultural
year, i.e.,, July-August, 1974.

Enquiry jinto Milk Supply during last
Summer by DMS

1795. SHRI SAT PAL KAPUR:
SHRI N. SHIVAPPA.:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the C.B.I. was inquir-
ing into the handling of milk supply
in the capital during the last summer
by the Declhi Milk Scheme; and

(b) wheaker the said inquiries have
since been completed and if so, the
outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.

(b) Doeg not arise.

Recognition of Razg Library, Rampur
as Institution of National Importance

1796. SHRI RAJDEO SINGH: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be plecased to state:

(a) whether Government have
ilnally decided to recognise the Raza
Library in Rampur in UP. as an
institution of national importance; and

(b) whether Government have ac-
quired or are proposing to recognise
the libraries ang art treasures of all
the former rulers of the princely
States a8 of national importance and
forming a part of museum?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART.-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) Under the merger
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agreement of the erstwhile State of
Rampur and the then Government of
the Unijted Provinces (now U.P.), the
management and ownership of the
Raza Library, Rampur, was transfer-
red to a Board of Trustees. In view
of the size and importance of the
collection of the Library, the assist-
ance rendered to the Library by tihe
Central Government in the past, and
the agreement of the Board of
Trustees and the Government of
Uttar Pradesh, the Central Govern-
ment have decided to introduce
shortly a Bill in the Parliament to
declare the Library asg an institution
of national importance and to vest the
meanagement of it to a Board to be set
up under the Act.

(b) No, Sir. In accordance with
entry 62 of List I of the Seventh
Schedule to the Constitution, only a
library, museum or similar institution
financed by the Government of India
wholly or in part and declared by
Parliament by law to be an institution
of national importance, can be given
such recognition.

Release of third volume of Who’s who
of Indian Martyrs

1797. SHRI RAJDEO SINGH: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to refer to the reply given
to Unstarred Question No. 3038 on 8rd
December, 1973 regarding Who's who
of Freedom Martyrs and state by
which time the whole project is ex-
pected to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): The project of com-
pilation and publication of Who's
Whe of India Martyrs has already
been completed. The third and the
last volume in the series was publish-
ed in Angust, 1073.

4. 1974
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Effect of Mechanisation of farming
operation in labour displacement
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1798. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether mechanisation of farm-
ing operations in the country is likely
to lead to labour displacement: and

(b) if so, the remedial measures
contemplated?

THE MINISTER OF STATE IN THE
MINISTRY _ OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(n) The Government of India itself
have not carried out any study on the
impact of mechanisation in agriculture
on labour displacement, However,
certain research organisations and in-
stitutions sponsored/financed by the
Government of India and State Gov-

ernments have carried out some
studies and these studies have re-
vealed that mechanisation of farm

operations in the country is not likely
to lecad to any significant labour dis-
placement. Tractorisation has facili-
tated more intensive cultivation and
thereby increased the demand for
labour, particularly hired labour, for
certain farm voperations like weeding,
irrigation, harvesting, etc.

(b) Does not arise.

Scheme for Welfare of Children

1799. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether his Ministry is consider-
ing any schemes for the Welfare of

the children; and
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(b) whether the schemes include the
development of the ¢hildren in the
fields of nutrition, education and
health?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL: WELFARE AND IN THE
DEPARTMENT OF, CULTURE (SHRI
ARVIND NETAM): (a) and (b). Yes,
Sir. The Department of Social Wel-
fare have formulated a scheme to pro-
vide a package of integrated services
during the 5th Plan for children bc-
low six years of age and nursing and
expectant mothers. Supplementary
nutrition iz one of the services in the
rackage. The other services are im-
munization, health checkup, referral
services. pre-school education and
nutrition education. The scheme is
proposed to be implemented in tribal/
rural blocks and in slum areas in
cities.

Social Service as part of syllabus at all
stages of education

1800. SHRI HARI KISHORE SINGH:
Will the Minister of EDUCATION,
SOCIJIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any proposal
under the consideration of the Govern-
ment to make social service a part of
the syllabus at all stages of education:
and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAT,
WELFARE AND CULTURE (SHRI D.
P. YADAV): (a) and (b). A sugges-
tion regarding the feasibility of includ-
ing the National Social Service in the
Curriculum of University education is
under examination in the Universily
Grants Commission. Similarly the
NCERT is considering proposal to
make Soclal Service an integral part
of school activity.
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Ganga Bridge Project at Patna

1801. SHRI HARI KISHORE SINGH:

SHRI JAGDISH NARAIN
MANDAL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any memorandum has
been submitted by the Government of
Bihar for the inclusion of Ganga
Bridge Project at Patna in the Natio-
nal Highway project; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE: (a) Yes, Sir.

(b) The proposal has been noted for
consideration along with similar other
proposals while formulating proposals
for new additions to the existing Na-
tirnal Highway System during the
Fifth Plan keeping in view the funds
available for the purpose and the
inter-se priority of individual propo-
sals on an all.lndia basis. Since the
Fifth Plan proposals are still in the
rreparatory stage, it is premature to
indicate at this stage the exact posi-
tion.

Foodgrain quota per head being allot-
ted to Gujarat

1802. SHRI SOMCHAND SOLANKI:
Will the Minister of AGRICULTURE
be pleased to =state:

(a) what is the foodgrain quota be-
ing allotted to the Gujarat Statg at
present per head;

(b) whether this quota is compara-
tively equal with the other States’
per head quota; and

{c) if not, what are
thereof?

the reasons
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THE MINISTER OF STATE IN TIiE
MINISTRY OoF AGRICULTULE
(SHRI ANNASAHEB P. SHINDE):
(a) to {(c). The State Government is
responsible for the distribution of
foodgrains within the State. Allot-
ment of foodgrains from the Central
Pool is made ing into account the
availability of stocks, requirement of
other deficit States and other factors.
The quantum of foodgrains, issued
from the Pair Price Shops to card
holdexrs is decided by the State Gov-
ernment taking into account stocks
received from the Centre, the avail-
ability of foodgrains in the market,
other substitute foodstuffs, their com-
parative prices, level of income, popu-
lation growth etc. This quantum va-
rics from State to State and between
different areas within the State.

12.00 hrs,

RE. INCREASE IN PRICES OF
PETROLEUM PRODUCTS

SOME HON. MEMBERS 7rose-—

SHRI S. M. BANERJEE (Kanpur):
On a point of order, Sir.

MR. SPEAXER: On what?

SHRI S. M. BANERJEE:
of orderr is this.

My point

We have given adjournment motions,
Call Attention notices, notices under
Rule 377 and even Privilege motions
regarding the price hike in respect of
petrol, kerosene, cooking gas and other
petroleum products. The other day,
when the General Budgei was presen-
ted by the Finance Minister, we were
here upto 6 ©’ Clock and, while pre-
senting the Budget no indication was
given that there was going to be a
price rise in pertol, kerosene and other
petroleum products.

Now, the prices have been raised to
the extent that you can imagine—
kerosene— 15 p. per litre; H.S.L.-~—15p.
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per litre; cooking gas— Rs. 1.2 per cy-
linder; motor spirii—34 p. per litre;
1L.D.O.— 40 p, per litre; furnace oil—
32 p. litre, naphtha—Rs. 1.8 a litle;
lubricating oil-—Rs, 3360 a tonne.

You will remember, Sir, when last
time the price of petrol was increased
by notification to thre tune of Rs. 1.07
a litre, you in your wisdom asked the
Minisier not to follow the same prac-
tice. The Minister did not apologise
in clear terms to the House. He only
expressed the reasons for doing so.
When the Parliament is in session and
1t is going to be in session upto May,
I feel this is a contempt of the House
and this is an indirect taxation through

notification,

They have a right to do so. But
don't you think that this is immoral
and this is something to be condem-
ned by you and by us all? It is sheer
contempt of Parliament. I would re-
quest you to either admit an adjourn-
ment motion—Ilet us censure the Gov-
ernment on this—or you allow a privi-
lege motion in this regard.

=Y sz fagtd sredy (FaTfaa)
or fqd e oz & v Afaaw fafaees
¥ I F faagrfaswsrs w1 ISFE9T
foer &, 97X @Ew A  WIBTAT FY
T 1 TF IO Y TZ HEA . T A%
2T AT AT | & B° FA AT FL WAL
=TT FFETAT ATES G AV SEFY GIEHT FY
TET G | AF AY ITaFx ag &ar fw
oz w=EAET ¥ J3YT g £SAqET F
ATH TETA 6T TETT HTAT | AT HgrEq
g g ®L AZY g "%y & v Fw
FAT T TE T I /R QETES
Y 7Y AgrE wE § 1 #TVHe TreT T
Fr Wt Frwa =@ { Sfww e w1 wT
gATET aor= W faur wvar § 4 w9 ared
Frs, fOAT Far Wz FEEw o9
TR ¥ QT W HIE  HWEW a3 T1E@
gwar | strrAar argar § e Afede
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A D wife & (W qFA T RRHAT
o fopgr, v ¥ foeaa s fear, fe-
ey fradx @t sd feaT Tar ?
#aT wEY wegrg & a0 ag w@vwy S8
gt 5 ©: 857 o7 FT e A zHFY
Wyt vy ? Og waAv v afe
a8t frar stvar A1 Afesr 17 F=TEAET
frerar |, =0 NfeT w7 27 I 79
g E: T & FTE S QUF AT § IaO6T
T ST AEAT A7 ) RS oAy ama
THET FT AFd ¥ BEV TeTAT I BT
st FE A|ATATT ALY & | war gx Sfaa §
foF = avg & A=T T wHSHAT Y,
gEa & qfa w7 gra-w 7 graon
fegqr Stin ? e qEET,
' o & oy forwraa € ww |Ggq &
wfgFrat &7 WA 7E ¥ @ F ) "5
TET AT WHAT FWE=T mY wwT 971
ZTH q¥E w7 FHIH A v =nfEw o
et > g Brar 2 1 3vT o maE|e
97 g®HA ST fa=rw gwvr fa@m 9. ..

TeTA HWEWRT U ¥ GHAT HH
oo & fraog ara sg T & 7 g
TY WX & g% & ? "R «wiw &
g hadr v fgar § 7

oft wew fagrd arsad : bt m
g fF QT 9 N a% {57 4T | IJAHY

Products
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[=fr =y fowa]
g T s ar famarfawre wr
sEa faRr 1Y Wi S9H HIAC IS0

TEE ATY ®L & wrg 0

PROF, MADHU DANDAVATE (Ra-
japur): Mr. Speaker, Sir, 1 have gone
through thc Rules of Procedure and
have given notices under all available
rules, so that you can have a very
broad choice—whether you would al-
low an Adjourment Motion or whe-
ther it will be your pleasure to admit
a Privilege Motion, whether we wwould
have a call-attention or whether you
would allow us to raise under Rule

377-.00

MR. SPEAKER: It is very nice of
you to have given me such a wide
latitude!

PROF. MADHU DANDAVATE:
Therefore, I have only one request. As
far as the privilege issue is concermned,
there is a precedent that whenever
ihere is a contempt of the House you
have permitted a privilege motion 1in
the House and this is clear case of
the contempt of the House,

We have been kept in the dark.
These are the days of midnight orders
and one more midnight order has
come. Let them come at least when
there is twilight so that onec may know
what they are.

Therefore, please allow us a privi-
lege motion,

SHRI A. K. GOPALAN (Palghat):
I request that this question may be
considered seriously because it is a
very serious question.

I have been in this House from 1952
onwards and I have been all along pre-
sent whenever the Budget ig presen-
ted. There was never an instance
that at midnight after presenting the
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budget, the Cabinet thought that some-
thing must be done and some prices
must be increased and then coming on
the next day and saying that the pri-
ces are increased. This is a very se-
rious issue. I do not want to go into
the details because, as already pressed,

it is not only a contempt of the
House but it is also that as the
Congress hag got a majority, they
think that anything can be done.

Then, what is the use of saying parlia-
mentary democracy, procedure and
these things? Then, when the Parlia-
ment is in session and when the
Budget is presented nothing is said
about 1t and nothing is thought
about it. It is only cheating people
and cheating the Parliament and noth-
ing else. So, whatever procedure »cu
take, it must be taken. If the res-
pect for Parliamentary democracy is to
continue, then, certainly, it must be
taken in some form.

As fur as the yucsti.mom 1~ « »icerned,
it 18 a wvery scrious guestion and af
it fs left as 1t is then allow all the
people, all members of the Opposition
aleo to do as thev like, hreak the pro-
cedurer and the rules ang do anylhing
as they like,

SHRTI SAMAR GUHA (Contai): Al-
thougih you are looking at the Oppo-
sition with a smillng face, I think the
seriousness of thuis matter has not mis-
el your attention.

As has Dbeen rightly pointed out by
our friends, it is not only an insult of
this Ilousc but 1t 1s an 1nsult to the
hizhest dignity of the House, the
Chair also, because you were pleased
to observe on an earlier occasion that
this practice of {ssuing notifications
outside the House while the House is
in session or when the session ig to
begin very soon is not proper and
that the Government should not issue
any notification increasing the prices
or imposing some sort of indirect
taxation.

It is not an urgent mater in the
sense that this is the second time that
the Government are going to increase
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the price. This is the additional price
increase. The prices of petroleum and
petroleum products were increased ear-
lier also. Therefore, the matter was
not pressing. The matter was not
uargent. The Governmment could have
waited and as has been rightly pointed
out by my friend, Mr. Vajpayee, be-
cause the prices have been increased,
it cannot be taken as direct taxation.
That logic also does not gtand because
in the Budget there has been increase
in other items also, though it may be
less. Therefore, it is tantamount to
imposing of indirect taxation. It is
a violation of the budgetary discipline
that it should have been included in
the budpget.

They could have announced it on
the 1st when the House was in sce-

sion.

Now 1 have a hunch that it 1s only
for a political purpose, because the
hon. Minister has to rush to Cuitack
Just {0 take a political part perhaps
and in the morning he was going to
catch a plane. If not, T want to know
from you whether it is for the Party
political purpose and the Minister has
to catclh the plane early in the motvrn-
ing and for that reason, they have vio-
lated all the norms, code of conduct
and convention. I again appeal Lo you
Sir, that if the hon. Minister is ul-
lowed to violate in this way we have
also a right. The hon. Minister has
the check to say that the Opposition
should not uphold the honour of this
House and the dignity of this House
and the Chair. Therefore, you should
pull up the hon. Minister with that
much of contempt and seriousness
ithat it deserves.

MR. SPEAKER: Only those hon.
Members will be allowed who have
given thelr names,

SHRI P. G. MAVALAINNKAR (Ahme-
dabad): This is an important point
and you should hear us also.
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MR. SPEAKER: faq % [T QU=
HC EIT AT AT HF A gar &

I am not allowing others. If I re-
lax 1n one case it will become difficult
and I will have to relax in other cases
also. Those who have sent their no-
tices have already spoken.

= gww wex FwEF@ (AT )
weAE WER, ¥ Wrg A F @9y w7
gar 1 WX qifedt F @i =y
FIHEEX FOWIF + gusgw g s
TH 9 fasr ar W|usw s 7w
THTHIC FL |

MR. SPEAKER: 1 have just now
heard your views about this, about
which I also feel very strongly, per-
haps not to assure you, but on my
own. This matter is referred to by
various motions: by the hon. Mcmber
Shri Vajpayee, under Rule 223 there
1s a Privilege Motion; then Shri S.
A Banerjec has given notice, it is zan
Adjournment Motion; then I have got

ihe names of Shri Madhu Limaye
IM1eof, Madhu Dandavate....
sV STTNTAIT AV ¢ ;. HEUEY

qEEA, A AV TuqT SEqma 41, a5 7Ev
AT |

AIR. SPEAKER: This was levied
on the 1st midnight. I got a letier
from the Minister dated March the
1st, in which he says: ‘As you are
aware, steep increase in crude o1l
etc.,, hag taken place’. But this letter
reached my office on the Znd. It is
dated 1st, but it reached my office on
the 2nd. At the end the letter
says: ‘I would like to make a state-
ment in the Lok Sabha in this re-
gard tomorrow itself. However as
Saturday and Sunday are holidays I
would be grateful if I am provided
with an opporftunity of making a state-
ment in this regard on the momming
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[Mr. Speaker]

of Monday the 4th 1974, so that the
hon._ Members may have a full appre-
ciation of the reasons which have im-

pelled the Government to take this
decision.”

I have got these motions—Shri Vaj-
payee has already sent it; Shri Madhu
Limaye has already sent it on the 2nd.
So we referred it to the Minister. And
again the Minister sent me another

note, It says: ‘The undersigned is
directed to state, etc., in the form of

a Memorandum or a note in which he

has given the reasons saying this hap-
prened that happened.

s wEw fagrdy sywddy T
fafaezz w1 ff f=zx 98 &, ¥RH =T
frr & ? fufas w1 ¥z HwEw
=rfea

MR, SPEAKER: The Minister's let-
ter is the first one. This is to the
office. This is the second one.

=t s fandy wQdy - T g
A fafaeex ot war &, afeT oo B
FTEATAT & @ & ag ar 7EY & 1 =
fafreet aftsr =Y fag 8 gvg ?

MR. SPEAKER: Don’t pick up such
things; these are only office routine
matters,

T A R fla at og =
qasa |

Y wew fagrt wwaa@t ;. gw oAy
T & far T @ & o

wETw WMAT 0 W WM ST WY
vl T@T 1| W HIAdT aY WA wY ofy
| AX 1 v oWy Ay Jw Rav

st wew fagidy =y : =
wY I o w7 T alwr Al B 1
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MR. SPEAKER: This ig dated Delhi,

the 3rd. He has expressed his desire
to make a statement. He says:

“It may also be mentioned that
the increasg in petroleum product
prices have been kepl separate from
the normal Budgetary proposals for
the price increases falling on the 1st
April. There is no element of ex-
cise duty and all increases are pure-
ly on account of the increase in the
price of oil/crude. These facts may
kindly be placed before the Speaker
to enable him to dccide the ad-

missibility”’.

The hon. Minister was making a state-
ment on all this, and so I allowed him
to make the statement.

SHRTI S, M. BANERJEE: After the
statement, will you consider our ad-
journment motion?

MR. SPEAKER: So far as this mat-
ter is concerned, leave aside what has
happened and what matters of a very
much urgent nature have been respon-
sible for this levy, but one thing 1is
clear namely that the Government did
not act just on the spur of the mo-
ment at midnight. They must already
have decided about it much earlier
and that had to take effect from the
midnight of 1st March. The House
was sitting on the 1lst and the hon.
Minister was here throughout the
day; the other hon. Minister was also
here throughout the day. My ruling
was already there on the records.
Further., if it wag not possible to
make the statement in the morning
there '‘was ample opportunity to make
it at 6 P.M. in the evening. Every
official action including the drafting
etc.. must have been completed
before 6 p.m in his office also,
at least by four O’clock. Why should
he act in such a way that he ignores
the previous observations of the
Speaker or the Chair and the senti-
ments of the House?

As hon, Members are aware imme-
diately after the end of the last week,
the House had already come down to
a very calm and cool level and Y was
thinking of having a very normal time
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during thig week, but it has already
started with such high nervous ten-
sion. I really fail to understand this.
I do not approve of it.

When Parlhiament is sitting and imp-
ortant decisions are taken,—leave aside
what type ot motions they are whe-
ther they are adjournment motions or
notices of breach of privilege or call-
ing-attention notices—one thing which
I cannot ignore is that to take such
decisions without informing the House
is improper. The House was sitting
on that very day, on the evening of
that day when this levy was to be im-
posed; so, I would reiterate that it
was not. proper, and it should not be
repeated in the future.

-

As far as adjournment motions are
concerned, as hon. Members know, I
have already given my ruling; the
budget will come up for discussion
when everything will qome up be-
fore hon, Members, and they will be
able to discuss everything, they will
be able to vote down the Demands,
they can table cut motiong and they

can ask for a vote on the cut motion
and so on....

SHRI S. M. BANERJEE: By that

time, it will be a news but will become
a story.

MR, SPEAKER: According to our
Rules of Procedure, when the matters
are coming up immediately, hon. Mem-
bers are only anticipating it. There-
fore no duplication can be allowed.

PROF. MADHU DANDAVATE: In
the budget discuyssion, there is no ele-
ment of censure.

MR. SPEAKER: Anyway, that is
already laid down. ¥Xon. Members
have ample opportunities to discuss this
not once but a number of times. As
for privilege, it has already been held
in such cases that it iz the most
improper. not a privilege question. I
reiterate that it was an impropriety.

ofr wrzer fag €t aro@dt @ ATT AT
oimmadr ?
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MR, SPEAKER: I cannot help it

Y gHo QWo AN : weyer wEgiEy,
&7 AAGT oS gET &Y IFT & 4 ww
dwd wdar fafadrsr e & FAr
=nfega o

wegy wERw - ¥ qFgIm 0 H F
TR WdoY @ E 1 9w garfas
ofaersr Wt s svar &

At the most, we can question its pro-

priety and I have already made my
observations on that.

PROF. MADHU DANDAVATE: At
least have a convention that if pro~
priety is violated two times, it should
be equivalent to a breach of privilege.

MRER. SPEAKER: Papers to be laid
on the Table.

SHRI S. M. BANERJEE: The Rail-
way Minister should make a state-

ment on the firing near Allahabad on
the railway line.

MR. SPEAKER: I will look into it.

S ———

12.26 hrs.
PAPERS LAID ON THE TABLE

OFFICERS OF PARLIAMENT (RENT FOR
RESIDENCE RETAINED PY FAMILY AFTER
DEATH) RULEB, 1974

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): I beg to lay on
the Table a copy of the Officers of Par-
lHament (Rent for Residence retained
by family after death) Rules, 1974
{Hindi and English wersions) publish-
ed in Notification No. G.S.R. 200 in
Gazette of India dated the 25rd Feb-
ruary, 1974, under sub-section (2) of
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[Shri K. Raghuramiah]
section 11 of the Salaries and Allow-

ances of Officers of Parliament Act,
- 19863, [Placed in Library. See No.
LT-68289/74].

NOTIFICATIONS UNDER KESSENTIAL CoM-
MODITIES ACT, 1955 AND SUuGAR EXPORT
ProMoTioN RuULEsS, 1973

THBE MINISTER OF STATE IN THE
MINISTRY or AGRICULTURE
(SHRI B. P. MAURYA): I beg to lay
on the Table—

1. (a) A copy each of the follow-
ing Notifications (Hindi and English
versionsy under sub-section (8) of sec-
tion 3 of the Essential Commodities

(i) The Sugar (Packing and Mark-
ing) Order, 1970, published in
Notification No. G.S.R. 645 in
Gazette of India dated the
14th April, 1970.

{II> The Sugar (Packing and Mark-
ing) Amendment Order 1971,
published in Notification No.
=.S.R. 654 in Gazette of India
dated the 27th April, 1971.

(iii) The Sugar (Packing and
Marking) Second Amendment
Order, 1971, publisheq in No-
tification No. G.S.R. 1418 in
Gazette of India dated the
21st September, 1971.

{Restrictions on
Movement) Order, 1872 pub-
lished in Notification No.
G.S.R. 32(E) in Gazette of
India dated the 17th January,

(iv) The Sugar

1972.
(v) The Sugar (Restrictions on
Movement) second Amend-

ment Order, 1972, publisheg in
Notification No, G.SR. 93(F)
in Gazette of India dated the
2nd March, 1972.
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(vi) The Sugar (Restrictions on
Movement) Third Amendment
Order, 1972, publised in No-
tification No. G.S.R, 244(E) in
Gazette of India =~ dated the

14th April 1872.

(vil) The Sugar (Restrictions on
Movement) Fourth Amend-
ment Order, 1972, published in
Notification No, G.S.R. 289(E)
in Gazette of India dated the

27th May, 19872,

(viii) The Sugar (Restrictions on
Movement) Fifth Amendment
Order, 1972, published in Noti-
fication No. G.S.R, 312(E) in
Gazette of India dated the

15th June, 1972.

(1x) The Sugar (Packing anq Mark-
ing) Amendment Order 1972,
published in Notification No.
G.S.R. 386(E) in Gazetteg of
India dated the 22nd August,

1972.

(b) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notifications.
[Placed in Library. See No. LT-6290/

741].

2 (i A copy of the Sugar Export
Promotion Rules, 1973 (Hindi and
English versions), published in Notifi-
cation No. G.S.R., 174(E) in Gazette of
India dated the 21st March, 1973
under sub-section (4) of section 15 of
the Sugar Export Promotion Act, 1958.

(ii) A statement (Hindi and English
versions) showing reasons for delay in
laying the above Notification.
[Placed in Library. See No. LT-8299/
741.

NOTIFICATION UNDER ESSENTIAL Com-
MODITIES ACT, 19885 AND ANNUAL

RyporTs
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): I beg to
lay on the table:;—

(1) A copy of the following Notifi-
cations (Hindi and English versions)
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under sub-section (68) of section 3 of
the Essential Commmodities Act 1955:—

(i) The Tamil Nadu Coarse Grains
(Export Control) Amendment
Order, 1973, published in
Notification No. G.S.R. 533(E)
in Gazette of India dated the

21st December, 1973.

(ii) The Rajasthan Rice (Export
Control) Amendment Order,
1974, published in Notification
No. G.S.R. 37(E) in Gazette of
India dated the 12th February,
1974. [Placed in Library.
See No. LT-6291/74].

(2) A copy of Notification No. G.S.R.
537(E) (Hindi and English versions)
published in Gazette of India dated
the 22nd December, 1975 under sub-
section (1) of section 12A of the Essen-
tial Commodities Act, 1955, [Placed
in Library. See No. L'T-8292/74.]

(3) A copy of the Report (Hindi ver-
sion) off the I.C.AR. Enquiry <Com-
mittee (Gajendragadkar Committee)
[Placed in Library. See No. LT-6203/

741].

4 (a) A copy each of the following
Reports (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956: —

(1) Annual Report of the Madhya
Pradesh State Agro-Industries
Development Corporation Li-
mited, Bhopal, for the year
1970-71 along with the Audit-
eq Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(1i) Annual Report of the Madhya
Pradesh State Agro-Industries

Development Corporation Li-

mited Bhopal for the year
1971-72 alomg with the Audit-

ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(iii) Annual Report of the West
Bengal Agro-Industries Cor-
poration Limited, Calcutta,
for the year 19871-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor Ge-

neral thereon,

(b) A statement (Hindi and mgl.!?h
versions) showing reasons for delay in

the above Reports. [Placed in Libr-
ary. See No. LT-6284/74].

EXAMINATION OF MASTERS AND MATES
(AUDT.) RULES. 1971 UNDER MERCHANT

SHIPPING ACT, 19838 A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): I beg to lay on
the Table—

(1) A copy of the Examination of
Masters angd Mates (Amend-
ment) Rules, 1971, published
Notification No. G.S.R. 1908,
in Gazette of India dated the
18th December., 1971 (English
vergion) and G.S.R. 47 in
Gazette of India dated the
19th January, 1974 (Hindi ver-
sion), under sub-section (3)
of section 458 of the Merchant

Shipping Act, 1958.

(2) A statement (Hindi ang Eng-
lish versions) showing reasons
for delay in laying the above
Notification. [Placed in Lib-
rary. See No. LT-8395/74].
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Vicrorza MzxmMORIAIL, (Amor.) RuLes,

1973 uNpDER VicTomRiA MEMORIAL ACT,

1903 anp RxrORT oF COMMITTEE ON
NarioNAL AxAapENvIEs AND ICCR

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI

D. P. YADAV): I beg to lay on the
Table—

(1) A copy of the Victoria Memo-
rial (Amendment) Rules 1973
(Hindi and ¥English versions)
published in Notification No.
G.S.R. 45 in Gazette of India
dated the 19th January, 1974,
issued under section 5 of the
January, 19874, issued under
Victoria Memorial Act, 1903.

fPlaced in Library.
No, LT-6296/74].

See

12) (i) A copy of the Report
(Hindi wversions) of the Com-
mittee appointed to review
the working of the National

Akademies and the Indian
Council for Cultural Rela-
tions.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Report. [Placed in Library.
See No. 6297/74]).

12.29
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Sir 1
have to repoxt the following message
reeedved from the Secretary-General
of Rajya Sabha:-——

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business In
the Ruajya Sabha I am directed to
inform the L.ok Sabha that the Rajya
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Sabha, at its sitting held on the
28th February, 1974, agreed without
any amendment to the National Co-
operative Development Corporation
(Amendment) Bil, 1974, which was
passed by the Lok Sabha at its sitt-

ing held on the 18th February,
1974.

oft SFTRE A W it (9 ST
qeqey  qevEw, ¥ 7 fagaw #§ gfss
HIHfr F I W Tge-nEamE faar 2

o gHw W w@T|MIT (FAIAT) .
e “E.latl, IETAA ¥ Y 9T
My AT E T A AT AT Y,

weaay wEtex @ { AWy =it 7y
a1 gerEar o
w——

STATEMENT RE: INCREASE 1IN
PRICES OF PETROLEUM PRODUCTS

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): To compensate Oil Compa-
nies for increases in crude o0il prices
which occurred effective from 16th
October 1973, a general revision of the
prices of reflned petroleum products
was last made from 3rd November,
1973. At that time the products prices
were brought Iin line with the curde
oil price of $3.538 per barrel (f.0.b.).
Since then, effective from 1st January,
1974, crude oll prices have increased
again as a result of steep upward revi-
sion of posted prices by the Govern-
ment of ofl producing countries. Be-
fore that date, the market crude oil
or the Gulf region, namely, Light
Arabian crude was officially priced
at $3.65 vper Darrel; effective 1lst Jan-
uary, 1974, the prices are averaging
around $10 per barrel. The situa-
tion has, however, remained somewhat
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unsetued on account of the fact that
©oil producing countries in the Gulf
region have not all finalised their Par-
tilipation Agreements with the Oil
Companies. For this reason ang also
because of Government’'s anxiety to
minimise the impact on the vulnerable
sectors of consumers and certain prio-
rity industries like fertilizers, only a
preliminary adjustment of prices of
furnace o0il, bitnumen and lube base
stocks was made eflfective 23rd January
1974. After very careful examination
of the matter, it has now been decided
that effective 2nd March 1974, product
prices will be revisegq upward to re-
flect a notional f.o.b. crude o0il price
of $8.48 Per barrel. A statement
showing the revisions made is laid on
the Table of the House.

While the incidence of increase of
the crude 0il price has been fully pass-
ed on across the board to all products
kerosene oil, high speed diesel oil and
cooking gas price increases have been
kept down. If the price increase were
to be passed on fully to kerosene oil
and high speed diesel oil, it 'would have
been 45 prise per litre for each of the
two products; as against that, the
price increase has been Xept down
to about 15 paige per litre. Similarly,
the Increase for a 15 Kg. cooking gas
cylinder woulg have been Rs, 8.50
but it has been kept down to Rs. 1.02.

The reduction of prices on account

of kerosene, high speed diesel oil and
cooking gas has been passed on to

aviation turbine fuel, furnace oil, lub-
ricating oils and greases and naphtha
when used for purposes other than
the production of fertilizers. There is
no change in the naphtha price when

it is used for the production of fertili-
Zzers.

As has been stated by me on various
occasions in this House increase in
prices of petroleum products to match
the price of crude ofl from time to
time has become inevitable. However
Government are anxious to make the
best endeavour to keep down price
increase in products of general con-
surmption like Keérocsene and Cooking

PHALGUNA 13, 1885 (MAKA)

of Petroleumni
Products (Stat.)

gas. High speed duesel oil, which is
used for transport and agriculture, is
aiso a product where we would like to
soften the impact. This has been
achieve@ in two ways. The price of
indigenous crude o0il has been fixed at
the level of 34.50 per barrel and a
notional pooling of prices as between
imported crude oil and indigenous
crude oil has been assumed for pur-
poses of fixing the national average
crude o0il price of $8.48 per barrel
which is the basis for product price
fixation. The second measure 1s the
transfer of price increase required on
account of minimal increases in high
speed diesel oil, kerosene oil and cook-
ing gas to other products which could
bear such increases. These products
are aviation turbine fuel, furance oil,
lubricants and greases ang naphtha
when use for products other than fer-
tilizers. While the loading on aviation
turbine fuel and furance o0il is not
very heavy on lubricating oils, the
increase is of the order of Rs. 3,000
per tonne exclusive of duty. And on
naphtha not used for fertilizers, the
increase is of the ovrder of Rs. 18234
per tonne. As the Hon’ble Members
are aware, the consumption of lubri-
cating oils in the country is among
the highest in the world and we
believe that there is considerable
wasteful use of lubricating oils. We
propose to ask the Oil Companies to
take up educational publicity to in-
form consumers of the correct lubri-
cating practices. We also propose en-
couraging the getting up of lubricating
oil recycling plants in large urban
areas so that used lubricating oils can
be re-processed and made available to
the consumers.

As regards naphtha used for pur-
poses other than fertilizer production,
it is felt that most petrochemical pro-
ducts made from naphtha can bear
the incidence of the increased price.
These end-productg of the retroche-
micals industry are not likely to have
significant impact on items of con-
sumption by the weaker sections of
the soclety.
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Statement shoeving revisions in ceiling selling prices of petrolewm products
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Asonl Ason{ Increase! Increase
Products Unit I-X=74 " 2-3-74 per per
| KL/MT litre/
Rs. Rs. Rs. Paise
A. Bulk refined pesralewm products
(Bx-Storage Point— Bombay)
1. Aviation Spirit 100/130 . KL 2523-4S 3283- 53 760- 08 76
2. Aviation Spirit 115/148 - KL! 2556-46 3372-73 816- 27 8=
3. Aviation Spirit 73. . - KL 2476-68 3149-60 672-92 67
4. Awviation Turbine Puel . . KL 733- 71 1367 13 633- 42 63
s. Motor Spirit 93 ON . - KL 2526-39 29S81- 56 425- 17 43
6. Motor Spint 83 ON . - KL 2457-00  2796-s8 339- 58 34
7 High Spced Dicscl Oil § . KL 697- 34 844- 89 147-5S x5
8 Furmace Oil . . . KL 279- 89 604 x2 324-23 32
9 Xerosene Superior . . KL 716- 69 864- 24 147- 85 1s
xo Light Diesel Oil . . . KL 429- 3% 829- 64 400- 33 40
¥ Bitumen Straight Grade (in
. containers) . . . . MT $90- 23 834- 79 244- 56 24
72 Batumen Cutbacks B.S. Gr . HT 703°27 1018-%57 318- 30 32
13 Bitumen Cutbacks R.C. Gr. . HT 729-28 1079-07 349 79 3s
14. Naphtha (except when used
4 for!;utﬂim) Gr. - . HT 252°35 2320-06 2067-71 207
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Products Unit :-’1-97?; 2;-?:74 m
Rs. Rs. Ras.
B. Lube Base Stocks (Ex-Refinery) :

r. BOC—so . . . . . . MT 905-93 1310- 33 404° 40

2. BOC—a2aso0 . . . . . 5 937-74 1342-14 Y

3. Pale Boo . . . . . . ”» 1026 23 x430- 63 s

4. Spindle HVI . . . . . s 1082-05§ X456- 45 2

8. Spindle MVI . . . . . » 960-23 1364°-63 >»

6. Spindle LVI . . . . . 29 950- 65 I355-0OS »

7- Light Neutral HVI . . . . » 1183- 70 1588 10 »

8. Light Neutral MVI . . . . ,, 1089-96 1494 36 '

9. Light Neutral LLVI . . . - s 992- 4% 1396- 81 .
10. Intermediate Neutral HVI . . . 35 x267- 00 1671- 40 s
11. Intermediate Neutral MVI . . . 2 117220 1576+ 60 ’
12. Intermediate Neutral LVI . . 23 I022-84 1427°24 ”»
13. Heavy Neutral HVI . . . . X273-66 1678-06 as
I4. Heavy Neural MVI . . . . . 1196 22 1600- 62 »
5. Heavy Necutral LVI . . . . 2 I045-68 1450-08 23
6. T.0.B.S. (MRL). . . . . 23 83r-0x XX68- 01 337-00
17. 150 Neutral . . - . - » 115994 1564-34 404- 40
18. 500 Neutral . . . . . 23 1219-80 1624-20 »
19. X300 Neutral . . . . - » 124372 1648- 13 »
20. 100 Industrial . . . . . 2 960-35 1364-7S »
21. Soo Industrial . . . . . » 989- 87 1394- 27 »
23. X600 Industrial . . . . . . IOIO-9X  X4IS5-3I »
23. T.O.B.S. (LIL) . . . . . 1132 90 337°00

5 s e 795°90
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SHRI SAMAR GUHA (Contai): Sir,
a point of order. The statement just
now read by the hon, Minister does
not contain even a single word to
justify that the matter was so urgent
for which they have to take these
steps.

MR. SPEAKER: You can raise it at
the time of the discussion. It is not

under discusion now.’

SHRI SAMAR GUHA: I have not
concluded, Sir. Secondly it is not as
it it is just the second time that the
crude prices have been increased.
Therefore, what necessitated to issue
the notification in a sudden and casual
way? .
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Thirdly, as you had said, there is
not a single word uttered py the hon.
Minister to show whether he has abid-
ed by your directions. .

MR. SPEAKER: The statement was

in the office before your objection
came. '
SHRI SAMAR GUHA: You have

been very Lkind enough and good
enough and spirited enough to uphold
the dignity of the House and the dig-
nity of the Chair. An objection has
been raised on the propriety of placing
this notification. Not a single point
that has Yeen made in the House has
been met by the hon. Minister.

sit down

MR. SPEAKER: Kindly

NOoOw-.
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MR. SPEAKER: This ig not a point
of order. If you want to make any
point, you can do it at the time of
the budget discussion when the con-
cerned Ministry is taken up.
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SHRI S, M. BANERJEE (Kanppur):
He can Jay it on the Table of the House
S0 that we can have a discussion on

this.

MR. SPEAKER: The statement is
alreacly before the House.

=¥ wyg fand ;. TR war B oo
FATAT | FIT A FTLOT TEIA g ?
wafers Fwafadl A7 o= qArer £

W wigAw(d ot - ¥ wd €, 98
waeT & Qe 7T T qGQEgrs A a8 v
arde &Y 7 &5 & g faqr smar ...

= waw fagrdy arsa i : ®faqs =0
HaAT B wwa wT & 7
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X @Afat Ffr & 7w Y fagws
¥ ag @ faw vT @ f@ar @ R
gHaTa 8 fF oy 1 ag @9 & auy
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=t sarwavER fas (S )
g H19 ur faafasm wa gE gor 7
WA He T ggd ®1 fF@ Sw owr
e ¥ ag o faefasr wwepr &ar
T TR IA R N FTATHATE. . .
MR. SPEAKER: He wanted to

make a statement with the permission
of the Speaker.

SHRI SHYAMNANDAN MISHRA:
He said that on that very day he in-
formed you.
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SHR]I SHYAMNANDAN MISHRA:
Does the Govermment not owe it to
the louse to give the reasons why
they did not include it in the budget?
Why did they come only two days
later?

SHRI SHAHNAWAZ KHAN: As
the hon. Members are aware, the nego-
tiations on prices of o0il are in a fluid
stage. The negotiations are going on
with the Arab countries, Middle East
countries. They raised the price from
the 1st of March. The decision was
taken after 7 p.M, We immediately
informed the hon. Speaker.

wewey WERA : AZ WX FTIA X
2w gear & @Y v M wfQ@, ¥ A
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) Sir, I am extremely
sorry that I could not be present here
on time bhecause, as a Member of the
other House, I had to make the same
statement and the same¢ gque-fion- \rere
raised there also. My colleagu¢i was
here. ...

MR, SPEAKER: He was
there!

trapped

SHRI D. K. BOROOAII. I quite see
the point of view of the hon Mem-
bers

AN I1O0N. MEMBER Including that
of the Speaker.

SHRI D. K. BOROQOAIIl: This was
not really an announcement. What
they did was that they executed the
decision of the Cabinet. The Cabinet
decision was finalised at 7 O’Clock on
1st March—that was a Friday. Immedi-
ately. I wrote a letter to you, Sir, and
also the Chairman of the Rajya Sabha
that I would like to make a statement
as soon as the House met.

What happened was this. As is
known to the House, the petroleum
prices have always been linked with
the increase In crude il price and that
has been based on the recommendations
of the Oil Price Committee headed by
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Myr. Shantilal Shah. They had said
that whenever there was increase in
the price of crude oil, the formula that
they had suggested would be available
for raising prices. But ithe wvariations
in prices have been so quick that we
have had to increase the prices from
time to time, because we have to buy
crude o0il in cash, we have to give the
money in foreign exchange. Whoever
buys in this country, the foreign cx-
change has to be provided by the Gov-
ernment and the money has to be
paid in cash. Therefore, any delay in
increasing the petroleum prices would
really mean loss to the Government or
private companies or the public sector
companies which constitute the major
portion of our reflneries. On 1st at
7.00 p.m., the decision was taken, as
I have just mentioned. I wrote a letier
to you that I would like to make a
statement. But there was one problem
that was belore us; 1t was an adminis-
txrative problem; if we did not imple-
menrt the Cabinet decision immediate-
lv, there would have Leen run on the
slocks. As it was, people were hoa:d-
ing petroleum products, including
dicsel and kerosene, in the expectation
that there would be a price increase in
the Budget. 1t wag decided at 7.00 p.m.
and was implemented immediately, be-
fore mid-night. 1f we had not imple-
mented it immediately, there would
have been a run on the stocks. On
Saturday and Sunday there would
have bcen acute shortage of kerosene
and other peiroleum products all
over the country. That was one con-
sideration. It was not done with a
view to showing, not to speak of con-
tempt, even AdAisrespect to this House.
I had been a Member of this House
and of other Legislative Assemblies
for a number of years, and as you wel}
remember, T was also S;-eaker of the
Assembly for some time. Therefore,
it goes against my grain, and certain-
1y against ithe grain of the members of
the Government, to show even the least
disrespect to the House. Ag I sgaid,
this was done under a constraint. If
we had not implemented the decision
immediately, there would have been
a run on the stocks ...
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SHRI SHYAMNANDAN MISHRA:
That is different.

SHRI D. K. BOROOAH: That may
be different, but this forms a part of
the sequence of the decision of the
Cabinet. I woulg like you and House
to consider whether or mot what was
considered to be lapse was done under
a constraint over which we had no
conirol and we had done it in good
fa:th. If the hon. members fell that
what I did was wrong, then certainly I
will abide by your decision.

SHRI SHYAMNANDAN MISHRA: 1
want to seek one clarification, namely,
whether, before the decision was taken
by the Cabinet, there 'was increase in
the price of crude and, if so, at what
time was this increase in price of crude
effected by the oil-producing coun-
tries? The hon. Minister has said that
there has to be a correction between
the price of crude and the price of
petroleum products. If that is so, the
House would like to know ‘when was
the increase in the price of crude
effectied by the oil-producing coun-
tries after which the Cabinet took

thic decision.

MR. SPEAKER: We can have a dis-
cussion.

SHRI SHYAMNANDAN MISHRA:
Let him tell us about it just now. 7This
is a very important issue that out-
side the House a decision has been
tuken which legitimately pertains io
the jurisdiction of the House. Why do
vou not ask them to give this simple
information to us?

MR. SPEAKER: According to the
Rules, when a Minister makes a state-
ment, no questions shall be asked.

SHRI SHYAMNANDAN MISHRA:
No, this is not a statement of that kind.

MR. SPEAKER: read that
statement.

SHRI SHYAMNANDAN MISHRA:
It is indeed very strange that the Chair
does not allow us to get a very impor-
tant information from him.

Please
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MR. SPEAKER: I am allowing a
discussion on it. During the discus-~

sion you can put all your guestions
to him.

SHRI SHYAMNANDAN MISHRA:
Please ask him to give this very simple
information. The Chair is not acting
according to Rules.

MR. SPEAKER: I give you the Rules
book, you please read it.

SHRI SHYAMNANDAN MISHRA :
That rule does not come in the way.
This is not a statemeni made accord-
ing to that rule. You are taking so
much of our valuable time. Why
don't you ask him to give this very
important information?

MR. SPEAKER: All that you are
entitled to is that you can have a dis-
cussion.

SHRI SHYAMNANDAN MISHRA -
Since you find that the Government is

caught on the wrong foot, you want (o
shield it?

MR, SPEAKER: No, he has made the
statement already.

SHRI SHYAMNANDAN MISHRA
Cannot this simple information be
given to this House—when was the
price of crude increased?

MR. SPEAXKER: If I sllow one

hon. Member, then I will have to
allow others also.

SHRI SAMAR GUHA:
one question to ask.

I have also

MR. SPEAKER: All that I can advise
vou is that you can have a discussion
on it.

SHRI SHYAMNANDAN MISHRA:
This information should be availahle
to us.

MR. BSPEFAKER: He has not made it
on the spur of the moment. He has
given due notice and it was allowed
to-day. It 15 a statement by the
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Minister according to the Rules and
when a Minister makes a statement,
no question will be allowed. All that
can be allowed ig that you can have
a discussion later on. If I allow it in
the case of one Member, then I will
have to allow others also.

We have already lost much time on
this now

SHRI SHYAMNANDAN MISHRA:
This was done only two days after the
Budget was presented.

The Speaker should have been more
zealous of the rights of the House..

SHRI S. M. BANERJEE (Kanpur):
You can have a discuss:on.

SHRI SHYAMNANDAN MISHRA:
Here, we have got a definite impres-
sion on our mind that since the Gov-
ernment has heen caught on the wrong
foot, the Chair is now protecting it.

MR. SPEAKER: Please do not put 1t
like that.

SHRI SHYAMNANDAN MISHRA:

In financial matters, we cannot put up
with this.

SHRI A. K. M. ISHAQUE (Basir-
hat): It is a reflection on the Chair.

SHRI SHYAMNANDAN MISHRA.:
It is, it is meant to be, because here
the rights of the House are involved.
In financial matters, we cannot put
up with this.

MR. SPEAKER: You are not caring
for the Rules. You are threatening
the Chair. This has become a part of
your habit—to do like this. I cannot
tolerate it.

SHRI BHYAMNANDAN MISHRBRA:
You please ask this auestion. Other-
wise you will not stand very high in
the esteem of the people.



287 Increase in prices PHALGUNA 18, 1895 (SAKA)

\

MH. SPEAKER: I am allowing a dis-
cussion on it, if you want it.

SHRI SHYAMNANDAN MISHRA :
People are going to suffer on account
of this rise in prices.

SHRI A. K. M. ISHAQUE: When the
Speaker wants 1o conduct the business
of the House according to the Rules
a Member casts a reflection on the
Chair. There must be some limit.

St e Pt ey : uE "
Ismar war fufass Arma F w0 7
TEFAANR W & ®FT & | "ATIT FFT
fos arre & A7 $9 four  (sawaw )

ot smiwasaa fawy . W S ar
I Y AGX FAT AT OGN TH WL H |

MR. SPEAKER: He came much later.
I regret it very much. The hon. Mem-
ber will have to withdraw it.

SHRI SHYAMNANDAN MISHRA:
No, I will not do it.

MR. SPEAKER: Then, I am very
sorry. Will you please withdraw it?

SHRI SHYAMNANDAN MISHRA:
No. Here you are making the vast
masses of the people suffer,

MR. SIPEAKER: You are a very
senior Member.,'In the heat of the
moment you have cast a reflection on
the Chair. I am go sorry. If you do
not withdraw it I am so sorry. As a
Member I respect you. But I have to
respect the Rules also.

I am extremely sorry for the langu-
age you use sometimes. If you think
1 have gone out of the Rules, you can
point out. I leave it to you. Tell me
under what Rule I can allow & gques-
tion after the stat.ment, Let me know
where I am. PR

SHRI ATAL BIHARI VAJPAYEE
You can, if the statemesnt is not cover-
ed by that Rule,

8481 LS—10
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28 Frd& FT Trw w47 wEY
wEX g TgAT a9 wr w4l
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MR. SPEAKER: You will have some
separate time to discuss it. But, this
is not the way, of attacking the Chair
like this. I am very sorry; his be-
haviour is very much regreftable. I
have already said that you can have a
separate time for it and discuss it and
ask any number of questions.

SHRI SHYAMNANDAN MISHRA:
For a number of days we would suffer.

SHRI VASANT SATHE (Akola):
What about the language used by Mr.
Mishra? What about the bad langu.
age used by him against the Speakexr?
You have asked him to withdraw that.

MR. SPEAKER: I have asked him
to withdraw that language

SHRI SHYAMNANDAN MISHRA-
No, I dig not; I did not. I do not do
that.

MR. SPEAKER: You are a very
honourable Membey of this House. You
are an old Member. Xindly sit down.

ofy TXMARFY T oy WqTT FARY
qfofeys gewrawy 40 faen¥a ay
X Y SET ? gl WY wE@AT {
Afag  (soaar=)

oYW WEAR . WY A4S wfEwe
Y AR AT VXA X g Y & wg

goewr ¥ 7
st yaraaa fas : grew & Unzw

WY e T wT wreAfragw fod
1 (emwarey)
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MR. SPEAKER: You are casting an
aspersion. 1 have asked you about

this. A1l that you can do is to invite
my attention.

SHRI VASANT SATHE: Why has
he made the allegation, Speaker has
violated, you defy the rule etc.? It
was strictly within the rule, Rule 372.
You cannot make wild allegations
against the Chair please.

=Y Q8o Yo FANT : WU AEIAT,
TN R ®¢ FAT w0 §F JFAc<I«y
FT 4 ST XX o143 A 4 AET + AN
AT TP HE IFART HFOT AT AGT
F uraH Ivearexr  w@AT fF Wy &
=Y fagal | frar Ay a@ga |raw E
(zaaavy )

MR. SPEAKER: I am so sorry—the
way he behaved, and all that. I show
him full respect. I show him full re-
gard. It has become a part of his
habit. I am not doing it because he
behaves like that. No, I am really
very sorry. This should not happen.
You should withdraw it please. Other-
wise I cannoi proceed with the busi-
ness of the House. I will not proceed
with the business of the House unless
he withdraws it

SHRI RAJA KULKARNI (Bombay—
North-East): He should withdraw it.

SHRI VASANT SATHE:
is clear....

MR. SPEAKER:
the way he behaved.

Rule 372

I am so sorry-—

The question is this, whatever may
be his remarks or objection or clari-
fication, whatever that may be, I am
concerned with the language he used.

13.00 hrs.

Supposing the Speaker does not
allow certain matters, genuinely under
the consideration that it ia not per
missible undey the rules, does it mean
that the hon. Member sghould come

direct on the Chair?
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to foliow this. He was so rough and
harsh in his manner,

SHRI A. K. M. ISHAQUE: Mr.
Mishra is a senior Member ang we
expect some decorum from him. We
would request him to withdraw it, so

that other junior Members can follow
his exampile.

MR. SPEAKER: If he does not with-
draw it, then I ghall withdraw from the

House and I shal} not come to this
House.

SEVERAL HON. MEMBERS: No, no,

SHRI A. K. M. ISHAQUE: It is our
right to have you in this House.

MR. SPEAKER: All that I can do is
that I can withdraw from the House.
I shall call some Member from the
Panel of Chairmen 10 come here to
the Chair. I am not going to go to the
extreme of asking the hon. Member to
leave the House. The only thing is
that in my own way I can lodge a
protest. Mr. Sathe may come over
here. I am going 1o withdraw from
the House....

SHRI A. K. M. ISHAQUE: That is
not proper....

MR. SPEAKER: Mr. .Joshi may
please come here. T am going to with-
draw from the House. I would request
him to come here. At least I do not
want that I should show any disrespeact
io an hon. Member. All that I can
do is to lodge a protest and go. Mr.
Joshi may pleagse come here.

May I reguest Mr. Joshi to please
come here?
oft srzer fagrdy wroRdYy - sveer

SY, O T 3T, |9 FT A9T Y AT,
oTT BTSN &Y Sy ¥ Ofwg

MR, SPEAKFER: No. He will declare
the lunch hour. I am going to with-
draw from the House. I reguest any
Chairman to come and occupy the
Chair now.

Mr. Joshi is a Chairman from the
Opposition. Tet him please come

I am not able along. ‘



261 Incréase in prices

st wrer fagrdl wowddy: wrq
faxgr & wifera

ot WIRTAOW KAy Hra B TV H
WATIZ WDl AL A|ITAT |

wae wgwwa : § Ay 9w a4t Faaar
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Hr ez fawnds wiwadr @ FE
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SHRI SHYAMNANDAN MISHRA:
I shall walk out against this attitude
of the Chair, but 1 shall not wthdraw

it,

MR. SPEAKER: 1t is not purely a
quesiion of walking out, but one of
withdrawing it.

SHRI S. M. BANERJEE: I may tell
Shri Mishraj: that nobody will e able
to function as Chairman hereafter. He
may also be a Chairman some time.

MR. SPEAKER: Mr. Goswami may
please commne here .

PROF. MADHU DANDAVATE
(Rajapur) : Shri Shyamnandan
Mishraji was only asking for a certain
information. He was agitated, but
I do not think that he meant any dis-
respect to the Chair. He did not
mean any disresprct to the Chair.
He has made it very clear that he
wanted only some information but
the hon. Minister hag not given it.

SHRI A. K. M. ISHAQUE: Let him
say so.

SHRI VASANT SATHE: Iet him
express regret.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): I am sure Shyam Babu
did not know what the Speaker had
already observed against the Govern-
ment immediately before he came I
would request him to get up and shay
that diy not mean any disrespect to
the Chalir.

PHALGUNA 13, 1898 (SAKA)
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SHRI A. K. M. ISHAQUE: Mishra-
ji, we know very much that you did
not mean any disrespect to the Chafr.
You only please tell the Chair that
you did not mean any disrespect (In-
terruption). You are seeing that every
member, irrespective of party affilia-
tion, is making that request to you.

SHRI SHYAMNANDAN MISHRA:
I sought a simple information. I stick
to my right to seek. an information
which affects the vast millions of peo-
ple who are going to suffer on ac-
count of the increase in the price of
petroleum. The simple information
tion asked was: when was the in-
crease in the price of crude effected
by the o0il producing countries? Since
this information was not wouchsafed
to the House, 1 felt very unhappy
about it, and naturally, because I re-
present the people here (Interrup-
tions)., If the Chair does not protect
my right to seek this information and
get this information, I feel unhappy
about it. Otherwise, there was no
question of meaning any disrespect
to the Chair. I would always stand
for this right to seek information uand
get information on a vital matter.

PROF. MADHU DANDAVATE: He
hus expressed regret.

SHRI H. N. MUKHERJEE (Calcutta
—North Xast): What you have gmaid
purports to mean that you had no idea
of disrespect to the Chair.

SHRI SHYAMNANDAN MISHRA:
No; I have said that.

SHRI H. N. MUKERJEE Perhaps in
the heat of the moment, you might
have made a certain observation which
was unfortunate and which, I take it,
is withdrawn, because we cannot
funection. in a manner where the
honour of the Chair is impugned. If
it happens to have been impugned,
let us make it clear that that was not
the intention. I take it that that is
the sense of the House because no re~
flection was cast on the Chair.



263 Increass in prices

BHRI SHYAMNANDAN MISHRA:
What about the honour and rights of
a member?

MR. SPEAKER: May I say this?
Before S8hri Mishra came, a number
of observations were made. 1 added
my own and made it clear that I was
personally unheppy over it and then
went on to make some further obser-
vations.

SHRI SHYAMNANDAN MISHRA:
What about this information which 1

have sought? Why should they with-
Loia it?

MR. SPEAKER: So far as the other
thing is concerned, after all, you
have kept me as your Speaker. If I
feel the interpretation of a rTule is
like this, I say it is like this. But the
member can say °‘no’. Then we can
pursue it. but to straightway come
on the Chair is a different matter. If
I am not acting according to the rules
or if I am not acting as the Speaker
should do, the only thing for me is to
leave.

SHRI A. X. M. ISHAQUE: No, no;
that gquestion does not gome.

MR. SPEAKER: If you think that
my interpretation is wrong you can
put your own. But if you say You
have always been doing this’, in that
case, I have no business to sit in the
Chair.

PROF., MADHU DANDAVATE: He
hag categorically said that he does
not mean any disrespect, and the mat-
ter should be ended.

MR. SPEAKER: I want to say that
Shri Misra is not known to me just
because he came to Parliament. I
know him since much earlier. I
know that he may be temperamental,
but he is not g bad fellow. But, in
this case, when he iz gitting as an
hon. Member and T am witting as
Speaker, then we should have the re-
lationahip as the Speaker and the
Member. If he thinks I am really so
bad, well, 1 do not desarve to be here.

—————
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13.11 hrm,
MATTERS UNDER RULNK 877

(1) REPORTED OBSERVAIION BY THE
Cuairmany or US. HousE AGRI-
CULTURAL COMMITITEE ABOUT DOUBL~
ING OF SUGAR Exrorr QUOTA BY
Inpia 170 U.S.A.

MR. SPEAKER: Shri Narsingh Na-
rain Pandey.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): Sir, I wish to draw
the attention of the Minister of Agri-
culture, under rule 877, to the follow-
ing matter of public importance.

The Chairman, Mr. W. R. Poage of
the US House Agricultural Committee
said on 2-3-1974, when the represen-
tative of the Indian Sugar Industry,
Attorney David Paul Meter, had ap-
peared before the US House Agricul-
tural Committee for the purposes of
seeking to double its present quota of
sugar to two lakh tonnes,—Mr. Poage
told him—*“I have not observed any
support, any co-operation from the
Indian Government during the last
ten years.” Mr. Poage also chided
India “for not buying more American
agricultural products except when
they can’'t pay. When they can pay
they buy elsewhere.” Mr. Poage fur-
ther said that US involvement in Viet-
nam was not supported by India and
other recipients of US aid program-
me.

Sir, it is a very serious matter, and
almost in all the newspapers of India
and of the world this has appeared,
and it tantamounts to affect our rela-
tionship with the USA. Now, what
Mr. Poage, the Chairman, has gaid is
very defamatory and I want that the
Minister of Agriculture should make
a statement to the House so that our
countrymen should understand what
is the feeling of the Government of
Indin on this issue.

THE MINISTER OF AGRICUL-
TURE (SEHRI ¥, A. AHMED): It is &
fact that sueh a report has sppeared
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in the press, bt I have not till now
reveived any official information from
our embassy. I am aasking them to
give me the corrget report, and as
soon as that report 1Is available, 1
shall make a statement before the
House.

= e fagrdt wrwdadt (7
foaz) : afy A@dr wwdwr ®Y fawras
L W@ & | gAY gar ¥ Or fxsadY Fow
giewr &= ¥ ag faar 91 & cfo-
Hwoae fafassy § awdst sy afwy
& | 9 gAY Fw ¥ wIOw T H 4w
FE @ & «f "aWOwr $1 "9 ¥GY 9

2w & ?

SHRI F. A. AHMED: What I am
saying is this. So far as that report
is concerned, it has appeared in the
press, but I have not received any offi-
cial report from our embassy, and I
am asking them to give me the cor-
rect report. As soon as I receive it, I
shall make a statement.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): The report has appear-
ed in the press. Did the US come to
an agreement with us on the PL. 480
funds on condition that we should
support their policy on Vietnam? 1Is
that the co-operation that they want
from India? It has appeared in the
press, and what has appeared in the
press is strongly objectionable for our
nation as a whole. The Minister
should call for the correct facts, and
if what has appeared in the press is
true, then we strongly condemn it
and object to their behawviour.

SHRI ¥F. A. AHMYD: Therefore, he
should wait for the statement. (Inter-

ruptions).

MR. SPREAKER: Please wait till the
Minister comes with a statement. 2y,
Madhu ILimaye You were abseat
when T allowed it the other day. I
made the position very clear on this
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(ii) REsicoNATIONS BY CrERTAIN Miads-
BERS OF THE GUJARAT LEGISLATIVE
ABSSEMBLY.

Wt vy fomd ((@ier ): aE AR
T Z & waw o Sfew s

wfag gorogesr savEeEt ¥ =Y
TS Ry o & s ared wdfegf
T & ST CqeRlwTrT TR WY
AT wTigy 1 wrawT g e faar
war a7 gafog ey ey &

framasl X Tehd g &1 =iy
® TR yowaw fager gwr Y §
frare srarT g1 w@®H WX F 269
frsr Hwgr wwar ¥

“A member who desires to resign
his seat in the Assembly shall inti-
mate in writing under his hand
addressed to the Speaker, his inten-
tion to resign his seat in the follow-
ing formm and shall not give any
reason for his resignation.”

gk fraw srawe F & W@ @
¥ agr waAr §

‘““T'he Speaker shall, after he rve-
ceives that intimation in accordance
wrth sub-rule (1) satisfy himeell
that the document received by him
is gemwine and, as soon a&s may be
after he is go satisfled, Inform the
Assembly that such and such a
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[sit wq formsd]

member has resigned his seat in
the Assembly.

Provided that when the Assembly
iz not in session the Speaker shall
inform the Assembly immediately
after the Assembly re-assembles
that such and such Member has re-
signed his seat in the Assembly
during the inger{ession pericd.”

qiferidY e & T F wwag w#ic
e 7 fwa ¥ 4 € S quAT
wTEAT E -

“Once a Member tenders an un-
qualified resignation, the Speaker
has to take action on it. If a date
is specifled it takes effect from that
date. If no date is mentioned it
takes effect from the date of the
letter. If the letfer bears no date
it becomes effective from the date
of receipt.”

wfywT =Y e g wlawre faar =
2 fr SiYzwmaAw & 9g TATAEY & ar
T AT § sHHT ag v serg 1 AfwT
=Yg 9 AF FT F I ¥ AT
FL TAW EE W TATHRT AT ¥ AT
Sg ¥ aw A guer g R oo
Wt g fafr ady wf® &
WIIAT AR IH A S9N HT AT IT E Y
SEW & T ff FrC vy SsEW Ay
frar ¢ & g AAY FT g WY A
AT wrgAr g v sl Fa #
adwry foafer sur & ? we were
AR A = e fgo & O guaT wAaAw
g fr wA Wl X @ TS
¥ & fag & wr ot ol
& fag my Ak THAETR T
wT wYE waaw 7@ & 1 e gewt
#T o wfrndaw s gg wee » &
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Sarr WiT T wgar W g s adr
fv 52 Zar &Y sy WA@Y &, wowmTT
W e ESteT wTERwr wg woew
2 v =97 #Y 9 oW BT AT WATAT
ST | o9 9e®  qrows WEear ¥
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T ¥ fr o SrET #Y WrEEmT
T ag @y & oSdr ¥ v WEAwAw
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AT ¥ AT ST SEET TAT WIRT
waE v w7 fresar a8y &
arferer EwgTa | ag feafa a8 <&
| =T g {HAT R A7 waRrfAa s @w
arga &, INFT TvAA I qT AT gaAv
T Gy &7 qr asT ¥ wWramrst
FIHAUFs T WIEg | |T HT
TETT HAT ST A, TreaafA St ¥ owE
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& AT AZY qArn arfgd . faurw
THT FT AT TCATEX FCIT AT |
g ag vy &€ wift sy
FE & WX A wE G xfew
faara ANT Y qac@ET wEA A wify
gearfar &Y sl &

qra%wY A e R 1968 W
Wi Hegag®d @ aF aum gz faiw
FOT QT | I AW X qvAT Y vk ¢
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ATTETL & ST AT ST v T T8¢
g€ 1+ sy Twow § ow wrEdy AT
AT °ar | ol /Y AT v, gitre &
orw, dYe wrTo dre & Jror -, X
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WY FarorArard g Er oy &)
L fraT waT aETEr I Y Sgwy
& srronfy ar ¥ fafe wa & fe
ySaa " oacwrer iRy egTiye &
sl WY AT gl ATt wSmr AT §
TG AT H AT & q A0 §r=A
oA ) A owmarer & fe gy
T A H T Friwm

SHRI P. G. MAVALANKAR (Ah-
mcdabad): May I say something on
this? Almost every day two persons
are dying in my city. How can I
allow that thing to happen and remain
quiet in the House? Gujarat is placed
under the Presidents rule. Therefore,
this House is the only place where the
anger and the agitation of the peo-
ple can be reflected. Is Gujarat plac-
ed under the President of the Union
of India or under the President ot the
Congress Party?

MR. SPEAKER: I have allowed only
Mr. Madhu Limaye to raise the con-
stitutional point which he has raised.
Other matters can be taken up at
other times. I am npot allowing a de-
bate on this now.

oft me=r fagret ArwAqT ;. wremer

7EEa, A wr oFgr & fw =fw
Tz av. ferwemT v, ™ oo

TATHHT W G wmr ogwar 2
AERAAFAAE W

wouE  WEAW NI UL qES TE
& WY 7

oft sreey fag @ arwddy : W WY
grafor gar &, fra F «W@r =2
§ SNaT aww ww gk § ?

PHALGUNA 13, 1895 (SAKA)

Rule 377 270

WouN W AT _ TG &7 Qv
g1 X s agfama w7 oF grEE
ISTAFY T T € O

SHRI P. G. MAVALANKAR: I am
asking whether the Governor of Gu-
jarat has ever been sending reports
to the President of the Union about
the MLAs resigning their Assembly
seats day after day?....(Interrup-
tions) Mr. Madhu Limaye had raised
a point. The Governor is not sending
his report. He is keeping the Presi-
dent of the Union' of India uninformed.
Meanwhile, people die in Ahmedabad
and elsewhere in Gujarat. My young
friends, students and several innocent
citizens are being killed. Lathi charge
and tear gas are used in the hospital
premises! Will you tolerate all this?
Bullets are fired upon completely un-
armed students. The police, the Gov-
ernment machinery and the adminis-
tration officials are adopting repres-
sive measureg in the name of derno-
cracy. You say: be democratic, be
peaceful. But the actions of the Gov-
ernment there are most anti-democra-
tic. The Assembly is not dissolved.
Until that happens there will not be
normalcy. I hope the President will
dissolve the Assembly without any
further delay.

SHRI S. M. BANERJEE (Kanpur):
-The Assembly is not functioning at all;
vet it is not dissolved. Every day
firing goes on in Gujarat. Where is
the Home Minister? He should be
here and he should make a statement

+ .+« {(Interruptions).
SHRI SAMAR GUHA (Contai):
Sir, on a point of order. The issueé

raised by Shri Madhu Limaye in-
volves the issue about the dissolution
of the Assembly as also the accept-
ance of the resignation of the Mem-
bers. There is the savage but chery
that goes on; never in our 25 years of
independent history has this happen-
ed; in no civilised country and de-
mocratic country has this happened.
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[Shri Samar Guha)

mlemhnatnhoakeduthiat'!‘hm—
fore, my point of order is this. You in
your wisdom are not allowing either
a call attention motion or adjourn-
ment motion or any other kind of
motion on this matter although this
savage butchery goes on. Wil you
ask the Government to come forward
within a day or two before the House
for approval of the Proclamation of
the President’s rule in Gujarat?

MR, SPEAKER: That can be en-
quired from them.

SHRI SAMAR GUHA: Will you di-
rect the Government to come out be-
fore the House immediately for the
approval of the House the step they
had taken in promulgating President’s
Rule in Gujarat so that we can gwvail
of that opportunity for a discussion?

DR. KAIT.LAS (Bombay South):
What is the point of order.

MR. SPEAKER: Y think he hag rais-
ed some point of order.

SHRI A. K. GOPALAN (Palghat):
It is not only a question of firing. It
is reported in The Hindustan Times
that there is a collapse of the admin-
istration because 3,50,000 Government
servants have taken casual leave. I
am sorry to say that no action is be-
ing taken when there % such a col-
lapse of administration. At the same
time, when there was no such collapse
of administration, in 1050 the Kerala
Government was dismissed by the
Central Government. Is it not a fact
that apart from the daily firing and
killing of innocent people, there is a
collapse of administration? Let the
Government give a reply to thet....
(Interruptions).

ofty vrrer  faprdt wraddly : srewar
mimw, v frRer § fe W
sporcrer Wy wratior v i § quantie
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MR. SPEAKER: I will see that gome
opportunity is given. I will ind out
when the Proclamation is coming be-
fore the House for approval. If it is
not coming up now, then I will ask
the Home Minister to make g clear

statement on this subject fin the
House.

We will now adjourn for lunch and
re-assemble at 2-30 p.m.

13.28 hrs.

The Lok Sabha adjourned for Lunch
till Thirty Minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after

Lunch at Thirty-five Minutes past
Fourteen of the Clock.

[Mr. DEpUTY-SPEARER in the Chair)

RE: FIRING ON SATYAGRAHIS IN
ALLABABAD

PROPF. MADHU DANDAVATE
(Rajapur): I wish to graw the atten-
tion of the House to a wvery serious
and ghastly episode that had taken
place i Allshabad. You must also
have seen the reports today. When
some mambers of the Soclalist Party
along with about 3 thousand demons-

tratars were offering satyagraha on
the raillway track 9 sesist the rise in
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railway fare, there was Sring and
mwpmplediedinﬂleﬂrlng.ﬁvm

Party candidate was mer-
beaten and many others had
been killed. It is a ghastly tragedy.

MR. DEPUTY-SPEAKER: Orxder,
please.

PROF. MADHU DANDAVATE: It
the Satyagrahis are to be paid back
with bullets in this country, the sanc-
tity of satyagraha is being destroyed.
It is the most anti-democratic act on
the part of the Government. This
House should take note of it and we
should expect the Home Minister to
make p statement on this because
immediately after the elections in
U.P. this has taken place and it 1is
indeed a ghastly tragedy. The Home
Minister should make a statement.

st gww wx wowwm (JlAT)
T & fao zw Nt F Ofew fzar & o
Mferat aorE 7€ 1 amr ady adswr
AT ATHIT w1 fodr =Y s
® ?..... ( vurmT™)

MR. DEPUTY-SPEAXER: No more
submissions on this point, please. 1

have allowed him to make a submis-
sion. It should not be a debate on

it. ... (Interruptions) Order, please. I
am not allowing a debate on this.
sfr wg forqy  (wiwr) : A% fow

Wy TogAy A WY AdAT ®Y §, §F wrrwy
sy wrAeTdy ¥ T § WV wry wy
aw § fiF Ig wrHET Tow wT &, e
e 3Er A4 §, R NRwww oRE
stk §zor food gfew oy W=iia
WTETT ¥ WY girare o=y gfre § Soer
"raer § st ag Wb g ¥ g
mtum’tﬁtﬁﬂw
tmmaﬂmmwﬁ 'ﬁ‘if
garar v arafl 7 tsAw AR &
SITOr JWWT WWr % wor off W

tag
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F A EHTERT 9% wgT § i 13 @ R

€ 1 WY I @Y Sy A & Ay Wy
anyx &1

MR. DEPUTY-SPEAKER: Oxder,
plesse. I have allowed Prof. Madhu
Dandavate to raise it. What do you
want now? I have gone out of my
way; I have allowed him. That should
be enough. What do you want me (o
do now.... (Interruptions).

PROF. MADHU DANDAVATE: 1
will tell you.

MR. DEPUTY-SPEAKER: Order,
please. I am opn my legs now. This
is not in the Order Paper. Even so,
I am aware that Members were under
certain pressure and they have to let
off steam, I have allowed him to make
a submission. Would you like to con-

vert everything into a fullscale de~
bate?

Wt wa femd : g€ I walr
7 A3 gz & 1 13 WWT &Y M
& W f&ar a7t T v W gWT wrd
HAY FATH Y 1 wrvaTET @ A A g

A ATT FAT IBIAT 1 4 T 6 qair
[T [E WATY «GTT A ) €W 4G W
HRATET W Ay 1 WO ¥ avg

T UTRIAA AYY STAT Y T WIH 8qRT
X &

(Shri Madhu Limaye then left the
Howuse).

MR. DEPUTY~-SPEARKER: It is not
going to work in this way. That is

enough. Mr. Xulkarni. Unterrup-
tions).

Order, Please. Nothing is going on
record now except the spesch of Mr.
RKu¥earni. . . . (Interrupiions).

SHRI RAJA KULKARNI (Bombay-

North~-East): Mr. Deputy-Speaker,
ml‘. - s (IW’Q
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MR. DEPUTY-SPEAKER: Nothing
is going on record.. (Interruptions) }
shall make it very clear to the hon.
Members that you cannot compel the
Chair to do everything according to
your wish. Let it be clear.. (Inter-
ruptions) I am on my legs now. I
had said at the beginning that, real-
ising that Members were under cer-
tain pressure, I have allowed Mr.
Dandavate to make a submission, if
that is all that you want. ¥e made
his submission. The Minister of Par-
liamentary Affairs is here; he has got
his ears ang he has listened to you.
I you want me to add that the Gov-
ernment may come forward with a
statement because the tragedy is a
great one, it would have been a simple
matter.. . (Initerruptions). But soon
after Mr. Dandavate made g submis-~
sion, three or four or more Members
also stood up and wanted to convert
the whole thing into a debate and that
is not permissible. If it satifles you,
Since you are agitated, I would say
that the Minister for Parliamentary
Affairs is here; he will take note of it;
and I think it would be advisable for
the Government to come forward with

a statement.

14 45 hrs.

ESSO (ACQUISITIUN OF UNDER-
TAKINGS IN INDIA) BILL—conid.

SHRI RAJA KULKARNI (Bombay-
North-East): I have pointed out that
this Bill should be passad immediately
and unanimously and that nobody
should oppose it because and delay in
the passing of this Bill or any opposi-
tion to this Bill would only help the
other international oil companies which
are operating in tbhis country. ‘The
fear which I expressed on that day
has proved to be correct. We have
learnt now through the Press that there
is a concerted mowve and a conspiracy
to delay the passage of this Blll or to
see that this Bill is not pastsad athan.
I would esrnestly request my hon.
friends here that they, should lend
their support to this Bill not only on
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the ground that it is a progressive
measure but also on the ground that
it is the best measure under the cir-
cumstances and that is how it ghould

go through.

We have read in the Press that
Burmah-Shell and Caltex, which are
other ocil companies apart frorm Eisso,
do not like this measure. It has been
the demand of the whole country that
all the three foreign ci} companies
should be nationalised. But Govern-
ment has taken a certain pclicy of
going through a phased programice of
nationalisation, one after another. We
are not against that policy. There are
reasons why Burmah-Shell docs not
like this measure. If the Esso Bill is
passed now, probably Burmah-Shel! is
feeling that its bargaining powcr for
getting a higher quantum later on
through a separate negotiations would
vanish They would like that Govern-
ment negotiatiates with all the three

companies together so that the thrce
oil companies can pressurise the Gov-
ernment together to give them more
than what they have gziven to Esso.
So, we should net full into the trap
of Burmah-Shell and Caltex companies

while taking a stand on this Bill.
There are also other reasons. The
question of increasing prices of pet-
roleum products as a conseguence of
the rise in the crude prices at the
international level was discussed this
morning. I am not touching that point
now. But in addition to this unplea-
sant factor, we have alsuv hzard that
Burmah-Shell and Caltex refineries
have approached the Government for
raising their refinery processing fees.
This is Intended to hit the ‘Govern-
ment directly because Government
has announced a new Price Inquiry
Committee. We have pointed out to
the Governnment that, *though on the
one hand the crude prices have gone
up, these foreign oil companies have
reduced thelr cost of producticn In
the réfineries to a large extent through
technological advancement aad by re-
ducing the strength of e¢mployees by
50 to 8D per cent over a period of four
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or five years. So there are large
savings which they have effected in
refining. But they want more charges
for getiing more profits. It is also
evident from this that they want to
create confusion in the passage ot this
Bill. lhat is one point.

We also know that Burmalh-Shell’s
one of the parent companies is Burma
Oil {Company. For the last one year,
BOC has not been agreeing with the
Government on revision of prices of
crude oil from Anam produced by Oil
India. It is creating, unnecessarily
obstacles in the way of Goveinment
taking over 24 per cent of its shares
in Oil India,

This shows that Burmah Shell, whose
one of the parent companies is Burmah
Oil Company is interested in giving
trouble, and in delaying ang stalling
the negotiations with the ‘Government.
The Burmah Shell and the Caltex are
interested that the ESSO deal should
not materialise, Oi] India 1s an Indian
company and the Burmah Oil Com-
pany holds 50 per cent shares in it.
With 50 per cent shares, BOC is loot-
ing this country and its profits are
going up. There is a supplementary
agreement of 1961 to decide the price
of ths crude of Assam which 1s on indi-
genous crude. Government has asked
the Burmah Oil Company to revise
the old formula of the Assam crude
which is an indigenous crude but BOC
I stalling and is not allowing the
Government to take a decision so that
at least the indigenous crude would be
available at a little cheaper rate by
reducing their fabulous orofits which
they are getting under the old supple-
méntary agreement. Now they have
been successful In fighting against the
Government. They thought that they
would be losing the battle if ESSO
deal pgoes through. Therefore, we
would like that this whole nefarious
game of the other oil companies should
be foiled and I want the Minister to
take the House into confidence.

What is the role of the BO« which
is a parent company of the Burmah
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Shell in this country in respect of Oil

India? We demand a probe into the
workig of Ofi India. The delay in
taking over 25 per cent out ot the

50 per cent shares, which the BOC is
holding, needs to be invactigated.

There are two disputes pending with
the Government sgince April 1972 and
the Government could not take a deci-
sion. Omne is the price of Assam crude
and the other is the fabulous perqguisi-
tes and other allowances which the
BOC’s top officers are getting, They
feel that probably if the ESSO is
nationalised, all their fabulous per-
quisites which they are drawing at
preseni will wvanish. I am told that
these points were brought to the notice
of the Government the Indian re-
presentatives of Oil India. I am told
that they draw city compensatory al-
lowance in Delhi to the extent of
Rs. 3000 per month per head apart
from a salary of Rs. 5000 or Rs. 6000
or Rs. 7000 which they are drawnig.
Now these things they will nc longer
enjoyv. That is why they are putting
obstacles in the passage of this Bill
I would. therefore, urge on all sec-
tions of the House that we chould agree
to the passage of this Bill as early as
possible and uvnanimously also.

It is good that the Government
should come to =& settlement with
ESSO and come forward with a Bill
for taking over the ESSQO Fastern In-
corporated. We must realise that it
has got an impact which is both pall-
tical as wel]l 8as economic from the
point of view of mobilising the petro-
jeum resocurces of the country What
exactly is this company—ESSO Eastern
Inc? Tt is generally known that it is
an international oil company. Now its
name is changed to EXXON from 1872
onwards, This ESSO wboge assets and
1jahilitiec we are mow taking over for
some amount is one of the associate;
and one of the fmportant associates g
T XON, operating In Asian and south-
east Asian regions, Now. India is one
of the fields where jt i8 overatire.
The EXXON international oll company
is 113 year old company. Thev have
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created a havoe Quring the last 25 or
30 years in different parts of the
world. This EXXON is a sort of loose
federation working In more than
100 countries with more than 300
associates of which Indian cperations
is one. I know the Indian operations
are not very hig, SBix. At the same
time they want India to remain with
them for their variocus othery bhenefits.
And therefore ESSO Easgtern Incor-
porated was very much interested here
to continue for a long time,

However, due to changed 1nterna-
tional situation they themseives gave
an offer to withdraw. Government
modified and changed the whule offer
in such a way that the demand of the
people to nationalise ESSO and the
ESSO’S offer to withdraw are all re-
conciled in the context of the present
international situation. Tberefore, 1
would urge upon everybody to try to
understand the significance of an in-
ternational company like this which is
being taken over in this part of the
Asian region where ESSO Esnsterm In-
corporated, an associate of EXXON
has been operating. At prerent the
role of the international ESSO com-
pany has been changing It is chang-
ing in the sense that internationally,
they were powerful from all sides.

controlled not only 85 tn 70 per
cent of the crude products and the
crude transportation but *hey also had
strength even to influence and nressu-
rise Governments n developing
countries. Reeently, to be ewxact. du-
ring the last wvear and a hal? they
have started losing ownerships. They
are not losing the profits.

MR. DEPUTY-SPEAKER: Avre you
taking over ESSO by this BilI? IXts
Habilities and assets are being taken
over.

SHRI RAJA KULKARNI: T know;
we are not taking over ESS0O: we avre
taking over the assets and liabiltties.
YT am c¢coming to this point by saying
that this s the first step. Tn respect
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of this intermnational il business, it is
very necessary to take this oveyr, be-
cause in India, Sir, when the whele
country is suftlering, ESSO did not
suffer. We werp not gefting cruds in
adeqguate gquantities, amd at cheaper
rates, peodple could not get petroleum
products, The country s heavily
losing in foreign exchange. People
and the whole nation is suffering, Sir,
look at ESSO. Do you know what
their palance-sheet shows? During
1971 and 1872, during these two years,
the balance-sheet of ESSO Incorpo~
rated in India {(which we dare now
acquiring here) showed that they had
the highest-ever profits compared to
those during the last 30 or 40 years.

I now will deal with the provisions
regarding workmen., 70 per cent of
the employees of this company are in
my union, They are organised in my
union. There are three undertakings
and I would therefore like five or 10
more minutes to be given to me. There
are six amendments which I have given
on this Bill. We should protect the
interest of the workmen. But before
that we should know the position of
TSSO in its relationship with work-
men.

15.00 hrs.

Fssos in India whose asgsets are
being taken over, had given a plicture
in 1971-72 as i their future was all
dim and dark and that they were
going out of this country and their
profits had all decl aed. They forced
the workers to come to an uagreement
on a bonus of 10 per cent, but
actually in 1971-72 their proflits
showed that the workers were en-
titled to a bonunr of 20 per cent and
that was the highest bonus that the
workers could get. This high bonus
could come about because when the
country suffered the company did
not suffer mt all.

We find the same picture at the
international level also. During
1978, the bDusiness of this Iinter-
national ofl company has been more
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than Rs. 21.000 crores, which is more
than double the budget of the Go-
vernment of India, which was pre-~
sented by the Finance Minister only
the other day. I would not go into
it. My only point is that it is neces-
sary that the assets and liabilities of
that 0il company should be taken
over as early as possible.

The nature or characterisation of
this take-over is a very important
point, because there appears to be
some confusion over it. From what
we have seen in the press, probably
the Bill refers only to the first phase
of the Government’s agreement with
the Essos. I think it would be better
if the hon. Minister takes the whole
House into confidence by giving us
the main clauses of the comprehen-
sive agreement and a full or com-
plete picture of the agreement which
would be completed over a period
of seven years. The first phase is
that the marketing companies’ assets
are being taken over......

PROF'. MADHU DANDAVATE
(Rajapur): Does the hon. Mem-
ber mean to say that under the entire
agreemeoent which is not known to us,
there is going to be a complete take-
aover?

SHRI RAJA KULKARNI: Accord-
ing to my information, the agreement

deals with complete take-over a
period of years. It is a phased out
nationalisation.

MR. DEPUTY-SPEAKER: who
has taken him into confidence in re-
gard to the agreement?

SHRI RAJA KULKARNI: From

the press reports that have come,
this is what we have understood.
That is why I have sealid that it is
betier that the hon. Minister takes
the House into eonfidence....
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SHRI BHAGWAT JHA AZAD
(Bhagalpur): It will help as also
to speak in this debate if you can
get this information for us from ‘the
hon. Minister regarding what the reail
proposal in the agreement is.

PROF. MADHU DANDAVATE: It
is a very important point that the
hon. Member hasg raised. If the hon.
Minister can really tell us the facts,
it will be very good.

MR. DEPUTY-SPEAKER: I am
not a very avid reader of newspapers.
Shri Kulkarni may have other sour-
ces than the newspapers which are
being read by us. If he has an idea
about the agreement, he can come
forward with it, and I shall give him
another five minutes.

SHRI RAJA KULEKARNI: Even in
regard to the first vhase of nationali-
sation by way of taking over of the
assets of the marketing company, to
which this Bill refers, to acquisition
of 74 per cent of shares hag created
a lot of confusion.

MR. DEPUTY-SPEAKER: Where
is it mentioned in the Bill? 74 per
cent of the shares and 26 per cent of
the shares is mentioned only in the
Statement of Objects and Reasons.
So, how are those things relevant?
He has already taken 20 minutes.
There are others who would like to
make their submissions.

SHRI RAJA KULKARNI: I am
coming to that. I have tabled six
amendments. My point is that there
should be protection for the workers,

MR. DEPUTY-SPEAKER: He can
speak on the amendments again. On
the plea of amendments, he c¢cannot-
talte the whole time of the debate-

now.

SHRI RAJA XULKARNI: The
point is that there are provisions of”
the Bill which have created confusion.
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[Shri Raja Xulkarnij]

Regarding protection of the wor-
kers’ interest, my Bnly plea is this. 1
have tabled six amendments. Go-
vernment are now seeking to take
Power or autharity to terminate,
change or «slter the conditions of
service of some employees wherever
they deem fit. The purport of my
six amendments is that Government
should not exercise this right so far
as the workmen are concerned.
According to my information, there
are 2900 workmen who are covererl.
There are only about 20 who are on
overseag uassignments and there are
125 employees who are drawing more
than Rs. 3,000. So far as the work-
men are concerned, I am seeking
complete protection for them with,
no change in their service conditions,
continuity of employment in the
same jobs and better prospects. It is
with this intention that I have tabled
my amendments and I am sure the
Minister will apply his mind and
accept all of them.

o e wwt (IS ) ¢ guTEder
HqEET, T T AF wEHT % gyrataa
fafas ax st FT@ &1 AT wEIET,
¥ Farar fv fawrgdy g€ =g =swI=gar
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THY a W & 1 N JAAT STEAT
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SHRI BHAGWAT JHA AZAD
(BHAGALPUR): Sir, I congratulate
the Minister for bringing this Bill
before the House, but I wish I could
have congratulated him profusely
with all my heart, because, firstly,
in this House and outside, mamy of
us had demanded the take-over of
this foreign company many, many
years before. Now this offer which
is being played up as a voluntary
offer is not really a voluntary offer but
it is circumscribegq by circumstances
prevailing outside this country. Secon-
dly they have exploited this country
enough; they have repatriated enough
profits, many hundred times more
than what they had put in this indus-
try in this country. As Prof, Danda-
vate rightly pointed out this is the
type of offer which was given
to our Government. What exact-
ly is the total implication in this
negotiation? I can neither understand
nor appreciate. What is the compen-
tion that is proposed to be given. Here
it says Rs. 2.52 crores and the total is
said to be about Rs. 18 crores. Who
knows? It may be Rs, 28 crores. We
do not know enough about it. The
argument advanced is that in seven
years it will be 100 per cent and that
this arrangement will be a gain to this
country. But we ask: why project it
for seven years? Why not right now?
Is it not time that foreign oil compa-
nies are taken over? To an interjec-
tion by Dr. Ranen Sen or Jyotirmoy
Bosu probably, the hon, Minister said:
my party had decided to take over the
commanding heights. This is one of
the important commanding heights of
our economy which should have been
taken over long ago.

Why should they take only 74 per
cent? Do you propose to say that in
these commanding heights only the
tops would be taken over and what
remains below is left out. We feel
that it should be 100 per cent take
over; it should not be a projection in
terms of years; it should not only be
Esso but also Burmah Shell and
Caltex. I need not quote figures. In
this House, I have quoted figures
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many times. Shri Hiren Mukerjee and
others have also guoted figures many
times. Those figures speak volumes
how the seven big cartels are mono-
polising crude in the middle east; not
only that: by their super tankers they
drive out and starve the developing
nations. Therefore, I ask; why should
it be limited to 74 per cent? Why do
the Government propose to give Rs.
2.52 <crores for these junks? What are
these installations in Bombay, Madras
and Calcutta? Have they assessed the
marxet value of these items for which
they are paying this sum? Have they
set up any committee to go into this?
Can they say that these are not junk?
We are going to pay Rs. 2.5 crores
free of income-tax. If it is taxed it
will come to much more. Why should
that not be taxed? They have taken
encugh profit out of this country; they
have done enough harm to the Indian

economy. They have taken out from
the reserve fund completely in the
name of repatriation of profits. For

this huge amount which we are giving
them. they are giving us junks. Why
not IOC be allowed to expand with
the same amount of Rs. 3 crores that
is proposed to be given? The 1I0C to-
day is in a better position to distribute
those things which we are taking over.
1 think the Minister has enough power
and control to direct the IOC in re-
gard to this matter. The value of the
things that we are taking over is zero
hecause they have depreciated very
much. The Indian Oil has built good
facilities all over the country to deal
effectively with distribution.

Then, 1 would like to know why
these Rs. 2.50 crores are being paid.
My first_question is why they should
be paid at all? They have done more
than enqugh harm by exploiting our
country in mep and material. Hav-
ing beep in position for some time I
kncw how these oil companies have
brought the Indian emplovees to
their knees. Sri Raja Kulkarni in
a representation then told us in the
Ministry that they use to call their
Indiap officers. make them sit in the
ante-room and sign such agreements
They have done enough humiliation
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to this country, to our Indian emplo-
yees in this country; they have taken
enough profits out of this country.
Why should they be paid at all?

290

Of course, I do not like the hiking
of prices at all by the Arab countries.
which has put the developing coun-
tries into difficulties. I am glad the
Minister has entered into some agree-
ment with them. For that I congra-
tulate him. After this hike in prices
these companies have the magnani-

mity to offer themselves to
be taken over by the Gov-
ernment. There is no magna
nimity  there; in fact, it is ths

other way round. So.I want to know
why they are being given compen-
sation, and that too with all the ex-

emption like their shares in the
equity capital of Standard or Lube
India would not be touched, their

trade mark or right to have a trade
mark would not be touched and their
patents registered in this country
would not be touched. Why should
we give them all these exemptions.
I woulq like to know why this is be-
ing done. Then, why is the Reserve
Bank of India not allowed to play
its role, so far as the remittances by
this Company outside India are con-
cerned? Why has the Reserve Bank
been debarred from performing its
duty? Why should we give them all
this concession whep we have facts
and figures galore of this exploitation.

When our friends on the other side
talked o! nationalisation, the Minis-
ter intervened to say that this is not
nationalisation, it is only acquisition
because our party has not decided
about nationalisation of everything
but only the commanding heights.
I_say that a majority of members in
the party want nationalisation of this
concern. Let there be a consensus
on this. I think the Minister himself
agrees that there should be nation-
alisation. But there may be cons-
traints in the Government because
of inter-play of influences. I think
the Minister and the Government
must be bold enough to throw off the
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[Shri BhagWar Jha Azad] |
w»zmmm imperia-

‘Do. they mot¢ snipe at us cvery day.
Only today we read in the news-
papers pf the treatment meted out to
Shri N. N. Pande., In the US Senste
or Congress they maid that they will
pot purchase Indian sugear because
India is nat aupporting them in Vies-
nam. It was a very objectionahble
Siatement. 1s that the consideration
for our fearing them or not annoyiog
them? We bhave zeen what the
Seventh Fleet have done in Vietnam.
S0, I would request them to brush
aside all such congiderations and take
eoveyr this company heve and now. By
that we age not daoing anything
wrong. We are not infringing any of
the provisions of the Constitutiom, be-
cRUSE we hawve given them much maore
:r;n they have invested in this coun-

Coming to the service conditions of
the employees, especially of officers
drawing above Rs. 3000, why should
they be guaranteed whent ‘they come
under the Governmeént. The Com-
pany adopted hundred and one ways
to pay these officers from the pool
fund. Will the Minister also create a
pool fund to give special facilities and
perquisites for ‘these officers? Of
course the Govermment have rightly
taken the right un@er pne -ection 'I:o
modify them.

Then X come to the Board of
Manggement. What would be the

rity? Will there be any such cliause in
Mammfmnm,hm
nothing will go through because
w(ll have 28 per cemt with them. 8o, I
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want to know what shalj} be the strae-
mmmmammtm
the powens of that.

I would say, it is necessary that the
Government shoyld take it over now.
My hon. friend Mr Kulkarni  said
that he would not say that, because
that will mean that therg sre lobbies
in the country. The people in the
country only see the lobbies in the
couniry, nothing about the personal
views and opinions. I agree that the

Minister should take over that

immediately. .
What is the sanctity about 14th

March? Why should they bully us,

You take over before 14th March - or
g0 without it? What jis the sanctity?
If there is any sanctity, and this is the
most important Bill of all the legisia-
tions that had been brought in this
House during this session, why wes
not this legislation put first on the
list on the 18th February itself? I
would have very much liked this Biil
to go to the Select Commiitee and find
out why Rs. 23 crores are being paid
for the junk which virtually amounts
to about Rs. 5 crores, as Dr. Ranen
Sen calculated it, on the basis of
income~tax exemptions and all that.
I do not know that. We are now being
told, you take it right now before l14th
March. Why? Why not 18th February?
Why should they bully us, either you
take it before 14th March or go with-
out it? Iz it a pre-condition in the
agreement that we shall] have to hand-
over 74 per cent only when you take
the junk in the shape of installations
at a cost of Rs. 24crores which virtual-
by amounts to Rs. 5 trores?

With these words, I glve my condi-
tional support fo this Bill, with these
fmportant considerations and, I hope,
the hon. Minister wil] clarify these
points for the bernefit of the House.

*SHRI J. MATHA GOWDER (Nu-
giris): Mr. Deputy ker, T rise to
say .8 few wordg on ESSO (Ac-
tion of Undertakings in India)
1074, on behalf of my party the
Dravida Munnetra Kazhagam.

E)

ey W]

. OﬂﬂaﬁWhNqumd;gm
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At the very outset, I would like to
Say that I weuld have extonded my
whole-hearted support te:the Covern-
ment if they had come forward with
a Bill nationalising in full the foreign
oil company, the ESSO instead of
just gmequiring the assets of the
company. The hon, Member belong-
ing to the ruling party, who preceded
me, rightly pointed cut that the Con-
gress Party was committe@ tc the
nationalisation policy for the pur-
pose of securing the commanding
heights of the economy. But this legis-
lation is meant for acquirng only the
assets of the ESSO and not full natio-
nalisation. It seems that there is a
contradiction among the members be-
longing to the ruling party and the
Ministers of the ruling party running
the administration. This Bill is ]
classic example of the Government’s
vascillating policy of nationalisation
of industries in the private sector

which are vital for the country’
s

economic development. e
When the Indian Iron Co., Martin

Burn Co.. and Alcok Ashdown Co
were sought to be nationalised, in the
initial stage only the manazement was
taken over and compensation was also
paid even for that This was the
same approach adopted in the case of
nationalisation of coal mines also. At
that time, all the Members belonging
to the Opposition objected to the
payment of compensation for simply
‘.taking over the management. Here,
in the case of ESSO there is a
further departure. The Government
propose to acquire 74 per cent of the
shares of ESSO. The remaining 2§
per cent will continue to be with
ESSO. Only after 7 years the com-
plete nationalisation of the company
will be effected. ¥or doing this the
Government propose to may a com-
pensation of 2.5 crores to the com-

vany.

It has been stated that negotiations
were going on with XSSO for the past
two years. 1 wonder why the Govern-
ment did not tgke steps much earlier
1o mationalise these foreign oi} com-
panies, In Burma, the Iforeign oil

Undertakings in 294

India) Bil
companies were nationalised many
yvears ago. A smgll neighbouring

country Sri Lanka nsationaliged the
foreign oil companiss in 1961, In
Egypt, which is also a small country
compared to India, 1he foreign oil
companies were nationalised in 1966.
It is really surprising that we, whe
boast about the vastness of our country,
about India being the biggesi demo~
cracy in the world have taken this
half-hearted measure of acquiring the
shares of only ESSO in the year 1974.
Even now the Government have not
taken the most desirable step of
nationalising all the three foreign oil
companies. If the Government have
rome forward with the proposal of
acquiring the assets of Burma Shell
and Caltex also, along with this
legislative proposal for ESSO, even
that would have been welcomed. But
the Central ‘Government have their
own method of doing things about
which so much is talked about,

Yt has also ben stated that the ESSO
came forward voluntarily with this
proposal. I would like to Say that,
after exploiting all these years the
national wealth of the country, they
have come forward with this proposal.
As they are convinced that there is
not much for them to expropriate in
future, they have come forward with
this proposal voluntarily. If the
Government had nationalised the
foreign oil companies much earlier as
had peen put forth by the hon.Member
of the ruling party who preceded me,
there would have been no need for this
xind of legislative proposal at this
time of international ofl crisis. The
Government could have averted the
situation of trying to secure the com-
manding heights of economy at a time
when the entire economy of the country
seems to be beyond redemption.

these three foreign oil

companies remitted abroad Rs. 81.91
crores, in 1870, 72.64 crores and in
1971 Rs, 04.40 crores. During the past
14 years these foreign oil companies
are reported to have remitted abroad
1040 crores of rupees. When they
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find that they able to do this in
future, they this voluntary
offer and the Government have fallen
a prey o this offer. Perhaps the
Government wiant' to compensate them
by giving Rs. 2.5 crores which they
could expropriate, as if whatever had
been done before was not enough.

Due to the machinetiems of these
Toreign oil companies, the import bill
of crude ail for the country has been
going up. In 1970 the import bill of
crude ofl was Bs. 182 crores and in
1872 it had gone up to Ms. 144 crores.

Similarly, the assets of thes= foreign
©oil companies are also getting dwindl-
ed. They are repatriating the nassets
also gradually. In 1989-70, their assets
came down by 5.8 per cent in 1370-71
by 3 per cent, in 1871-72 by 6 per cent
and in 1972-73 by 8 per cent. As had
been repeatedly stressed by the
members of the ruling party, the assets
of oil companies have no valug at all
after 10 years. The assets of ESSO
aze more than 10 yearg old. If annual
depreciation iz caloulated, these assets
are worth not even a single pie now.
¥et the Government have come for-
ward with the proposal of paying Rs.
2.5 crores in foreign exchange The
Governoment are munificent enough to
give them interest also. They can
repatriate this amount tax-free.

The other two foreign oil companies,
Burma-Shell and Caltax have taken a
cue from this Bill for seruiring the
assets of ESSO. ¥From todsy’s news-
paper repoarts, yott will find that by
demanding higher refining fees for re-
fining the crude oil for government.
they have staked a higher claim of
compengation whenever the Govern-
nent propose to take the aseets of
these companies also. If the Govern-
ment had come forwand with the pro-
posal of nationislising all these: three
oil companies, this sawkwird situstion
could have been averted. -Ig is really
regreftible that the Govednment: are
not jetting sy exparience evem from
thefr mistakes. ’

¥ need not talk about international

Governnent will be  visii-edwised 1o
come forwand as swrly as possibie with

fg full =dl
Joreign odl at a tioww.

pensation te these foreign ail coen~—
panies.

I hope that the hon, Minister of’
Petroleum and Chemicals will pay
heed to the demands of bis own
Party Members, though not to the
earnest please of the members of
Opposzition parties, and bring forward
expeditiously legisiative proposals for
nationaliging these three foreign oil
companies and not merely for taking
over the assets of these companies
in the first instance. Al the
members, including the ruling
Party members who had participated’
in the debate on thiz Bill, have un-
animously demanded that not even a
single pie should be paid te ESSO for
acguiring the junk installstions. | 8
appesal to the bon. Member that he
should abide by the unammous desire
of this House for not paying any com-
pensation. I sm also equally op—
posed to paying Rs. 2.5 ercres in for—
eign currency to the ESSO,

Though in principle I am i§n support
with the spirit of this Bil], i.e. gra-
dual nationalisation of the foreign oil
company, I am gpposed to the way in
which this is sought to be done.

With these words,

SHERI CHAPALENDU BHATTA~
CEHARYYIA (Giridik): I will not cover
the groumd altready covered by my
previous celeagues, far instsmee, the
quegtion of the basis of companmstion
whether depreciation has been deduet—
ed from the guantum wxhich has been
fixed an®® whettler corhpefiisation has
been Fiven o the bads of the Nosk
Théne afe fJuentions wiideh
certatilly rdguiie élattfcation. MNeithar
ihuly ¥ toupl—alihiiigh thet ls vefy

o i

T eonclude.
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ditions of employees of second grade
and below. of this undertaking, but I
Ao’ dgree with the Minister far Petrol-
eum, Shri D, XK. Borooah, that this
public contrél over the comrnanding
Mightts is necessary. But this Bill, I
Aam aTraid is small beer. What the
HBil} is trying Yo tackle is the vigible
tiny tip of an ice-berg which jg com-
pPosed of eeveral big international

ants like Exxom Mobil, Shell, Gulr

Taxaco, Armiaco and so on.

Sir, between these seven ail giants,
in point of strength and resources,
after the Governunment of the United
States, the Government of USSR, EC
and Japan, they stand ffth. So coution
is indicated in our approaches. Increas-
ing of oil prices, diverting of supplies
from one country to another, political
and economic blackmail, infanticidal
attack on many technical inventions
which cut down in the consumption of
‘petrol, and petroleum products have
high-lighteg their growth over the last
half a century. Sir, the marketing
part, the refininng aspect and off-shore
and on-shere drilling, these are ¢he
three major componenty of the oil in-
dustry itself. We will take over the

Indéa) Bt
thinking? They distorted our thinking
and they said: Well, you don’t have to
go in for off-shore and on-shore drill-
ing, you den't have to go in for hydro-
genation of coal and manufacture of
oil out of coal; you only just import
Arab oll and set up refineries here.
It mmay be a hindsight but that dis-
torted our thinking and we are playing
the penslty today.

Am regards the powers of these
companies, théy have forced MBritain
only very recently to increase the oil
prices by 8 pence and they even said
that that for North Sea Qil explora-
tion 55 per cent profits is quite reason-
able. They are mnow blackmailing
Japan; Norway is a small country. It
hasg nationalised its offshore drilling of
North Sea. They dig without waiting
for any foreign expertise. That is a
lesson for India to follow, These
American compamnies reported the
largest increases in foreign dealings.
The figures are: EXXON (Esso) 83
per cent; Gulf 400 percent, Texaco 88
percent in respect of overseas profits.
Their operations are §going out of
America into fregh fields and pastures

now.

The Bill is of course better late than
never! It requires suave and skillful
handling, Sir. We vcongratulate the
bon. Minister on the Bill which he has
brought forward and we hope and
trust that he will apply his suavity and
diplomacy alao to put it through.

DR. KAILAS (Bombay South): 1
rise to support this Bill whelehearied-
ly. I do mot know why Dr. Ranen Sen
opposed the =RBill, except the reason
that the Congress and the Communist
Party of India 9o net agree in their
ideclogy, im gegand to the early and
quick develaprnt of the country
especia¥y in the technological field of
il .exploration ang distribution and
specialisation in other flelds like oiler
products of petrolewsn. Can anyone
shy that the Gevernment of iIndia
under the leadership of Prime Minig-
ter Shrimati Indira Gandhi and a dy-
mmmmmnmm.nx.m* ah

t
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~ than on the right would not take care
ot enhancifig the reputation of ~the
- eountry ‘bt would " ‘ive more profits
' to the ESSO rather than to our coun-
try? Nobody would bélieve such s
thing. Under the circumstances, the
present agreement, for which I congra-
tulate the hon. Ministar again, is one
of th,a bast, and he ‘must go ahead with

it,

-MR.DEHJTYM
manotzreat taizh. BEE

DR. KAILAS: I have Kot great
faith in the landership of my country.
I shall convert you also presently
whmlshanmmtmnthereasonstw

my faith....

MR. DEPUTY- SPEAKER
aoming a little Iceptlcul.

DR. K.AIIAS I shall be ‘able to
convince you? Why do 1 congratulate
the hon. Minister? ESSO imports
crude at the rate of 8.32 dollars per
barrel ‘while Iran and. other countries
from which the Governnmnt of India
are going to get the crude are going
to get from us. 10.93 doliars per barrel.
This means that Re. 30 crores worth
of foreign exchange will be saved per
year, and for seven years, it would
mean & saving of Rs. 210 crares by
this agreement alone. = .

Secondly; from ‘the very ﬁrst year,
ESSO which will be under the Indian
Government 'will start earning about
Rs. 3 to Rs. 3% crores out of which 74
per cent will mceriie to us. . In the same
ratio, we ‘shall get preéfits  in.. Ilabe
India also and hcnee-therGovmmmt
of India #ngd this country will be gets
ting 74 per cent of the profits, which
would éome to about Ra: 24 crores per
year as profits and debar ESSO. from.
taking over - certain things which they
wéré taking, because under this Bill,
full ‘control: and ‘management of the
ESSO will:be'in thashan&u of the Gw-..

u-nmant u!“’!wa o |

He -i:s a

Iambe-

: tmtisthtt Oiltecbnoloxyﬁadevo-'
loping one, and it has been the policy.

‘ o! m Erye

companiés. And the

MRC.H a8, 19"-’4 UﬂdQﬂakiﬂg& ln Indiu) Bﬂl 3!:0 .-

we mnt %o . tnmwrg ‘eign
in’ ‘stch fine ‘felds as aa
which we m;ra ‘try to ‘énter,
wanted to turn’ away’ ‘these three N.l
Easos, as: was
mentioned qarlier by Mr. Azad, Wem
Bood .enough to come forward or per-
hapstheywere forced to come to the
Government and offer 74 per cent, and
they would be working as a joint sec-
tor company for seven years. As one
hon. Member said, it is a phased out
nationalisation. There will be a phas-
ed out nationalisation so ‘that after
seven years, it ‘will ' become’ fuﬂy
nationalised. But these seven  years
are very crltical. _

 Whatever research and development
have taken place in the US will be
accruing to us and we will not be
waiting for this development to come.

MR. DERU'I!Y_—SPEAKER:
these part of. the Bill here?

.Are all

DR. RAILAS: You seemed to ke
sceptical. Dr. Ranen Sen had opposed
the Bill amg I must explain., .. .

MR. DEPUTY-SPEAKER: I am say-
ing that these do not form part ‘of the
Bill. These are things outside the

‘ﬁscope of the present Bill

DRKAMS Alright. Iwould
cOmetotheBﬂ,lalso ‘

. Unfortunately, ou: polia;o iﬁr ‘hés.
been to .acquire or mna alfne ‘enly
sick .or gick undé ‘i This
is the only nndertaklnc wb.téh is o
ning at a_ vprofit . which “will = sécrue
mﬁtstp us fvom the::ryﬁrrtym

Hence, nmtha , t
should be  to acquire ' even health’v

undertakings which ‘are ‘ibroﬁtab!e w
the casuntry . _
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MR, DH’W’I‘Y-#SPMR g w’hﬁt
to listen to youi,- but- it- ahou]d e

something within the scope of the
Bi1.

DR. KAILAQ
point. «: .

SHRI MADHfJR‘I’YA 'Imx;nAR'
(Mathiirapur):. It is a dyrniarmie’ sbeech
to support -a- dmamze Minister, »

DR. KATLAS: I was trying fo réply
to Dr. Ranen :Sen, - I ‘heard " hityy:-and.
you were alsp listening tg him. . .. ..

SHRL MADHUR‘!YA - HALIDAR:.:
The Minister isg the.re to renlv

DR. KAILAS | Let me also. mply

I ttmtalking ﬂn the

MR. DEPUTVISPEAKER: I" do nc'if
want- to harbour any idesg that I am
discrimipating.. Dr. Ranen Sen never
referred to thé agreement which is not
within the Bill. Hé néver referrell’ téd.
any kind of percentage of takeover
of ESSO. He referred to the pro-
visiops of the Bill. ;T womld Jiketo do
the same. o ' -

DR. KAILAS: I would do that.

I think it is in clause 3 that we are
talking about the employees

MY DEPWAM ‘ﬁ'ou can
talic about ghat o - _.

DR. KAILAS: The" ‘Déy ‘séales ot
some employees are veryp-high. Eherm:-

are only four employees who are

getting Rs. 7,500—8,000 angd aill the

get betweep Rs. 5000 to Rs.) 7,000 Whd
are so technically qua].lﬁed irr respect
of whom this House hg
said ﬁ:i‘%?w THait be "HEY

the ﬂmh‘ﬁ@d sioffoses _have-

rac-ted reand-m !h Mnlania. Singa-

PHALGUNA 13, 1095 (SAKA)
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and Grmg mx
.the?wﬂl’&ew:yumﬂ‘!nmcﬁugtﬁe
reﬁnaarym Mathurs ind-" moh

work .in regard. to other mﬂpw.}ps

I wuulci i:lke to"f_'auk ‘A few qﬁeaﬁohﬁ
ot'.ﬂie;.wm sc that he cEn reply to
them . Yeplying . to the debate:
What w‘ill e the repré.entation on the
boaird of tharigemn¥nt for the 7
It should have. repregentatives of: ﬂlﬁ
ESSO Staff Associatlon and the Labpur
asgociatidn about Wwhich Shri Raja
Kuikarni -speike? Is  he thinking " of
cross-fertilisation hetw . the.-staff of
ESSO and IOC so that we get the best
administration  of hoth? Is he .think-
ing of growth and’ developmaut of the
ESSBO orgianisation so that there f# a
real growth taking place; -as since last
three or four years,. t;hm WAs. Rno
growth ‘or any developmeht in ESSO?
When is:-he-going to take over Caltéxk
and Burmah-Shell so.that when he is
talking of the commanding heightg in
thiz' leld he wilf 'be 1%&
those commeanding ‘helghts with- almm
all the technological e-lwm
taking pmce all over f,he “world? :

I th:l.l:),l;E 0, 2B
word "‘t'rt.m:ﬁj’l;l lﬁmn;uﬂ# Bc:j th?‘?:e

ever, thit "the Fights' and fritérests of
ther beneficimelox o2 the WSt aré: not,

in anyway, .p nﬁieeﬂ M
I do not ‘l:lunr!:;':l there r

ESSO: “What' i it thdé

naming #his: ag; =& :MW»R* -‘M
Neither there. is |

is any trust. T req
exphin +hig to us.’
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“Though Saudi [Royalties and
taxes have socared 10 seven dolliars
per barrel] the production costs
averaged only 12 cents ver barrel.”
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“Ags a result, at present prices
Armaco nets more than 50 cents per

Yarre]l and ig now producing 7.3 mil-
lion barreis per day.”
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“Exxon has not only grown but
also prospered, so mmuch s0 that last
month it reported the largest annual
profit ever earned by any industrial
company, that is, 2.4 billion dollags
after taxes”™ ‘ ,
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SHRI VABANT SATHE (Akola):
Sair, I rise, to congratulate the Minigber
for taking the basic step of taking over
the marketing facflities of ESSO and
also for providing for the taking avVer
of the 74 per cent shares of the Com-
pany in a phased programme. But I
notice a peculiar feature in practically
every measure which the GOvernment
take for the taking over of the uader-
takings. Are we really in such a dif-
cult or tight position fthat we Mave to
tajce. measureg in a half<heprted way?
I hope the Minister 'will  us into
corfidenice and'tell us why 'w
tintions started with Mhis tdrioerin' tiey
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dig not think in terms of taking over
100 per cent of the shares, not only in
marketing but also in refining and in
Lube also.

What is the peculiarity of this figure
of 74? Why do they not have 75 per
cent shares? Would 1t be right ig I
were to gay that it is because under
the company law if you hold three-
fourths of the shares then you can
change even the charter or articles of
association, which you cannot do if
You have only 74 per cent. Is that the
reason why the Esso Company insis-
led on your going to the maximum
Iimit of only 74 per cent and not 75
per cent? Why is it that they say, “All
right; you take over our petrol stations
and other things all over the country
by paying us Rs. 2.5 crores”? They say
it knowing fully well that because
there are our TOC pumps all over
which are practically side by side with
Esso pumps, and because of the lack
of crude now which is about to stay at
lecast in the foreseeable future—there
is np likelihood of pleniy of ©il being
availahle for sale—by any of these
pumps —they feel, here is a good pro-
position and let the Government pay
Rs. 2.5 crores and take over all the
petirol pumps which are, as it is, not

a profitable affair. They say, *‘“you
take these petrol pumps or petrol
depots or some buildings here and

there but do not touch our real vested
interest in the Refilnery section or
Lube India.” They will continue to
have control there. In spite of your
taking 74 per cent with 28 per cent.
they still have a voice in the manage-
ment.

Faor a common man., it may appear
that the Government is taking over 74
per cent. What more do you wapt?
But 74 per cent does not give you any
right to "bring abayt a single change-in
the articles of association. What are
the ariicies - of assqoiation? Have
you examined this? How does it give
you any benefit? Kindly cousider
this. I would like the House to be
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taken into confildence, when wa are
going in for such a major decision.

Now, I find here, clause 3 says:

“On the appointed day, the right.
title and interest of Esso, in relation
to 1ts undertakings in India, shall
stand transferred to, and shall vest
in, the Central Government.”

Here, “Esso” means Esso Eastern
Inc.,, a foreign company within the
meaning of section 591 of the Com-
panies Act, 1956, incorporated under
the laws of the State of Delaware
in the United States of America, and
having its principal office at 2401
South Gessner, City of Houston,
State of Texas, in the United States
of America;”

How doeg it appear to a person read-
ing this? He will think that *“on the
appointed day' '—we do not know when
the appointed day will be; probably 7
years hence—the right, title and in-
terest of Esso in relation to its under-
takings in India shall stand transferr-
ed 10, and shall vest in, the Central
Government. Now, the undertakings
have also been described as, “Esso”,
“Esso Standard”, “Lube India”, etc.

On top of this comes clause 4 which
says:

“The undertakings referred to in
section 3 shall be deemed, save as
otherwise provided in sub-gection
2...."

This is where the real crux of, the
matter comes. While at one place,
you say that you are going to take
over these undertakings, at another
place, you quietly say, “save as other-
wise provided”—a. saving clause, a
proviso, which takes away ng,
like, Yy pricking a baglloon, the whole
air of the ballon goes away. It says,
“save as otherwise provided In sub-
section (2)”. What is provided in sub-~
section-(2)? That ig the, real cream of
¥sso Company. It says undertakings
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xeferregd to im gub-section (1) shall not
include the toliq;wing. namely : —

“(a) any share held by Esso in the
equity capital of Essp Standarg or
Laube India:

You do not touch that. That is the
repl think. Secondly, it says:

“(h) any trade mark, ang any
right of Essp to use any trade
mark in India, apecified in the
First Schedule;

(c) al} patewits ang designs regis-
tered in India in thie name of

of this

foreign company in the national in-
terest of the country. That is what
‘the objective appears to be, and that

iy

n efect, only -takmz.i.tlmaydes-
cribe, the most unprofitable part of
Esoo, ie., the petral pumps and other

huﬂdhu:mtt.hemlthlngwem
not teuching. Then we also talk about
seven years. And what is the reason

given? The reason is that the Com-
pany has long-standing contracts with
‘the Arab ofl producing cotntries and
we can get oll at a reasonable rate
from them; therefore, we must conti-
nue these coptracis; if we try to take
Omthpwho;am we will not have
the benefit of those contracts for get-
‘ting oi]l at a low price. That ig posst
bly the argument given. But in the
changing structtire, in the context of
direét rdlationship with the Arab
countries, do you pot visualise that in
‘the fhéar - -future you can ‘bave a better

reagondbBle rife? They might swy
that we are frorn some other
country, ha contracts of such
nature, at “‘x* and are nét giving
thm:i‘x‘ mmm‘vm
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terms of having our own refinery, hav-
ing full control over this refinery of
Esso here and now and i{hen go to
thegse countries and pay that either as
a successor we continue with the con-
tracts ‘which the Esso Company had
with them or we are willing to nego-
tiate evien & fresh contract wiith them?
Will that not he better and free from

all fetters?

1 have a feeling—and this has been
strengthened today by the snubbing
that bhas bebén reported in the news-
papers which the Congress Committee
Chief gave on the sugar deal, where
he has said, ‘We are not going to pur-
chase sugar from you because ycur
Government has not supported us on
the Vietnam issue and other issues—
that there is a certain helplessness as
far as USA is concernmed, and that is
in the name of reality, practical cons:-
deration, expediency and all that. Let
us be honest; are we really helpless
before them?

MR. DEPUTY-SPEAKER:: Your
analogy is a little far-fetched. One is
the Congress of America and another
is a private company, may be a big
company. The analogy is a little far-
fetched.

SHRI VASANT SATHE: If we are
helpless before a Govermment [
believe we may be more helpless be-
fore an Interastional cartel HBie Esso.
I am trying to ind an analogy on that
line. I want to know whether we are
80 helpless. If we are thinking in
terms of self-reliance, self-sufficiency,
some day this country must take
courage and say ‘no’. I do not think
we are so helpless. We can have
better negotiations; we are already
having with Iran. Also what you have
found in the Bombay High—and if the

prospect Iz gdod, you rmay find a subs-
Yot mere

ployees wWho  have 1!!'0“!1“
mmm
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Now, the IOC people will be getting
one grade of salary and ibe Esso
people will be getting much highex
than that. As it is, there is a grie-
wance in the country the IOC men are
getting salaries much higher then the
normal salary structure in the eounry.
Tomorrow, the IOC people will say,
‘How is it that a concerm where we
have a control like Esso should pay a
higher salary? You should pay us
also the same high salary.” Then what
will you do?

Another point is: how are you going
to utilise these people. To get the
best out of them, Rive some responsi-
bility to these people. Some such
policy also will have to be workeg out.

With these reservations and doubts—
(Int¢rruptions) yves, which I have in
my mind and I am sure these will be
de~pelled—the basic objective of the
B1]1 being really good, I support the
Bll.

THE MINISTER OF PETROLEUM
AND CHEMICAILS (SHRI D. XK.
BOROOAH):. As has been pointed out
by many hon. Members, the Bill really
1el1les to gnly a small part of the Esso
undertakings in the country. Esso, in
1icality, has three undertakings. Ome
is the ¥sso refinery which includes
also the business of crude and then
Esso distribution 'which is the present
Esso Marketing which is the subject
matter of this Bil} ang the third one
is the Lube company which is indepen-
dent of this undertaking, 50 per cent
of which is owned by the Government
of India #nd 50 per cent by the Esgso.

We came to the House with this Bill
because under the law we cammot take
ever any foreigm compmny or any part
of the foreign eompany except with
the sanctien of the Parliament, 8o faz
as the Esso refihery ard the Lube is
concernad, thess two compédnies srve
registeved in India, 8o, any seke over
or any purchass of the majority shmres
af that com iz in the nature of o
commesxyrial transaction which does not
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nesd any sanction on the art of the
Paxliament., It can be done under the
law of the and.

¥r. Madiu Limaye is trying to make
ozt of a casg by innuemdo that we
should have got that also through this
Parliament, The law of the land
which this Parliament has passed does
not permit that it, should be brought
before the House. There ig mo point
in b before the House seme-
thing which the law does not permit.
Therefore, if we did not bring the
problem of the take-over of Esso by
purchase of 74 per cent sharves of their
refinery and the Lube to this House,
it iz not because that we wanted to
hide it ag anybody can go and find out
from the Company Law register but
because it was not neceéssary under the
Jaw whereas this Bill has come before
the Parliament, as it is necessary
under the law. He also raised the
questioni whether there was some in-
fention of taking it over by an ordi-
nance. It was one time i1though that
we could. Because some hon, friends
including those who do not have that
much progresgive view are finding
fauit with me that we are already
late, it was one time thought that (it
may be taken over by an ordinance
but we thought that ag the Purliament
was going tp be in segsion, it should
come before the Parliament in the
form of thiz Bill and there was cer-
tainly a delay of a month or so in the
acqguigition of these underitakings But
I suppose that that ig inevitable in the
system which we have to follow in
this country.

Then I was asked: Why did you
not take it yp Immediately,—the whole
lock, stock and barrel, without paying
a penny. Only one man eould do thiy
in this would that ig Eddi Amin ot
Uganda and nobody else. Only Idi-
Amin of liganda could take over in
thie ; snanner lock stock =and  barral,
without, paying a penny end throw
them out. Irag has nationalised, but
after payimg 2ul¥ compehsation. Iraq
also dig wneot mnationalise the whole
thing, they left out theg French part nf
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it. They only nationnlised the Britigh
part of it but left out the French part
of it. I know this because I was there
when this was done. Iragq has paid
compensation and even President Col.
Gadaffi has paid compensation. What
he has said is, I will take over now,
I will pay compensaiion later,

SHRI VASANT SATHE: You have
not nationalised anything in this coun-
try without paying compensation!

SHR]I D. K. BOROOAH: This policy
of nationalisation without compensa-
tion has not been accepted in this
country and also, generally speaking,
in the civilisegq world. To take with-
out compensation will be difficult for
me., For that matter any Government
it will be difficult for any Government
in this countiry under the existing
Constitution. But what I want te pro-
pose is this. This is take over of 74
per cent. Somebody asked; Why did
you not take over 100 per cent, why
only 74 per cent?

MR. DEPUTY SPEAKER-" Where
is thig 74 ver cent? You have been
saying that ‘I need not come to the
House for it’. It is not in this Bill.
And if I hear the Minister all right,
he has been saying again and agaln
that he does not need to come before
this House.

SHRI D. K. BOROOAH: In my in-
troductory speech I did say thig and I
mentioned there that we have to take
74 per cent. If you, in your wisdom,
fee]l that it is not necessary to reply
to that point, I will not. ...

MR. DEPUTY SPEAKER:
befuddled by the whole thing,

SHRI D. K. BOROOAH: It is very
simple.

SHRI VASANT SATHE: He has
mentioned that in the Ststement of
Objects and Reasons.

MR. DEPUTY SPEAKER That is
“irue; that is not part of the BIill.

I am
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SHRI INDRAJIT GUPTA (Ali-
pore): What havpens is, this actually
preciudes this House from discussing
the mechanices of the whole commer~
cia] transactions which may take place
in future, namely, the acquisition of
74 per cent of ghares. How has it
nothing to do with this Bill?

SHRI D. K. BOROOAH: There are
two aspects. One is the total picture
in which we take over Esso market-
ing, Esso refinery and Lube Oil. But
Lube Qil and Esso Reflnery are there
they are there run by Indian com-
puanies, working in this country. There-
fore I said, those things need not come
before the House. But this one forms
part of a foreign company. it is
actually extension of the branch of a
foreign company. If you want to take
it over it can be done only by an Act
of Parliament. That is the simple
issue. Now we are discussing the
marketing part of it. But because
some hon. Members have raised ithe
other vpoint, I thought it is Dbetter on
my part to clarify certain doubts
which may be in their minds.

Then somebody said, it consisis of
Junks. It is a registered, company
having process outlets angd some of the
installations which they have put up
are still working in this country,

SHRI INDRAJIT GUPTA : How old
are they?

SHRI D. X. BOROOAH: Some of _
them are 10 years old:; some of them
lesg than 10 wvears. ‘They are expand-
ing. And secondly it is a mistake to
say that IOC and ESSO or gome other
companies have put their outlets in
the same place.

Bombay has more foreign company
outliets than IOC outlets, because the
JOC ocame much later. In many
places, the foreign companies had been
there before the TOC came., So, the
IOC could expand in those areas
where the foreign companties had not
gone. Therefore, at many places now,
in many -trategic points iIn the urban
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areas and the big cities, the foreign
companies have a larger number of
cutlets than the I0OC.

MR. DEPUTY-SPEAKER: How has
he avrrived at this figure? Haqg he
some mechanism for this? Was some
assessment made? In ‘what way was
this figure arrived at?

+

SHRI D. XK. BOROOAH: A com-
mittee wag appointed to go into the
matter by the Government of India,
and it consisted of the Cabinet Secre-
tary, the Finance Secretary and the
Petroleum and Chemicals Secretary.
They all went into it., Ultimately, it
came before a Cabinet committee of
which the Finance Minister was the
chairman, and the Industrial Develop-
ment Minister Shri C. Subramaniam
and myself were members. The Secre-
taries’ Committee had gone into it
very carefully. Therefore this delay

had taken place. They had studied
the problem.
SHRI INDRAJIT GUPTA: But we

must know the basis. Is it the book
value of these installations minus the
depreciation? Is Parliament not going
10 be told about it? We have to vote
an amount of Rs. 3 crores for acquisi-
tion of these installations, How has

this figure been worked out? What is
the %Yasis of the calculation? It is not
stated in the Bill at all.

SHRI VASANT SATHE: Normally,

one takes the written-down wvalue.

SHRI D. K. BOROOAH: This forms-
part of a total package deal. They did
not adopt it one by one. They went
into the whole thing and came to the
conclusion that out of the Rs. 18 crores
that would he paid to them, for the
marketing part of it, there will be
this amount mentioned in the Bill,
namely Rs. 2.59 crores.

SHRI INDRAJIT GUPTA: Rs. 18
crores for ‘what?

-~
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MR. DEPUTY-SPEAKER: That is
the difMiculty.

SHRI INDRAJIT GUPTA: He is
speaking of one commercial transac-
tion, and this Bill makes a provision
for payment of Rs. 3 crores only. He
is mixing the two things.

SHRI D. K. BOROOCAH: 1 am not
mixing it up. It is already mixed up.

SHRI INDRAJIT GUPTA: We can-
not pass a legislation by being hood-
winked like this. He must tell us how
for the purchase or acquisition of these
rights or this take over of this foreign
company, the amount has been cal-
culated. What are the broad princi-
ples? Nothing is being told to this
House. Are we to vote like hling

people?

SHRI D. K. BOROOAH: He does not
have to vote for it blindly at all.

SHRI VASANT SATHE: In valua-
tion, normally the written-down value
of a thing is taken. Is that the basis?
Normally that must be the basis.

MR. DEPUTY-SPEAKER: Apart
from that, I would like to pose this
question to the hon. Minister.

Will it be fair to this House to get
the Bill through in consideration of a

certain hypothetical situation which
is not before this House? He has not
placed any statement before this

House, and we do not know anything.
We have just been told that this is
part of a bigger deal. What is that
bigger deal? Can we get through this
without knowing what it is?

SHRI INDRAJIT GUPTA: For the
first time, we are being told about
some mythical Rs. 18 crores, from
which Rs. 15 crores will go in some
future commercial transaction and we
are left with Rs. 3 crores which this
House has got to vote for now. What
is the basis of the calculation?

SHRI RAJA KULKARNI: The hon.
Minister should take the House into
confldence about it.
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" SHRI D. K. BOROOAH:
this was gRone into by a
¢onsisting of the Cabinet Secretary,
the Finance Secretary and the Petro-
Jeumn and Chemicals Secretary, and
- they discussed fhis mattcr in great

detail, by argument, discussion and all
that, and they came to the conclusion
that this should be the fAgure. Cer-

tai‘nly the prica value of it would be
much higher..

MR. DEPUTY-SPEAKER: So, this is
the book wvalue of those installations?
They could not have gone to the spot?
They could not have made physical
verification?

SHRI VASANT SATHE: Is the hon.

Minister suggesting that the value is
much higher?,

SHRI D. K. BOROOAH: The real

value of the property would be much
higher.

SHRI VASANT SATHE: What is the
real value and what is the written
down wvalue?

et arr A 2
?‘g’fmﬁl
&1

fr Sarc g
&avly W wer gy

Cwrr ¥ faverw foar  xw
wrd W why dare greT wff W
g - ) S .

. BHRI . D. K. noaoom n s a m

Aslssidthiswasdmbynﬂmv
unttne which went into it, discussed

it eMd . came:

. age desl That. is & fact.

mkam M{mmm)m M‘

fically dealing .
msmmmummym--

the amount. apeacifically oamm -

this. particular itemm of merketing. Al
these. detalin. were gone into. by the.
Secretaries with . -thelr experts and
they came to this conclusion. On the
basis of that, the Cabinet Committee-
agreed. On that basis, the Bill has.
come before the House. T you want.
me $o go into the actuarial accounts

all that, I amm »ot in a position to do
B0 nNOWwW.

SHRI D. K. BOROOAH:

thousand owutlet points.
SHRI INDRAJiI. GUPTA: What

are the various types of installations
involved in this deal? Petrol pumps,
storage tanks?,

SHRI D. K. BOROOAH: And instal-
lations and office bulldings.

SHRI K.
(Bangalone)

HANUMANTHAIYA
Residential buildings

SHRI D. K. BOROOAH Residcntial
buildin“s also

SHRI.-RAJA . nmm It includes.
the blending plant in Bombay.

MR. DEPUTY-SPEAKER: We are
going to pass this Bifl with the ut-
most responsibility. The Minister said
that the valuation of all these assets
of this compsany hasbeendonﬂbya
hixh—mer commiittee consisting of so
and s0. Obviotsly these redoulbtable-
gentdemen could not have phymmy
verified it; they enulad have gone only

on the book valae. I think it 1s only
fair totheﬂéunﬂitwemgtv&ntn
idea of what these installations are,
howmnyotth-tnurethm»ﬂut
the HMouse also could have an idew

whether, they;. gve wwallky . worth. .;thi-

' Rs. 3 crores in inreignm 49, be

given te them.
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SHRI D. K. BOROOAH: Two and a
half crores.

Mostly it is installed petrol pump
outlets, 3,000 of them: Then there are
installations. Then there are build-
ings. 1 cannot give the whole inven-
tory before the House; that wil be
too difficult for me to do immediately.

ofl grawe woww: ol Wl
;T ff fasr s ®Y? @ W feenrs
¥ AT sty §@R A

SHRI D. K. BOROOAH: How can
one give the whole inventory of 3,000
peitrol pumps here? It is naturally
based on the books of the company.

wl gUEHWW woN.a A% Y d-
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SIIRI D: K. BOROOAH: 1 do not
think the payment has been exorbi-
tant: it Has been reasonable.

SITRI DINEN BHATTACHARYYA
(Lerampore): How is it reasonable?

SHRI D. K. BOROOAH: That is my
view,

SHRI DINEN BHATTACHARYYA:
That may be your view. But the
quection raised is, how is it reason-
able. How can you come to the con-
clusion that this much amount is to be
paid to the company? You must satisfy

the House.

SHRI D. K. BOROOAH: The House
means wyou or these members also?

SHRI DINEN BHATTACHARYYA:
I am including you also in that. You
yourself are not convinced about it—
the way you have explained it.

SHRI D. K. BOROOAH: I am con-
vinced; if I were not, I would not have
come before the House. I am convinc-
ed that the payment suggested has
been reasonable. I have no doubt in
my mind about it. It is for hon.
mermbers to accept it or reject it.

3431 LS—12
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Sir, there are one or two points
which are important. The most im-
portant point that has been raised is
about the workers; the security of
service of the employvees. This, 1
think, is of great importance. There-
fore, even before discussions were held
and we were coming to a conclusion
about it, I went to Bombay and ad-
dressed the workers and assured them
that their security of gervice, their
existing facilities, would all be ensur-
ed. We stand by this, and we will see
that the benefits which they enjoy now

would be respected.

SHR1 VASANT SATHE: The work-
ers, not officers.

SHRI D. K. BOROOAH : I said,
‘“workers.”” So far as the officers are
concerned, certainly we are not going
to disturb them and shall respect
whatever benefitg they are getting, but
there are some officers in the top and
I do not know whether we can give
them high scales of pay or not (Inter-
ruption). Therefore, so far as the top
officers are concerned, 1 cannot give

any assurance. I understand that
some of the senior officers are not
willing to serve this company.

SHRI RAJA KULKARNI: Five of

them are leaving.

SHRI D. K. BOROOAH: Shri Jyotir-
moy Bosu and many other Members
raised the gquestion as to how it is
that we have not accepted their trade
marks and patterns. What we have
done is this. The YOC in this country
has also built up its own patterhs and
trade marks. Because the name of
Esso is going to be changed into
Hindustan Petroleum Co. and for a
year we will contlnue with their pro-
ducts as an interim measure, but cer-
tainly we would like to have our own
patterms and products and labels and
perhaps that will be consistent with
our attitude towards control of the

commanding heights.
Mr. Sathe raised the point which is

very moot. He asked how it is that
we did not accept 75 per cent but took
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only 74 per cent. Yes, Sir. There is
a point in what he gaid. According to
the Companieg Act, even with 26 per
cent minority control, although the
majority control is 74 per cent, the
minorities have certain rights; that is
to say, in certain Dbasic matters, it
cannot be done without their consent,
like changing the equity and loan ratio
changing the basic capital formation
of the company and a number of other
matters. But this will continue only
for seven years, because, after seven
years, by a procesg which we have ac-
cepted, all these companies will come
back to be completely owned by the
Government of India through the
Hindustan Petroleum Co. What we did
and how we did was this. For seven
years they have agreed to give wus
crude oil; they will give us the supply
of crude oil. It is a fact that crude
0il can be had from the Arab coun-
tries and other producing countries.
In the present contex!{, as you know,
their pricegs are higher than those of
the foreign companies. The Arab
countries and other petroleum-produc-
ing countries have got a contract
which they entered into with the
foreign companies. Even now. the oil
industry in those countries is controlled
by the foreign companies; the Govern-
ments have not taken over the control
of the o0il industry in those countries.
They are—taking control of the oil
produced up to a point; in some places
it is 25 per cent; in some places it is
50 per cent. The price of oil that we
buy from the producing countries is
around 11 dollars per barrel.

From the companies we buy at 8.5
dollars. There is a margin of aif-
ference which benefitse us if we get
from the companies. For seven years
they have agreed to give us oil. If the
international price goes down and if
the o0il producing countiries offer us a
lower price certainly this price will
be lower....{(Interruptions). Their
price should always be lower than the
international price for seven years. In
the meanwhile if we strike o011 our-
selves or if we get oil at a lower price
from other countries we ghall cer-
tainly buy. ... (Interruptions).

MARCH 4, 1974

Unflertakings in India) Bill 324

SHRI BHAGWAT JHA AZAD: 1t
we strike o0il in our country and our
price is lower or if we get o0il at a
lower international price, would the
company be forced to out the price
under the contract?

SHR! D. K. BOROOAH: Yes. It is
very clear, there is no doubt about it.
Today we are getting oil at a price
which is less than the international
price. After seven years the compeany
will come completely under the Gov-
ernment of India and problems such
as these may nmol arise. New dimen-
sions had already been created; new
horizons have appeared already. May
be, we can look after ourselves better
than what we are able to today. T.et
us not be under any misapprehension.
We have already entered into agree-
ments. A number of countries have
given us at leasi temporary relief. We
have, however, to be cautious. We
have to hasten somewhat slowly. 1t
may be easy for us to say that we
shall do something, which physically
it is not possible for us to do. 1 would
be happyv :f I could {ake over the oil
companies immediately, but it is the
constraints of the oil situation that
have really stayed my hand. Sco fa: as
the other compames ure concerned
what hasg been said in Ramayana aptly
sums up ithe situation. When Vali was
killed by Ramachandra by an arrow,
it was said that the arrow which was
meant for Vali could also be used for
Sugriva. So, what we have done
today could be applied to the Buima
Shell or Caltex.

AN. HON. MEMBER: BOC is
submittling to your proposal.

not

SHRI D. K. BOROOAH: So far as
BOC is concerned, it is directly con-
cerned with Oil India. They have a
small refinery. So far as Oil India
is concerned we have already started
negotiations. We have made up our
minds that we should like to have
majority shares and control Although
BOC owns 50 per cent of the shares
that company is entirely managed by
Indians. The Chairman is an Indian
and the Managing Director is appoint-
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€«d by us All the expatriates have
left this company. It is entirely run
by Indians and it is managed by
Indians. 1 am glad to report that
when the Russian Minister Mr. Shashin
visited Oil India he said that it was
one of the most efMicient o0il companies
ithat he had seen.

SHRI RAJA KULKARNI: Take that
26 per cent.

BOROOAH: Please do
been

SHRI D. K.
not be in a hurrv. You have
here earlier than me.

SHRI RAJA KULKARNI. You were
here earlier.

SHRI D. K. BOROOAH: But there
was a gap. I was not here during
the period when this demand was
created. 1 am, after all, a servant of
this House. Now that I know that the
Members of Parhament want It and
1521 the entire country also there is a
demand, I would like to implement it
as far as possible, within the con-
siraints that have been placed on us,
because of the very delicate and com-
plicated o0il situation.

i PHEH W wOWIE . WTE ¥
worfas a=r F S "y &, e o=v
TTAATFE AT & Ay & IT99 UF
AT ETTOEET # WIT QAT & WEE]
Y ¥ gy wEmE fasar g9 ar =1
IFHET AY wdvew fwewr ?

SHRI D. K. BOROOAH: Broadly
speaking, storage points and port faci-
lities also constituted the corpus of

the property which we are taking
over from this Company.
Therefore, 1 would request hon.

Members not to divide on this issue
but to pass it unanimously because,
when everything is said and done, it
is & progressive mesasure. It may not
fully progressive, but it is certainly
a step towards progress. Even my
esteemed {friend, Shri Jyotirmoy Bosu,
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Bill. He only wanted certain clari-
fications. Those clarifications have
been given. I am sorry to say that

some hon. Members have mixed this
up with the overall take over of Esso
Company. Therefore, there was a
little, if T may say so, area of lack
of clarification.

=T B¥R WYY wITT : UF JIT
#r §eradwee a¥% @, gy wHAA
faa=r ar, IAEFT |TATT TOSTATEAE T
Fgr IEr feafr s & 7 gasr OAT
fadrar ar gy ?

SHRI D. K. BOROOAH: In tne
Board ot Management which 1s be.ng
considered I do not ihink there w.il
be any political persons. It will be
consisting mostly of administiralors
and technologists.

PROF. MADHU DANDAVATE:
There has been a persistent demand
from both sides of the House that a
wider and comprehensive agreemc<nt
should be arrived atl. The Minicisar
should take up 1nto confidence and tieil
us the position.

SHRI D. K. BOROOAH: Althougua it
does not come under this Bill. 1t dues
not formm part oi this Bill, I have

moentioned 1n my speech thqat we can
certainly consider taking people 1:i:.lo
confidence regarding the broad ouat-

lines of the agreement! at the appro-

priate time.

MR. DEPUTY SPEAKER: The gues-
tion is:

“That ihe Bill to provide for the
acquisition and transfer of the
right, title and 1interest of Esso
Eastern Ine. in relation to its under-
takings 1n India with a view to
ensuring coordinated distribution
and utilisation of petroleum pro-
ducts distributed and marketed in
India by Esso Eastern Inc. and for
matters connecied therewith or in-
cidental thereto, be taken into con-
sideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER: We now

take up clause-by-clause consideration
of the Bill.

There is no amendment to Clauses
2 to 7.

The question is:

“That Clauses 2 to 7 stand part
of the BiIL"

The maoation was adopted.
Clauses 2 to 7 were added to the Bill.
Cl2use 8 (Payment of amount)

SHRI RAMAVATAR
(Patna): 1 beg to move:

SHASTRI

Page 4, line 21,—
for “two crores and fifty-nine lakhs”

substitute ‘five thousand only” (7)
Page 4, lines 21 and 22,—

o1rit “in such instalments and in such
manner as is specified in the Second

S~hedule” (8)
Poage 4, —
cmit lines 23 to 25 (a)

IR HENRT, AT SWIET _ET
wrer &finT age gy @ 1 AY "=y
ST oA § fv F frdft Y T & AR
=1 fadelt g, ST o o
. TE, AN A, CHTIWE & AT ST WY
@ 1 Y faw a8 F aRg wwe
ffg o A wEEEY T 99E T
s ofy wrawas € wrer ¢ fie g ey
Y 2 FA¥ 59 Imw TUT A& fEar ww
wiifr arr W A ¥ o wE @Y A
fagwerer: suwr faQw v T g ¥fer
ooy T ®F G ar ' W g 6
Ty %A ¥ % &, Wk ¥ @ &, faeely
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T€Y Tfr wro fadefy weefy #t agr ¥ &
s & foc 2 @ E 1w el Rt
X gg At ISrar WX Aw Izmar
Iy ag fggerrT & My "WYY 9w 9T
AW WQA FeA A @ A7 @ &z v
¥ FOF oAl T AT AT A AA FWIL
[EHF HT FIMMH AAT HFL € wC , X
oy ¥ % e darc A §
frgar & o 1 Wy fawy St & of
qeT 9T |

i TAPTN wTQAT : FASA T A1
gt @ fw fvaar soar a3 & |, e
utfre grar & ar S =T FT T A
QT FTW F4AT 1

17.00 hrs.

[SHRT NAawalr KISHORE SINHA in the-
[41pyy

s TIH@W(C Wrewy : W fasr &
HYE 9T IEHY AT FTAT sarar Frfsrar
& wife  Dyefady § arwr = aedfr & v
& g Jwr WY X@AT qIT W
IAF ATT HTIWT ZTAT  AWIgEAe w4l
gj_ﬁ? I+ Wx wgr fov ow Jw eTieT
¥  gury dHAfAAl w7 & faar v o=
e & W X T o 7 W e W
Ferdr & 1w g Y AW Afy CTCIPAE
AT B0 A WEAAW FRUT AT SR AW
femr oY X gwaT ¥, ITNT WAL § IWET
w%mmﬁ&ﬁmmhm
i ¥ Ew T N oY feafa FF Ay
&1 ow oo oW gee § W s X
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=T g9t fw mrad faar w= ) favare
F fre T agT H—34 TH T w T
N 14 97 foeQqfaT aras &Y+ Srglr
WY Fg ¥ T & g T/ F7F A7
#r e w1 warw feo i sEHT
FET T ¥ 3 § Rl vwrIETd WY, A
Sfae A€ & wYT T Wi W oTEENy
THYETT AFE FLAT | W &Y |TIwT g
FgHT & WY WY WY agT AET ag 9N &7
s A fgmgean s #Y srdva sraAY YR
-FAYETT TEY T 1 wxfan Sfar & oo
H &Y wzy, ¥ fody WY AAvz v fagrea:
faindt g afe ooz frger & wrvesr 4T
# Zar Arerfr ffora 1 B wer @
5 gorrT 2 A 1 w1y wWTE at 0w
gy \iY F AFTE A /H 5 gAML
“#Y TEw aE o & fag v g 1 AW
€T g g fr 2 0% 59 7@ WY g
‘qT 5 FTATT AR &7 AT6G AT /W H{rfao
H{YT IAHT "9 Far HNfore & ga agi
T WTIHT AT TE & 1 i swAgrT
-HTg T & "rg oy o ) Ay ¥
gy "utaw & fr 2 ¥O% 59 = WY
IME 9T S FATT & fmar oy 0 [Tw
-t gotaw At Ay & s amw g
I ag are fawadr § fir o % T
‘ATt ®Y fawrer fear oy wilfE I
e E A€ Tt Y AT Sy wenvae
XAy T

17.00 hrs.
SHRI DINEN BHATTACHARYYA
«((Serampore) nose—

MR. CHAIRMAN: 1 would like to
draw the.attention-of the.House to tthe
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fact that we have already exhausted
the time allofted for this Bill and we
are now tlaking the time allotted for
some other item. If the hon. Member
wants to speak, he may speak, but he
must be very brief.

SHRI DINEN BHATTACHARYYA:
I will be very brief. There is a pio-
posal for giving a considerable amount
of money to the company for instal-
lations and outlets. These installations
and outlets were not built by the
company; they were built by the per-
sons who had taken contract from the
company. Now you will be .aying the
money to Esso. My gquestion 1s whetaher
the money that the company will rec-
ceive will go to the actual owners of
these petrol pumps and outlets or not.

SHRI D. K. BOROOAH: What the
hon. members have said has alrea iy
been said by other members in a m»>re
forceful language. 1 really do not -ee
that 1 can add anything more to what
I have already said.

The hon. Member from CPM sp-.ke
about retail outlets. There are «iif-
ference kinds of outlets. Some are
owned by private persons, but the
majority of them, Rnown as A (Cl-:ss
outlets, have been buijlt by the con-

pany.

SHRI DINEN BHATTACHARYYA:
Are you sure about it; In Calcut:ta,
most of these outlets were built hy
persons who took contract from the
company.

SHRI D. K. BOROOAH: So far as
compensation is concerned, the figure
of compensation has been arrived at
by a committee of senior officers who
have gone into this question in detail
and I have no reason to believe that
they have suggested more than what
they should have. .

SHRI VASANT SATHE: Will you be
taking over the private pumps als>?

SHR]I D. K. BOROOAH: The control
of the agency.
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SHRI VASANT SATHE: You will
bave the same contract with those pri-
vateé people. There will not be any
question of paying compensation to
them.

SHRI D. K. BOROOAH: So far as
tusiness is concerned, that will con-
{inue; the agentis and dealers will con-
tuinue Provided they behave properly
1in accordance with the requirement of
csocial justice.

Sir, I have nothing more to add.

MR. CHAIRMAN: I will now put
amendment No. 7 to the vote of the
House. Now, the question lis:

‘Page 4. Iine 21,—

for “two crores and fifty-nine lakhs”
substitute ‘“‘five thousand only” (7)

The Lok Sabha divided,
17.12 hrs.

D:vision No. 8
AYES

Bhattacharyya, Shri Dinen
Chandrappan, Shri C. K.

Deb, Shri Dasaratha
Dutta, Shri Biren

Gowder, Shri J. Matha
Gupta, Shri Indrajit

Kiruttinan, Shri Tha

Limaye, Shri Madhu
Mohammad Ismail, Shri

Mukherjee, Shri Samar
Sambhali, Shri Ishaque
Shastri, Shr1 Ramavatar
Vijay Pal Singhk, Shri.

NOES

Agrawal, Shri Shrikrishna.
Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
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Banamali Babu, Shri

Barman Shri R. N.

Barua, Shri Bedabrata

Basappa, Shri K.

Bhagat, Shri B. R.

Bhargava, Shri Basheshwar Nath

Bhattacharyyia, Shri Chapalenda
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Chakleshwar Singh. Shri
Chandrakar, Shri Chandulal
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri
Chikkalingaiah, Shri K.
Dalbir Singh, Shri

Darbara Singh, Shri

Doda, Shri Hiralal

Gogoi, Shri Tarun

17.12 hrs.

Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kisku, Shri A. X.
Kotrashetti, Shri A. X.
Kulkarni, Shri Raja
L.askar, Shri Nihar



333 ESSO (Acqu. of PHALGUNA 13, 1885 (SAKA) Undertakings in 334

M=aharaj Singh, Shri
Mahata, Shri Debendra Nath
Majhi, Shri Gajadhar
Malaviyva, Shri K. D.
Mandal, Shri Jagdish Narain
Mehta, Dr. Jivraj

Michra, Shri Bibhuti

Mishra, Shri G. S.

Mi.hra, Shri Jaginnath
Mishra, Shri L. N.

Mohammad Yusuf, Shri

Murmu, Shri Yogesh Chandra
Negi, Shri Pratap Singh

Oraon, Shri Tuna

Palodkar, Shri Manikrao
Pandey, Shri Narasingh Narain
Parashar, Prof. Narain Chand
Paswan, Shri Ram Bhagat
Patnaik, Shri J. B.

Pradhani, Shri K.

Qureshi, Shri Mohd. Shafi

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Ram Dhan, Shir

Ram Swarup, Shri

Ramshekb har Prasad Singh, Shri
Rao, Shii Jagannath

Raut, Shri Bhola

Roy, Shti Bishwanath

Sadhu Rarnh, Shia
Saini, Shri Mulki Raj
Samanta, Shri S. C.
Sathe, Shri Vasant
Satish Chandra, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shankaranand, Shri B.

Sharma, Shri A. P.
Shashi }shushan, Shri

India) Bill
Shetty, Shri K. K.
Shivnath Singh, Shri
Sinha, Shri Dharam Bir
Sokhi, Shri Swaran Singh

Tiwari, Shri D. N.
Unnikrishnan, Shri K. P.

Verma, Shri Balgovind
Virbhadra Singh, Shri

Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

MR. CHATRMAN: The result of the
division is:

Ayes 13; Noes 90.

The motion was mnegatived.

MR. CHAIRMAN: I will now put the
other two amendments Nos. 8 and 9
moved by Shri Ramavatar Shastri to
the vote of the House.

Amendments Nos. 8 and 9 were put
and mnegatived..

MR. CHAIRMAN: Now the question
is:

“That Clause 8 stand part of the
Bil.*"

The motion awas adopt.ed.
Clause 8 was added to the Bill.

Clause 8 (Transfer of service of
existing employees of ESSO)

SHRI RAJA KULKx ARNI: Sir, I beg
to move :

Paﬁe 4, line 29,~—
a.ﬂ;er “employed” insert—
“in any capacity, permanent,

temporary, casual or under con-
traet,” (1)
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{Shri Raja Kulkarmi}
Page 4,—
after line 42, insert—

“(1A) The Central Government
or the Government company, as the
case may be, shall, in respect of
workmen protected by various
labour enactments for the time
being in force, not alter, to the
prejudice of the interests of such
workmen concerned, their terms
and conditions of wervice, benefits,
facilities and legal or contractual
claims, on the ground of transfer
of service from ESSO, ESSO
STANDARD, and LUBE INDIA.”
(2)

Page 5,—
after line 12, insert—

“(4) The statutory or contractual
claims or established rights of
workmen in matters of bonus.
gratuity, pension and others arising
out of and during the course of
service with ESSO, ESSO STAND-
ARD, or LUBE INDIA, shall be
deemed to be continuing without
alterations that would not adversely
affect the interests of the workmen
concerned.

(3) Any proceedings pending
under Industrial Disputes Act, 1947,
to which ESSO, ESSO STANDARD
or LLUBE INDIA is/are parties
shall be deemed to have continued
effect upon the transfer of =ervices
of the workmen.”(3)

The Minister has already stated in
his reply that the assurance is bein%
given for the continued employment
of the workmen and it heaes already
been anticipated that the benefits,
facilities end the emoluments that the
workmen cnjoy at present will b=
continued. My amendment goes into
a little more in detail which is neces-
sary. In the clause it refers to
employees who are permanent. I want
to make it clear to include employees
in any capacity, permanent, temporary
casual or under contract. Sir, there
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are hundreds of workmen who are not
a permanent and they will be stopped
on the day Government takes this
over. I would not like that kind of a
thing to happen whereby hundreds
and hundreds of workmen are just
thrown on the streets. They are
workmen working on contract under
the same premises. So, this amend-
ment of mine will not go against the
spirit behind the assurance given by
the hon. Minister. I just put the
assurance in detail in this amendment
and I reyuest the hon. Minister 10
accept this amendment.

With 1egard to my second amend-
ment, he has also given an assurance.
What I have said "is this. No altera-
tion should be made which would
prejudice the existing right which
they enjoy under the agreement. That
is to say this is again an attempt
to put 3t out in detail what the
assurance is. I have just spelt out *he
details of it. This is also in accord-
ance with the spirit of his assurance
By accepting this amendment on the
floor of the House, it will be ensured
and ne trouble will be there when
the officers implement these things.

Regarding my third amendinent,
since I know that there are negotia-
tions going on at present I do not
want a new Chairman or M.D. or the
Government officer undertaking the
responsibility saying that no negotia-
tions have taken place and no case is
pending before the tribunal. Cases
are pending before the Tribunal.
Negotiations are going on both in
respect of Marketing and Lube India.

We hcar that those negotiations
have not been completed. There is a
sense of fear among the mémbers of
my union of which I am the presi-
dent, and particularly by the 2,900
workmen whgo are covered by this
clause. There are matters which are
under negotiation, and in regard to all
those claims an explicit assurance
must be given. This amendment seeks
tl.at assurance.
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SHRI D. K. BOROOAH: I do not
really think that an assurance on the
details i® necessary, because the assu-
rance has been given in the body of
the Bill itself and also by me on the
floor of the House and to the workers
themselves in the presence of my hon.
friend Shri Raja Kulkarni himself in
Bombay. So, I do not think that
there should be any misapprehension.

SHR:1 VASANT SATHE: Let him
kindly say that the term ‘employees’
means all those employees, permanent,
temporary or casual who are at pre-
sent in service. If that is said on the
fiocr of the House, that will have the
desired assuring effect.

SHRI D. K. BOROOAH: The term
‘workeix’ means all this.

SHRI RAJA KULKARNI:
capacity?

In any

SHRT D. K. BOROOAH: That does
not mean that because of the assu-
rance casual labour also will demand
to be permanent labour. We are not
saying that. ‘“Workers’ means all those
who are working today in the ESSO
undertaking in any capacity according
to the present system, and there will
e no disturbance so far as the
workers are concerned.

MR. CHAIRMAN: Is the hon. Mem-
ber withdrawing his amendments?

SHRI RAJA KULXARNI: I beg
Jeave of the House to withdraw my
amencdments.

MR. CHAIRMAN: Is it the pleasure

of the House thaii these amendments
be withdrawn?

.Amendments Nos. 1 tg 3 were, by
leave, withdrauwn.

MR. CHAIRMAN: The question is:

‘“That clause 9 stand part of the
Bi”.

The motion was adopted.

Undertakings in 338
India) Bill

Clause 9 was added in the Bill.

Clausc 10 (Provident, Superannua-
tzon Welfare fund, etc.)

SHRI RAJA KULKARNI: I beg to
move:

Page 5 1line 13,
tion™ insert—

ufter “superan..ua-

“pension,” (4)

Page 5 after line 21, inser(—

“(1A) The persons retired on
fuperannuation and who are bene-
ficiaries of pensions shall continue
tu enjoy the said pension on terms
and conditions not less favourable
than those under which such per-

sons were entitled to receive pen-
sion.” (8)

Page 35, line 25,
udd at the end—

*““but in no case, the interests of
the workman shall be adverdely
affected, during the period he/she
continues in the service of the Gov-
ernment or Government company,
as the case may be.”(8)

These are regarding the money which
is funded. In the ESSO company there
is a pension scheme which is much
better than the Government scheme
and it applies not only to clerical staft
but alsc¢ to labour.

So far as the pension scheme is con~
cerned, there is no separate fund.
There is only a provident fund exist-
ing in the ESSO now, while the pension
and gratuity amounts are provided for
in the general reserves of the com-
pany. There is no provision here
which will safeguard these amounts
wiiich are provided for in the general
reserves of the company agd which
are not separately funded. My
amenament seeks to incorporate an
assurance that the gratuity as well as

rension amounts will be completely
safeguarded.
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There are also people who have
rotired already and are enjoying
pension benefits. Not only those who
would retire in future but the present
beneficiaries of the pension scheme as
on the appointed day should continue
to get the benefit without any adverse
effect. My second amendment seeks

an azssurance to that effect.

SHRI D. XK. BOROOAH: AlteraTions
shculd relate only to existing
employees and future employees. But
w0 fur as the commitments of the com-
pany are concerned, all commitments
whicihy are not irregular or unlawful
wrll certainly be respected and cer-
tainly the benefits accruing to wor-
kers, whether in service or retired.
would be respected. There should be

no doubt about it.

SHRI A. P. SHARMA (Buxar): If
the ccmmitment is irregular, it is not
the fault of the employees. So com-
mitment is all right.

SHRI D. K. BOROOAH: I am talk-
ing of any transaction entered into.
Already it is provided there. It is also
part of the law. If anything done is
found to be illegal, for that there will
be ru responsibility. But all that re-
lates to welfare of the workers,
whether existing or retired, would

certainly be respected.

MR. CHAIRMAN: Do you not think
that the present provision in the Bill

is sufficiently wide?

SHRI RAJA KULKARNI: Correct.
A small thing by way of explanation.
I am glad he has given the assurance,
but if for the smooth implementation
of all the assurances given here, he
agrees thaf on the appointed day
when Government take over, a joint
committee would be appointed which
will consist of the workmen’s
reprezentatives and those of the new
management to look into all the
grievances arising out of the imple-
mentation of this Bill, ¥ am prepared
to withdraw the amendments.
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SHRI D. K. BOROCAH: I do not
think it will be mnecessary because
there is no intention to make any
drastic change in the pattern. In
fact, for quite sometime it will conti-
nu2 as it is. If any occasion comes
for a change, it may come much later.
So there will be no difficulty on that
score. Nonetheless, it will certainly
be Government’s advice to the.
management to see that no injustice
is done and the point of view of
labcur is also consulted and respected.

SHFE.I RAJA KULKARNI: I seek
leave of the House to withdraw my
amendments, Nos. 4, 5 and 6.

Amendments Nos. 4 to 6 were, by
leave, withdrawn.
MR. CHATRMAN: The question is:

‘““That clause 10 stand part of the
Bill.
The motion was adopted.
Clause 10 was added to the Bill

Clauses 11 to 13 were added to the
Bill.

Clause 14 (Penalties)

SHRI RAMAVATAR SHASTRI: Y
beg to move:

Page 7, line 10,—

for “or with fine” substitute—
“and with fine” {10)
Page 7, line 10,—

omit, ‘“or with both” (11)

HLHI 9T Fyay #iF vt v9fsa st
T g w71 #1139 aurfa #t afy
IEATAIT, I€ T IST HFL A ATYNT av
TATZ FWT, A IW F AT TI_T FT Ar"-
g fFar ATy agdw @ Afew
wr fasr ¥ ar a9 2 f=x, T =TW FAT
T AT, a7 TR Y AT v K ¥,
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AT T AT HT WY FATXT FFT KAT
fear oA, A SaTET weeT T W AR
HqEOTEEal *T AET WM g1 ¥ I
feomar =gar § & o/ wren aney
T IACETAEIOT AT o7, A IT AW FHIL
AT H FHIQTL AT €Y HArA wWIT
A SSTHFIATATE 1l I NG AT
ag ATty 93T AT fr g6 gET wedr awr
FY smaear FT wvfew, v & sw oY
®T QAT T AT g T 1 WA
HOAT & g A =gar g v wsw car”
HT FT 1T T TTA HT RZ VI TH AT
TG WY #T AAT W SAATAT FT SN A,
arfe =vE gy a=afa =Y g1 ®T &
A v FEtE F &y fgewa w0

Y TAETFH RAEQRY :  HAET T F
Eq famar 7o 0 wrdeET W SITAT

SHR1 VASANT SATHE: Sir, I rise
on a point of order, because there is
a threat for a division. Kindly wee
rule 367 and the proviso under sub-
rule (ec). You need not call for a
division. You can follow the pro-
cedure stated in that proviso. This is
what I wanted to say.

MR. CHAIRMAN: Thank you, but
there appears to be no occasion for it.
I shall now put amendment Nosg. 10
and 11 to the vote.

Amendments Nos. 10 and 11 were
rut and negatived.

MR. CHAIRMAN: I shall now put
the original clause to the vote,

The question is:

“That clause 14 stand part of the
Bin.”

The motion was adopted.
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Clause 14 was added to the Bill.

Clause 15 was added to the Bills.

Clause 16 (Protection o] action taken
in good Faith)

Amendment made:

Page 7, line 32,—

after “Government Company’

insert—

“or any of its officers or other

employees”’
(Shri Shahnawaz Khan)

MR. CHAIRMAN: The question is:

“That clause 16, as amended, stand
part of the pilL"

The mdtion was adopted.

Clause 16, as amended, was added
to the Bill.
Clauses 17 to 20 were added to the

Bill.

The First Schedule, the Second
Schedule, Clause 1, the Enacting For-
mula, the Preamble and the Title
were added to the Bill.

SHRI D. K. BOROOAH: Sir, 1 beg
to move:

“That the Bill, as amended, be

passed.”

SHRI INDRAJIT GUPTA rose—
AN HON. MEMBER: Third reading.

MR. CHATRMAN: There 1s a half-
an-hour debate. I think you will have
your speech some other day.

SHRI INDRAJIT GUPTA: If you

want to conclude—

MR. CHAIRMAN: If you want to
speak., T am not concluding.

SHRI INDRAJIT GUPTA: I want
to speak.
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MR. CHATRMAN: Yes, Now, we
proceed to the half-an-hour discus-
Eion.

SHRI VASANT SATHE: Sir, why
not we extend this half-an-hour dis-
cussion a little further? After his
speech, which may take hardly five
to 10 minutes, we can take up the
half-an-hour discussion.

SOME HON. MEMBERS: No.
MR. CHAIRMAN: Shri Ramavatar

Shastri to raise the discussion under
rule 55(2).

17.29 nrs.

HALF-AN-HOUR DISCUSSION

UNREST AMONG THE JUNIOR DOCTORS

st rRuwete wreslt (TEET )
W W, qTE AT W X7 Wi
% s T i €Y gEaTer & A §
I5T W E 1w o ¥ B ey
*F Fexarfrar 9 wramTet W sfame
TWET 1 WAL, 1974 € EFEI™ 9%
Za\x I T =wIE 25008 1 I
¥ Tt & wegw # fsgrew & O
wF WY ¥

T %Y Torg § waw qfgy w1 2=
arelt  wfSHrE T gEATE TAY WY T )
Afwew o & i 7w s |3t wfvest
WY T W X Gt ¥7 AN fAerT S

e vEy & vl wr e ferar
H#Hraer vt frmar w=w1 & 0 TS
At wAY £ 1 X HNg v ¥ rwAr

% qar w7 § A fawe o w7 Iawy
wax F & | TT A0 & AL W AW FQ
& L AN X JW AW Orr W AN
F oy & 1 Foaroor gfF W A€ oA
¥ g@fon oy € fr o€ ¢ ww
T A A W wwW X AT H T 6T
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AT WY AT HLA T IGTAT RYwT Ferar
T 1 g IvEY afwer WA WmE O
O ¥ 1 ulhew ey wy fead g
FOW I XA AR FT VT |
W WY X AT §T TR & arES
ISIET ATAT § AT AT AV JAFT (AT B
=T sqer AET fagr st W s P
Y srar & Ay e *Y avE 25—50 FTX
Fw fog sy &, FH ww |§ g I g
v 1 gEwedl ¥ waw WY TAE
gfaaff2AE1 zdva Fzasvar-a—
WIS T TEaT WIAEAT I8 & )
g agAt A A 1 1964 W TER
WIS waX %y &iforor 7« T9
UG T L w4 fasrE wE v TEY
W wgr v IRy wheaea S=w X
7. gaedt sufge i s o9 s AEA9e
FS AL ZAT 1 1967 ¥ 37 FTA
FEY TET 1 1969 B FTET II 1
1969 ¥ Mm% FASY fazrs € WIv FAT
st fis Fen oA & arg $wE 0TV
feT 31 7 1973

IT 9§ T
IA%y FE wral vy sfhwre fear T
ITH ® S A § w9 FHA @A
rEAT § O\ TEAY AW Ag wE aE
&«

‘“The House-Surgeons and Post-
Graduates are reg with the
Medical Council of India and should,
therefore be regarded as full-
fledged doctors.”

AT o as xaw greaT ¥ 3w
¥ WET 19T 9q71

“In addition to academic pur-
suits, they also render useful ser-
vice In patient care in the hospitals.
Their designation and status should
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be in consonance with the role they
are actually playing.”

T o § O e YD T o 2
5T og @ o9

“I{ was agreed that the strength
of House-surgeons and Post-Gradu-
ates would depend upon the need
of the individual teaching hospitals
and also the availability of seats in
the Post-Graduate course. Within
these limits and in recognition of
the two principles enunciated in
para (3) above, it was agreed that
the present system of House-Sur-
geons/Post Graduates along with
stipends/scholarships thereof should
he replaced by a system of Resident
service with suitable running graded
pav scales and allowances coupled
with due process of selection at
appropriate stages.”

afzz ¥ &7 * aa aAr 7€ Ffes
TR qIErT THaE fagiew & o e
STYEAY 21 TAEAT A IITIITL |
"y Twl v w75 fawery &
Al AT ®7 ATHIA AT 0 X
et AgAYu I & v TTEY &=
fear s fd /Y 1 I qdtdE W war
W 9qr

It was agreed that stipends/scholar-
ships shall be paid to all the Interns,
all House-Surgeons and such of the
Post-Graduates as are already in re-
ceipt of Government of India Scholar-
ships at the following rates with effect
from 1st March, 1973.

Interns Rs. 225
House-Surgeons Rs. 325
Post-Graduates Rs. 350

THE W AT e v & feewaatd
FY ¥y TRTT Y ? w@TESy AT AT
TEHIE T TEH W I AEN WA WIIH
giwy §oar 7 IFIA w7 ¥ aX F

(HAH)

g7 qr—(ewawrw) g W awwR
¥wpgrmav ar fiw g wadr faasr @ &
97 wrEn gy widYr fasrd wf ) I
FAEY WY 30-9—73 FF WA Fear
Z AT 4, 9T IHA 31—12-73 IF W
fadre adff T 1 10 sva &y wY &
AT AW EY FT TR FY L Freiy
Hria *Y q@ FT TTARIT FY 1 ARAT &
TEIXT FVAT TET /T WA IJANRr ATA
sfaefaw wapse #1 Y vw aga wEAa--
quT WTTE 1 gEJO %) wg L | E

AN FAT ALY 7 I TTEET QAT AT C
ow. faferedt o7 g7l ool A & 7wy
q THe SUTET § W7 [ TART S ¥4I
2 RE? T org & TR WY
ga gAT TarTifgs & 1 gweEdEr
¥ T AW AT FAT AT L XY
T[T, AT IT § FrA T FCA ®I
Ay A1 WA gEre W A
wI AT TEt g AT § 1 FAWy wHtwRai
N 7, sAEN « Frwrory ®v wfew
#r € WT fEaX fr TRl # FNE
aw ®7 & wE arfe @y WS ¥ v
Wz F A 1 HWiew ol &% 99 ¥
qE AT IeE ZIHA ¥ AT, FIANX BT
FTATE AT &1 WHT [ 7 E W7 |
g o NI NI o v F wWIC WA A
W oa T RALT F T Inw T F
TadA # AV Ay < ¥, ATHEL 6T @
3, TET TR AT @y, foers wT @
g o@ AW ¥ HSAl ¥ AU AT @
#F =T I AwY A Gaar fwar § e ==
A Wit ® ARdT W, fora A w1 o
g & ®WTR ST wAHEET gUT 91 99
W A fopay AT oqr I AIAT K GG
¥ Svr 13 W Y aiearaE § wra
iR oYz wrw w Wiy ¥A e AT I E
arq Tt wfee, Al & sfoq wrear
frerfay 1 w1 o w1f  wTafire waga
¥ T G ¥ T F wrdr T &
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[=fr Trmrvaa(< aveniy}
ag ¥ ¥ § 1 wWrH o ¥ wSTAYW
WY &, wWreE X Yhw T AW@A ¥
oY #Y €7 IHARHT® AT & Freop
g INTH FIAIZPEt AV A WY
TR SAME qT97 AT W@r
T  smaEEl & difEg s |y w3
® g 99 &F wiw wawar FEav W
4T A€y = & € § SrAar |rE@T
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TEgFEer qTT &1 TH frafy ¥ gfarv
Tl T Y 9% AT ¥Aw fAg
fororaT gaE vy T ——7F AR FYY
FT G YT TEEER 9 T sy O
TAWTT FN AAET & OF T07 AET HART
AT ANHIT F1 grq AT F %A fAg
HFEHIC GQETT & gy ¥ | A
qg wEr gEs g & wawm e 7€y g1 T
WIT  STHSE w07 S FIFET 97 ¥

HY gesafy ¥ & war we e & WAAT
=tgar g & wav ag w1 2 fp fewmgex
MY FIE-HA F ™A1 OF T
TRT FNUE fedr v w9 & fao AT
w1 g9 gfaad swex § 7 Pearegax
s afrsnaT ¥ w7 v@ 8, o= e
TEEAT 14 92 A wW xra &, &9
W T 24 AR HW 9Y, AT TEAT
g1 fewrgee w1 Ofasw merdvaw
faear g sl grea S wradr 1 fearee-
zg fag 433 € gftray Eorfey grawda
& foq ag iy 7@ &

e Y wERY He9dT ¥ fAag
500 T4t WiT feargz< Y 900 vyar
wrfew  Rar fvw s 7T =raTtEy
s 1 afe & e & e fewregew
wr gErgeEdve gfager afefas afaw
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wiitera | grar § =i grewda v gA-
e grferes giwdd~= & gra rar
2 oY war & ©F ¥ UrATER WY WY giAaa
gfeerr  afaw wdlhowr & Trw FTA HY
IgaTqT WL ?

wRa, ¥ dedY TET ¥ T A2AT BT
wfers "9IT 3 STAW  ATHAT TIGAT

g

SHR]I S. M. BANERJEE (Kanpur):
Sir, at the very outset, I must con-
Eratulate young doctors, my sisters
and brothers, for their wonderful
united action and unity which they
have maintained ever gfter all the
repressive measures adopted by the
Government, including termfination of
services.

I would like to know from the hon.
Minister, Dr. Karan Singh, who is not
<capable of being harsh to anyone why
that particular agreement which was
signed with the doctors at the Secre-
tary’s leve] was not implemented. In
their brochure, they have clearly
mentioned that this is the crux of the
matter. The junior doctors have de-
manded no more than the implemen-
tation of the agreement. They ask:
Is this a crime?

Then, about non-practising allow-
ance, I am told that the Political
Affairz <Committee which met re-

cently—it had come out in the papers;
I am speaking subject to correction—
have already taken a decision that
Rs. 180 or 160—I do not know—should
be given as non-practiging allowance.
I would like to know from the hon.
Minister whether fresh negotiations
will start and whether they will be
entitled to this non-practising
allowance and whether the salient or
main features of the agreement which
was entered into by the Health Secre-
tary on the 31st March 1873 will be
implemented in letter and spirit.

My only fear iz that, unless persons
of the ~alibre of Dr. Karan Singh rise
ambove he network of bureaucrats, we
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will not be able to help the doctors
or technocrats. In this case some of
the bureaucrats may advise him cor-
rectly, but some may mislead also.
Let him take us into confidence. A
small Committee of this House can
be appointed. I am prepared to offer
my services. We are not experts only
in settling the nurses problem. We
can settle the problem of doctors also.
Let him rely on our wisdom once at
least and not rely on the wisdom of
bureaucrats; and T am sure the matter
will be settled.

3s0

L]

= gEW W= woTT (L)
awrfaer o, & Wt =weeaw ¥ A
A AT ATHAT Twew weor fog Sy
A #@ifeew # TRl &y fofy o 2
A T WK I7 &0 faaw earr 78y
& 1| T § oRodYodTome EYT &Y
THEAT FHT HT T &7 JA0eAT 1

-

rmieew wtT afcars FAatsra 9=t
(®io wof fag) : Twffy & =8 3 4

! F&EW WX wISLT 1 WA WX
aHodlodTouHe FA W FET FHAT

Y Werrw Tre wWiely (W)
Y e &
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. XARAN
SINGH): I am very grateful to you for

iving me some more time because
thiis is the first time that I shall be
speaking in this House after the state-
ment that I laid on the 19th ¥February.

I am sorry my friend. Shri Kachwai,
apparently has not read the statement
that I made on the 19th or the wvery
comprrehensive publication that I
rlaced on the Table of the House. In
this publication we not only repro-
duced the Government’s point of view,
the letters of the junior doctors re-
ceived from time to time and the
report of the Kartar Singh Committee
and their recommendations but also it
iz o complete and detailed statement. .

SHRI JAGANNATHRAQO JOSHI: It
is all in English.

DR. KARAN SINGH: There is the
Hindi version also placed on the Table
of the flouse. It iz a long story and

I just want 10 go through one or two
thing-.

Firetly, it is quite cleur that the
problein of ithe junior doctors that we
are iacing to-day is a cumulative
problem It is the result of grievances
thut bave accumulated over the last
10- 15 yecars. It is not a problem that
has been immediately created.

The junior doctors feel and, I must
say, with a certain degree of justifica-
tion, that over all these years, they
have really had to go through very
ditficult times and, therefore, this dis-
content and anger has been simmer-
ing and the explosion that we see
to-day is the result of tINs cumulative
grievance.

There are two ways in which this
problem can be finally solved. One
is a long range one and the other is
of a short range. Now, as a long
range solution, I mentioned on the
floor of the House that the Govern-
ment had decided to get up a Medical
Education Caommission because the
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very system of medical education that
we have now adopted and that we
have inherited very largely from the
British, involved a good deal of strain
and piessure upon these Junior
doctors.
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This is not a new thing that we
have introduced. The British system
of Education which has been extant
in India for many decades required
that these junior doctors go through a
very tough time in order to get their
post-graduate degrees and their fur-
thet specialisation. So, this problem
cannot, Sir, really be fully solved un-
less. the matter is looked at from a
national point of view and the problem
i looked upun by a really competient
commission and it is for this reason
that this Medical Education Commis-
sion that we intend to set up is going
to go into all these matters very care-
fully and is going to see what can be
done to make Medical Education more
responsive to the needs of the nation.

Many people gitting in this House
represent rural areas. We have a
peculiar situation in which all the
doctors are very largely conccentrated
in the urban areas and in the rural
areas you do not get doctors to go
thee. I am not blaming the doctors.
I am simply saying that a reorienta-
tion and restructuring is reqguired.
These I hope the Medical Education
Commission will do. That is a long-
range aspect. When I ssy long-range,
I should say, between one to two
years.

Then I come to ihe immediate and
the shori-term problem. We have re-
produced in the note the whole situa-
f1ion leading up to the agreement and
the Health Secretary’s letter of 31st
of March. One point is there which
1 would like to make clear and it is
this. This leiter of 31st of March bhas
very carefully been examined from
many peoints of view including the
legal point of view and we are advis-
ed thwat what we have done does in
fact fulfil all the commitments made
in this letter. Now, here is a
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difference ef interpretation. The
doctors say, you have not fulfilled it;
sevéral Members have also said that.
Buy I can say that we have had this
studied and it says—if you please see
Shri Ramachandran’s letter—in para-
grayph 4, it speaks of suitable running
graded pay-scaleg and allowances and
it awso speaks of suitgble graded
scales and emoluments. What we
have given them now is an improve-
ment on the KXartar Singh Com-
mittee's recommendations. They gave
Re. 450. Rs. 500 and Rs. 550. 1
improcved them which is a unique
thing; I don’t think that has ever ‘been
done in the history of the Government
of Indiz before that within 48 hours
of the report being received it was
improved. I gave them Rs. 500, Rs.
550 and Rs. 600. This is surely a
graded scale of emoluments. Then,
Sir, they came to me and they said
they want this to become sensitive to
price rise; after all if the price goes
ur how are you going to expect us
to meet the situation. I have offered
them and made this statement on the
floor of the other House. I offered to
break this up into graded pay-scales
with dearness allowance and C.CA.
I have made that offer also.

Now the only problem is w:ith re-
gard to NPA. Unfortunately in this
ugreement there is no mention as such
of NPA.

A BT FT CH AL A AT T4T S}
g "2 & :
qZ T[T JIT HAA 7 F5gwr {5t 7 ar
g T IABT AT TrvaATd I § |

Why should I, Sir, stand in the way
of the agreement? I would be the
happiest person to glve them more;
they are brilliant young people, they
are the cream of the intelligensia in
this country; they are young men and
women and all of them don’t come
from rich families; they come from
middle-class families; some of them
come from poor families whose
parents have starved and glaved =Bo
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that these people can have fheir edu-
cation. It is not—I can assure you,
Sir-——that we have been in any way
reluctant to fulfil our obligations.
After zli, the Government of India is
spending crores of rupees on other
things and if according to some agree-

ment we had to give more, why
should I grudge it?
SHRI S. M. BANERJEE: Why

should they not be entitled to non-
practising allowance?

DR. KARAN SINGH: The point is
this. There are two things. One is
the agreement. I think this point we
have to make clear. In fairness to
the Government I must make it clear
that our understanding is that what
we have now given them does fulfil
the agreement made by the Health
Secretury. That is our situation. 1
want to be very clear. Because, after
all, agreements are more important
really than the money. We do not
want to be accused of being a Govern-
ment which does not fulfil its con-
ir .cts or agreements

18.00 hrs.

We feel that we have done it. They
do not unfortunately argee You may
say that this is g difference of nter-
pretation. You may say that it is a
legal interpretation. We have had all
the things studied fully, That is onc
point.

But leave the agreement to one side.
I.et us savy there was no agreement,
even then it is my duty as Health
Minister to see that these young people
get better deal. I am not quibbling
on am not trying to cheat them
or make any sort of argument Forget
the agreement. I want to give tbhem
more. I would submit that although
they may not be satisfied with what
we have given for the first time in
ten years we have actually offered
them more. It may not satisfy them.
I am not suggesting that it satisfies.



357 Unrest among

My only plea is this. When they first
met me before the strike, I said to
them that I would see that they get
good deal as good a deal as was possi-
ble in the circumstances. The Kartar
Singh Committee contained three doc-
tors and three civil servants; it was
not composed of civil servanis only
but three very eminent doctors were
there. This commitiee after having
gone righily or wrongly recommended
a certain set of figure, Rs. 450, Rs. 500
and Rs. 550, 1 increared that. Somec
people are now telling me that I should
not have increased it, and they are
saying ‘You made a mistake; you were
not a politician; if you had been a
politician you would have first of all
announced the committee, then there
would have been a lot of shor,” then
you could have called them and said
‘Here is another Rs. 50 It may be
so, and I plead guilty to that hecause
I made a genuine atitempt. 1 felt thotl
a doctor should be given as much as
possible. They started at Rs. 450. B §
said that we  should give them at
least Rs. 500 and I announced that.

As hon. Members have suid the
strike now is rapidly becoming an in-

tolerable situation. The poorer sec-
tions of society are suffering. The
hospitals are suffering. The rich

people can always go to a privale
practitioner, but the poorer sections of
society are hit, and if I may submit,
the poorer section of the doctors also
people who do not have gnv back-
ground or financial backing are also
really the ones that suffer, There are
some affluent doctors also who could
not care less, But this is beginning
to have a very very unforfunate effect
upon the hospitals. 63 or 684 days have
elapsed, and we have used the greatest
restraint to keep things from deterio-
rating. But the position that has now
arisen is thig that by their 11 sistence
on remaining on strike they are mak-
ing It very difficult for me to help them
in a genuilne way. I appeal to them.
Many other people have appealed 10O
them. I said Look’ T have dgiven yocu
something for the first time, some-
thing concrete. Please go back to
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your hospitals; go back to your r.oble
profession, and I as Health Minister
will try my best to get you ruore’
Several people have spoken to me.
The Delhi Medical Association met me
today. Obviously they alsvo represent
the doctors; the other members in the
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profession have also talked to me.
Many MPs also have spoken to me
about this. I myself arn most anxious

and most keen that this very unfor-
tunate and unhappy situation must
cormne to an end.

But you will permit me to say that
this business of remaining on strike
and saying that ‘Until you &ccede to
our demands, we do not go back’
makes the situation wvery difficult. I
do not want to go into too many det-
tails, but this makes it even difliculf
for me to get them what I want
give them,

For example, take the question of
NPA for senior registrars. They
came {o me and said ‘Why should

senior residents or registrars not get
NPA?. I said, ‘I.cok, if you have a
good case for NPA, you may come to
me. Go back tp your hospitals, and
create an atmosphere, and [ shall
take up your case for NPA with the
Cablinet, and I would fight your case
for you and I shall be your vakil’.
But. By their continuing on strike,
I am afraid. the attitude of Govern-
ment is not going to become more
helpful, but it is going to be less help-

ful.

SHRI S. M. BANERJEE: In this
particular case, may I remind the hon.
Minister that the insurance employees
remained on strike but still a settle-
ment was reached. Let him not try
{0 follow Air Chief Marshal T.al every
time. It is not going to work in the

country.

DR. KAIL.LAS (Bombay South): May
submit one thing? T.et him not ad-
vise them to go on strike now; let him

also appeal.

DR. KARAN SINGH: Mav 1 say one
thing? The dortor’s profession is
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[Dr. Karan Singh}

qualitatively different from the airlines
profession or the life insurance pro-
fessi0n. The doctor’s profassion 18
concerned with human suffering and
human life. Therefore, their trying
to give up work and to try and usc
that as a pressure upon Government 1s
not wise, and 1 can assure you that
it is beginning to be counter-produc-
tive. I do not know whether Mr.
Banerjee plays bridge; I think he does
play bridge. You may have a very
good hand for three no trumps, but if
you bid a slam, a little slam on that,
you wiil lose even the fthree no
trumps,

So my point is that they had a casc
They had a case. I was with them.
The House was with them. The coun-
try was with them But I would
submit. .

MR, CHAIRMAN: Are you prepared
to keep that in mind yourself
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It is my duty to look upon it and
I look upon the medical profession
not as just another professinn; I look
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upon it as a really noble profession.
I have come into this Ministry with a
certain idealism. But I would agmn
appeal to these people: You are making
it more and more d4ifficuit for me to
help you.

o ¥ wawar w8y § v o= ¥ sarer
ST Fa7 sz wg | feafr fare <y
g, ferafyr fer o A AT Hac i 2
fe st A WrF & oY = WY frwrer
FL JoflouTorto & wrfedy =rwe< &
sfsy 1 wadE faar St X o,
FodTofi@odle & Wy =Y T oty
g oF &t ag =wrw sfear weadraw gEr
2, FHLY ALYIFE FIEA HWIT Hegss
grssg & fora fesrgow g &, dR
urer gfear s 1 grasfafaar 2T
. AE WSHM ST GFAT &, TeTEXT AT
"Ayrar &, |Ava fafadr \wfaw £ =13-
fafadr & asdy &1 ar ag ST
foew wew & st wWYT S99 F e
FodTodHodHTo & HEAW N 31 & AT
ag 3+ & fgr ¥ T8y €1

That 18 not gomng to be in the in-
terest of these people ultimately.

I would appeal to all membuers of
the House that ithey should advise
these young people that they should
not press thus thing to a confron-
tation at this ttme. It will not be ia
their interest. They should have some
faith :n me We have already shown
our faith. I will look into their grie-
vances. Hon. members of the House
are interested, Several] MPs, many
from my party and others, rame to
me and said that ‘we are genuinely

concerned’. But these people must not
remain on strike If they remain on
strike, they are, in a way, trying to

use the misery of the patients in order
to bring pressure on Government, and
I am afraid that government pressure,
government attitude, is going to be
more difficult.
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I would appeal very sincerely on the
floor of the House to the junior
doctors. Some of them may hke hcre.
Some of them may read what I have
said. 1 would again appeal fo them
with all the earnestness at my com-
mand: please do not take this
thing to a confrontation which will
ultimately help neither the people
nor the public. We have given you a
fair deal, what we consider a fzair
deal. Go back to your work. I will
take up your issue whatever issues.

They do not probably have rooms
to stay. 1 will give priority in the
Fifth plan to hostcls. Whatever
money I have got, I will give priority
to buildings. But they must give me an
opportunity, They must not oppose
this. I would urge that this is thec
sense of the House,

DR. KAIILASH: When they comec

35:!1:, you will not punish them,
- A : ‘e by

becoming more and more difficult.—
if they come back as quickly as pos-
sible. The situation is alreacdy get-
ting more and more difficult. There
have certain terminations. Other pro-
blems are there. It will become more
and more difficult to unscramble them.
I am perhaps in a way standing bet-
ween them and a total break. They
must have faith in me, I can gssure
you this is not a party matier. This
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is not a question for any particular
party. This is a question all of us
want to slove, all men of goodwill
want to settle. As you try rightly
said, this is beginning to aiTect not
only Delhi; the whole medical profes-
sion in India is beginning tno be ad-
versely affected.

Therefore, I will conclude, though
it is a very long story, I appreciate and
fully share the sense of urgency and
distress felt by all hon. members on
both sides of the House. My appeal
again would be, on my own, and if I
may submit, on behalf of all of you
here: please ask these people to go
back to work to have some faith in
me. I will do whatever is best to help
them in solving the remainder of their
problems. This is all I can say on
the floor of the House.

18.10 hrs.
PAPERS LAID ON THE TABLE

PROCLAMATION IN RELATION TO THE
STATE OF MANIPUR UNDER ARTICLE 358
OF THE CONSTITUTION.

MR. CHAIRMAN: The Deputy Minis-
ter in the Ministry of Home AfYairs,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): Sir I beg to place
on the Table g copy of the Procla-
mation issued by the President of
India under clause (2) of article 356
of the Constitution of India revoking
the Proclamation made under the said
rule on the 28th March, 1973, in re-
lation to the State of Manipur.
[Placed in library. See No. LT-6309/

74].

18.11 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesdaw,
March 5, 1974 /Phalguna 14, 1885
(Saka).
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